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LOK SABHA DEBATES 

LOK SABHA a short while as a mark of respect to the 
deceased. 

Friday, September 6.199 1/ Bhadra 
15.1913 (Saka) 

The Members then stood in silence for a 
short while 

ORAL ANSWERS TO QUESTIONS 
The Ldc Sabha met at Eleven of the Clock 

, 
[MR. SPEAKER: in the chair] 

I 

OBITUARY REFERENCE 
.LI_.- .--.__ 

[English] 

MR. SPEAKER: Hon. Members, 1 have 
to inform the house of the sad demise of one 
of our former colleagues Shrimati Bimal Kaur. 

-1- -. .- 

Shrimati Bimal Kaur represented Ropar 
constituency of Punjab inthe Ninth LokSabha 
from December, 1989 to March, 1991. She 
was acandidatefrom the sameconstituency 
for the Tenth Lok Sabha where elections are 
yet to be held. 

She took keen interest in the proceed- 
ings of the House particularly those relating 
to Punjab and forcefully espoused the cause 
of the State for its development. 

Shrimati Bimal Kaur passed away on 
the 2nd September, 1991 at Mohali, Punjab 
after suffering a massive heart attack, at the 
Young age of 41 years. 
1' 

We deeply mourn the loss of Shrimati 
Bimal Kaur and I am sure the House will join 
me in conveying our condolences to the 
bereaved family. 

The House may now stand in silence for 

Development of ----- National ,.. Highway No. 5 
between lchhapuram and Kasibugga 

near Parbatipuram 

'712. SHRl GOPl NATH GAJAPATHI: 
willthe ~ ink te ro f  SURF ACETRANSPOR~ 
be pleased to state: 

(a) whetherthe road between Inchhapu- 
ram and Kasibugga near Parbatipuram on 
National Highway No. 5 is not in traffic- 
worthy condition; and 

(b) if so, the steps taken by the Govern- 
ment to allocate funds for repair and devel- 
opment of this section of the National High- 
way. 

THE MINISTER OF STATE IN THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a)and (t). The 
section of National Highway N0.5 between 
lchhapuram and Kasibugga have been af- 
fected due to recent continuous heavy rains 
and flash floods. Necessary repairs to allow 
the movement to traffic on the road have 
been carried out. Afull and final assessment 
of the extent of the damages and proposals 
for carrying out needed repair works are 
awaited from the State Government. 

SHRI GOPI NATH GAJAPATHI: Sir, 
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the reply just received from the hon. Minister, 
I am afraid, is not conveying the correct 
prevailing pcture. I have been a regular user 
of National Highway No. 5. lchhapuram toiivn, 
which is on the inter-State border of Andhra 
Pradesh and Orlssa , has got heavy traffic 
and being a check-post point, it is flooded 
with lorry traffic as well. 

The surface conditionsof National High- 
way No. 5 between lchhapuram and 
Kasibugga is in an atrocious state. In fact, I 
will be rather mild to use the word atrocious. 

It is not a recent situation or develop- 
ment. The baa condition of this highway 
prevails for over ten years now. 

I would like to know the Hon. Minister 
whether there is any proposal from the 
Government to have this very bad road 
condition rectified in the near future ? 

SHRl JAGDISH TYTLER: I agree with 
the Hon. Member that the road is in a bad 
state after the flash floods and heavy rains. 
Whatever little repair was needed has been 
done. But we are still awaiting a report from 
the State Government before we could as- 
sess the full damage. 

SHRl GOPl NATH GAJAPATHI: Mr. 
Speaker, Sir, I am sure our mercurial Hon. 
Minister has seen the freeways of the USA 
and the autobahns of Germany. Considering 
the national highway of this stature linking 
the two metropolitan cities of Calcutta and 
Madras should remain in this condition, is 

.. indeed pitiable. I would tike to highlight that 
on this particular stretch between Ichhapu- 
ram and Kasibugga, there are at least half a 
dozen rai!way level crossings as a result of 
which free flow of traffic is just not possible. 
Hence, I would like to draw the kind attention 
of the Hon. Minister of Surface Transport 
along with the Hon. Minister of Railway to 
insure the remedy expeditiously. I would 
also like to know whether there will be any 
overbridges or sub-ways constructed to 
ensure free flow of traffic on the national 
highway? 

SHRl JAGDISH TYTLER: Sir, the pro- 
posals are very good. We will took into these 
proposals. 

MR. SPEAKER: Question No. 71 3, Shri 
9am Tahal Choudhary. 

SHRl LOKANATH CHOUDHURY: I also 
wanted to ask. 

MR. SPEAKER: We have gone to the 
second question. 

An Hon. Member: Icomefrom that area. 
(I nteffuptions) . . . 

MR. SPEAKER: We have already gone 
to the next question. 

SHRI LOK~NATH CHOUDHURY: Will 
you not allow a supplementary ? 

[ Translarion] 7 : ' - 
t, L' " Incentives to Customs Officials 

713. SHRl RAM TAHAL CH- - 
OUDHARY: 

SHRl TEJ NARAYAN SINGH: - 
Will the Minister of FINANCE be pleased 

to state: 

(a) whether special incentives are pro- 
vided to the customs officials for detecting 
the cases of smuggling; 

(b) if so, the details thereof; 

(c) whetherthe Government propose to 
revise these incentives; 

(d) if so, the details thereof; 

(e) whether the employees in Income 
Tax and Excise Departments are also pro- 
posed to be provided with similar incentives; 
and 

(1) if so, by when and if not, the reasons 
therefore? 



THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE ( SHRI RAMESH- 
WARTHAKUR): (a)to (f). AStatement islaid 
on the Table of the House. 

STATEMENT 

(a) There are no special incentives for 
the customs officials for detecting cases of 
smuggling. However, there is a scheme for 
grant of rewards in cases of seizures made, 
evasion of duty detected under Customs 
Act, 1962 Central Excise and Salt Act, 1944, 
and infringement of Foreign Exchange 
Regdation Act, 1973, m d  Gold Control Act, 
1968 (since repealed). Under this scheme 
officials of Customs,Central Excise, Central 
Police Organisations. State Governments 
etc. are eligible for rewards. 

(b) Does not arise. 

(c) No. Sir. 

(d) Does not arise. 

(e) 8 (f). There is also a scheme for 
grant of rewards to the officers and staff on 
the income tax side for search and seizure, 
disposal under summary assessment 
scheme, recovery of taxes, for scrutiny, and 
for the representation before Income Tax 
Appellate Tribunal. Central Excise Officers 
and Staff are already covered by thescheme 
referred to in (a) above. 

[Translation] 

SHRI RAM TAHAL CHOUDHARY: Mr. 
Speaker, Sir, thisanswer is not clear. Willthe 
hon. Minister give details about the incen- 
tives given under this scheme? 

SHRl RAMESHWAR THAKUR: ~6e re  
is a scheme for grant of rewards under 
Indian Customs Act, 1962, Central Excise 
and Salt Act, 1944 and Foreign Exchange 
Regulation Act, 1973. These rewards are 
gwen to the customs off icials. The informers 
who give information to the department and 

Government officials, Superintendents of 
Group 'A', Assistant 2cllectors of Customs 
and Central Excise and the Assistant Direc- 
tors arecovered under this scheme. There is 
a full scheme about which I am giving a brief 
detail to the hon. Member. From Assistant 
Directors to A, group officials are covered 
under it. Although this scheme is not meant 
for them, but if they do any special kind of 
work, in such particular cases, the Govern- 
ment gives them a lumpsum amount or 
promotion or advance increment in their 
salary. There is a scheme foe ex-gratia 
payment. In cases of seizure of contraband 
goods, 20 percent of the total value of mn- 
traband goods is given as reward. In cases 
of deiection of duty evasion, 30 percent of 
the amount is given. There is a provision of 
giving 20 percent as reward by the depart- 
ment on the fine imposed by ihe Govern- 
ment. But this provision is different in differ- 
ent cases. It is seen haw important was that 
person's participation in the case. 

The accuracy of information shown is 
also seen. How far it is true and what risk he 
has taken and his information was of how 
much help, all these things are considered 
before a person is given the reward. The 
head of the department can even give an 
amount of up to Rs. 20 lakh as reward, to the 
informer. The Government officials who get 
a salary of up to Rs. 10,000. can also get this 
reward ...( lntemptrbns) ... 

MR. SPEAKER: You have given a very 
long reply. 

(Intenuptbns) 

SHRi RAMESHWAR THAKUR: The 
hon. Member wants detailed information 
(Interruptions) We have given it to all the 
people. A Committee has been constituted 
in this regard and ii considers all the things. 

SHRI RAM TAHAL CHOUDHARY: Mr. 
Speaker, Sir, I would like to know from the 
hon. Minister how many of f i i rs  and staff 
members have given information by now 
and how much reward has been given to 
them? 



MR. SPEAKER: How many persons 
have got this reward. Give thefiures. if you 
have. 

SHRl RAMESHWAR THAKUR: Mr. 
Sperker, Sir, in the year 1986-87. when this 
scheme was started. reward was given by 
the Central Board in two cases. Rs. 1 lakh 
was given as reward to 50 o f f i i  and 150 
staff members. In 1986-87 there were five 
cases, in which Rs. 4 lakh and 91 thousand 
were given to 165 off- and 270 staff 
members. In 1987-88. there were 19 cases, 
in which Rs. 13 lahh and 80 thousand were 
given to 343 officers and 656 staff members. 
In 1988-89. there were 14 cases, in which 
Rs. 7 lakh and 17 thousand were given to 
172 officers and 428 staff members. In 1990- 
91, there were 23 cases in which Rs. 27 hkh 
were given to 118 staff members and 428 
officers. In this way, it has been given. 

[English] 

SHRl E. AHAMED: Sir, the hon. Minis- 
ter has mentioned about two types of 
schemes, that is, rewards and incentives. 
But rewards are being given aftertaking into 
consideration their real work and also on the 
hasis of what the officers assertain. There is 
absolutely no fixed norm as to how wig he be 
eligible for 6 reward. Why not the Govem- 
ment just have acomprehensive scheme by 
whichtheoffkerswill begiventhe reward, as 
a matter of incentive. to have moredetedion 
of smuggled goods. 

I also understand that some of the offii 
cers who aredirectly involveddetecting these 
smuggling activities are neglected or ignored 
by the authorities for reasons of their own. 
Will the Government make an inquiry on 

. such matters? 

SHRl RAMESHWAR THAKUR: Erst of 
all, there is no incentive scheme as such. I 
havend said thatthere isone reward scheme 
and one incentive scheme. In fact. I have 
clarified in Hindi that there is no incentive 
scheme as such, but there is a reward 
scheme. We have got a scheme for reward 
in the Customs Law. Central Excise Law as 

also in the Incomelax Law. And I have given 
the details of rewards. These rewards are 
given as per certain welcdef'hd criteria and 
these criteria are examined. I have also . 
given the details of auhdies . as to who 
examine at what level. Then, we have a 
mmmittee of senior M i r s  who examine all 
the cases very d i i n a t e l y .  We certainly 
try to take cognizance of the contrbtion 
made by the officer or the team of d f i  
ooncemed. In fad incentives are b e i i  g h .  
Out of turn promotions are given. Lump sum 
award is given. And certain recognition is 
also given. It all depends entirely upon the 
performance of the of f i i r  concerned. 

[ Translation] 

SHRl TEJ NARAYAN SINGH: Mr. 
Speaker. Sir, though you, I would like to 
know from the hon. Minister the criterion of 
giving these rewards? 

MR. SPEAKER: He has already stated 
about that. 

SHRl TEJ NARAYAN SINGH: He has 
not stated it dearly. In the reply that I have 
got, there is nothing in this regard. I would 
only l i t o  know ... 

MR. SPEAKER: No, he has already 
stated about it in his reply to the suppiemen- 
tary. I asked him to lay it on the Table. 

SHRl TEJ NARAYAN SINGH: I would 
like to know what are the criteria of giving 
rewards in the cases of smuggling. in the 
cases of evasion of income-tax and in the 
cases of evasion of excise duly separately. 
Is the reward given uniformally or is there 
any difference? I wouldonly like to know this 

SHRl RAMESHWAR MAKUR: I have 
already stated that the Customs and Central 
Excise have an uniform schemes. But the 
amouni of reward is different in different 
cases. If the case involves a huge amount. 
the percentage of reward is also big and l 
they help in detecting cases involving small 
amounts, the percentage of reward is also 
less. The same is the arrangement with 



i m  tax also. A separate system has 
been evohred in the case of imm&tax. 
Those who work in I.T.O. . had to make a 
summary assessment up to 5 thousand, for 
w h i i  they were given reward up to Rs. 
20.000 for the be@assessment unit. In the 
caseof refunds.thoseoffcials who persuade 
the people to pay their income-tax within one 
month are given best awards and in individ- 
ual cases, this reward can go up to Rs. 1 
lakh. tf all the papers regarding assessment 
are sent on time the all India reward in this 
regard is up to Rs. 20.000. In the same way. 
a unit of three best summary assessment is 
given the best assessment reward upto Rs. 
20,000 separately. 

In this way, different rewards are given 
for different pbs. Some are given very high 
rewards and those rewards are deckfed by 
the members ancithe Chairman of the Board 
after much consideration. This process has 
been properly used. 

SHRl UPENDRA NATH VERMA: Can 
the &-kr%ment tell anything in this regard 
that some persons risked their life in giving 
information about smuggling and the goods 
were also seized, but they have only got a 
part of reward, which were given to them and 
the remaining part is still to be pad to them. 
A correspondence was made with the Gov- 
ernment also but he has not got the reward 
yet. 

SHRI RAMESHWAR THAKUR: ll the 
hon. Member gives any information about 
any persons, we will certainly consider it and 
they will get, whatever is their rightful. But 
according to the present information these 
rewards are given b the people after due 
consideration. We have been giving these 
rewards for years. In the year 1988-89, our 
budget was of Rs. 55 aore and in 198490. 
it was increased to Rs. 74 a r e .  Whatever 
reward is b e i i  given in the area of income- 

, tax is being also increased. We have been 
giving these rewards every year. No dis- 
crimination is done in giving these 
-......( Intmnptbns) 

SHRI UPENDRA NATH VERMA: Mr. 

Speaker. Sir. I would like to know why is 
there delay in giving reward to the person 
who has informed about smuggling and 
goods has also been seized. 

MR. SPEAKER: If there is any such 
case, you should inform about it. 

SHRl UPENDRA NATH VERMA: I have 
already written about it. 

MR. SPEAKER: You should wriie about 
it. 
, f 7  

SHRl KARIAMUNDA: Mr. Speaker, Sir. 
in $Xe-d so many efforts, smuggling could 
not be checked so far. Heroin has been 
seized in Ranchi and Dhanbad district In 
Ranchi, one kilogram of second grade her- 
oin has been seized and in Dhanbad. 900 
grams of super qualily heroin has been 
seized. Their price is near about Rs. 2 aore. 
Will the hon. Minister state what anange- 
ment has been made by his department to 
check the smuggling of heroin in far-off ar- 
eas and whether they have any scheme in 
this regard? 

MR. SPEAKER: The question is not 
related with the present issue. 

! .  
! . SHRl BUTA SINGH: Mr. Speaker, Sir, -- - -  
there is a scheme to $&e a fixed amount of 
helptothe CRPF jawans who are killed whle 
fighting the terrorists. I would l i e  to know 
from the hon. Minister whether the Govem- 
ment has any such scheme to provide 
compensation to the employees, who die 
while engaged in big operation against the 
cases of smuggling. Income-tax evasion or 
customs evasion ? 

SHRI RAMESHWAR THAKUR: Mr. 
Speaker. Sir, t has always been our endeav- 
our to give maximum reward to those who 
put their life at stake and provide us sensitive 
information pertaining to evaders of income- 
tax. Central Excise and Customs. t i  the hon. 
Member has any case in mind in 
which..(-) 
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SHRl BUTA SINGH: In the case of 
Central Reserve Police Force, i f  an empbye 
is Med, his family is sanctioned grants-in- 
aid of Rs. 1 lakh. Besides, one of the family 
members of the deceased employee is given 
empkyment under the rules. Therefore, I am 
specially asking whether. Is theGovernment 
prepared to adopt such a scheme in the case 
of Customs and Income Tax. 

SHRl RAMESHWAR THAKUR: It is 
already there in the Income Tax Depart- 
ment. 

MR. SPEAKER: It has already been 
answered. 

" SHRl RADHIKlj RBNJANPR,AMANIK: 
Sir ,&XiK&es& just now said that there 
are provisions to give reward, promotion or 
incentives to those officers who detect the 
casesof smuggling. I would like to inform the 
hon. Minister that some days back one 
smuggler was detected while smuggling in 
Siliguri area. 

MR. SPEAKER: He may not have the 
information. 

SHRl RADHIKA RANJAN PRAMANIK: 
Sir, instead of giving the reward that officer 
has been suspended. (lntenuptbns) ... 

MR. SPEAKER: You write to the Minis- 
ter and he will reply to you. 

(Intenuptions). .. 

MR. SPEAKER: Please understand that 
such information is not available wlh the 
Minister 

SHRl RADHIKA RANJAN PRAMANIK: 
That news came in the newspaper. 

(Interruptions).. . 

MR SPEAKER: You are unnecessarily 

taking up the time of the House. I am d i E  
bwing that questjon. 

MR. SPEAKER: You write to the Minis- 
ter. He will reply it. Please take your seat. 

[ Translation] 
\<I 

SHRl ANNA JOSHI: Mr. Speaker, Sir, 
I w o ~ k e ' t ~ ~ w w h e n b i ~  seizures are 
made by a team, whether the incentive 
amount is equally divided or only the officer 
b rewarded ? Secondly, incentives are given 
to good workers. I would like to know the 
steps that are taken against the officials 
against whom number of complaint of cor- 
ruption and fraud are reported. 

[English] 

MR. SPEAKER: Second question does 
not arise out of it. You can reply to first 
question, because already a lot has been 
said about that. 

SHRl ANNA JOSHI: Sir, it is regarding 
the behavior of the Custom Officers. 

MR. SPEAKER: There is no law for 
punishing those who do not do their duty. 

[ Translation] 

SHRl RAMESHWAR THAKUR: Mr. 
Speaker, Sir, both the officer and the officials 
who work with him in the team are equally 
rewarded. However, i f  any official or any 
other Member of the team takes more risk, 
he isgiven additional reward. Thus, we have 
provisions to reward both team-wise and 
individually. 1 "3/ 

PROF. c- -"  PREM DHUMAL; Mr. Speaker, 
sir. although,the hon;~inisterhas answered I' 
this question in response to one of the Sup 
plement arises and also later on, I would like 
to have it clarified further. The hon. Minister 
said that rewards are given upto the rank d 
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Assistant Director. Suppose that sombody 
gives this type of information and the entire 
@an to seize the smuggled goods is made at 
the Director's and even higher level. The 
team is mostly headed by an officer of the 
rank of Assistant Director. In this case, the 
higherofficerscomplainthatthough theentire 
plan is made by them, it is only the Assistant 
Directorwhogets the reward and not they. In 
view of the above will the Government for- 
mulate a policy under which higher officers 
will also be rewarded suitably and thus 
remove the feeling that has spread among 
these officers. 

SHRI RAMESHWAR THAKUR: Mr. 
Speaker, Sir, the reward is given either to 
somebody from among the public who gives 
such information or to officers who conduct 
the raids as a part of their duty. Official 
teams consist of officials of other depart- 
ments like Narcotics, coast Guard, B.S.F., 
Police, Income-Tax etc. The reward rs given 
to all those responsible for the seizure and 
who really make some contribution in it. 
Otherwise, no one is rewarded, just because 
they are high Officers. 

[English] I 3 
SHRI P.C. THOMAS: There are many 

hon8s-B Departments who 
are finding difficulties because of harass- 
ment from the big smugglers. There are by 
smuggles who are giving more incentives or 
trying to influence the officers by giving them 
those incentives. 

So, will this Ministry take this into ac- 
count and really give the incentives to the 
real honest officers in a big way ? 

MR. SPEAKER: That is done. 

SHRI RAMESHWAR THAKUR: Not only 
that, I will try also to give due protection to 
them. 

[ Translation] I i Y  
SHRI RABl GY:- Mr. Speaker, Sir, we 

regaar$ rgad'in newspapers that there are 
many such vulnerable areas in the Country 
like the Coastal States, where Custom Offi- 
cers are often attacked by smugglers who 
are equipped with speed boats and sophis- 
ticated weapons. So, I would like to know 
from the hon. Minister the provision for re- 
wards for offiiials working in such vulnerable 
areas where they are prone to attacks by 
smugglers and also steps taken to ensure 
the security of their lives? 

SHRI RAMESHWAR MAKUR: Mr. 
Speaker, Sir, such instancesof international 
smuggling take place almost everyday in our 
coastal areas, our borders with Pakistan and 
Nepal etc. In Rajasthan, Smugglers and 
camels. Thus our officials have to face a lot 
of problems and it has been our endeaourto 
provide them with necessary equipments 
including vehicles and sophisticated weap 
ons to deal with these smugglers. We also 
take the assistance of State Government 
officials in this regard. It has always been 
Government's endeavour to provide maxi- 
mum security to its officials and also encour- 
age them in the execution of their responsi- 
bilities. 

[English] 
I 'q -- t. I 

Interest Rates of Export Credit -. 
'714. SHRI SUDHIR SAWANT:Will the 

~inisterof be p?ease?Jtostate: 

(a) whether the Government have re- 
cently revised the interest rates on export 
credit; 

(b) if so, the details thereof and the 
objectives behind it; 

(c) whether this step will boost exports; 
and 

(d) the other s tep  proposed to be taken 
to boost exports? 
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THE MINISTER Of STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. CHI- 
DAMBARAM): (a). Interest rates on Exports 
Credii were revised w.e.f. the 6th Au- 
gust.1991 and the RBI has issued suitable 
instnrdiins in this regard to Scheduled 
Commercial Banks. 

@) and (c). A statement is given bekw. 

(d) Government has recently liberalised 
the trade policy and introduced a number of 
measures to provide market led incentives. 
de-regulate and de-licence imports and 
exports, delegate authorities to the field for- 
mations and simpli the procedures. These 
measures have been included in the Siare- 
ment on Trade Policy laid on the Table of the 
Ldc Sabha on 13.8.1991. 

STATEMENT 

OBJECTIVES: With the adjustment in 
the 'exchange rate of Rupee, the Govem- 
ment decided to abolish subsidies on ex- 
ports, including interest subsidy. Conse- 
quently. RBI has revised interest rates on 
export credit provided by the Commercial 
Banks with effect from 6.8.1991. 

The revised interest rates are:- 

(i) Pre-shipment Credii-for period upto 
180 days1 2.50 % p-a. 

(ii) Pre-shipment M i - f o r  more than 
180 days upto 270 days-1 4.50% p-a. 

(iii) Post-shipment Credit-for period upto 
90 days-1 2.50% p.a. 

(w) Post-shipment Credit-for more than 
90 days upto 180 days-1 8% p.a 

Interest subsidy made av~hb le  to 
Commercial Banks under Export Credii 
(Interest subsidy) scheme. 1968, was with- 
drawn w.e.f. the 6th August. 1991. in conse- 
quence of which the interest rate structure 
was revised upwards. The present interest 
rate structure of Export Credit amtinues b 
be amassional since interest rates nor- 

mally charged by Commercial Banks are 
18.5% p.a. or more. For Post-shipment cred- 
its of more than 90 days upto 180 days, the 
rate of interest has been fixed at 18% p-a. in 
order to provide an incentive to exporter to 
arrange for early realisation of export pro- 
ceeds. 

It is diiicuk to state the impact of any 
factor taken in isolation on export, because 
exports are influenced by a number of fac- 
tors. 

SHRI SUDHIR SAWANT:in the 
statemment laid on the Table of the House, 
it has been stated that- 

'It is difficult to state the impact of any 
factor taken in isolation on export, because 
exports are influenced by a number of fac- 
tors.' 

It is not difficult to gavage what will bs 
the impact of the upward revision of interest 
rates on exports. It will have a negative 
impact. The hon. Minister has met exporters 
in Calcutta and Bombay and other places 
also, probably. I would like to know what 
were the exporters' view on this issue and 
seoandly is his Ministry taking any steps to 
restore stats quo as earlier existed? 

SHRI P. CHIDAMRAM: The exporters 
are, of course. unhappy that the interest 
rates have gone up. Nobody will be happy 
when they interest rates are increased. But 
it is diffiiult to say that a single measure will 
effect the exports adversly. This Exports 
Subsidy Scheme has been in operation for 
the last f i e  years. Between 1989 and 1999 
by a conscious decision interest rates were 
reduced and the difference was subsidised 
by commercial banks as a measure of export 
promotion. Today credit has become more 
diffiiult. I can understand the compulsiinsof 
the Ministry of Finance and the RBI. But I do 
hope that the Ministry of Finance and the RBI 
will be able to reduce interest rates at some 
point d time in future. The Finance Minister 
has been kid enough to listen to my pleas 
on many issues including this issue, Today, 
of course the situation in extremely tight and 
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,therefore, he have been forced to take this 
step. But I do hope sometime in the near 
future interest rates will be brought down 
particularly for export trade. 

SHRl SUDHIR SAWANT: My second 
question relates to export houses. The ex- 
port houses are largely tending to make up 
their exports ky exporting non traditional 
item which dc ot require any special mar- 
keting. This has two types of impact. One is 
hat it adversely affects the exports in the 
sense that it does not give sufficient incen- 
tive to the exporters. Second is all the manu- 
facturers and the producers do not get the 
exact return which they should get, because 
everything is exported from the export 
houses. 

I would like to ask the Government what 
measure the Government is taking to see 
that the export houses exports non-tradi- 
lional items more and secondly what are the 
measure being taken to se that the produc- 
ers and the manufacturers get the exact 
benefit. 

SHRl P. CHIDAMBARAM: I am not quite 
dear about the thrust of the question. But if 
the intention of the hon. Member is to f ind out 
the kind of goods which are exported by the 
export houses, it is a mix of all goods. Today 
about 50 per cent of our goods which are 
exported are manufactured goods. Only 15 
percent are primary goods like acjricultural 
commodities and 35 percent are other value 
added goods. l?is mix is broadly reflected in 
the goods exported by the export houses. 

The second half of this suppiementry 
deals with the incentives. There is a l i l e  in 
happiness because of the distinction be- 
tween manufacturers-exporters and trader- 
exporters' as a resui! of the provisions in the 
Finance Bill. This I am told, is being consid- 
ered by the Finance Minister. When the 
Finance Bill comes up for voting in this 
House I am sure that the hon. Member will 
express his views and it is possible perhaps 
that the Finance Minister will try to remove 
the anomaly which has been pointed out in 
the packet of incentives available for trader- 

exporters and manufacturer-exporters. 
rr, 

\ t: SHRl NIRMAL KANTI CHAlTERIEE: 
Sir, what is the amount of savings d'= 
withdrawal of subsidies The figures for the 
last three years will do. But more importantly 
what is the net eflect, the diredion and the 
quantum if he can state. 

Undoubtedly there are many factors 
including the IMF factor in the export possi- 
bility. When there are several factors operal- 
ing it is possible to isolate one fador and try 
to relate it to export growth or or any other 
variable. Is there any study either by the 
Institute of Foreign Trade or by the the Min- 
istry itself where price elasticity of exports 
have been studied. If so, what is it? 

SHRl P. CHIDAMBARAM: Sir, on net 
saving. in 1986-87, the credit subsidy. the 
interest subsidy was only Rs. 32.16 crore 
and in 1990-91 it increased to Rs. 250aores. 
So, the abolition of interest subsidy. I as- 
sume, would mean a saving of approxi- 
mately Rs. 250 aores. 

Sir, on the so called b 8 c parts of hi 
question, I am really not an economist.. 
(Intemptbns). .. 

SHRl NIRMAL KANTI 
CHAllERIEE:You have studied econom- 
ics.. (Intempfnbns) ... 

SHRl P. CH1DAMBAMM:I am really 
not an economist. I am toM the hon. Member 
has studied economics fo-rty years ago. 

Sir, it has been estimated but this is a 
disputable matter that every one perce;lt 
adjustment in the exchange rate leads to an 
elasticity of -66. This cannot be confirmed. 
This is only based on empirical data, butthis 
cannot be confirmed. One has to see how 
exports behave after the recent exchange 
rate adjustment. 

Sir. on the net impact of abolition of 
interest subsidy on exports, firstly it is a 
psychological impact It is seen as an anti- 
export measure and therefore there is a 
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psychological impact. But in pure economic 
terms, the impact adds only approximately 1 
to 11 R per cent to the cost of export. R is this 
that I am concerned about and I am confi- 
dent that when the situation improves. the 
Finance Minister will heed my plea and bring 
down the interest rate on exports, particu- 
larly post-shipment aedit and pre-shipment 
credit. The Finance Minister is here. I am 
surethat he is not oblivious to allthat you say 
and I say.(lntemptfons) ... 
9 SHRI MURAL1 DEORA:Sir, in the reply 
the m % & ? % T s s  that with the 
adjustment in the exchange rate of Rupee, 
the Government decided to abolish subsi- 
dies on exports including interest subsidy. 
When the Rupee was devalued and when 
there was exchange variation, it has auto- 
matically helped the exporters. But there is 
no argument of denying the subsidyon inter- 
est, which you have just explained. In order 
tocomplete in the international market, if the 
money supply is not given to the exporters 
at the current market level, how do you 
expect them to compete in the market? 

SHRl P.CHIDAMBARAM: I understand 
the hon. Member's concern. If our exporters 
do not receive credit at competitive interest 
rates. it is difficult for them to complete in the 
international market. The point is well taken. 
But what is to be done? The average lending 
rate is 18 percent today. When the average 
kndii rate is 18 percent, a pre-shipment 
credit of 12.5 percent itself is a subsidised 
interest rate.1 wouM like interest rates to be 
bwered. But Icannot shut my eyesto thefad 
that credit is tight, and the aedit situation is 
indeed difficult, and I must go along with the 
decision taken by the Finance Minister, and 
the RBI . that for the time being we have to 
live with the tight credit situaGn. (Intemp 

- 2-0 
SHRl LOK NATH CHOUDHURY: Sir, I 

want to know from thelEKUiiister whether 
after the revision in the interest rate the 
Government has come to the conclusion 
that this would not effect the competitive 
charadsr of our goods in the international 
markst. My sea>nd question is once the 

export dates are fixed, it does not depend 
only upon the exporter, there are other fac- 
tors also like shipping and otherthings,which 
come in the way. Many a times the exporters 
suffers whether all those factors have been 
taken into consideration while increasing the 
interest rates. 

SHRl P. CHIDAMBARAM: Sir, export- 
ers are slightly unhappy that interest rates 
have been increased. But their real concern 
is not the increase in the interest rates. The 
real concern is the availability of the export 
credit. I must inform the hon. Members of this 
House that only day before yesterday. the 
R.B.I. has increased the total availabiliiy of 
export re-finance by about ten per cent. tt is 
a small improvement, but it is a welcome 
improvement. I hope that export re-tinance 
will be available in larger measure to export- 
ers. 

As regards the second part of the 
question of the hon. Member, the answer is 
'Yes'. We are a country where there are 
serious infrastructural bottlenecks. 1 am 
addressing these infrastructural bottlenedcs. 
My colleagues. The Minster of Surface 
Transport and the Minister of Railways have 
promised their cooperation. Bi~t, these bot- 
tlenecks cannot be overcome overnight. But. 
we have a plan. I have an Addlional Secre- 
tary in the Ministry looking at only the infras- 
tructural bottlenecks. I am sure within six 
months many of these infrastrudural bottle- 
necks would have been cleared substan- 
tially. C) 

SHRl M.R. KbJI&MBU.JR-JINARMA- 
 NAN^^. the Minister has stated that he had 
sT*m*ed the procedures to boost the ex- 
ports. The Seena Leaves cultivated in the 
Southern Districts of Tamil Nadu have been 
exported for the past 75 years. But. of late. 
they are finding problems in their exports. k 
the Ministry aware that the Ministry of Envi- 
ronmeqt are askmg them to produce aforest 
certificate that it is acultivated plant? Will the 
Ministry come to the rescue of Seena export- 
ers who are expolting for the past 75 years? 

MR. SPEAKER: You are asking alto- 
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@her a different questidn. He will reply to 
you in writing. 

SHRI P. CHIDAMBARAM: I do not have 
the information at present. I will supply the 
infoqatiitn to the hon. Member. 

E La oral Rolls in Reaknal Lan- 

'715. SHRI E. AHAMED: Will the Minis- 
ter of LAW,JUSTIKT~~ COMPANY 
AFFAIRS be pleased to state: 

(a) whether the electoral rolls are pub- 
lished in all regional languages; 

@) if so, the details thereof; and 

(c) U not, the steps taken or proposed to 

be taken to publish the electoral rolls in all 
languages induding Urdu? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS- 
TRY OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM ): (a).The electoral 
rolls are published in the offiial languageof 
the State or the Union Territory concerned. 
In addlion,whenever a request is made, the 
electoral rolls are also published in addi- 
tional languages if the percentage of people 
speaking such languages is twenty per cent 
or more of the total population of that con- 
stituency or part of the constituency. 

@). A statement is placed on the Table 
of the House. 

(c). Does not arise. 
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SHRl E. AHAMED: Mr. Speaker, Sir, 
the hon. Minister in his reply has stated that: 

Whenever a request is made, the elec- 
toral rolls are also published in additional 
languages if the percentage of people speak- 
ing such languages is twenty percent or 
more of the total population of that constitu- 
ency or part of the constituency." 

There are some assembly constituen- 
ciestomy knowledge where thereare twenty 
percent people who are speaking Urdu. But, 
their request was not complied with. 

For example, there is one constituency 
in Karnataka--Gulbargaconstituency . With- 
out fear of contradiction, I could say that 
there are not less than fifty percent people 
speaking Urdu. Their repeated requests for 
ekloral rolls in Urdu have not been consid- 
ered by !he authorities. May I know why the 
Government is measuring all thdse things 
with double standard in this matter? 

UR SPEAKER: Do you have that infor- 
mation w i h  you, Mr. Minister? Or you can 
send it to him in writing. 

SHRI P.R. KUMARAMANGALAM: Mr. 
Speaker. Sir, with the regard to Gulbarga 
conslituency, unfortunately, I do not have 
the intormation available with me. I can send 
it to the hon. Member. 

SHRI E. AHMED: Will he collect the 
information, Sir? 

MR. SPEAKER: He has agreed. 

SHRl E. AHAMED: Sir, my second 
supplementary is. ..( lnlerruptbns) ... 

MR. SPEAKER: Let is not be specific 
because this is a general question. 

SHRI E. AHMED: Specificquestion also 
I can ask, Sir.. ...( Interruptions). .. 

MR. SPEAKER: Like this, we do not go 
from the general to the specific. 

SHRl E. AHAMED: No, Sir,this is also 

permitted because there is a general ques- 
tion put here. 

MR. SPEAKER: Unfortunately, in such 
cases the Minister does not have the infor- - 
mation. 

SHRl E. AHAMED: I only want him to 
collect it and supply it to me, Sir. 

MR. SPEAKER: Then you can have it in 
wiling also ... .(lntemptk~ns). . . 

MR. SPEAKER: O.K., you ask your 
question. 

SHRl E. AHAMED: Sir, my second 
supplementary is that even in some of the 
constituencies where these electoral rolls 
are published in Urdu-for example, in Delhi 
only Chandni Chowk constituency is where 
the electoral rolls are published in Urdu- they 
are not printed, but they are handwritten. 
Why is it so, Sir ? Is there any special reason 
for this? There are many firms where these 
could be published. There are lots of such 
firms. Would the Government see that these 
Urdu electoral rolls will also be published, 
instead of writing them in hand? 

SHRl P.R. KUMARAMANGALAM: Mr. 
Speaker, Sir, the question is a relevant 
question. Whether it is hand written or printed, 
we shall ensure that it is published in future. 
But normally if it is handwritten, it is in certain 
cases only when it is not possible to get it 
printed. 

[Translation] 

SHRl MOHAMMAD YUNUS SALEEM: - --.-..- - 
Mr. Speaker, Sir, Urdu is spoken in aTthe 
States of India. According to the statement 
laid by the Ministry of Law on the table of the 
House electoral rolls in Urdu are published 
only in Uttar Pradesh, Delhi, AndhraPradesh 
and in somedistrictsof Maharastra. In Bihar, 
a large number of people speak Urdu. M 
only in Patna but in other districts of Bihar a 
large number of people speak Urdu. In other 
States also a large number of Urdu speaking 
people are found. I would like to know from 
him whether he is going to publish the elec- 
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toralrolts in Urdu where Urduspeaking people 
are found? 

SHRI P.R. KUMARAMANGLAM: Sir, I 
have already in the answer, very specifically 
pointed out that wherever the request is 
made and whero the percentage of the Urdu 
speaking population is twenty per cent of the 
total population, in such cases, definitely it 
would be printed. 

+ :  . -  j$c" 
shifting of Head Off ices of Tea -_ Board. 

-l 

'716. SHRI HANNAN MOLLAH: Will 
the Minister of c-ms"ed to 
state: 

(a) whether theGovernment propose to 
shift the Head Offices of the Tea Board from 
Calcutta; 

(b) if so, the reasons therefore; 

(c) whether the Government have re- 
ceived any representation in this regard; 

(d) if so, the details thereof; and 

(e) the steps taken or proposed to be 
taken by the Government thereon ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. CHI- 
DAMBARAM ): (a) to (e). A statement is laid 
on the Table of the House. 

(a) to (e). Representations have been 
received from time to time suggesting shift- 
ing of the Tea Board's headquarters from 
Calcutta to Assam owing to the State's pre- 
dominant position in the production of tea. 
However, Calcutta being a major commer- 
cia1 centre and one of the major Indian Ports 
has remained the centre of export activity in 

. %aa.The headquartersof anumberof export- 
ing and producing firms are located at Cal- 
cutta. Moreover, most of the tea buying for 
overseas makets is done at Calcutta auc- 
tions. Thus, due to the strategic position of 

Calcutta and other infrastructural facilities 
available there, it has not been found pos- 
sible to shift the headquarters of the Tea 
Board from Calcutta to Assam. 

SHRI HANNAN MOLLAH: Sir, this 
apprehension about the shifting of the head- 
quarters of the Tea Board was there widely 
because of certain trends of this Department 
to shift various activities of the Tea Board 
from Calcutta to other places from time to 
time. I would like to know from the hon. 
Minister whether certain sections of the 
functioning of this Board have been shifted 
from Calcuttaduring the last few years. If so, 
which are all those activities which have 
shifted, how many people have been shifted 
from there and what are the reasorls. As the 
centralised functioning was doing well, what 
was the reason for shifting those activities 
from Calcutta to other places? 

SHRI P. CHIDAMBARAM: Noactivity of 
the Tea Board has been shifted as such from 
Calcutta to any other place. And I have 
categorically stated in the answer and al- 
layed the apprehensions expressed10 me in 
Calcutta that there is no proposal what so- 
ever to shift the headquarters of the Tea 
Board from Calcutta to any other place. 
What has happened is that we have set up 
regional offices in Gauahati and Coonoor. 
These regional offices are now headed by 
Chief Regional Executives to whom powers 
have been delegated so that many of the 
problems of the small growers can be deah 
with at a decentralised level. No activity as 
such of the Tea Board has been shifted out 
of Calcutta. 

SHRI HANNAN MOLLAH: I am told that 
seven activities like tea plantation scheme, 
tea unit finance, tea machinery and irrigation 
equipment, etc. have already been shifted. 
But the hon. Minister says that it has not 
been done. Any way, I asked the questian: 
whether the Government have received any 
representation in this regard to stop that 
shifting. And the reply is diff erent. It says that 
the representations that have been received 
are in favour of shifting. Then I asked: What 
is the action Government has taken on that? 
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And fin* the reply is that it has not been 
found possible to shift the headquarters of 
Tea Board from Calcutta. That means a n 
attempt has been made ........ 

MR. SPEAKER: You are just confusing 
the issue. Please ask the question. 

SHRl HANNAN MOLLAH: Sir. in the 
reply it has been said that it has not been 
found possible to shift the headquarters. It 
means that an ,+tempt has been made. That 
is the apprehension. 

MR. SPEAKER: Not like this. . ) "t, 
j. - 2 SHRl BUOY KRISHNA HANDIQUE: 

Shifting of the Head Office of the Tea Board 
to a mapr tea producing state is the natural 
demand of the peopleof that state. However, 
since the hon. Minister expressed his inabil- 
ity to do so, due ta uarbus reasons, will the 
hon. Minister, as an alternative, through a 
poor alternative, consider strengthening the 
regional o f i s  at Guvahati and Coonoor by 
giving them more responsibility and more 
power to take decisions on urgent matters 
since these off ices are at the moment a mere 
apology for the regional offices? 

SHRl P. CHIDAMBARAM: I think, all 
hon. Members will welcome decentralisa- 
tion of powers so that the needs of the 
growers can be dealt with at a decentralied 
level i f  the Tea Board off ices are closer to the 
tea estates. What we have done is to set up 
a Chief Regional Executive's office in 
Guvahati. If the hon. Member says that this 
is an apology for decentralised functions, I 
am willing to look into it. In addition to the 
decentralised powers, if more powers are to 
be given to these offices to deal with the 
grievances, problems and developmental 
activities of the region we will certainly look 
info them. 

MR. SPEAKER: Without shifting? 

SHRl P. CHIDAMBARAM: I am not 
sh ihg  the headquarters. Thai is what I have 
said. 

SHRl RUPCHAND PAL: Is it a fact that 
akeady seven departments have been 
shifted? Will the Minister assure the House 
that all the activities that were previously 
being undertaken by the Head Offices will be 
restored b it? 

MR. SPEAKER: This is not allowed. He 
has already answered that. 

MR. SPEAKER: The question has al- 
ready been answered in categoriil terms 
and you are repeating it. 

MR. SPEAKER: This is just carrying the 
cueagain. When the minister says in specifii: 
terms on the floor of the House that he is not 
shifting it, you are depending on the cue. 

SHRl BASU DEB ACHARIA: Some of 
the departments have already been 
transferred ....( l n tev tbns )  

MR. SPEAKER: It is unnecessary. 

b,2 -\? (Intemptions). . 
" b 3 ;  

I [Translation] ' , c  ', " 
Ban on et of Frogs, Rabbits 

and Monkeys 

'71 8. SIHIS~JAGNA~RAQ 
GUNDEWAE Will the Minister of COM- 
WR& be pleased to state: 

(a) whether there is a ban in the export 
of frogs, rabbits, monkeys and other animals 
of this kind; 

(b) if so. since when; 

(c) whether there is any proposal to lift 
the ban imposed on the export of thew 
animals; 

(d) i f  so, by when and if nat, the reamm 
therefor; 
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(8) the amount of foreign exchange 
earned each year before imposing ban on 
their export? 

THE MINISTER OF STATE IN M E  
MINISTRY OF COMMERCE (SHRI P. CHI- 
DAMBARAM): (a). Yes, Sir. 

@). (i) Export of Monkeys has been 
banned since 23rd November, 1977; 

(ii) Export of Frogs has been banned 
since 30.3.1 988. 

(iii) Export of Rabbits have been 
banned since 1.4.1 980. 

(c). No, Sir. 

(d). In view of the above, question does 
not arise, because of the policy of the Gov- 
ernment to protect the Wild Lie and environ- 
ment as well as for maintaining of ecological 
balance. 

(e). 1) The amount of foreign exchange 
earned during the periiod 1973-77 on export 

of Monkeys is indicated in the statement laid 
before the House. 

2) The figures on the amount earned 
on the export of frogs and rabbiits is not 
maintained. 

STATEMENT 

Year Quantity V a h  
(in N0.s) (Rs. Idhs)  

The animals, Frogs and Rabbis are not 
separately classified under Indian Trade 
Classification Rev.2 on the basis of which 
Foreign Trade Statistics of India are com- 
piled. However, data showing export of 'live 
animals chiefly for food n.e.s.(e.g. rabbit, 
game bird, Chickens, deer, frogs, hares, 
pigeons, etc)'duiing 1977-78,197&79,1979- 
80,1984-85 and 1986-87 are as under:- 

- 

Year Quantity Value 
(In Nos.) (Rs. in lakhs) 

-- 

(Sources:- Monthly Statistics of Foreign Trade of India V0l.l (Exports) published by DGCl 
8 S, Calcutta. 

[ Transktion] gal exports of the wild animals been come to 
the notice of the Government? If so, the 

SHRl VllASRAO NAGNATHRAO action taken thereto by the Government and 
GU-AR: Have some cases of the ills what action is b8hg taken by the hvern- 
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mont against the reported illegal exports of who handle the smuggling. I cannot answer 
skins of such wild animals? on behalf of the 

&G 6 
[English] L\U\ Reinstatement of SC&T ~ m ~ l o ~ e e s  

of D.T.C. 
SHRl P. CHIDAMBARAM: Sir, the ille- 

gal exports do not come to the notice of 
Ministry of Commerce. I am sure, there are 
cases of illegal exports. But this question 
should be addressed to the Ministry of Fi- 
nance, Department of Customs who will be 
able to tell whether there are illegal exports 
or not. 

[ Translation] L.\ 7 2 
SHRI KRISHAN D u l l  SUI TANPLF 

Mr. Speaker, 'Sir, the monkeys are found in 
large number in Himachal Pradesh, which 
cause a heavy damage to the crops there 
and all the methods employed to catch them 
have been failed. So I would like to know 
from the hon'ble Ministerthrough you whether 
the Government would lift the ban on the 
export of monkeys in order to save the crops 
of fruls, vegetables and grain in Himachal 
Pradesh. 

[English] 

SHRl P. CHIDAMBARAM: Sir, I have 
no objection if Government or any other 
organisation catches the monkeys. My ob- 
jection ~sonly tothe export of monkeys which 
is banned. 

SHRl RAM KAIS&. I would like to know 
w h e t a e  hon.hinister is aware that frogs 
are still being exported and because of thal 
the paddy crop in Thane district and many 
other distriis is damaged. I would like to 
know whether the Government is aware of it 
and i f  they do not know about it whether they 
mruM collect the information and give it. 

SHRl P. CHIDAMBARAM: As I said 
earlier, the hon. Member'schoice of the verb 
is not correct. Forces are not exported. Export 
hm been banned. Frogs may be smuggled 
out. That is a question which has to be 
addressed to the Department of Customs 

'719. SHRI "BHUPINDER SJQ-J- 
~00~~:~ili"iFi"e ~in&?e; of SURFACE 
~ ~ O R T  be pleased to state: 

(a) whether the services of more than 
500 SCIST D.T.C. conductors/drivers who 
had rendered more than two years' senrice 
in the grade were dispensed with during 
1988; 

(b) if so, the steps taken or proposed to 
be taken by the Government to reinstate 
these employees; and 

(c) the time by which all these employ- 
ees are likely to be reinstated? 

THE MINISTER OF STATE OF M E  
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a). Yes, Sir. 

(b) There is no proposal before the 
Government to reinstate these employees 
as DTC is having surplus employees. 

(c) Does not arise in view of reply to (b) 
above. 

SHRl BHUPINDER SlNGH HOODA: 
These employees were given employment 
to clear the backlog of SC and ST. Do you 
have that backlog still existing? 

SHRl JAGDISH TYTLER: We have the 
backlog. Whenever the vacancies arise, we 
will take them. 

SHRl BHUPINDER SlNGH HWDA: 
What about these vacancies? They were 
taken against that backlog. Have these 
vacancies been filled or not? 

SHRl JAGDISH TYTLER: Whatever is 
the requirement of emplyees needed in the 
D.T.C., we are trying to clear the baddog. 
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[Translation] 

SHRl MADAN LAL KHURANA: Mr. 
~ ~ e a ~ d ~ ~ w " ' f i 5 i i i  the 
hon. Minister as to whether: it is a fact that the 
conductors and the drivers were recruited at 
Gaziabad and Dadri in D.T.C. a fews days 
before 500 adhoc Scheduled Caste employ- 
ees were retrenched? Why were those 
Scheduled Caste employees, who had been 
working for two-three years, not absorbed if 
there were any vacancies and why were the 
new employees recruited at Gaziabad and 
Dadri. 

would be reinstated very soon. I would like to 
know the time by which they will be rein- 
stated by the Government? 

[English] 

SHRI JAGDISH M L E R :  I would like to 
inform the hon. Member that out of these500 
drivers, 330 have already been taken back, 
42 cannot be taken because their record is 
bad and about 127, we are waiting for them 
to join. 

MR. SPEAKER: Question Hour is over. 

[English] 
WRllTEN ANSWERS TO QUESTIONS 

SHRl JAGDISH TYTLERSir, whenever 
a vacancy arises, as I have told the hon. 
Member Shri Hooda also and I am also 
telling Shri Madan Lal Khurana, we have a 
list of employees and we aretrying to shorten 
the list which is under this category. 

[ Translation] 

SHRl MADAN LAL KHURANA: Mr. 
Speaker, Sir, I did not get the reply to my 
question. I would liketo know as to why those 
employees were retrenched who had been 
working there for two-three years? 

4 
SHRl KALKA DAS: Mr. Speaker, Sir, 

this -very old. Those re- 
trenched Scheduled Castes conductors and 
drivers had already completed this m inimum 
period of 180 days required for regularisa- 
tion of service as per rules. But all of a 
sudden, they were retrenched. After that 
they went on hunger-strike and staged a 
dharna at the gate of the Minister of Trans- 
port. And the Minister of Transport gave 
them an assurance. 

MR. SPEAKER: Now, time is over. 

SHRl KALKA DAS: The Minister of 
Transport had given an assurance that they 

[ Translation] 6 
Development and Widening of of 

National Highway from Ramgarh to 
-----. - 

BokroAin Bihar - -- 
'71 7. SHRl BHUBANESHWAR 

PRASAD wTiiie"'mim a - 
SURFACE' TRANSPORT be pleased to 
state: 

(a) whether the National highway from 
Ramgarh to Bokaro in Hazaribagh (Bihar) is 
not in traffic-worthy condition; 

(b) If so, the amount sanctioned for the 
development and widening of this portion of 
the National Highway; 

(c) the time by which the work on this 
road is proposed to be started; and 

(d) if not, the reasons therefor ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORTS: 
(SHRI JAGDISH TYTLER): (a) National 
Highway No. 23 from Ramgarh to Bokaro is 
mostly single lame in width with inadequate 
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mad fwmat'in which oocasionally gets 
damaged during monsoon. It is being main- 
tained in traffic- worthy cond i i  through 
repairs under normal maintenance. 

@) and (c). An estimate for widening 
and strengthening Km. 22.8 to 34.8 has 
been sanctioned for Rs.352.82. lakhs in 
March. 1991. It is too early to indicate the 
time by which the work will be started as the 
awrtrad has not yet been awarded. 

(d) Does not arise. 

\? Booth Qoturing h Ydhys 
Radesh - - 

'720. KUMARl VlMLAVERMA: Will the 
Minister of MPANY 

AFFAK1S be pleased to state: 

(a) the places in Madhya Pradesh when, 
pdling booths were captured and rigging 
look place during tNeTenth Ldc Sabha elec- 
tions; and 

@) the numberd booths out of them 
where repo#ing wascondudedconstituency- 
wise? 

M E  MINISTER OF LAW. JUSTICE 
AND COWANY AFFAIFIS: (SHRI K.VIJAYA 
BHASKARA REDDY): (a) and (b). A state- 
ment is all attached. 
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Import Licences for Photo Type Set 
.cc_) Units. 

'721. SHRI KlRlP CHAL1HA:Will the 
~inister of ~=CE k&&eb state: 

(a) whether the Government have re- 
centty issued some firms; 

@) if so, the details thereof; 

(c) whether some of the photo type-set 
units have since been sold wt or given to 
others by these firms; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE: (SHRI P. 
CHIDAMBARAM): (a) to (d). During 1990-91 
and 1991 -92 (till 25th August, 1991) no li- 
cence for import of Photo typeset units has 
been issued by the Office of CCI&E. 

Uonitoring of Flow of Credit to Minority 
Communities ..---- 

'722. DR. AK-PATEL: _ 
SIGT-~-- "_ C KE RS I N H - - -  

VAGHELA: - 
Willthe Minister of FINANCE be pleased 

to state: 
(a) whether instructions have been is- 

sued to the Regional Rural Banks to monitor 
the flow of credit to minority communlis; 

(b) if so, the detaits theraof; and 

(c) the procedure to be followed to iden- 

tify the minority communities for monitoring 
the Row of credit to them; 

(d) the names of the minority communi- 
ties identifii; and 

(e) the details of credit given to them 
during 1990-91 and April June,l991? 

THE MINISTER OF STATE IN M E  
MINISTRY OF FINANCE: (SHRI DALBR 
SINGH): (a) to (e). National Bank for Agri- 
culture and Rural Development (NABARD) 
have issued instructionsto all Regional Rural 
Banks (RRBs) to monitor the progress of 
financial assistance to minority communi- 
ties. The basic pwpose of monitoring the 
flow of bank credit to members of these 
communities under various segments of 
priority sector and that the members af 
these communities derive the beneft of the 
different Government sponsored schemed 
programmes in a larger degree. 

The commercial banks including RRBs 
have been instructed by RBI and NABARD 
to informally ascertain the religion of the 
borrower during the presanction scrutiny. If 
the borrower belongs to one of the specified 
minorii communities, necessary remarks 
are made by the branch officials in the ban 
applications and other records in order to 
facilitate compilation of progress reports. 
The communities which are included in the 
banks' progress report their advances for 
minority mmunities are Sikhs, Muslims, 
Christians. Zoroastrians and Neo-kddhiia 

The community-wise progress made 
(in terms of out-standings) upto March 31 st, 
1991 (Latest available) in the disbursement 
of credit by RRBs as under:- 

[ Rs. in lakhs) 

Communw Accounts Amount 

Sikhs 29746 1473 
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( Rs. in lakhs) - 
Cornmunfiy Accounts Amount 

F I 2. 3 
- 

Muslims 500444 12806 

Christians 141185 1835 

Zoroastriis 77 5 

Neo-Buddhists 5309 163 

TOTAL 676761 16282 

'723. SHRI VIRENDRA SIN*: 
D%X~EMINAR~VAN PW- 

DEYA: 
* 

Willthe Ministerof TEXTILES be pleased 
to state: 

(a) the export of textiles projected lor 
1 994-95. 

(b) India's shareof world trade in textiles 
at present; and 

(c) the action taken or proposed to be 
taken to increase export of textiles? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES : (SHRI ASHOK 
GEHLOT): (a) The export of textiles includ- 
ing cbthing (excluding non textile is terms) 
has been tentatively projected at Rs.22500 
crores for 1 994-95. 

@) India accounts for 2% of the world's 
trade in textiles. 

e 

(c) Government have taken various 
rneasuresto promote exportof textiles which 
indude:- 

i) Modernisation of industry by allow- 

ing import of sophisticated textile 
machinery at concessional duty. 

enhanced and liberalised REP 
Licensing scheme (now know as 
Eximscrip Scheme). 

adjustmentof valueof rupee against 
major foreign currencies. 

increase of non-quota export enti- 
tlement in respect of garments from 
3% in 1990 to 10% in the Current 
garment Export Entitlement Distri- 
bution Policy. 

Organising Buyer-seller Meets and 
Study Tours. 

Liberalised import of trimmings and 
embellishments etc, required by 
garment exporters : 

[Translation] 

5s 
Construction of lJstional Highway from 
b n s i  to b s t i  ~=thW~a"r"in Uttar 

Radesh \C .---.. 
-CILC-- 

'724.9HRl R A y E A L - a ;  Will the 
Minister of SURFACE TRANSPORT be 
pleased to state: 
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(a) whether the Union Government 
propose to construct a National Highway 
from Basti Siddharth Nagar in Uttar Pradesh 
which is adjacent to Lumbini, the birth place 
of Lord Gautarn Buddha which is visited by 
thousands of pilgrims form Japan, China 
and Sri Lanka ever Year; 

(b) if so, the time by which it is likely to 
be constructed; 

(c) if r?o, whether the Government pro- 
pose to provide funds under the Central 
Road Fund Scheme to widen ;nd develop 
the road f rorn Bansi to Basti Siddhaqh Nagar; 
and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT: 
(SHRI JAGDISH TYTLER): (a) No, Sir. 

(b) Does not arise. 

(c) No. Sir 

(d) Does not arise. 
F - I :  

Increase in Prices of Cotton Yarn 
h-- 

'725. SHRI- - DHARUbMA MQN- 
W A  SADUk 

DR. G.LKANAUIIA: 
-* - 

Willthe Mmisterof TEXTlLESbepleased 
to state: 

(a) whether there has been an unprece- 
dented increase in prices of cotton yarn 
during the last six months; 

(b) if so, the details thereof and the 
reasons therefore, and 

(c) the steps taken or proposed to be 

taken by the Government to control prices of 
cotton yarn and to bring the same to pre- 
March 1991 level? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT):(a) Yes. Sir. The prices of all 
counts of cotton yam have gone up during 
the last few months. 

@) The increase in the prices of hank 
yarn during the period March-August, 1991 
varies from about 6% to 1 Wo and in the case 
of cone yarn varies from about 15% to about 
44%. The main reasons for increase in the 
prices of cotton yarn has been the rise in 
prices of raw cotton due to the decline in its 
production caused by unfavourable weather 
conditions and severe pest attack in certain 
cotton growing areas of the country. There 
were also increases in the cost of other 
inputs like power, wages and bank credit. 

(c) Stepstaken by Governmenttocheck 
the rise in the prices of cotton yarn include 
adoption of a cautious policy on export of 
cotton land cotton yarn, directions to mills of 
NTC to re-orient their production to increase 
the production of yarn of counts below 40s, 
stepping up of supply of yam to handloom 
weavers by National Handloom Develop- 
ment Corporation. de-hoarding operations 
to be undertaken by the mechanery of Tex- 
tile Commissioner. activating of yam prices 
fixation Committees by State Governments 
and streamlining of distribution machinism 
by state Agencies. 
' 0 3 
Establishment of a bench of a Supreme 

Court in South - 
'726. SHRI DHARMABHIKSHAM: Will 

the Minister of LAW, JUSTICE AND COM- 
PANY AFFAIRS be pleased to state: 

(a) whether there is a persistent d e  
rnand to establish a bench of Supreme Court 
in the South; and 
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(b) if so, the decision taken by the Union 
government in this regard? 

, THE MINISTER Of LAW, JUSTICE 
AND COMPANY AFFAIRS: (SHRI K.VIJAYA 
BHASKARA REDDY: (a) Representationsf 
suggestions have been made from time to 
time for establishing benches of Supreme 
Court in various parts of the country, includ- 
ing in the South. 

(b) According to article 130 of the Con- 
stitution, the Supreme Court shall sit in Delhi 
or in such other place or places as the Chief 
Justice of India may, with the approval of the 
President, form time to time, appoint. No 
final decision has so far been taken in this 
regard. X !  

\A* 

Achievement and Targets of Textile 
->---."- 

Exports 
pi.arw -.-' 

'727. SHRlMATl VASUNDHAFM RAJE: II-L.-I---.- *.., - - -  - - - ?- 

Will the Minster otTEXTlLES be pleased to 
state: 

(a) the export of textiles, as against the 
target fixed, during each of the last three 
years; 

(b) the net revenue thus earned by the 
Government during the above period; 

(c) whether there is a great scope for 
increasing the export of textiles; and 

(d) I so,the details of the possibilities 
explored in this direction? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) and (b). A statement showing 

the targets and the corresponding export 
earnings during the period 1988-89 to 1990- 
91 is attached. 

(c) Government are of the view that 
there is good scope for improving India's 
textilesandclothing exports,thoughthequota 
regime which governs India's textile and 
cbthing exports to some of the mapr desti- 
nations like United States of America and 
European Economic Community, limits,to 
some extent, the scope for such an improve- 
ment, 

(d) The Government have taken the 
following steps to increase our exports:- 

i) 

ii) 

iii) 

iv) 

v) 

vi) 

Modernisation of industry by albw- 
ing import of sophisticated textiie 
machinery items at concessional 
duty. 

Enhanced and liberalised REP li- 
censing scheme (now known as 
Eximscrip Scheme). 

Adjustment of value d rupee 
against major foreign currencies. 

Increase of nonquota export enti- 
tlement in respect of garmentsfrom 
3% in 1990 to 10% in the current 
Garment Export Entitlement Ditri- 
bution Policy. 

Organising Buyer-seller Meets and 
Study Tours. 

Liberalised import of trimming and 
embellishments etc required by 
garment exporters. 
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65 

 on-Availability of Foreiqn Exchange to 
Public Sector Undertakings 

'728. SHRI SHRAVAN KUMAR 
)PATEL:W~II ' t ~ ~ \ ^ i " ~ ~ . ~ i ~  
pTa3a to state: 

(a) whether many Public Sector Under- 
takings like the State Trading Corporation, 
the Indian Oil Corporation and the Minerals 
and Metals Trading Corporation are unable 
to fulfil their contractual obligations on ac- 
count of non-availability of foreign exchange 
as reported in the lndian Express dated July 
1,1991; 

(b) if so,the facts in this regard; 

(c) the extent to which the devaluation of 
the rupee has helped them toovercome their 
difficulty due to foreign exchange crunch; 
and 

(d) the other steps taken, if any, to 
enable them to overcome the foreign ex- 
change crunch? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH- 
WAR THAKUR):(a) and (b). No. Sir. All 
contractual obligations to bankers and sup- 
pliers in terms of foreign exchange are being 
met without default. 

(c) Theexchange rateadjustments have 
no direct relationship with the difficulties 
faced by public sector Undertakings due to 
foreign exchange crunch. However, to the 
extent such adjustments bring about overall 
improvement in balance of payments over 
time, the difficulties faced on account of 
inadequate availability of foreign exchange 
could be over. 

(d) As Part of the strategy to meet the 
difficult balance of payments situation, Pub- 
lic Sector Undertaking were advised to re- 
view the requirement, draw-down invento- 

ries, stagger the placement of orders and 
take recourse to credit facilities as far as 
possible. Through this method, the contrac- 
tual obligations are being restricted to man- 
ageable levels and fully met. The matter is 
continuously reviewed so that the manage- 
ment of balance of payments situation and 
foreign exchange reserves is coordinated 
with the contractual obligations from time to 
time. 

Wih a view to improve the level of 
foreign exchange reserves the Government 
proposes to continue in short run, the import 
compression measures, accelerate the utili- 
sation of already committed external aid and 
explore additional financing facilities includ- 
ing the use of IMF facilities. 

In the medium term, the Government 
proposes to reduce the trade gap through 
more vigorous export promotion measures; 
augment "net invisibles" through increased 
receipts from services including tourism 
receip!~; and increase capital flows consis- 
tent with our overall economic polices, 
measures to attract foreign direct invest- 
ments and to encourage larger capital in- 
flows from non-resident Indians have also 
bee~announced. 
66 
Loans to Sugar Mills at Cancesslonal 

Rates 

*730. SHRI ANADI CHAR-A : 
DR.KARTIKESWAR PATRA: 
--_ , - > -*.. "%- 

Willthe Minister of FINANCE be pleased 
to state: 

(a) whe!her the Sugar Mills in private 
andco-operative sectors z.re elltitled to loans 
at concessional rates from the p b ~ i c  sector 
financial institutions; 

(b) if so, the rate of ~ntercc: ch~ iged 
from the Sugar Milk and the rate a; cenalty 
for non-repaymenis. 
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(c) when these rates were last revised; THE MINISTER OF IN THE MINISTRY 
OF FINANCE (SHRI DALBlR SMH):  (a) 

(d) whether some Sqar Mills are re- No, Sir. 
ported to have withheld the payment to the @) Does not arise. 
public sector financial institutions; I 

(c) Rates were last revised in August, 
1991. 

(e) if so . the details thereof and the 
reasons therefor; and (d) Yes, Sir. 

(1) the action taken or proposed to be (e) Details of defaults to financial instlu- 
taken by the Government in the matter? tions as on 31 -3.1 991 given bebw: 

(Rs. in C I D ~ S )  

Defautts Amount outstanding 

No. Amount 

lDBl 30 11.64 48.94 

Total number of companies will not add 
up due to a number of companies being 
common. 

The reasons for default are un-eco- 
nomic operations including, inter-alia, non- 
availability of cane, high cane procurement 
prices, bw recovery rates, lack of modemi- 
sation, management problems, delay in 
implementation. uneconomic installed ca- 
pacity, etc. 

(f) The financial institutions adopt a 
variety of measures for reawery of ovedues. 
These include mounting pressure on the 
concerned units as well as their guarantors 
(including state governments wherever in- 
voked) rn fund their guarantee o#igations. 
rescheduling of bans is also a greed to by 
tbe institutions in deserving case. In re- 
of cecSein non-viable units the institutions 

also go in for a onetime settlement. In ex- 
ceptional cases. where all other measures 
fail.. the institutions recall their bans and 
final recovery suits. 

r* 
k 

3~-' Branch Expansion Fbgramme of 
Banks In Orissa - -.Iz 

'731. StHRI BRAJA KISHORE TRIPA- - T L H  willthe ~nsterm-&-b- 
to state: 

(a) the target fixed for Orissa under 
branch expansion programmed publicsedor 
banks during the Seventh Fw Plan period; 

? 
@)the number of licences issued by the 

Resewed Bank of India for rural branches 
andthe branches adually opened during the 
abova period; and 
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(c)the percapita investment by com- 
mercial banks in Orissa as against the na- 

- tional average by the end of the Seventh 
' p Year Plan? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE: (SHRI DALBlR 
SINGH):(a) and (b). The Branch Licensing 
policy for 1985 -90 of Reserve Bank of India 
(RBI) had required the achievement of a 
target of 17,000 population (1981 census) 
per bankoff ice in rural and semi-urban areas 
of each development block in the country 
including Orissa. The average population of 
per bank office of the State of Orissa as a 
whole was 13,540 and in rurallsemi-urban 
areas it was 14,520 as at the end of March, 
1990. RBI had allotted a total of 388 centres 
to the q-mmercial banks for the above pe- 
riod. Till da te34  centres have been utilised 
by the commercial banks. The validity of the 
pending licences has been extended by RBI 
till 31 st March, 1992. 

(c) The per capita deployment of gross 
bank credit by all scheduled commercial 
banks(based on 1981 census) in Orissa vis- 
avis the national average as at the end of 7 9 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES: (SHRI ASHOK 
GEHLOT): (a) to (c). Since 1987 -88, the 
Central Silk Board had provided the follow- 
ing types of assistance to the State Govt. of 
Keralafor development of sericulture in the 
State under its normal programmesMlorld 
Bank assisted Natimal Sericulture Project- 

March, 1989 was Rs.638 and Rs.1403 re- 

Development of Sericulture in Kerala _. __ .. .-=.* rLIb 

5894. SHRI THAYIL JOHN ANJALOSE: e-- *" .*" !. +--- * 

Will the Minister of TEXTILESBB pfeii3eiia"fo 
state: 

(a) whether any facilities have been 
provided by the Union Government to en- 
courage sericuhure in Kerala; 

, (b) if so, since when and the details of 
assistance given by the Union Government 
to the State Government till date; and 

(cj,ii not, the steps proposed to be taken 
by the Union Government in this regard? 

Supply of mulberry cuttings and 
saplings on subsidised cost. 

Supply of disease free layings. 

Establishment of Basicseed Farms, 
Grainages, Cocoon Markets, Seri- 
culture Training Schools, Demon- 
stration cum Training Centres, 
Reeling Units, Chawkie Centres 
and Technical Service Centres. 

Orga~iising study tour and training 
programme for farmers. 

Extension of Technical guidance 
and marketing support. 
Organising seminars and entrepre- ' 

new programming. p ycL"+Vv- 
Pending Cases in Guwahati High Court - 

5895. DR.JAYANTA.RONGP1: Will the 
~ i n i s t e r o ~ J I ' u " ? ? l ~ E  AND COMPANY 
AFFAIRS be pleased to state: 

(a) the number of cases pending in the 
GuwahatiHigh Courtformorethan ten years; 
and 

@)the steps being taken by theGovern- 
ment to expedite the disposal of such cases? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND COM- 
PANY AFFAIRS:(SHRI RANGARAJAN 
KUMARMANGALAM): (a) As on 30.6.1 991, 
237 cases were pending in Guwahati High 
Court for more than ten years. 
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(b) Various steps like grouping of cases 
involving common question of law. constitu- 
tion of special benches, procedural improve 
ments, etc. have been taken to expedite 
disposal d cases. The recommendations 
contained in the Arrears' Committee (Mal- 
imath Committee) report, which went into 
the problem of arrears in courts, have been 
forwarded to all concerned such as state 
Government, the Central Ministries and the 
High Courts induding Guwahati High Courls 
for suitable follow-up action. 

Balance Between Exports and Imports - _I_- 

5896. SLRL,PHF@SJ-VLpA~L: Will 
the Minister of COMMERCE be pleased to 
state: 

(a) the steps proposed to be taken by 
the Government to have a balance between 
exports and imports; 

(b) when the exports are like to equal or 
exceed the imports; 

(c) how the foreign equity upto 51 % will 
help in balancing the foreign trade; 

(d) whether the companies whh foreign 
investment are exporting more than the 
imports; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE OF M E  
MINISTRY OF COMMERCE (SHRI 
P.CHIDAMBARAM): (a) Several changes in 
thetrade policy have been introduced, which 
are aimed at strengthening export incen- 
tives, eliminatmg substantialvd(umeof import 
licensing and optimal import compression. 

. Essential imports of sensirive items such as 
POL and tertitizers were fully protected but 
other imports of raw materials and compo- 
nents have been linked to export perfom 
lll~9. REP licecresa have been replacad by 
a new instrument called Eximscrips. 

Exhnscrips will be the means of obtaining 
access to certain categories of imports of 
raw-materials. components and spares. The 
categories of unlisted OGL has been aboC 
ished and these items are now ind' 
only against Eximscrips. The system of 
Advance Licences as an instrument d 
export promotion has been strengthened. 

(b) As a result of various initiatives 
taken by the Government for import corn- 
pression and to boost exports, the trade 
d e f i  has already registered a decline f r m  
Rs.1876 mores in ApriMune.1990 to Rs. 
1502 aores in ApriMune, 1991. lt is difficult 
to definitely when the exports are likely to 
equal or exceed the imports as foreign trade 
depends on a number of global and domes- 
tic factors. 

(c) tt has been decided to provide ap- 
proval fordirect foreign investment upto 51 % 
foreign equity in order to invite foreign 
investment in high priority industries requir- 
ing large investmerits >MI advanced tech- 
nology, subject to the fulfilment of following 
conditions: 

The foreign equily should coverthe 
foreign exchange requirement for 
imported capital goods. 

The payment of dividends would 
be monitored through the Reserve 
Bank of India to ensure that out- 
Rows on account d dividend pay- 
ments are bahnced by export 
earnings over a period of time. 

The batancng of d i n d s  nrwld 
be owr a period of 7 years from 
commencement d producaion 

Remiltance o f d i v i  shad# 
be aavorodbyeamings afthe 
Company trom export d il8mS 
anmred by Annex HI to the State- 
ment on Industrial Policy. 



v) The import of components, raw 
materials and intermediate goods 
and payment of know-how fees 
and royalties will be governed by 
the general policy applicable to 
other domestic units. 
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7 Y  

lnvesbbdMade in State Road Trans- 
port Corporations 
------A- .." *. _--"-- 

5898. SHRI BHAGEY GOBARDHAN: 
Will the Minister of SURFACE. TRANS- 
PORT be pleased to state: 

(d) a@ (e) The brea-upof foreign trade 
by companies is not compiled. Howeversthe 
statement on Industrial Poky laid-on both 
the House of Parliament on 24th July.1991. 
inter-aha, provided the payment of divi- 
dends would be monitored through the 
Reserve Bank of India to ensure that 
outfbws on account at dividend payments 
are balanced by export earnings over a 
period of time. 

1 
-Cbnstrkin of Hill ~ i~hway f ro rn  

Cochin to Madurai 

5897. SHRI KOEIKKUNIL SURESH: 
Will the Minister of SURFACE TRANS- 
PORTS be pieased to state: 

(a) whether the Union Government 
propose to provide financial assistance from 
the Central Road Fund for the coostruction 
of HillSliihway from Cochin to Madurai; 

(b) i f  so, the details thereof; and 

(c) the funds proposed to be allocated 
for the purpose? 

M E  MINISTER OF STATE OF THE 
MINETRY OF SURFACE T R A N S M  
(SHRI JAGDISH TYTLER): (a) Cochin- 
Madurai road has been dedared as National 
H i w a y  No.49 in 1989. There is no other 
proposal to provide tinancia1 assistance 
from the Central Road Fund for the con- 
stwchn ol Hill Highway from Cochin to 
Madurai. 

(b) and (c) Does not arise. 

(a) the details of investment made by 
the union Government in each State Road 
Transport Corporation and the returns 
thereon. State-wise; 

@) the present status of performance of 
these Corporations; and 

(c) the steps undertaken to revamp 
them? 

THE MINISTER OF STATE OF M E  
U!NISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) Central 
Government provides capital contribution to 
State Road Transport Corporation estab- 
lished under Road Transport Corporation 
Act 1950.This is a ban in perpetuity. As 
such only interest is repayable by State 
Road Transport Corporation. Details d total 
investment made by Central Government in 
each State Road Transport Corporation are 
given in the attached Statement I. Intorma- 
tion regarding interest realised is being 
collected and will be laid on the Table of the 
House. 

@) During the year 1989-90 for which 
fgures are available, only Gujarat State Road 
Transport Corporation earned profit. Delaik 
of profiUbss earnedhncurred by State Road 
Transport Corporations are encbsed in 
Statement 11. 

(c) All the State Road Transport Corpo- 
rations except Delhi Transport Corporation 
(DTC) are under the control of the wn- 
cerned State Governments. The perform- 
ance of State Road Transport Corporations 
is reviewed on a regular basis taking into 
account the folbwing key factors: 



75 Wrinen Answen SEPTEMBER 6,1991 WrittwAnswers 76 

1. Vehide Produdivi 
2. Staff Productivity 

3. Fuel Efficiency 
4. Passenger kibmeter per bus per 

day 
5. Operating ratio of finance, and 

6. Operating cost per 100 passenger 
km. 

So far as DTC is concerned the 
Government is continually monitoring the 
performance of DTC with a view to increase 
its produdidly and to reduce the wsl of 
operations, en.force economy measures, 
prevent leakages with a view to increase 
revenue cotidon and reduce working 
losses. Rationalisation of routes is anather 
measure which is undertaken by DTC for 
improving its performance. 

SI Name of the State Road 
No. . Transport corporations 

Total investments tiU 
31.3.1991 (Amount in Rs) 

1. Andhra Pradesh 

2. Assam 

Bihar 

Gujarat 

Hirnachal Pradesh 

Jammu 8 Kashmir 

Karnataka 

Kerala 

Madhya Pradesh 

Maharashtra 

Manipur 

Meghahya 

Punjab 

W i  

North Bengal 

Rajasthan 
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SI Name of the State Road Total investments till 
No. Transport corporations 31.3.1991 (Amount in Rs) 

17. Tripura 3.63.7.500 

18. Uttar Pradesh 58,55,50,000 

19. South Bengal Nil 

20. Calcutta Nil 
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> Loans to Farmers A g a h l  Mortgage of 
-Id 

5899.DR. K.V.R. CHOWDHARY: Will 
el iS Ivw 

the Minister of FINANCE be pie= to state: 

(a) whether the loans are not advanced 
to farmers hv the scheduled banks for agri- 
cultural pu~p~ses  against the mortgage of 
gou; 

@) if so, the reasons thereof; and 

(c) the steps taken or proposed to be 
taken by the Government in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) In terms of instructions issued 
by the Reserve Bank of India (RBI) the 
commercial banks as well as Regional Rural 
Banks (RRBs) accept gold ornaments and 
jewellery as security for granting agricultural 
ban, so long as the quantum of loan is 
assessed with referendothe uopgrown or 
investment proposed and the repaying ca- 
paaty likely to be generated and not with 
reference to the value of gold ornaments 
pledged. 

' b 
@) and (c). Do not arise. 

Setting up of National Port Authority 
..**** in- 

5900.SHRI SUSHIL CHANDRA 
w 

VERMA: Wll the Minister of SURFACE m r ~ ~  be pleased to stap: 

(a) whether theGovemment propose to 
set up a National Port Authority as an apex 
body for Port trusts which are proposed to be 
converted into companies; 

@) If so, the details thereof and advan- 
tage senvisaged aver the existing set up; 
and 

authorii are expected to be operational? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) and @). A 
proposal to convert Port trusts into corporate 
form of management such as companies of 
Corporations under the overall supervision 
of the Government is under consideration. It 
is envisaged that such a set up will give 
commercial orientation and also more au- 
tonomy to the major ports. 

(c) As no final view has been taken no 
time limit can be set. 

..I 

. 6 
., "~orelgn Exchange ~arnings'by EOUs - TGZFh units 

5901. _ .%_.___  SHRl _ _  RAM.ESHWdAE 
PATIDAR:WiII the Minister of COMMERCE 

-"I -- 
be pleased to state: 

(a) the net gain in foreign exchange 
earnings in the case of Export Oriented Units 
and Free Trade Zone units and those using 
the advance licencing/value added route; 

@) whether there is a difference in the 
import content of EOUs, FG! units or ad- 
vance licensing units and those exporting 
under the REP system; and 

(c) if so, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MLNISTRY OF COMMERCE (SHRI 
P.CHIDAMBARAM): (a) to {c) The import 
content of the products exported by export 
Oriinted Units, FG! units or units operating 
under the Advance licensing and Replenish- 
ment Scheme may happen to be the same 
in some cases, but importability of the inputs 
may differ. Proper comparison cannot be 
made between the units operating in the 
DTA vis-a-vis 100% export Oriented 8 f.TZ 
units because they operate under entirely 
different conditions. 1 00% EOUs and units 
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in FlZs are required to achiive a minimum 
value addition of 2096 taking FOB value of 
exports as the denominator. On the other 
hand advance l i  are generally granted 
subjed b minimum value addition of 33%on 
CIF W e  of imports or higher value additii 
as prescribed in the Import Policy for certain 
export prodds 

4-a a [T-I 

SC I ST Gnpky&s h SB.L in Bihar 

5902.SHRI LALIT ORAON: Will the 
-."r---- "C 

Minister of FINANCE be pleased to state: 

(a) the total number branches d the 
State Bank of India in Bihar; and 

@) the number of persons belonging to 
Scheduled Castes and scheduled tribes 
working as Manager in pay h e s  of JMGS- 
I. lllll arid IV respectively? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBlR 
SINGH): (a) 898 as on 30th June. 1991. 

(b) The information is-being collected 
and will be laid on the Table of the House. 

'b t National Highways in U.P. 

5903.SHRI BHXWAN CHANDRA 
-----a.**x- - 

WDl.JRLWill the Minister of SURFACE 
TRANSPORT be pleased to state: 

(a) the names of the National Highways 
in Uttar Pradesh; 

@) whether the Government of Uttar 
Pradesh have submittsd a proposal to 
convert some state Highways in to National 
Highways; 

(c) if so. the details thereof; and 

(d) the reaction of the Union Govem- 
ment thereon? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TMLER): (a) National 
highway Nosare 2, 3,7,11, 24, 25, 26.27, 
28.29 and 56 

(b) and (c). Yes. Sir-The details are as 
under: 
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(d) Proposals for declaration ' of new 
National Highways can be considered only 
after the formulation of the 8th Five Year 
Plan. 

\\ R r i s b n  in Pay -la ot Group '8' 
Gazetted Officers In Railways and other 

~ ln i s6 les  

5904. S,H,R?-- PIIFiNA _ CHANDRA 
MALIK: + 

SHRI QARI KEWAL PRASAD: 
- ." - - 

Will the Minister of FINANCE be pleased 
to state: 

(a) whether in the Ministry of Railways 
and some other Ministries, the revised pay 
scale of non-Gazetted senior subordinates 
is Rs.2375-3500 which is higherthan the pay 
scale of their superior Group 'B' Gazetted 
Officers which is Rs.2000-3500; 

@) whether it is not against the univer- 
Sany accepted norms; 

(c) if so, whether the Government pro- 
pose to revise , the pay scale of Group '6' 
Gazetted Officers so that it be higher than 
their subordinates; 

(d) if so, the time by which the decision 
is likely to be taken in this regard; and 

(e) i f  not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINETRY OF FINANCE (SHRI SHAN- 
TARAM POTDUKHE): (a) to (9). In certain 
technical estdishrnents under the Minis- 
tries d Railways and Defence there are 
posts in the scale of Rs.2375-3500 which are 
feederto posts in the scale of Rs.2000-3500. 
This system has been in existem even 
before the revked scales of pay came into 
force as a result of the recommendations of 
the fourth Central Pay commission. For 
ir#ltancr,the posts d technical supervisors 

were in the pre-revised scales of Ra 840- 
1 040 and Rs. 840-1 200 whether the posts d 
Assistant Engineers which were promotion 
posts were in the pre-revised scale of Rs.650- ' 
1200. The Two scales of technical super- 
visors were merged in a single scale of 
Rs.2375-3500 on the recommendlions of 
the fourth Central Pay Commission. The 
Pay Commission recommended the normal 
replacement scale of Rs.2000-3500 in lieu of 
the pre-revised scale of Rs.650-1200 for the 
Assistant Engineers. 

'The matter has been considered in the 
National anomaliescommittee,but it has not 
been found possible to agree to it. 

Loans Advanced by Publk Sedar 
Banks In Gujarat -- - --- 

5905. SHRI SHIVLAL NAGWHAl 
VIKARIA: W I ~  the Minister of FINANCE be - pleased-'b state: 

(a) the number of branches of each 
public sector banks in Gujarat, district-wise; 

(b) the amount deposited in the above 
branches and loans sanctioned by them 
during the last last three years year-wise; 

(c) whether the amount of loan sanc- 
tioned is in accordance with the target fixed; 
and 

(d) if not, the steps taken by the govem- 
ment to increase the amount of loans? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) District-wise number of branches 
of each Public Sector. Bank functioning in < 

Gujarat as on 30.6.1991 are given in state- 
ment -I. 

@) Aggregatedeposits and outstanding 
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dvancos of Public Sector Banks in Gujarat 1990 and December, 1990, are given be- 
es on the last Friday of March, 1989 ,March, kw:- 

Year Deposits Outs tanding Advances 

March.1989 8608 

March, 1990 10052 

December, 1990 10908 

(c) and(d). The banks prepare annual quarterly basis by the banks and District 
credl plans for the advances to priority Officials in the D i t r i i  Coordination meet- 
sectors in rural and semi-urban areas. The ing. The Distrid-wise data of the target and 
progress of achievement is monitored on a achievements are at the statement II. 
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[English] 10.5 
Rovhral of Industrial units by BIFR -- 
5906. SHRl SYED SHAHABUDDIN: Will 

**+-<"-. - , 
the ~ i n i s t e m ~  !x pleased toitate: 

(a) the number of industrial units re- 
vived/rehabilitated by March 31,1991 by the 
Board for Industrial and Financial Rewn- 
strudion (BIFR); 

(b) the cost of revivallrehabilitation 

(c) the number of industrial units whose 
revivallrehabilitation was under considera- 
tion of the Board on April 1, 1991 ; and 

(d) the break-up of the industrial uriits 
revivedlrehabilitated and under revivaVre- 
habilitation, State-wise and industrial sec- 
tor-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHHI DALBIR 
SINGH): (a)The Board for Industrial and 
financial reconstruction (BIFR) has reported 
that ason 31.3.1 991, it hadgranted approval 
to 124 cases of revival schemes of ihe 
companies under section 17(2) of the Act 

and sanctioned 182'revival schemes under 
Section 18 (4). Further, as on 31.3. 1991, 
threesick industrial units had been accorded 
approval under Section 17 (2j of sick indus- 
trial companies (Special Provisions) Act, 
1985 (SICA) weredeclared no longersick. In 
addition, in about 15 out of the 25 amalga- 
mation schemes sanctioned by BIFR as on 
31.3.1991 the merger has already taken 
place. 

(b) BIFR has reported that data on the 
cost of revivallrehabilitation on an overall 
basis has not been compiled by it as it is not 
required in connection with the work of the 
Board. Further, it is not reasonably feasible 
to compute such a cost precisely. 

(c) BIFR has reported that as on 
31 -3.1 991, in 351 cases companies were on 
their way to revival, in 196 cases the compa- 
nies were on their way to being wound up 
and 271 cases were pending consideration 
with it. 

(d) State-wise and broad industry-wise 
break upol the revival schemes sanctioned, 
approved and under consideration, as on 
31.7.1 991. as reported by BIFR, is given in 
the Annexure. 
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, . 
; ' ~ l s s l n g ~ h e t a k  Hdlcopter Robbery In ~arld&ad Branch of 

P 5907. SHRI GURUDAS KAMAT: Will - -- - 
the Minister of DEFENCE be pleased to 
state: 

(a) whether a Chetak Helicopter has 
been missing after flying from Mangalore; 

(t;) whether there was no contac? with 
ground control after it took off; 

(c) the number of persons in the chop- 
per; and 

(d) the steps taken to search the heli- 
copter? 

THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR): (a) Yes, Sir. 

(b) The missing helicopter had main- 
tained contact with the ground contrpl at 
Mangabre for about 20 minutes after take 
off. 

(c) There were two pilots and one tech- 
nical sailor on board the helicopter. 

(d) A number of Naval and Air Force 
aircrafvhelicopters have been pressed into 
rervice for locating the wreckage of the 
missing heliipter. Simultaneously, parties 
of army and Naval personnel as well as 
village volunteers and Forest Guards are 
conducting searches on the ground. A 
Temporary Detachment has also been es- 
tablished by the Navy at Mangalore to coor- 
dinate the search operation. These search 
operations have been severely affected by 
incessant rain, b w  clouds and the thick 
foliage in the area. The search operations 
are still arntinuing. 

Dena Bank 
L_ 

5908. SHRI TARA CHAND KHANDEL- 
WAL: will-me Minister of HNANCE'~~- 
pleasd to state: 

(a) whetherthere was a bank robbery in 
Dena Bank branch, Neelam Bata Road, 
Faridabad on June 17,1991 ; 

(b) if so, the details thered; 

(c) whether some of the employees and 
customers were killed in the encoucter with 
robbers; 

(d) if so, the details thereof; 

(e) whether any compensation waspaid 
to the employees and the amount paid so far; 

(1) whetherthe next of kin of thecustom- 
ers who were kil!ed while in bank for official 
transaction were also paid compensation? 

(g) if not, the reasons therefor; and 

(h) the time by which they are likely to be 
paid compensation? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) There was an attempt of rob- 
bery at Faridabad branch of Dena Bank on 
17th June, 1991. 

(b) to (d). Three armed robbers made an 
unsuccessful attempt to loot the branch. On 
being resisted by the bank guardtother staff, 
the robbers fired indiscriminately and in the 
process the armed guard of the bank, an 
outsider andoneculprit were killed. Besides, 
4 staff members and 4 outsiders were in- 
jured. Ramaining robbersfled. There was no 
loss of money. 
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(e) Rupees one lakin has been paid to . Expansion of U.P. Llnk 
the widows of the deceased bank employee. 

(f) No, Sir. 

(g) and (h) Dena Bank has reported that 
the outsider who died in this incident had 
come to meet one of the employees and was 
not a customer of the bank. t 

d :'. 3~ L L  
Ladies special Buses on D.T.C.Routes 

5909. SHRI ANNA JOSHI: Will the 
Minister of ~ U A F A ~ E I ~ ~ ~ R T  be 
pleased to state: 

(a) whether a number of ladies special 
buses had been plyingon many D.T.C.routes 
in Delhi for the last several years; 

(b) if so the details thereof; 

(c) whether the Delhi Transport Corpo- 
ration has discontinued a number of routes 
out d them during the last one year; 

(d) if so, the details thereof and the 
reasons therefor; and 

(e) the steps taken or proposed to be 
taken to restart the discontinued ladies 
special bus services from the Kendriya Ter- 
minal? 

M E  MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) to (d). D.T.C. 
has been plying 137 ladies special trips on 
dierent routes in Delhi out of which f i e  
were discontinued due to bw traffic offering 
during the last one year. 

(9) There is no ploposal at present to 
restart the discontinued trips because of kw 
patronisation by the commuters and fleet 
awwtmhb d DTC. 

Road) Into Six Lane 

591 0. SHRI V. SREENIVASAPRASAD: 
Will the Minster of S U H ~ A ~ T R A N S P O F ~ ~  
be pleased to state: 

(a) whether the Government proposed 
to expand the U.P. Link Road (NOIDA Road 
) from four lane to six lane; 

@) if so, the detailed thereof; and 

(c) the target date of completion of the 
work ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) Yes, Sir. 

(b) Constitutionally, this Ministry is re- 
sponsblefor devebpment and maintenance 
of National Highways only. All other roads/ 
bridges are essentially the responsibility of 
the State GovernmentsNnion Territories 
concerned. The road in questions is a State 
road and is to be executed by Delhi Adrnini- 
stration. According to information received 
from them. it is proposed to widen the road 
from its Junction with National Highway 24 
bypass to Chilla regulator (3.83 km) and to 
strengthen the existing road. 

(c) Since the estimate is under consid- 
eration, it is too early to give the target date 
for completion of the work. 

I 

~rrngll~d JIVW~ wu ~ k n  tlhon 
-* - --- 

591 1. SHRI ARJUN SkGtj JfADAV: 
Will the Minister of FINANCE be pleased to 
state : 

(a) whether attention of the Govern- 
ment has been drawn to the news itom 
captioned: antraband IootedPak Indian 
Smugglers at Loggerheads" appearing in 
the Mian Expews dated August 13,1991 ; 
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(b) if so, whether the smuggling activi- 
ties are on the increase near Indian shore 
over the years; 

(c) i f  so, the reasons therefor; and 

(d) the preventive steps taken or pro- 
posed to be taken by the Government to 
check these smuggling activities? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH- 
WAR THAKUR): (a) Yes, Sir 

(b) and (c) Since smuggling is a clan- 
destine activity, it is not possible to say 
whether smuggling activities nearthe lndian 
shores has increased. However, the valueof 
contraband goods seized by the Customs 
authorities on the Western and Eastern 
coasts of the country during the last three 
years, are given in the table below: 

Year Value 
(Rs. in cmres) 

communication network has also been pro- 
vided to the field formations. 

I P E  
Appointments In PunJab Natlonal Bank 

on Compassionate Grounds -- 
5912. SBR! DHARAMPAL SINGH 

MALIK: Will the Minister of  FINANCE-^^^ 
to state: 

(a) whether any family member of an 
employee of Punjab National Bank who dies 
in service is given employment in the bank 
on compassionate grounds; 

(b) if so, the number of appointments 
made on compassionate grounds during 
1 991, so far; 

(c) the rank given in such cases; 

(d) whether there is any policy for giving 
rank to a person appointed on compassion- 
ate grounds; 

(e) if so, the details thereof; 

(f) whether any departure has been 
made while appointing persons on compas- 
sionate grounds during the last two years; 
and 

(g) if so, the reasons therefor? 
1991 388.77 
'(upto June) 
'Figure is provisional. 

(.d The anti-smuggling drive has been in- 
tensified and the anti-smuggling machinery 
throughout the country especially in the 
vulnerable areas of the coastline has been 
geared up. Cbse co-ordination is being 
maintaine'd with all the agencies concerned 
in the detection and prevention of smug- 
gling. The Custms officers have been 
equipped with vessels, vehicles, firearms, 
night vision binoculars stc. for combating 
smuggling activities more effectively. A tele- 

THE MINISTER OF STATE IN M E  
MINISTRY OF FINANCE (SHRI DALBIF? 
SINGH): (a) to (g). Punjab National Bank has 
repotled that it has formulated a scheme in 
terms of Government guidelines for employ- 
ment of family members of its employees 
who die in service for appointment in the 
bank, oncompassionategrounds. Underthe 
scheme, the appointment is normally made 
only in subordinatelclerical cadres. How- 
ever, in the case of exceptionally quallied 
dependents, the bank may considler with the 
prior approval of the Government their ap 
pointment in itsoffiin'cadre. The Bank has 
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furfher reported that 85 persons have been 
appointed by it on compassionate grounds 
during the year 1991 so far, of which in c 7e 
case the wife of a deceased officer has been 
appointed in its officers' cadre with the ap- 
proval of the Government. t 

e c! 'A: ;~ &&,&y 
L i  Decanallsatlon of Value Added Mica 

Products. 

591 3. SHRI BlNODE BIHARIMAHATO: -------.- *P*- ," +- - .*- * 
Will the Minister of COMMERCE be pleased 
to state: 

(a) whether large items of value added 
mica products have been decanalised; 

(b) if so, the details thereof and the date 
of decanalisation alongwith the namesof the 
items; 

(c) the impact of it on export of mica 
products; and 

(d) the achievements, id any after deca- 
nalisation? 

THE MINISTER OF STATE OF THE 
MINISTRY OF WMMERCE (SHRI P. CHI- 
DP.MBARAM): (a) Value added mica prod- 
ucts were at no stage cana1ised.A~ such, the 
question of decanalisation does not arise. 

3 @) to (d). Do not arise. 
-- t- 

Transfer and Promotion policy of 
Assistants In G.I.C. 

5914. DR..KRUPASINDHU BHOI: Will 
the ~iniste& FINANCE be p&~ie"dF6&te: 

(a) whether a job-oriented course in 
general insurance has been introduced in 10 
plus 2 system of C.B.S.E. for recruitment to 
the post at Assistant in General lnsvrance 
Corporation; 
___------- - . 

(b) it so, the details thereof; 

(c) the promotion avenues of the AssQ- 
tants recruited in the G.I.C. under this 
scheme; and 

(d) the promotiowtransfer policy of G.I.C. 
for the Assistants? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE(SHR1 DALBlR 
SINGH): (a) Yes, Sir. 

(b) A two-year vocational course in 
General lnsurance was introduced in 10 plus 
2 system of CBSE selected schools located 
at Delhi, Madras, Bombay Calcutta and 
Chandigarh on experimental basis as pibt 
project. Students passing 10th Standard with 
atleast 60% marks in English and Mathe- 
matics are eligible to seek admission to this 
course. Students passing Class XI1 exami- 
nation conducted by the CBSE with atleast 
50% marks in the aggregate in the following 
subject viz. (1) English, (2) Business Stud- 
ies, (3) Marine Cargo and Hull Insurance, (4) 
Engineering and Loss of Profis. (5) Rural 
and Crop Insurance, and subject to an inter- 
view and medical examination, will be eli- 
gible for appointment as "Assistant" in the 
General Insurance Industry for a period of 
one year at a stipend of Rs.l000/- per month. 
After successful completion of apprentice- 
ship they would be appointed as Assistants 
on a regular basis at the prevailing salary 
grade; 

(c) and (d). The promotion and transfer 
policy as applicable to the Assistants in the 
General lnsurance Industry would also 
equally apply to these Assistants recruited 
through the vocational stream. 

r'. 

\ 4Cas..h Dealings In Banks -___-- 
5915. SHRl MADAN - - -..-.--- LAJJH~RANA: 

Will the Minister of FINANCE be pleased to 
state: 

(a) whether the Government have di- 
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591 6. --- SHRl SAlYAGopAL M I S M  WIII 
the Minister of SURFACE lR6kvWm k 

THE MINISTER OF STATE IN THE pleased to state the steps taken by Govern- 
MINISTRY OF FINANCE (SHRI DALBIR ment to develop the Calcutta Port? 
SlNGH ): (a) Reserve Bank of India (RBI) 
has recently advised all banks that demand THE MINISTER OF, STATE OF THE 
drafts, mail transfers, telegraphic transfers MINISTRY OF SURFACE TRANSPORT 
and traveller cheques for Rs. 50,000 and (SHRI JAGDISH TYLER): The schemes 
h v e  should be issued by banks only by included in the Annual Plan, 1991-92 for the 
dobitto customers'accountr and not against development of Calcutta Dock system are 
cash payment. given below:- 
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5917. - DR. ---- VASANT - - - - NIWRKTTL 
PAWAR: Will the Minister of LAW, JUSTICE 
I 
AND COMPANY AFFAIRS be pleased to 
state: 

(a) the details of Actsllegislations passed 
by the Parliament which have not come into 
force till date and the reasons therefor; and 

(b) the action contemplated by the 
Government to remove hurdles in enforcing 
these Acts? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND COM- 
PANY AFFAIRS (SHR1P.R. KUMARAMAN- 
GALAM): (a) and (b) Information is being 
collected and will be laid on the Table of the 
House. 

I 3 ?V'i.L3 

World Bank As8l8tance to WLrn 
~r-ndruc~on of Natlonal -- Hlg hweys --- 

-- 
5918. SHRI G.M.C. BALAYOGI: Will 

the Minister OEURFACE TRANSPORT be 
pleased to state: 

(a) whether the World Bank has agreed 
to provide financial assistance for construc- 
tionof National Highways in AndhraPradesh 
particularly Kathipude-Kakinada, Rajahmun- 
dry-Winada and also for coastal roads like 

Tada to lchtrpuram for the development d 
the coastal area; and 

@) if so, the details thereof and the 
amount released therefor? 

THE MINISTER OF STATE OF M E  
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH WILER): (a) No, Sir, 

(b) Does not arise. 

[ Translation] 

Loans to Farmers In Madhya Praderh - - -  

591 9. SHRI BARE LAL JATAV: Will the 
Minister of F~NANCE be pleased to state: 

(a) the amount of loan provided to the 
farmers by the various banks in Madhya 
Pradesh during each of the last three years 
and upto July, 1991 ; tnd 

@)the amount paid back by the fannera 
during the said period? 

THE MINISTER Of STATE IN THE 
MINISTRY OF FINANCE (SHRI DMBR 
SINGH) : (a) and @). The compilation and 
collection of these figures is a time msum- 
ing process. The figures are available, as of 
now, only upto June, 1989. The total amount 
of direct agriiultural advances disbursed as 
also amounts recovered by scheduled 
commercial banks in the S t l e  of Madhya 
Pradesh during the last 3 years ended June, 
1989 (latest available) are as follows: 

(Rs. in cmres) 

Year ended Loans Amount 
June disbursed recovered 
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Year ended 
June 

Loans Amount 
recovered 

1 989 206.37 
(latest available ) 

dlleged Sale of Flnlshed Dress MaterC 
r l s  as Unprocessed Grey Fabrics 

5920.SHRI SANAT KUMAR MANDAL: 
Will the Minister oi ti%7VCE~pTe%sd-to 
state: 

(a) whether attention of the Govern- 
ment has been drawn to the news-item 
appearing in the Indian Express of August 
22, 1991 regarding Rs. 160 crore hawala 
transaction involving clandestine sale of fin- 
ished dress materials as unprocessed grey 
fabrics; 

(b) if so, the facts thereof; 

(c) whether the government have con- 
ducted any enquiry in this regard; 

(d) if so, the outcome thereof; 

(e) whether hawala transactions are 
very much rampant not only in Bombay but 
also in other big cities; and 

(f) if so, the effeciive measures the 
Government propose to take to counter this 
situation? 

THE MINISTER OF STATE IN MINIS- 
TRY OF FINANCE (SHRI RAMESHWAR 
THAKUR): (a) Yes, Sir. 

@) to (d) The Income-tax Department 

has oonducted enquiries into certain cases 
~f suspected hawala transactions in Bom- 
bay. The details of investigations conducted 
so far cannot be revealed at this stage as the 
same may be prejudicial to the interest of 
further investigation. 

(e) In the course of investigations by the 
income-tax authorities, some cases of 
Hawala transactions have been detected in 
Bombay and other places. 

(f) Necessary legislative and adminis- 
trative steps are taken from time to time to 
curb tax evasion which include steps to 
check evasion by hawala transactions and 
other modus operandi. 

[ Translation] \ -2 2 " 
Defence College or Ordnance Factory 
_*- - in Orissa 

Y 

5921. SHRI GOVtNDA-CHANDRA 
MUNDA: Will the Minister of DEFENCE be 
pleas&-to state: 

(a) whether the Government propose to 
set up a Defence College or an Ordnance 
Factory in Orissa; and 

(b) if so, the details thereof? 

THE MINISTER OF DEFENCE: (SHRI 
SHARAD PAWAR): (a) No, Sir. 

(b) Does not arise. 
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1, 2 --. 
Pension to Second W& War Veterans 
cP--*- -I - . . - ,  

5922. S~R~-P~.,_T,H,O,oMAS:Will the 
Minister of DEFENCE be to state: 

(a) whether second world war veterans 
who worked in our defence forces are en- 
titled to pension; 

(b) if not, the reasons therefor; 

(c) whether there is pressing demand 
for the grant of pension to them; 

(d) if so, the response of the Govern- 
Tent thereto; and 

(e) how many persons are there now in 
the above category who took part in second 
world war? 

THE MlNtSTER OF DEFENCE (SHRI 
SHARAD PAWAR) : (a) and (b). At the time 
of Second World War, a large number of 
Indians were recruited into the Army for the 
duration of the war plus 12 months thereaf- 
ter. They were temporary employees and 
were demobilised after the war. Their serv- 
ice being non-pensionable , war gratuity1 
service gratuity, as admissible, was paid to 
such recruits. 

(c) and (d). Various Associations of the 
ex-Servicemen and certain individuals have 
been demanding grant of pension to World 
War II retrenches. It has not been feasible to 
grant pension to them under the provisions 
of the Pension Regulations, as their service 
was non-pensionable. 

(e) No such statistics is maintained. 
\ -s 

Defence Production Units in Uttar 
# - - 

" Pradesh _ _- . -- " -. 
5923. SHRI AN,AERATNAMAURYA: 

Will the Minister of DEFENCE be pleased to 
state: 

(a) whether there is any proposal to 
establish defence production units in Uttar 
Pradesh; 

(b) if so, the details thereof; and 

(c) the steps being taken by the Govem- 
ment in this regard? 

THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR ) : (a) No. Sir. 

" 
Licences for Setting up Mini Yarn Mllis 

5924. SHRI KASHIRA-M RANA Will the 
Minister O ~ ~ X T I L ~  be pleased to state: 

(a) whether the Union Government 
propose to give licences for setting up new 
mini yam mills; and 

(b) if so, the details in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) No specific proposal has been 
received by the Ministry of textiles for giving 
New Licences for mini yarn projects/mills/ 
factories. 

(b) Does not arise in view of (a) above. . - 

Excise Duty on Pre-Cast Concrete 
TlleslBlocks 

5925. SHRI GlRDHARl LAL BHAR- - + - 
GAVA: Will the Minister of FINANC- 
pleXsiid to state: 

(a) whether the Union Government had 
issued orders for exempting precast con- 
crete tiles/blocks from excise duty till March, 
1991, on the request of the Government of 
Rajasthan for the lndira Gandhi Canal Proj- 



od being constructed by Rajasthan State 
Bridge Construction Corporatiin; 

@) whether the State Government has 
now requested the Unbn Government b 
axcimpt the tileshbcks to be constructed for 
tho above project till March,1992 from the 
mcdse duty; and 

(c) If so, the decision taken by the Union 
Government in the matter? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH- 
WAR THAKUR): (a) Yes, Sir. 

@) Yes, Sir. 

(c) Exemptbn has been granted vlde 
Order No. 1 1/91 dated 5.9.1 991. 

fkrt lng of Project Spdflc Bond8 by 
Ulhur.Mn to Fklw FkrourC.8 for 
-%&tion prom 

--- 

6026. SHRI RAM KAPSE: 
SHATGOVINDRAO NIKAM: 

Will the Minister of FINANCE be plead  
b atde: 

(a) whether the Govwnment of Mahar- 
uhtra had forwarded a proposal in January 
1991 for according permission b float proj- 
oct-spdii Bonds to raise additional re- 
mums required for -lorating the com- 
pMhd the ing..rNon prol/ecrs in Maharmh- 
m; nd 

THE MINISTER OF STATE IN WE 
MtNWTRY OF FINANCE (SHRI SHAN- 
TARAM POTWKHE): (a) Yea Sk; 

@) As the total investiMo remuma for 
the mab t  borrowing programme, both for 
the Central and state Governments, are 
limited, there is no scope for allowing any 
additional allocation to Maharashtra Gov- 
ernment over and above the market borrow- 
ing programme as already approved. 

~rrnchof Stah Bank of lndon 
----Y 

5927. SHRI RAM BADAN:Will the Min- 
ister df ~ l ~ ~ ~ ~ i p t 4 8 s S d f o  hate: 

(a) whether any investigation by C.B.I. 
has been conducted into letters of credit to 
some exporters of Punjab amounting to 
rupees one crore through some bogus bilk 
discounted by the Chandni Chowk, Dohi 
branch of the State Bank of Indore; 

@) H so, the details thereof; 

(c) the amount remvered up-to-date, 
tho unwnt outstanding and the amount 
men ofl in each case: 

(d) whether any accountability has been 
fixed by the bank in this regard; and 

(e) if so, the details thereof and the 
.dbn takentproposed to be taken In the 
matter? 

THE MINISTER OF STATE IN M E  
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH):(a) and @). Yes, Sir. The Central 
B u m  of Investigation after looking Into 
various rllegsabns against State Bank of 
krdore, M n i  Chowk branch concludd 
that nothing worth registering a #re wld 
tm found. 



(d) and (e). In the case reported above, 
tho bank held Departmental Enquiries and 
tivo officers were found responsible for pro- , cadural Irregularities. One officer had aC nw been removed from service in another 
cum. The remaining officers were issued 
dminbtrative warnings. 

. ?  +&&& &#&JtE..: 1̂  
Slnklng of Flrhlng Boat at Vlzag Port 

....I".I 

5928. S H ~ ~ A I R A Y A Y A Y A B A N -  
DARUl 

SHRI~R~AIMESH CHAND 
TOMAR; 

SHRI BALRAJ PASSI: 
. . . - 

Will the Minlster of SURFACE TRANS- 
PORT be pleased to state: 

(a) whether some fishing boats sank at 
Viag Port recently; 

(b) if so, the reasons therefor; 

(c) the bss of human life and property 
caused as a resuit thereof: and 

(d) the action taken or proposed to be 
taken by the Union Government in this re- 
gard? 

THE MINISTER OF STATE OF THE 
MlNlSTRV OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) No, Sri. 

(b) to (d). Does not arise. 

(a) whoth r World Bank team visited 

India during the second week of Auguet, 
1991 to study the working of Calcutta and 
Haldia docks; 

(b) if so, whether the team has since 
submitted its report to the World Bank and 
the Union Government; and 

(c) if so. the details thereof? 

THE MiNlSTER OF STATE OF M E  
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) Yes, Sir. 

@) and (c) The report of the Team k 
awaited. 

5930.DR. C. S ILVm:  Will the Minister 
of COMMERCE be pleased to state: 

(a) whether the jewellery industry has 
been earning huge foreign exchange; 

(b) if so, the details thereof during the 
last three financial years; 

(c) whether t he Government propose to 
formulate some policy for 100 per cent ex- 
port oriented units; and 

(d) if so, the details thereof and if not, 
reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI 
P.CHIDAMBARAM): (a) Yes. Sir.. 

@) According to the Gem and 3ewcrkry 
Export Promotion Council. the exportdgdd 
jewellery during the last throe y e r n  uu u 
bebw:- 



Year Value-Rs.crores 

1990-91 363.86 

(c) and (d). Facilities already exist for 
100% export oriented Jewellery units. The 
Government notified a scheme for 10096 
export oriented gold Jewellery complexes to 
be set up, initially at Delhi, Jaipur, Calcutta. 
Madras and Bombay. Permission has also 
been granted for 100% export oriented units 
operati* outside such complexes provided 
they achieve exports of Rs. 50 mores in the 
second year of production. 

[ Translation] 

Implementation of Fo-mmis- 
sion Report for Hlndl Posts - 

5931. SHRlMATl SHEELA GAUTAM: 
WIII the ~ i n i i t e r  of-$e=o 
state: 

(a) whetherthe fourth Pay Commission 
had recommended for bringing uniformity in 
the recruitment rules, qualifications and terms 
and conditions etc. In respect of Hindi posts 
in various ministries and Departments of 
Union Government and form a cadre of such 
posts; 

(b) if so, whether this recommendation 
has been implemented in Armed Forces 
Headquarters and inter-services organisa- 
tions thereof; and 

(c) if so, the details thereof; and 

(d) ii not, the reasons therefor and the 
steps proposed to be taken by the Govern- 
ment in this regard? 

THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR): (a) to (d) A statement is 
endosed. 

STATEMENT 

Most of the Central Government Minis- 
tries and Departments and their attached 
O n i s  are serviced by the Central Secretar- 
iat Official Language Service (CSOLS) for 
the implementatian of the Official Language 
Policy of Government of India. These Minis- 
trieslDepartments are called Participating 
MinistrieslDepartments. 

2. There are several Subordinate of- 
fices under various Ministries which are not 
serviced by the CSOLS. These are called 
Non-Participating Offices. 

3.The reference by the Fourth Pay 
Commission was to the 2400 posts of Hindi 
Officers and Staff which are not included in 
the CSOLS.The Fourth Pay Commission " 

suggested that the Department of Official 
Language may prepare Model Recruitment 
Rules for the aforesaid posts scattered in 
various non-participating Offices with a view 
to bring uniformity in recruitment procedure, 
pay structure etc. The Department of Official 
Language frames Recruitment Rules only 
for the participating Ministries/Departments 
and their attached Offices. Department of 
Personnel & Training, which is the nodal 
Department for framing Recruitment Rules, 
had already issued Model Recruitment Rules 
in 1983forthefollowing common categoryof 
posts:- 

(i) Hindi Officer :(Rs. 650-1200 re- 
vised as Rs. 2000-3500). 

(ii) Senior Hindi Translator : ( R s 
550-8001900 revised as Rs. 1600- , 
2660). 

(iii) Junior Hindi Translator : ( 4 2 5: 
700 revised as Rs. 1400-2300). 
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In 1987, after the publication of the lator and Junior Hindi Translator. 
report of the Fourth Pay Commission, DOPT 4. There are five categories of Hindi 
also re-drculated their Model Recruitment posts existing in Armed Forces HQrs. and 
Rules of 1983 pertaining to the aforesaid 2 Inter Service Organisations, which are as 
common posts, namely; Senior Hindi Trans- under:- 

Grade No. of posts 

(a) Principal Hindi officer (Group 'A' Rs. 3700-5000). 2 

(b) Chief Translation Officer (Group 'A' Rs. 3000-4500). 3 

M. Translation Officer (Group'B' Gazetted Rs. 2000-3500). 21 

(d) Senier Translator (EnglishIHindi) (Group 'C' Rs.1600-2660). 63 

(e) Junior Translator (EnglishIHindi) (Group 'C' Rs. 1400-2300). 29 

5 No common Model recruitment Rules 
for the Posts of Principal Hindi Officer, Chief 
Translation Officer or Translation Officer have 
been laid down by DOP&T. recruitment Rules 
for these posts in AFHQ and lSOs have, 
however, been framed with the approval of 
DOP&T and the UPSC. Recruitment Rules 
for the posts of senior Translator and Junior 
Translator in the AFHQ and lSOs more or 
lessamform to the Model Recruitment Rules. 

& \;< b+& ;--;& 
[English] 

I !"' e?: c*-v-~  
, 4  
'\ Handicrafts Fair in Bangalore 

--- -- 
5932. SHRI PRATAPRAO B. BHONSLE 
1- ----___ 

Will the Minister of TEXTILES be pleasedio 
state: 

(a) whether a handicrafts fair is pro- 
posed to be organised by the Union Govern- 
ment in Bangalore during September-Octo- 
ber, 1991; 

(b) if so, thedetails thereof; 

organise any such fair in Maharashtra also in 
future: and 

(e) if so, the details thereof and if not, the 
reasons therefor? 

THE MINISTER OF STATE OF M E  
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) Yes, Sir. 

(b), (c) and (e). A statement igattached. 

(d) Yes, Sir. 

STATEMENT 

(b) A handicraft fair namely "Craft Bazar" 
is proposed to be organised from 27.9.91 to 
6.10.91 by the Development Commissiondr 
(Handicrafts) at Chitrakala Parishad, Ban- 
galore in collaboration with the Karnataka 
State Handicrafts Development Corporation 
Ltd., Bangalore. Around 1 10 crafts persons 
from Various parts of the country are likely to 
participate in this fair. , 

(c) the handicraft items proposed to be (c) The main items proposed to be 
exhibited during the fair; exhibited during the fair would include wood 

in laylcarving, stone carving, metalware 
(d) whethertheGovernment propose to textiles, terracotta, ceremk, papier mache, 



printings, Jewellery, cane & bamboo, 
den -&Ron  durries, lac bangles, appll- 
quo, embroidery, toys & dolls, sea shell 
Items, shawls, leather crafts, Jute craft, etc. 

(d) t i  is proposed to organise another 
craft bazar at Bombay (Maharashtra) during 
the month of December. 1991 where in 115 
craftpersons are expected to participate. 
About 50 different handicrafts items would 
be displayed and sold in this fair: - p&- \*fif& < !. 'J .q - 
-3 : v- 

!   up pi^ of Sparer by Sovlet Unlon 

5933. SHRI ARJUN CHARAN SETHI: 
Will the ~ ink te r  of DEFENCE 
state: ' 

(a) whether the attention of the Govem- 
ment has been drawn to the news item 
captioned "Soviet spares pose problem to 
Army' appearing in the Times of India dated 
August 4,1991; 

@) if so, the facts in this regard; and 

(c) the steps taken by the Government 
to overcome the problem? 

THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR): (a) Yes, Sir. 

@) and (c). The Army has a large range 
of Soviet designed/prodlyced equipment for 
which spares are perkd#ally Imported from 
Soviet Union and East Eurboean countries. 
A substantial part of the Guipment aa well 
as the spares required for maintenance and 
overhaul of such equipments are now indi- 
g.nously produced and impon requirements 
#ought to be gradually reduced. Occasbnal 
problems in regard to supply d rparea, still 
imponod from Soviet Union, which rriu 
from tima to time, arm taken up with the 
SarrirZ authorities at appropriate levels. 

Allocation o f h n d r  to Mdhyr Pradmh 
from Central Road Fund 
-I b 

5934. SHRI SATYNARAYAN JATIYA: 
will the ~ i n i & x m C € m ~ ~ m  
be pleased to state: 

(a) the total amount alkcatedto Mdhya 
Pradesh from the Central Road Fund during 
1989-90 to 1991 -92: 

@) the details of amount sanctioned for 
different projects and the amount actually 
released during the above period; and 

(c) the target fixed for construction of 
roads in Madhya Pradesh and the details of 
the amount proposed to be released from 
the Central road fund during the Eighth Fhn 
Year Plan period? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPW 
(SHRI JAGDISH TYTLER): (a) Total amount 
allocated to Govt. ot Madhya Pradesh fmn 
Central Road fund during 1989-90 and 1990- 
91 is given below: 

, Year Amount(Rs. in lakha) 

@) In April, 91, the following 5 schema 
haw beenapprove under Central road F und 
agahslths rrecruabofthe State upto31.3.W: 
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S. No. Name of Scheme Amount (Rs. k, /EMS) 

Constn. of Parallel service 
&ad to Ajnar-Approach around 
Biora Bypass on NH 3 and NH 12 
(length in Km, 12.00). 

\Widening 8 Strengthening of NH 12 
passing through the Bhopal town 
(Urban link 11 Kms.). 
Constn. of High Level Bridge on 
NH 12 in Km.305R Bhopal-Obdullaganj 
Section. 

Augmentation of lab. Facility and 
Procurement of Mobile Lat. 

The Training of Highway Engg. at 
CRRI, NITHE and at other. 
Institution for 6 years for 1989-1995 @ 
5 lakhs per year 

Total: 21 5.00 

Funds for approved works can be re- 
leased only after technical sanction is ac- 
corded by State P.W.D. 

(c) The construction of roads approved 
under Central Road fund is the responsibility 
of State Governments concerned and their 
targets are fixed by them. It is too early to 
Indicate the funds to be released to the State 
under CRF during 8th Plan. 

if 

[English] I tq > 
ProductlonlExport Target of T s  __.- - 
5935. S~ti.SUDHIR..GIRL; Will the A 

Ministerof COMMERCE be pleased to state: 

(a) the targets of tea production and 
export during 1931 ; 

(b) the expected domesticconsumption 
of tea during 1991 ;and 

(c) the percentage growth of domestic 
consumption during the last three years? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. CHI- 
DAMBARAM): (a) Production and export 
targets for 1991-92 are 735 M.Kgs. and 21 0 
M.Kgs. respectively. 

@) Expected domestic consumption 
consumption during 1991 -92 is 525 M.Kgs. 

(c) The annualcompound growth rateof 
domestic consumption between 1987 and 
1990 works out at 3.88%. 
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5936. SHRI RAJENDRA AGNIHOTRI: 
Will the ~ i n % e ~ i - " F ~ ~ ' ~ ~ ~ l e a b i J k i  
state: 

(a) whether income tax raids were con- 
duded under section 132 of the Income Tax 
Act, 1961 in Kanpur and other nearby dis- 
tricts during 1987-88 and 1988-89; 

(b) if so, ..he details thereof; 

(h) the details of the proped~not re- 
turned so far? 

THE MINISTER OF STATE-IN THE 
MINISTRY OF FINANCE (SHRI RAMESH- 
WARTHAKUR): (a) and (b). Yes, Sir. Details 
of searches enclosed as per Statement-I. 

(c) Information is not available, as there 
is no separate account kept with regard to 
the cost incurred on searches alone. 

(d) No.of assessments disposed: 

(c) the amount of expenditure incurred 
bytheGovernment in conducting these raids, 
year-wise; 

(d) the district-wise, number of persons 
out of the above, whose cases have been 
disposed of; 

(e) whether the property has been re- 
turned to the concerned persons after set- 
tling their cases; 

(f) if so, the details thereof; 

(g) if not, the reasons therefocand 

Kanpur 312 

Banda 56 

Kannauj 69 

Total 437 

(e) Yes, Sir. 

(1) As per Statement-ll. 

(g) and (h) As per Statement-Ill. 
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[English] \ d? 
Fraud In Export of Handicrafts - 

5937. SHRI C.K. KUPPUSWAMY: Will 
the Minister of TEXTlLtS ~spleased to state: 

(a) whether any instances of fraud 
committed by the traders in the export of 
handicraft goods have come to the notice of 
the Government during the last three years; 

(b) if so, the details therecf; and 

(c) the action on take by the Govern- 
ment in such cases? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) No, Sir. 

(b) Does not arise. 

(c) Does not arise in !his context. 
17 
b )  
Survey About Passenger Traffic in 

Andaman and Nlcobar Islands 
-.- ..---- 

5938. S iR l  MANORANJAN BHAKTA: 
Will the Minister SURFACE T R A ~  

pleased to state: 

(a) whether the Andaman & Nibbar 
Administration has conducted any survey 
about the passenger traffic in the mainland 
of island and inter-islands shipping services; 
and 

(b) if so, the details of the findings; 

(c) whether the shipping services to the 
island's mainland are in a poor conditional; 
and 

, (d) if so, the masons therefor and the 
action taken to improve the services? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) Yes Sir, As 

of the exercise relating to preparation of 
Master Plan for Transport system in An- 
daman & Nicobar Islands and Lakshadweep, 
an Expert Committee had conducted a sur- 
vey in 1987-88 about the passenger traff ic in 
the Mainland Island and Inter-Island sectors 
of Andaman 8 Nicobar Islands. 

(b) A summary of the passenger-traffic 
scenariisforecast by the Expert Committee, 
in so far as it relates to A&N Islands, is given 
in the attached statement. 

(c) and (d) Presently, the passenger 
services available on the mainland-island 
sector are not adequate due to shortage of 
passenger ships. Orders were placed for 
three passenger-cum-cargo vessels each 
with a capacity to carry 1200 passengers 
and 1500 tonnes of cargo on a Polish ship- 
yard for operation on mainland-island serv- 
ice. The first of these vessels has been 
delivered and has started operation on this 
sector from July, 1991. The second vessel is 
expected to be delivered by the end of this 
year and the third one by end 1992. Besides, 
the vessel M.V. Akbar, at present operated 
on Haj service, is expected to resume opera- 
tions on the mainland-Andaman sector by 
mid-September, 1991. for the interisland 
service, A&N Administration has ordered 25 
passenger and cargo vessels of different 
sizes. Out of these, 9 vessels have been 
delivered so far and the remaining 16 ves- 
sels are expected to be delivered during 
1991 and 1 992. 
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nlng of WtlonaI Highway No.17 

5939.SYRI VS.VIJAYARAGHAVAN: - 

Will the Minister of S U R F ~ T ~ N S P O R ~  
be pleased to state: 

(a) whether the Union Government 
propose towiden the National Highway No.17 
in Kerala; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) and (b) Yes, 
Sir. Development of N.H.17including widen- 
ing to two lane is a continuous process and 
improvement works are undertaken in a 
phased manner keeping in view the traffic 
intensity,existing condition of the National 
Highway, inter-se priority on an All-India 
basis and funds available for the purpose. In 
the current Annual Plan 1991 -92, there is a 
provision of Rs.3760.00 lakhs, for widening 
of N.H.17 including realignment, construc- 
tion of bypasses and bridges etc. 

1 /- 
1 5 -4 

Credit-Deposit Ratio of Banks in Rural - Areas - 
5940. SHRI MAHESH KANODIAi- 

SHRI BALRAJ PASSI: 
, __ ...- ----- 

Will the Minister of FINANCE to be 
pleased to state: 

(a) the norms fixed for credit-deposit 
ratio of banks in the rural areas; 

(b) the extent to which these norms 
have been implemented by banks during 
1989-90 and 1990-91 ; and 

(c) the steps taken by tha Government 
to push up the credit-deposit ratio in the rural 
areas? 

THE MINISTRY OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBlR 
SINGH): (a) and (b). The publicsectar banks 
have been advised by the Reserve Bank of 
India (RBI) to achieve acreditdeposit ratioof 
at least 60% in respect of their rural and 
semi-urban branches separately. Against 
the above norm the credit: deposit ratio of all 
scheduled commercial banks in respect of 
their rural branches was 63.9%and 60.1%at 
the end of March, 1990 and March, 1991 
respectively. 

(c). Banks have been advised by RBI to 
ensure that wide regional disparities among 
varicjus States in credit deployment are 
avoided and effective steps are taken to 
increase the flow of credit to all productive 
and identified viable proposals in different 
areas. The matter is also monitored by State 
Level Bankers Committee (SLBC) State 
Governments and RBI on regular basis. 

5941. SHRI SOBHANABREESWAw@ 
RAO \/AD~E:*"w~II the Minister of COM- 
MERCE-to pleased to state: 

(a) whether there are rich deposls of\ 
granite stones suitable for export, in Andhra f 
Pradesh; . I 

./ _ ---. ,/ 

(b) if so, the details in this regard; 

(c) the steps taken by the Government 
to encourage the entrepreneurs to establish 
granite polishing units to earn rr~ore foreign 
exchange; 

(d) the number of units which have 
applied for financial assistance from the 
banksdinancial institutions; and 

(e) the number ofunits which have been 
provided assistance as on May 31, 1991 ? 
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THE MINISTRY OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. CHI- 
DAMBARAM): (a). Yes, Sir. 

(b) Granite reserves in Andhra Pradesh 
are estimated at 3 million cu.m. (ma). The 
most important deposits occur in Chittoor, 
Hyderabad, Khamman and Warangal Dis- 
tricts. 

(c) In order to promote export of cut and 
polished granite, entrepreneurs are being 
granted lettersofpermission underthe 100% 
EDU Scheme to establish granite cutting 
and polishing units. Such Units are eligible 
for grant of Exim Scrips at 30% of the net 
foreign exchange earned. Exports of cut and 
polished granite are also eligible for Income 
Tax benefit under Section 80 HHC of I.Tax 
Act. 

(d) and (e) Since the applications for 
financial assistance from bankdinancia1 
institutions are not required to be recom- 
mendedtendorsed by the Central Govern- 
ment, information regarding number of units 
which have applied for financial assistance 
as 31.5.91 is not available. 

I 
\.'I 'Promotional Avenues of Civilian 

Security Officers in Defence Installa- -.. - .. 
tions 

5942. SHRI JANARDAN MISRA: Will 
the ~ i n i s t e r o f D ~ F ~ ~ E i 5 Z e d  to 
state: 

(a) whether civilian security officers in 
defence installations appointed through 
U.P.S.C. do not have any promotional pros- 
pects; 

(b) if so, the reasons therefor; and 

(c) the steps proposed to be taken by 
the Government for their training as per 
latest security requirements for better pros- 
pects in their career? 

THE MINISTER OF DEFENCE(SHR1 
SHARAD PAWAR): (a) and @). In 1984, the 
Government had declared thecadre of Civil- 
ian Security Officers as "dying out" and, 
consequently, no proposalsfor improvement 
of career Prospects of this crrdre were taken 
up. However, in December, 1990, the deci- 
sion declaring this cadre as "dying outs.was 
reviewed and it has been decided to revive 
and restructure this cadre. 

(c) Directions have been issued for 
providing in service training to civilian secu- 
rity officers in all aspects relevant to their 
jobs. ,. \ "!. L 

Maintenance of National Hlghway ------ ....- 
No.47 in Tamil Nadu --*-- - 

5943. SHRI N. DENNIS: Will the Minis- 
ter of SURFACE TRANSPORT be pleased 
to statethe stepstaken by the union Govern- 
ment to maintain the Kanyakumari-Trivan- 
drum section of National Highway No.47 
particularly the portion lying in Tamil Nadu 
which has been severely affected by the 
recent monsoon rains? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH M L E R ) :  Kanyakumari- 
Trivandrum section of National Highway No. 
47 in Tamil Nadu is being maintained in a 
traffic worthy condition. The pot-holes etc. 
developed during recent monsoon rains are 
being repaired by the Tamil Nadu Depart- 
ment of Highways. \ 7-L 

Smuggling of Gold on Indo-Bangla- -- - 
desh Border - - 

5944.SHRI. S.B. SIDNAL: Will the Min- 
\I_ __ - __ 

ister of FINANCE pleased to be state: 

(a) whether the smuggling of gold has 
been on the increase on the Indo-Bangla- 
desh border for the last several months; 
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(b) if so, the total quantity of smuggled 
gold seized by the authoriiies on the above 
border during the last six months; and 

(c) the measures taken by the Govern- 
ment to check this smuggling? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH- 
WAR THAKUR): (a) and (b). Since smug- 
gling is a clandestine activity, A is not pos- 
sible to say whether smuggling of gold on the 
Indo-Bangladesh border has increased dur- 
ing the last several months. However, 34.037 
kgs. (approximate1y)of contrabandgold have 
been seized by the Customs authorities on 
this border during the period from January to 
June 1991. 

(c) The anti-smuggling drive has been 
intensified and the anti-smuggling machin- 
ery throughout the country including thoseof 
the Indo-Bangladesh border hasbeen geared 
up. Close coordination is being maintained 
between all the agencies concerned in the 
detection and prevention of smuggling. The 
Customs officers have been equipped with 
vehicles, fire-arms, night vision binoculars 
etc. For combating smuggling activities more 
effectively. A telecommunication network 
has also been provided to the field forma- 
tions along the Indo-Bangladesh border. . \. - 

i .; 
Construction of National Hhhway I" to 
link Bidar-Gulbarga-Bangalore wlth 

Natlonal Hlghway Nos. 4,9 or 13 

5945. DRB,&JA-WAL!: Will the Minis- 
ter of SURFACE TRANSPORT be pleased 
to state: 

(a) whetherthe Union Government have 
received any proposals to construct National 
Highways to link Bidar-Gulbarga-Bangalore 
with National Highway Nos. 4.9 or 13; 

(b) if so, the stage at which the propos- 
als are pending at present; and 

(c) the reasons for delay in implement- 
ing the same? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER) : (a).The State 
Government of Karnataka have forwarded 
certain proposals for declaration of new 
National Highways in the 8th Five Year Plan, 
which, Inter-alia, includes the road connect- 
ing Bidar to Gulbarga and Hiriyuron National 
Highway Nos. 4. 

(b) and (c) Declaration of new National 
Highways in the country including those in 
Karnatakacan be taken up for consideration 
only afterthe formulation of the 8th Five year 
Plan. 

i 3-t 
Hydrographlc Survey of West Coast 

canal of Kerala -- -- 
5946. SHRlMATl SUSEELAGOPALAN: 

Will the M ~ ~ ~ O ~ ~ F ~ C E T R A N S P O R ' ?  
be pleased to state: 

(a) whetherthe Hydrographic Survey of 
Kollam, Thiruvananthapuram stretch of the 
West Coast Canal in Kerala was to be done 
during 1989-90; 

(b) if so, whether the survey has been 
conducted; 

(c) if not, the reasons for the delay; and 

(d) the steps proposed to be taken by 
the Government in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRIJAGDISHTYTLER) : (a).and(b). Yes, 
Sir. It was carried out during 198490. 

(c) & (d) Do not arise. 



cantonment Hospltal - 
5947. SHRI YASHWANT RAO PATIL: 

Will the ~ i h s t e r  of DEFENC-~ pleased 6 
state: 

(a) whether there are no modern facili- 
ties available in Ahmadnagar Cantonment 
Haspitah 

@) if so, the reasons therefor; 

(c) whether the Government have any 
pmposal to modernise the present hospital 
and construct a new building for it; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor ? 

THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR): (a) and (b). The Ah- 
madnagar Cantonment Hospital run by the 
Cantonment Board has a 15 bed Maternity 
Ward, a Labour Roam, 4 special rooms and 
30 nondiet beds apart from an Out Patient 
Department. The Hospital has two regular 
Medical Officers and supporting staff. It has 
been engaging private specialists on as- 
required part time basis. The facilities pro- 
vided at this Hospital are modern though 
limited in nature. 

(c) to (e) There is no proposal to con- 
struct a new Hospital building, due to finan- 
cial constraints. 

\75 Strikes and Lock outs in Tenlle 

textiles mills in the Country during the last 
five years; 

(b) the loss of revenue and working 
days suffered as a resutt thereof; and 

(c) the number of mills lying closed at 
present due to the lockout? 

M E  MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) 

Year No, of mills lying closed due to 
strike and lockout at the end of 

each year (wntinuing from 
previous year) 

1990-91 26 

(b) b is, however, difficult to quantity 
precisely revenue losses to Government as 
taxes vary from unit to unit depending upon 
type of product manufactured and locational 
factor etc. Hawever, loss of mandays suf- 
fered as a result of strikes and lock outs (in 
lakhs) are as under: 

Year Loss of man-days 
(in lakhs) 

Mills ---4 

5948. StIRI HARl KEWAL PRASAD: 
Will the Minister of TEXTILES be p l e a G m  
state: 

(a) the details of strikes and lock outs in 
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(c) As on 30th June. 1991 only two 
cottonlman-made fibre textile mills were 
lying dosed due to lockouts. 

[English] \3 3 
Introduction of ATM System in Banks - - 

5949. DR. RAJAGOPALA! 
SRIDHARAN: Will the Minister of FINANCE 
be pleased to state: 

(a) whether there is proposal to intro- 
duce Automatic Teller Machine System in 
the banks in major cities and towns all over 
the country; and 

(b) if so, the deiails in this regard, State- 
wise and bank-wise? 

THE MINISTER OF STP.TE OF THE 
MINISTRY C)F FINANCE (SHRI DALBIR 
SINGH) : (a).Reserve Bank of india (Pal) 
has reported that there is no proposal to 
introduce Auton?atic Teller Machines on 
Country-aide basis. 

Opening of Rural Branches of Sched- 
uled Banks - 

5950. SHR! _._-.-.I--- M.V.VS M U m * W i ! l  the 
Minister of FINANCE be pleased to state: 

(a) whether the Government propose to 
open more rural branches of the scheduled 
banks; 

(b) if so, the number of brznches likely to 
be opened during the currmt financial year; 
and 

(c) the number of such branches allo- 
cated to each district in Andhra Pradesh? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH) :(a). to (c). The opening of branches 
of the commercial banks under the extant 
branch licensing policy is a continuous proc- 
ess, which is governed by licences issued by 
Reserve Bank of India in this regard. As no 
specific targets are fixed for opening of 
branches by banks during a year, it is not 
possible at this stage to project the number 
of rural branches that will be opened in 
Andhra Pradesh. 
q .?' 

I .. 
Bye-elections to Lok SabhalState 
*.a- "k%semblies 

5351. SHRl RABl RAY: Will the Minis- 
ter of LAW, JUSTiCE AND COMPANY 
AFFAlFiS be pleased to state: 

!a) the State-wise break-upof LokSabha 
and State Assembly constituencies where 
bye-elections are due; acd 

(b) thetime bywhich these elections are 
likely to be held? 

THE MINISTER OF STATE IN THE 
MINISTRY OFPARLiAMENTARY AFFAIRS 
AND THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND COM- 
PANY AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM) : (a) A Statement is 
attached. 

(b) The programme for holding bye- 
elections has not yet been finalised by the 
Election Commission of India. 
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'Exprndlture on Publicity In Rural Areas 
by Publlc Sector Banks 1, - 

5952. SHRl ASHOK ANANDRAO 
DESHMUKH: Will the ~ i n i s t x l m  
be pleased to state: 

(a) the amount spent by public sector 
banks on publicity in rural areas during the 
last three years, year-wise and bank-wise; 

(b) the details of deposits made by the 
rural people in the various deposit schemes 
of the banks during the same period, State- 
wise; and 

(c) other steps the Government have 
taken to popularise and encourage the 
deposit schemes in rural areas? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH) : (a) to (c). The information is being 
collected and will be laid on the Table of the 
House. AfY- 

C'.. 

Stay Orders by Courts in Recovery of -- 
Taxes. 

5953. SHRI RAJNATH SONKAR SHAS- ,------- ".. 
TRI: Willthe M1ntsterofFIN'-A7VFEbe - pleased 
to state: 

(a) the amdunt of Central excise, cus- 
toms, Incometax, Central sales taxes and 
sales tax locked up in stay orders issued by 
judicial author'iies between July 1 to Decsm- 
ber 31,1990 and between January 1 to June 
30,1991 and how does the same ampare 
with the amounts blocked during the preced- 
ing three years; 

@) the number of cases in which the 
stay orders were got vacated by the authori- 
ties concerned and in how many cases the 
stay orders continued to remain in force; 

(c) the reasons for not being able to get 
the stay orders vacated and the steps taken 
to do so; 

(d) the steps taken to expedite the reve- 
nue collection: and 

(e) whether the revenue collection dur- 
ing the financial year will be far too less than 
previous years and will have a telling effect 
on the grants of loans by the International 
Monetary Fund and the World Bank. 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH- 
WAR THAKUR) : (a) to (e). The information 
is being collected and will be laid on the 
Table of the House. 

\ 5:Y 
Schemes to Unearth Black Money - - - - 
5954. SHRI BALRAJ PASSI: 

SHRI DATTATRAYA BAN- 
% 

DARU: 
SHRI RAMESH CHAND - 
- TOMAR: 

Will the Minister of FINANCE be pleased 
to state: 

(a) the details of the schemesoffered by 
the Union Government to unearth the black 
money during the last five years; 

(b) the amount of Ma& money unearthed 
under each of these schemes; and 

(c) the manner in which the unearthed 
~ m o n o y h a r ~ r r l # h e d b y t h e O w -  
ernment? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH- 
WAR THAKUR) : (a).The only scheme which 
was implemented during the last five years 
by the Unbn Government to unearth black 
money was the Amnesty Scheme of 1985. 
The Scheme provided an opportunity to 
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persons to file returns of incomehealth for 
disclosing their true income or wealth volun- 
tarily without any fear of roving enquiries and 

I reopening of their past assessments and 
also without fear of any penal consequences. 
The Scheme which was made public in 
March, 1985 finally ended on 31.3.87. 

@) No statistics regarding the amount of 
incomehealth disclosed or tax collected 
under the Amnesty Scheme can be given 
with accuracy as the Scheme was not a 
statuary scheme requiring the filling of sepa- 
rate returns of income or wealth and no 
separate procedure for processing such 
returns was followed. 

(c) The taxes realized from the disclo- 
sures made under the Amnesty Scheme 
formed a part of the general revenues of the 
Government and were utilized as per budget 
allocations. 

[ Translation] \ q i  
Financial Assistance to 0- for 

Construction of Roads and Bridges - - 
5955. SHRl -- - SRIKANTAJENA2ill the 

Minister of SURFACE TRANSPORT be 
pleased to state: 

(a) whether international financial insti- 
tutions are providing financial assistance for 
the constructions of bridges and roads in 
Orissa; 

(b) if so, the names of roads and the 
Length th4raPf ;Jongwith lhe mammofr* 
financial institution and the amount of finan- 
cial assistance being provided; 

(c) the time scheduleof theconstruction 
.work of these roads and bridges; and 

(d) the steps taken by the Government 
to ensure the completion of construction 
work within the stipulated time? 

M E  MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER) : (a).Yes, Sir. 

(b) to (d). Improvement and strengthen- 
ing of Rourkela Sambalpur State Road (1 64 
Km.) estimated to cost Rs. 73.1 0 crores has 
been included under Asian Devebpment 
Bank Loan assistance. The Amount of loan 
assistance is US $41.07 million. The con- 
struction workwill take 48 months after award 
of work. Since the road in question is a state 
road, it is forthe StateGovernment to ensure 
completion of construction within the stipu- 
lated time. 

Widening of National Highwy No. 6 
7- - 

Between Durg and Raipur 

5956. SHRI CHANDULAL CHAN-- 
DRAKAR: .w$ the Minister of SURFACE 
TRANSPORT be pleased to state: 

(a) the number of persons killed or in- 
jured due to road accidents on National 
Highway No.6 between Durg and Raipur in 
Madhya Pradesh during the last three years; 

(b) whether the Government propose to 
widen it to two lanes; 

(c) the amount spent for maintenanceof 
this road during the last three years; year- 
wise and 

*rrr 

(d) the name of the agency of whom the 
work was entrusted? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER) : (a).The number 
of persons deadfinjured during last three 
years is an under: 
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Dead 68 57 48 

Injured 376 451 397 

@) The existing road is already of two 
lane width. 

(c) Expenditure on maintenance and 
repairs is kept division-wise by the state 
PWD. In the last three years, the amount 
spent byRaipur Division for maintenance of 
National Highways including Durg-Raipur 
Section is as follows:- 

Year Us. lakhs 

(d) The workof maintenance of National 
Highways in Madhya Pradesh is entrusted to 
the State PWD as the agency of the Central - - 
Government. - \,% cc 

\'5 
Modernisation gf Vijayanta and T- 

55 Tanks 

5957. SHRI BA. VUAYA KUMAR 
RAN: Will the Minister of DEFENCE be 
=d to state: 

(a) the reasons for delay in completion 
of the modernisation project of upgrading 
the Vijayanta and Soviet T-55 Tanks; and 

(b) the steps proposed to be taken by 
the Government for early completion of the 
project? . 

THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR): (a) and (b). The mod- 
ernisation/ upgradation programme of the 
Vijayanta and the Soviet T-55 tanks covers 
a number of scheme, some of which involve 
containing research and development and 
technology adaptation effort. These efforts 
indude a process of continuous trial and 
experimentation to achieve the desired ob- 

jectives. Adherence to strict, predetermined 
time schedules is not always possible in 
such situations, particularly as all the actM 
ties have to be adjusted to resource avalh- 
bility. 

\rr lo 
Ex rt by chemical, dye stuff and -7 liarmaceutbl Industries 

5958. ROF. K.V. THOMAS: Will the 
Ministerof CO % f l m c - - - -  be pleased to state: 

(a) whether the Government are aware 
of the undercut procedure being adopted by 
the Indian companies manufacturing and 
exporting chemicals, dye-stuffs andbhar- 
maceuticals and recording lower export turn- 
over while the volume of export has in- 
creased; and 

(b) if so, the steps propoc- ..l to be taken 
by the Government in this regard? 

M E  MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. 
CHIDAMBARAM) : (a) and (b). No Minimum 
Export Price (MEP) has been fixed for ex- 
ports of chemicals, dye-stuffs and pharma- 
ceuticals and such, exporters of these prod- 
ucts are free to quote any priie, they find 
suitable depending on factors like prevalent 
prices in importing country, profi margins, 
trade relationship and efforts to open new 
marketlsustain exports at existing level. 
Therefore, pricesquoted by Indian exporters 
may vary from time to time. 

[Translation] 

Natlonal Hlg hways In RaJasthan ..- -- --- - .\ 
5959. PROF. JUSA SJtjGH FaBYyBX: 

Will the Minister of SURFACE TRANSPORT 
be pleased to state the details d National 
Highways in Rajasthan, their total length and 
the places upto which these highways ex- 
tend? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER) : (a). The m u d  
rite d&Mb u e  as under:- 
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EQ7w b]<& (d) the time by which they are likelyto be 
\ ", \' given employment there? 

Improvement of Southern Naval Com- 
mand, Cochln THE MINISTER OF DEFENCE (SHRI 

SHARAD PAWAR) : (a). The IAF do not 
5 9 6 0 . S H R l E N N l T H A L A ;  have any Air Base by this name. 

WIU the Minister of DEFENCE 
state: (b) to (d) Do not arise. 

A 

(a) whether the Government have any [English] 
proposal for the improvement of the South- 
ern Naval Command at Cochin; and 7 &- CIA Impon of Caustic soda 

(b) if so, the details thereof; and the 
steps taken in this regards? 

M E  MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR) : (a) and (b). The facili- 
ties at the Southern Naval Command are 
being developed commensurate with the 
requirements of the Navy. Further details 
cannot be divulged in the interest of the 
national security. 

Employment on compassionate 
grounds at Air Force's Trishul Airport -... 

5961. SJii+4NTEHKUlJ GANG- 
WAR: Will the Minister of DEFENCE--&- 
pleased to state: 

(a) the number of persons who have 
applied for employment on compassionate 
grounds in Trishul Airport of the Air Force; 

(b) the number of persons who have 
been offered employment on these grounds 
during the last three years; 

(c) the number of applicants who have 
sought employment on compassionate 
ground at present; and 

5962. SHRI RAJVEER SlNGH; Will the .-'--.- -T 

Ministerof ~ 0 ~ l d ~ b e ' ~ l e a s ~ d  to state: 

(a) whether the caustic soda flakesf 
solidsflye are being imported at present; 

(b) if so, the quantity imported during 
each of the last three years and the total 
value thereof; 

(c) the reasons for importing caustic 
soda when the indigenous manufacturers 
who are also exporting it are in a position to 
meet the demand; and 

(d) the steps proposed to be taken by 
the Union Government in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. 
CHIDAMBARAM) : (a) to (d). The item Caustic 
Soda appears in the Limited Permissible List 
of the Import Export Policy 1990-93. As such 
the item can imported only against either 
Special Licences issued to units in the SSI 
sector or those engaged in the manufacture 
of life saving drugs/equipments. or against 
Exim ScripslAdditional Exim Scrips/ Special 
Additional Exim Scrips. As per the data 
available, a statement showing the quantity 
and value of Caustic Soda imported during 
the period 1986-87 to 1988-89 is encbsod. 
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hvutmont by Anurd.1 lnstltutbnr In Administration were advised to review the 
--r6SIc sector Compmlu matter of setting up of Family Courts as a 

5963. SHRI K. P R A W I :  Will the 
___lf 

Minister of FINANCE be pleased to state: the 
accredited value of the investment made by 
the various financial institutions in the public 
-companies duringthe last three years? 

THE MINISTER OF STATE OF M E  
MINISTRY OF FINANCE(SHR1 RAMESH-, 
WAR THAKUR) : The total investment of 
financial institukns, viz. IDBI, IFCI, lClCl 
and IRBI, in public sect01 companies during 
the last three years is as folbws: 

Year Amounts 
( . M a & )  (Rs. cmres) 

5964. SHRlMATl MALlNl BHAT- 
T A C H A R Y A : ~ U  the Minister of LAK 
---.*--~--r--- 

JUSTICE AND COMPANY AFFAIRS be 
pleased to etalo: 

(a) whetherthe Union Government have 
reviewed the matter of setting up family 
courts in Delhi; 

@) if so, the decision taken by the 
Government in this regard; and 

(c) the time by which the family courts 
will be set up in Delhi? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND COM- 
PANY AFFAIRS (SHRI RANGAMAN 
KUMARAMANGMAM) : (a) to (c). Dehi 

resutt of protest by the Advacates of Delhi. 
According to them, no time limit for setting up 
of Family Courts in Delhi has been fixed. The 
Delhi Administration, to propose to establish 
10 Family Courts as soon as it may be 
practicable on finding sultable aocomrnoda- 
tlon and suitable persons for manning the 
Family Courts. % t 

.-r 

$4, &LC- .-- ,. '. PIT 
Manufacture of Colour T.V. Tuba  by 

BEL 

5965. SHRI C.P. MUNDALA GIRI- 
YAPPA: ~ i l l ~ e ' t % ~ l r r ~ % ~ c ~ ~ &  

(a) whether there is any proposal to 
manufacture cobur T.V. tubes at Bharat 
Electronics Limited (BEL), Bangalore; 

@) if so, the time by which the produc- 
tion is likely to start; and 

(c) if not, the reasons therefor? 

THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR): (a). No, Sir. 

(b) Does not arise. 

(c) The installed and sanctioned c a p -  
lty for production of colaur T.V. picture tubes 
in the country is adequate to meet the do- 
mestic demand and hence there is no re- 
quirement for a Defence PSU to invegt in thls 
area. 

Fundr from Ald lndh Conaortlum 
.. ? - 

5966. SHRI K. THULASTAl. W 
DAYAR: m-th. W m i a t s r - d - F l ~ ~ ~ ~ E  k --- 
pleasedtortk: 

(a) tho pmja$a tdun up with the fun& 
from the Aid India Conrortium at pnunt; 



@) whetherthere is any proposatto take 
up more non-project aids for reforms in a 
rpeedy way; 

(c) the total aid received by lndia during 
the last three years from the Consortium and 
the major projects for which the funds were 
utibed; 

(d) whether more aid is proposed to be 
sought from the consortium; and 

(e) If so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FINANCE (SHRI RAMESH- 
WAR THAKUR) : (a) Funds pledged at the 
Aid lndia consorticm are being utilised for a 
number of development projects In various 
sectors of the economy such as Agriculture, 
Energy, Fertilizer, Industry, Infrastructure, 
Irrigetion, Urban Development and Social 
Sectors. Projects-wise details are contained 
in the Brochure on External Assistance 
published by the Ministry of Finance. Acopy 
of Brochure for 1989-90 has been placed in 
the Library of the House. 

(b) Aid negotiations are a cont~nuous 
process. Relative importance of Both the 
project as well as non-projed aid is kept in 
view depending on the investment require- 
ments of the economy and Balance of Pay- 
ment support necessary to meet the situ- 
ation. 

(c) The total aid received by lndiaduring 
1986-89, 1989-90 and 1990-91 from the 
Consortium has been Rs. 4946 crores, As. 
5447 crores, and Rs. 6287 crores respec- 
tively. The major projects financed by this 
assistance are in Agriculture, Energy, Indus- 
try. Fertilizer. Infrastructure, Irrigation, Ur- 

. ban Development and Social sectors. 

(d) and (e). Government of lndia will 
make a strong case for increased level of aid 
pledges from the donors at the lndia Consor- 

tium Meeting scheduled for 19th 8 20th 
September, 1991. 

[Translation] -I: 
Exports by State Tradlnq Corpora= _ _  -."I. ". * 

- . . -. , 

tlon -- 
5967. SHRI SIMON MA&?&Qwllthm 

Minister of COMMERCE be pleased tostate: 

(a) whether the exports made by the 
State .Trading Corporation during 1990-91 
are much less as compared to 1989-90; 

(b) if so, the reasons therefor; and 

(c) the action taken to increase the 
exports by the State Trading Corporation 
during the current financial year? 

THE MINISTER OF STATE OF THE 
MINISTRY. OF COMMERCE (SHRI P. 
CHIDAMBARAM) : (a). Yes, Sir. 

(b) Major reasons for lower exports by 
STC during 1990-91 are:- 

-Decision of Gulf Cooperation Council 
(GCC) to buy rice directly from Indian 
traders rather than through STC; 

-Discontinuance of purchase of foot- 
wear components by certain major 
buyers in erstwhile GDR; 

-Lower exports of castor oil to RPA 
because of exports directly from Kandla 
Free Trade Zone; 

-Temporary freezing of counter trade 
arrangements against a defence con- 
tract; 

-Adverse impact of the Gulf crisis on 
the export of a number of items; 

--Lower exports to USSR becruw of 



207 Written Answers SEPTEMBER 6,1991 Written Answers 208 

~ h c t u r i n g  of trading organisations 
in USSR. 

(c) STC has drawn a detailed Action 
Phn to increase its exports during the cur- 
rent financial year by setting a target of Rs. 
662 Crores which envisages an increase of 
79% overthe exports in 1990-91. The Action 
Plan for the current financial year lays em- 
phasis on the following aspect:- 

--Direct buying and selling 

-Identifying new areas of exports 

--Creation of captive supply base 

-Third country trading etc. 
c, ,o? w 

Loans Granted by Banks for Higher - 
Education 

THE MINISTER OF STATE OF THE 
MINISTRY OF FINANCE (SHRI DALB1R 
SINGH) : (a) The rates of interest on an bank 
bans including educational loans have been 
linked with the size of the loan in terms of 
revised interest rate structure prescribed by 
Reserve Bank of India (RBI). Accordingly 
rate of interest for educational loans ranges 
between 10.0 per cent p.a. for bans upto 
and indusive of Rs. 7.5001- and 18.5 per 
cent p.a for loans over Rs. 2 lakhs. 

(b) to (d). In terms of RBI guidelines to 
prioriiy sector advances, educational loans 
include loans and advances granted to indi- 
vidual students for educational proposes 
and include all advances granted by banks 
under special schemes, introduced by them 
for educational purposes. In terms of instruc- 
tions issued by RBI, banks have been ad- 
vised to adhere to the following guidelines: 

[English] 

5968. DR. GLKANAUJIA: 
SSIT~ATI SUMITRA MA- ----- 

HAJAN: -- 
Will the Minister of FINANCE be pleased 

to state: 

(a) whether the banks provide educa- 
tional bans at concessional rate of interest 
to students for persuing higher studies; 

@) if so, the details of the scheme under 
which such loans are given; 

(c) whether any eligibility criteria has 
been fixed for granting loans underthe above 
scheme; 

(d) if so, the details in this regard; and 

(e) the amount of such loans advanced 
by the various during the last three years, 
yeawise and bank-wise? 

Banks may consider consistently good 
academic record of the students as 
adequate for satisfying the eligibility 
criteria. 
For job oriented courses recognised 
by Government/Universities adiploma 
will not be compulsory and banks 
should also consider requests for 
loans for taking up any other certifi- 
cate courses recognised by Govern- 
rnentAJniversities while extending 
financial assistance. 

Eligible students fulfilling the terms 
and conditions of Differential Rate of 
Interest (DRI) Scheme will be also be 
covered. 

No minimum or maximum quantum 
for the amount of educational loan 
has been prescribed. Banks may 
continue to sanction need-based fi- 
nance. 

(e) : Bank-wise disbursement of ad- 
vances by scheduled commercial banks for 
educational purposes during the year end 
June, 1987, June, 1988 and June 1989 are 
given in Statement I and II. 
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5969. S- 5970. SMRl RAIENORA KUMAR 

YADAV: Will the Mlnirter d FINANCE be SHARMA: Wthe Mhkter d COMERct 
m e :  b- k a*: 

(a) whether the Government have taken 
my action under the Foreign Exchange 
Regulation Act, 1973 against the companies 
engaged in food processing and having thew 
registerad oflicer in Bombay during the last 
five years; and 

@) if so, the name8 d such companim 
together with the adion taken againal them? 

THE MHISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH- 
WAR THAKUR) : (a).and (b). No action haa 
been initiated under Fera against any of the 
companies manufacturing processed Food 

(a) the qupntily d wheat and rka ex- 
ported during the last two years, counky- 
wise; 

(c) the types of whed and dw ox- 
Wed? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI SAL- 
MAN KHURSHlD):(a) to (c). A statement b 
attached. 

STATEMENT 
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Canada 

China Rep 

Czechoskvikia 

Denmark 

France 

German DRP 

German FRDR 

Greece 

Hang Kong 

lsrasl 

haw 

Japan 

KPmpuche DR 

Kuwait 

Lberia 

Malawi 

Malasia 

Mauritius 

Nettle- 

New Zeahnd 

Nomy 

Oman 

Oasar 



h e a t  

Reunion 

Saudi Arab 

Seychelles 

Singapore 

Spain 

Sri Lanka 

Sweden 

Switzerland 

Tanzania Rep 

Thailand 

Turkey 

U. Arab EMTS 

U.K. 

U.S.A. 

U.S.S.R. 

Vietnam S. Rep 

YMN ARAB REP 

YMN PO REP 

Zaire 

Zimbabwe 

Ton 

USA 

Vietnam 



ApriI 00 - Mrd ,  1991 

wa 627- 

krsbali M1 

Au8tria m6 

Bahamas 20 

Baharains 87?0 

Belgium 21219 

Bhutan 277 

Brazil 20 

Brundi 

Canada 3848 

CAFRl REP 90 

Chine- Taipei 

a u w a  

Czechosbvakia 

Denmark 

France 

German FOR RE? 

Greece 

SlerlQkwrO 



Kuw& 

Lobsnon 

Malawi - 
Mali 

Mauriaiw 

Mozanbiqw 

NeuMhds 

Newterrland 

Nomay 

Oman 

Portugal 

Quatar 

Reunion 

Saudi Arab 

Seychelles 

Sierra l d e  

Singapore 

Spain 

Sri Lanka 

Sudan 

Sweden 

Switzerland 



231 W b n  Answts SEPTEMBER 6,1991 Written Answers 232 

Wheat 

Tanzania 

Turkey 

U. Arab Emirats 

U.K. 

U.S.A. 

U.S.S.R. 

YMN REP 

TON 

Afghanistan 

Bangladesh 

Bhutan 

Jordon 

Korea DPRP 

Sudan 

USSR 

Semi hard type of wheat is being ex- 
parted. The types of rice exported are bas- ,?: and "0\;=7.)- 
Sslture of Narcotics In Barabanki, U.P. - 

5971. SHRl RAMSAGAR: Will the Min- 
ister d FINANCE be pleased to state: 

(a) the number of raids conducted by 
Central Narcotics Department with th6 help 
d bcal polka since July 1991 against the 
p o r n  keeping opium, morphine and her- 
oin ilSegfally in Barabanki districts of Uttar 
PmdeSh; 

(b) the value of the illegal drugs seized 
thereform; and 

(c) the number of personsagainst whom 
action has been taken in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FINANCE ( SHRl RAMESH- 
WAR THAKUR) : (a). Eigh raids were con- 
ducted by the Central Bereau of Narcotics 
Staff with the help of local police in Bara- 
banki District since July 1991. 

@) and (c) No drug was seized. There- 
fore, no adion against any person has been 
taken. 
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fbir+bllitatlon of wpaons dlspbceddue 
I to Natlonal Ted Range; Baliapal 

5972. SHRI C m :  Will the * 
Minister of DEFENCE be pleased to State: 

(a) whether the Government have since 
prepared a revised and comprehensive plan 
for the rehabilitation of the persons to be 
displaced at Baliapal, Orrissa for the setting 
up of the National Test Range; and 

(b) if so, the details thereof with esti- 
mated cost? 

THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR): (a) and (b). A Compre- 
hensive rehailitation plan for families likely to 
be displaced from National Range site was 
prepared in 1986. It covers resettlement of 
displaced families in model villages and 
providing them employment opportunities in 
special shcemes to be set up for this pur- 
pose. The overall cost of rehabilitation plan 
was estimated to be Rs. 172 crores. This 
plan has not been revised. - 

(d) if so. the reasons therefor; 

(e) whetherthe Government propose to 
raise the rate of the House Rent Albwance 
for the Central Government employees in 
Lakshdweep as allowed in the expensive 
localities; and 

(1) if so, by when and if not, the reasons 
therefor? 

M E  MINISTER OF STATE OF THE 
MINISTRY OF FINANCE (SHRI SHAN- 
TARAM POTDUKHE): (a) and (b). Under 
Rule 51 of the Supplementary Rules, La- 
kshadweep has been dassified as expen- 
sive territory for purposes of Travelling Al- 
bwance and Daily Allowance only. 

(c) and (d) The information is being 
collected and will be laid on the table of the 
House. 

(8) and (f) As per extent criieriin, the 
citiewlowns are chssified for the purposes 
of the House Rent Albwance on the basis of 
their population as reflected in the decennial 
census and not on the basis of expensive- 
ness of any place. A" i 

'House rent allowance for Central 
Government Employees in La- - 1 ' Exporl of iron ore l o  Japan 

kshadweep 

5973. S a , P . g L  ~EElD;Will the 
Minister of FINANCE be pleased to state: 

(a) whether Lakshdweep has been 
classified as an expensive locality as perthe 
provisions of service Rule 51 ; 

(b) whether the Travelling Allowance 
and Dearness Allowance are paid to the 
Central Government employees in La- 
Xshdweep under the above rule; 

(c) whether the House Rent allowance 
is paid to these employees at nonclassified 
rates; 

5974.SHRI ARVIND NETAM:-Will the -_-- 
Ministerof COMMERCE be pleased to state: 

(a) whether the agreement was signed 
between India and Japan last year to export 
iron ore from Bailadila iron ore mines; 

(b) if so, the details of the agreement 
alongwith the period for which it is valid and 
the rates prescribed for the exportof iron ore; 
and 

(c) the foreign exchange earned during 
the first six months after the agreement was 
signed? 



(i)-B8i4dilr Lumps : US S25.9910LI 
F.0.8. Vizrg 

(ii) BaHadila fines : US $20.911[nl 
F.O.B. Virrg 

(c) Fomign Exchange earned from 
oxportad BaUadUaore to Japan during April- 

5975. SHRl B.L. SHARMA PREM: Wdl 
tho WGOI SRFACE TRANSPORT be 
phsad to rtste: 

(b) II q tha reasons why no bus sow- 
boa Iuvo b m  p d d e d  fromthere for the 

, mjorhy d whom are f o r d  to 
mk avrr lw kmr. either to Goklpri or 
Wpurrocltch abus; and 

(c) whether the D.T.C. plan to start 
@om mutes fromthis poht 0 ametiirate the 
dwfiarltier of the residents of this area and if 
m, by when? 

THE W I S E R  OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(GtlRI JAGDISH TYllEF4): (a). Yes, Sir. 

@) 1 b not anrct that the residents af 
Yununavihuhave to walk werlwo krns. for 

(c) whal wrs the orpinal estimate for tha 
conrtNetion d this building; 

(d) whdhw the total amount spot on 
the corrrtrction of thin building b more than 
the orighal edimae; and 

(0) the dot* of the m n t  p n l  
thereon and the js t ikd i  therefor? 

M E  MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a). The Industrial Devekpment 
Bank of W i  (IDBI) has reported that a 
building constructed by M. Vivewaraya 
Industrial and k m c h  Development Cantre 
(MVIRDC) at M e  P I l d r  has been taken 
by OBI on kmo far 60 pars. 

@) The construction estimated of the .. 
building was started in A ~ i , 1 9 8 4  and it was 
completed in March, 1989. 

(c) The original estimated cost of tho 
building was Rs. 32.52 crores. 



(0) MV1RM: is yet to f b u k  the tdel 
aort ol thr consfrction, Thb is, toweurr, 
oxpwtd to k m n d  Flr. 41 ctores. The 
rmount actually pdd 8o fu to MVlRDC by 
1081 h Ra 34.85 crora. Tha mroase In the 
oort d conrtrudbn has been due to the 
inarrwinbuNuparoa,changwinspecifii 
dons ,  d ncalatbn in p r h  over the 
m 

(a)tho Wrmontdkamgivon b y t k  
Scheduled bank8 opmting in the Hathrol 
cawtitony to lho frrmrn during the bat 
thrw yoam, bank*; urd 

@)thbtalMlountdbansreawmd 
from the farmera by t h a e  brnks during the 
above prbd, btnlt-wlw? 

THE MINISTER OF STATE H THE 
MlNlSfRY OF FMHCE (8HR1 DALBR 
SHOH): (a) Md @). T)w - Bmk d 
lndb(RBI)hutapbdibac#ingdata 
roporllg aystem doernot genetate Monm 
tkninthrmrnnurrkedbr.Howmr,dlr 
wwding -- by -for qrC 
c l b o M d ~ ~ h t h e n d e m # d  
disMcbofUttuPnderhdwingtbhd 
thrw yoam as also as on kcember, 1990 
(latest available) w given b o b  
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The data regarding ncavery of direct 
agriahhural edvances of all scheduled com- 
mercial banks k not available district-wise. 
However, the same in respect of State of 
Uttar Pradesh for the years 1387,1988 and 
1989 is as under:- 

Y e u  Pemnisge of 
reoovered to 

demand 

June 1988 57.5 

June 1989 57.9 

slrrs. 

5978. SHRI DAU DAYAL JOSHI: Will 
the ~ i n i s t e m ~ m ~ E s e d  to 
state: 

(a) the number of cars ~mported by the 
Union Government during the 1st three years 
abngwith the names of the Countries from 
which these cars were imported; 

(b) the Ministries/Departments forwhom 
these cars were imported during the above 
period and the reasons therefor; 

(c) whether the Government propose to 
ban the import of cars in view of the present 
foreign exchange crisis;and 

(d) if so, the details thereof and if not, the 
reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. CHI- 
DAMBARAM): (a). NO car has been im- 
ported by the Union Government during the 
last three years. 

@) Does not arise. 

(c) No, Sir. There is no proposal, ed 
present, to ban the import of cars. On the 
contrary the import of cars by specified cate- 
gories of importers has been placed under 

- Open General Licence and the condition of 
obtaining a Customs Clearance Perml be- 
fore importation has been dispensed with. 
The terms and conditions for import of cars 
by such specified categories are detailed in 
the Public Notice No. 197-IlC(PNy 90-93 
dated 16.8.1991 and Import Trade Control 
Order No. 68190-93 dated 16.8.1 991, copies 
of which are available in the Parliament 
library. 

(d) Does not arise. 
Z +'L- 

Handing over of work 
Army base workshop to prlvate sector 

5979. SHRI RAMASHRAY PRASAD 
SINGH: Will the Minister of m b k '  
Weii to state: 

(a) whether the work which was earlier 
assigned to 505 Army Base Workshop, Delhi 
Cantt. is being handed over to private sector; 

@) if so, the details thereof; and 

(c) the reasons therefor? 

THE MINISTER OF DEFENCE 
(SHRISHARAD PAWAR): (a) to (c). For 
searring economy and improved cost4ec- 
tive-ness a pibt project for the overhaul of 10 
engines each of the Tata 4x4 Ton vehicle, 
Tata 4x2, Ashok Leyland 4x4, and Mahindra 
Jeep and some Coach body fabrication work 
has been entrusted to the Original Equip- 
ment Manufacturers and private trade. This 
is in line with the recommendations of vari- 
ous Export Committees w h i i  have been 
examining ways and rneansof bringing about 
economies in Defence expenditure. 



5980. DR. J A Y m A  IWKPI :  Wlll the 
Minister of FINANCE be p l e d  to state: 

(a) the date from which the Group Insur- 
ma Scheme far Landless Agricultural 
Labouren has been implemented in Biha; 

@)the number of persons benefited by 
this insurance policy in Bihar since the imple- 
mentation of the h e m e ,  year-wise; 

(c) whetherthe desired results have not 
been obtained by this scheme in Central 
Bihar; and 

(d) if so, the steps proposed to be taken 
by the Government to make it more effec- 
tive? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBR 
SINGH): (a). The Oroup Insurance Scheme 
for Landkss Agricultural Labourers has been 
implemented in Bihar with effed from 
11.11.1987. 

@) The nmber of beneficiaries under 
the Scheme in Bihar has been estimated to 
be 18 lakhs. The year wise number of claims 
settled by the Lie Insurance Corporation of 
Mia is given below:- 

Year 
- -- - -~ 

From 11.11.1987 
to 31.3.1 988 Nil 

1988-89 70 

1YsSsO 78 

1990.91 197 

Q and (d) Due to hek d marenma 

The Scheme b baing idmhrbtemd t-h 
L1.C. with tha o d l b r r t k n  of tha &iW 
Unbn Tenltaries Govemtnonts. fhr 
cam d the Scheme depend8 pon the prompt 
identification of the eligible bmefidwior. For 
this prpose the State Government offidak at 
the vilage, Taluka and Districts levds have 
to take sufficient interest. The UC on its own 
has introduced a number of lops to make It 
more effective, concentrating on massha 
p u M i  campaign involving newspapar 
advertisements, radio, T.V. ads, d i n  
of Leaflets, posten, wall paintings etc. State 
Government have also been reqested to 
activate the kxal machnery for this prpose. 

Enqky Into purchase of RopwIk8 by 
Exoctlvw of Punjab and Slnd Bank - 

5981. QR. JAYANTA RONGPI: Will the 
Minister of FINANCE be pleased to Wer to 
the reply given to unstaned Qestbn No. 312 
on December 29,1989 and state: 

(a) whether the C.8.1. enquiry InatltW 
against the Depty General Manager of tho 
Punjab and Sind Bank haa been mmpleted; 
and 

@) if 80, the outcome thered and th 
adbn taken by the Government on the baa& 
of their report? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) nnd (b). Punjab end Sind Bonk 
has reported that sfter an enquiry, the Cen- 
tral Brw of Investigation (CBI) h a  m- 
mnded irrdftiuting m r  pen* pr-. 
ings against the Deputy General M8rugor. 
After tha receipt of the report d Central 
Bunou d hoetigation (CBI), the bank hu 
examined the matter md rr per pmdn 



wht the sdvice d tho Central Vigilance 
Commirsion. 

Ropdr of Dolhl-Cltcutb Qmnd Trunk 

5982. SHRI BHBANESHWAR PRASAD 
5 w W i l I  the Minister of SRFEE 
 SPORT be pleased to state: 

(a) whether Dhanbad-Sasaram portion 
of the Grand Trunk Road from Delhi to Cat- 
cutta is not traffic-worthy and due to the 
damage caused to the bridge at Varkaha in 
Hazaribagh district, traffic has been pard- 
bed for more tham one month; 

@) if so, the steps taken by the Govern- 
ment to undertake immediate repairs of the 
road and the bridge; and 

(c) the funds allocated for the purpose? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a). No, Sir. 
However, due to damage to the diversion of 
thebridge underconstruction werAt&aNalla 
in Km. 326 of NH 2 on 19.7.1 991, the traffic 
on National Highway had to be diverted 
through State Road. 

@)The trafficover Atka Nalla bridge has 
now been restored on 25.8.91. Strengthen- 
Ing works for distressed stretch of the road 
ue also being taken up. 

(c) No seperate funds have been a lk  
mted for these works. Theexpenditure would 
be met from the overall alkcations for Na- 
tbnal Highways In the State. 

Fkprklng of Natbnal Highway No.5 
Panlng through Andhra Radeah 

5983. DR. KV.R. CHOWDARY: WiH 

the Minister a4 SURFACE TRANSPORT be 
plePredtostatetheatepstskonorproposed 
to be taken by the k m m e n t  for repahing 
the National Highways NOS passing through 
Andhn Pradesh whkh is in a very bad 
conditbn? 

THE MINISTER OF STATE IN THE 
MINISTRY OFSURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): The extent of 
damages to the stretches of National High- 
way No. 5 in Andhra Pradesh affected by 
heavy rains and cycbnes Is being assessed 
and thereafter the proposals for repairs can 
be considered subject to the availability of 
funds. 
?--& TC)($~'& 
W t l n g  tho Rquhmants of Handkom --. _ and Pomrkom Industries 

5984. SHRI DHARMANNA MON- -- --- 
DAWA SADUL: Will the Min~ster of E X -  
T=s%-&&~ to state: 

(a) whether the existing oooperative 
cotton spinning mills in Maharashtra aro 
able to meet the requiremems of handloom 
and powerkom industries; 

@) if so, whether any assessment h s  
been made by the Government in this $0- 

gad; 

(c) 1 so. the details thered: and 

(d) if not. the steps taken to meet the 
requirement of these industriis? 

THE MINISTER OF STATE IN THE 
M!NISTRY OF TEXTILES (SHRI ASHlOK 
GEHLOT): (a). The requirement d yam of 
handkom and powerloom sectors is met not 
by the cooperative spinning mills alone, but 
by spinning milk in private as well pbk 
sedor, as also the composite mills to the 
extent of availabilii of surpkra available af- 
ter captive consumption. 
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@) b (d) As per the assessment made 
by !he National Cooperative Development 
Corporation (NCDC) the annual requirement 
of yarn of handkoms and powerkoms work- 
ing on cotton in the state of Maharashtra is 
78 lakhs kg. and 2690 lakhs kg. respectively. 
There is no report of shortage of yam. Crea- 
tion of additional requirement of spindles 
during the 8th Five Year Plan period will be 
taken into account in the overall programme 

5985. WRITHAYIL JOHN ANJALOSE: 
Wil the Minister of SURFACETRANSPORT 
be pleased to state: 

(a) the date on which administrative and 

other sanctions were accorded b Alkppey 
+ 

bypass in kerala; 

(b) in how many phases the work is 
proposed to be completed; and 

(c) the amount allotted for different 
phases of the project; and 

(d) the progress made so far? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) to (c). Allep- 
pey bypass on NH 47 in kerala is proposed 
to be completed in two phases. The dates of 
sanction for Alleppey bypass and the pro- 
posed allotment of funds are as under:- 

Date of sandhn Ptvpsed allotment 
br 1991-92 
(Rs. in lakhs) 

2. Subsoil investigation for approaches 
of ROBS in Alleppey Bypass 16.10.89 Rs. 8.65 

3. Construction of Alleppey 
bypassphase1 28.3.90 Rs. 5.00 

For Phase II there is a provision of Rs. 
900.00 lakhs for sandion of estimate in the 
Annual Plan 1991 -92. 

(d) Land has already been acquired for 
both Phases of the bypass. ChmWction for 
Phase I is in progress and 25% progress has 
been achieved. 
p 1 

Expmslon of N a t i o n % l ~ m c l a l  
Banks - 

the U h i e r d ~ l N A N c E  be pleased to State: 

(a) whather there is any pmposal for the 

expansion of the nationalised/commercial 
banks; 

@) if so. the names of commercial banks 
which are proposed to be expanded during 
1991 -92; 

(c)the numberof new branchesdthese 
banks proposed to be set up during the 
above period,State-wise; and v 

(d) the location of the new branches of 
these banks proposed b be set up in Rajast- 
han? 
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WE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) to (d). Theopening of branches 
d the commercial banks under the extant 
branch licensing policy is a continuous proc- 
m, which isgowmed by lkences issued by 
b r v e  Bank of India in this regard. As no 
apedfk targets are fixed for oping of 
kurchesof commercial banks during ayear, 
It lo nat possible at this stage, to project the 
numberof bank branches that will be opened 
in various States including Rajasthan. 

Pondon to Widows of Soldlers killed In - Second World War 
___I---.----- -- 

5987. SMJ&&jHH(~~AN_A:Will the 
Minister of DEFENCE be pleased to state: 

(a) the reasons for giving Rs. 16 to 30 
only as monthly pension till date to the wid- 

/ ows of the soldiers killed in second world 
war; 

(b) whetherthe Government propose to 
b a s e  the said pension amount; and 

(c) if so, by when and if not, the reasons 
therefor? 

THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR): (a) to (c). As a conse- 
quence of increase of minimum monthly 
pension to Rs. 375/- per month, with effect 
from 1.1.1 986, and grant of dearness relief, 
the minimum monthly Family Pension now 
works out to Rs, 5671- per month including 
Rs. 1921- as dearness relief at the current 
rate. The widows of the soldiers of Second 
World War are entittled to this benefit. 

[English] 

t Appolntment of Retlrlng Service offlcer 
In Publlc Sector Undertaklngs - 

5ma.SHRIBHUWPS\(- 
Will the ~iti ister of D E I - t m b e  pleased t; 
state: 

(a) whether the Government are aware 
that the process of calling retiring wvkx 
officersfor interview in Public Sector Undor- 
tekingsforeoard level appointments ismerely 
an eye wash; 

@) whether in most of the cases the 
officers are called for when the interview 
dates are already over or nearing to over; 

(c) whether Army Headquarters hav 
taken up the case with the concerned w- 
thorities pointing out the above shortmm- 
ings; and 

(d) the nember of service o f f i i n  so- 
lected as Managing Directorsof various public 
sector undertakings during 1990-911 

THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR): (a) and @). No, Sir. 

(c) Referring to the poor intake of retir- 
ing Service officers in the Public Sector 
Undertakings, the Army Hqrs had, inter414 
suggested that a certain number of senior 
posts in the PSUs should be filled by suitable 
qualified senior off i i rs of the Army. The 
issues raised by the Army Headquarten 
have since been looked into, in consultation 
with the Department of Public Enterprises. 

(d). Three Managing Directors, six 
Chairmen cum Managing Directors and two 
Chairman, who are also Chid Executives, 
were selected from the Defence S e w i i  
during 1990-91. 
2 s e  

Complaints Agalnst Ws. Favourlte 
Small Investment Llmlted Delhl 

P 

5989. DR. G. L.KANA-WIA: , 
s?%C DAllATRAYA BAN- 
'' DARU-: .-.. - ." - - 

Willthe Ministerof FINANCE be pleasad 
to state: 

(a) whether the Government hwe re- 
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ceived complaints against MIS. Favwrite 
small Investment Limited, 24, Community 
Centre Mayapuri Phase-I, New Delhi, re- 
garding defalcation of public money not paid 
to the matured policy hoklers of Jammu 8 
Kashmir; 

@) if so, the details thereof; and 

(c) the action taken or proposed to be 
taken by the Union Government in this re- 
gard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) to (c). Some complaints regard- 
ing non-payment of maturityvalue have been 
received by Government and RBI against M/ 
s. Favourite Small lnvestment Ltd.. having 
their head office at Calcutta RBI have for- 
warded these complaints to thecompany for 
necessary action. The company have re- 
ported to RBI that they make payment to the 
certificate holders in a phased manner after 
scnrtinising their claim papers. 

C \ Persons held on Charges of Smuggling 
Heroin P 

5990. SHRI GURUDAS KAMAT: Will /.- 
the Minister of FlNANCEbe pleased to state: 

(a) whether some persons held on 
charges of attempting to smuggle out heroin 
were recently let off by the customs officials; 

@) i f  so, the details thereof and the 
reasons therefor; and 

(c) the further action taken by the Gov- 
ernment in the matter? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH- 
WAR THAKUR): (a) No such case has been 
reported. 

@) and (c) Do noi arise. 

aSt  Reopening of ports h Maharashtra and - C' 

--.cI 

5991. SHRI SUDHlR SAWANT: Will the 
Minister of SURFACE TRANSPORT be 
pleased to state: 

(a) whether some ports in the country 
have been granted the status of international 
ports; 

@) if so, the names of these ports, 
State-wise; 

(c) whether someof the ports in western 
coast of Maharashtra and Goa have been 
closed; 

(d) if so, the reasons therefor and since 
when these have been dosed; 

(e) whether the Government have any 
plan to reopen these ports; 

(f) if so, the details thereof; and 

(g) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH WTRLER): (a) and (b) 
There are 11 major ports under the Central 
Govemment and 139 minorhntermediate 
ports. No special status of international port 
is granted by the Government to any port. 
Ships from all countries can call on these 
ports subject to customs procedures. 

(c) to (g) No mapr port in western coast 
of Maharashtra and Goa has been dosed. 
As regards minor p6rts, the required inlor- " 
mation is being collected from the State 
Governments and will be laid on the Table of 
the House. 
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5992. SHRI BRAJA KISHORE TRIPA- 

t h % ~ t ~ r o f F I ~ ~ w c ~ t i e  fi&";;d 

the total investment by the nationalised 
and commercial banks in industrial sector 
upto 1990-91 ? 

M E  MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): Presumably the Hon'ble Member is 
referring to the financial assistance provided 
bythe nationalised and commercial banks to 
the industrial sector. The total outstanding 
advances made by all scheduled commer- 
cial banks, including nationalised banks, to 
the industrial sector were Rs. 54451 crores 
as at the end of last Friday of June, 1990 

Assets of top Industrial Houses 

5993. SHRj .$.M KISHORE TRIPA- 
M Y :  Will 6; '~inister of L A W ~ U ~ E  ~m COMPANY AFFAIRS be pleased to 
state the assests of the top twenty Industrial 
Houses at the end of 1990-91 as compared 
to 1981 -82? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIR 
AND THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND COM- 
PANY AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM): The assets of 
Companies registered under section 26 of 
the MRTP Act and bebnging to top twenty 
lndustriil Houses ranked according to their 
asmts in 1989-90 (accounting year ending 
in April, 1989-March, 1990) and in 1981 
(accounting year ending in January, 1981- 
December, 1 981 ) were as under:- - 
Year Assests (Rs. in crores) 

The data for 1990-91 is not available as '. 

all the Balance sheets are not yet due. The 
composition of top twenty Industrial houses 
and number of undertakings in the two perii 
ods referred above were different. 

Constructbn of bypass on Yatbnal 
Highway No 33 at Ranch1 

5994- S,@I.-RAM,. TAHAL., EH- 
OUDHARY: Will the Minister of SURFACE 
TRANS~AT be pleased to state: 

(a) whether the Government propose to 
construct abypass on National Highway No. 
33 at Ranchi; and 

@) if so, the time by which this bypass is 
likely to be constructed? 

THE MINISTER OF STATE OF M E  
MINISTRY OF SURFACE 'TRANSPORT 
(SHRI JAGDISH TYlLER): (a) Yes, Sir. 

(b) As feasibility studies are yet to be 
carried out, it is too early to i n m e  the time 
by which this bypass is likely to be con- 
structed. 

2 C Y  

5995. mR! RAM TAHAL CH- 
QyOtJBBY: - 

SHRI TEJ NARAYAN SINGH: 
*- '"-&. ^- ..&m I".- a-- LYI* 

Will the Minister of FlNANCEbe pleased 
to state: 

(a) whether the Federation of Indian 
Chambers of Commerce and Industry has 
made some suggestions to deal with the 
problem of black money; 

@) if so, the details thereof; 

(c) whether th, Government have uc- 
w e d  any of these suggestions for impk- 
mentatbn; and 
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(d) n 60, the detdb themof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI THAKUR): 
(a) io  (d). Yw, Sir. The Fedention of Indian 
C h n b m  of Cdmmerce & Industry had 
sUg@Wdthatinord.rtoarrbthegenm- 
tion of black money, tlm Govwnment m y  
W-db mmmm a schome whereby 
~.nrucrr are given a chance to declare 
thdl unaccounted money and payment of 
haom tax at a fixed rate; deckants should 
not be asked to disdose the soum and the 
manner of earning the income; declarmts 

not be charged wealth-tax or any 
d k t w  in respect of pastyem; and immu- 
n&y from relevant A d s  and Laws. The wg- 
gdommadebyFlCClrrsalaootherAsso= 
ddion, and individuals are kept in vkw 
whik formulating economic policies of the 
p m o n t  The Government have alremdy 
urnouncsd in the Budget a scheme for 
fnobnitingwmoney. 

(a) w h h r  India had w e d  in the 
)htiorrrl Shoe Fair d America; 

@) if so, whether it y W  any favour- 
aonrults; 

(c) tho ddalts thereof; and 

(d) the pdky d t)w Qvommenl Do 
in r l m i t f a k 8 ~  Mu- am? 

THE D E W  MINISTER IN THE 
WNl$lW OF COMMERCE (SWI SAL- 
UAWUlUJRsliEEO): (a) Yos, Sir. Tk Trade 
Fir h h r h y  of India Indlr'a 

prtidpahn h the Natbnal Shoo Fair d 
America he# at Chicago {USA) from 28th 
July to 30th July, 1991. 

@) md (c) The value of firm busineu 
dorwrrnpwhdbythe IndlanpwWpmh 
hu bwn d the order of Ra. 3920 hkhr 
wMk tho buhesa under negothtbn ham 
been reported of the order of R8. 309.06 
lakhs. 

(d) Government has a policy of greator 
particpation in specialised commodity fa in 
as against general fairs. LA" 
Doposh mos of Fonlgn Banb h 

5997. SHRI SUDHIR SAWANT: WHlthe 
Minister of be pleaseato state: 

(a) whether many a d e  groups of 
foreign banks like Grindlays have recently 
invited deposits trom Indian Public undor 
various schemes; 

@) if so, the details thereof; 

(c) whether the rates of lntererrt offered 
by these badw are higher than thorn given 
by Indian banks; 

(d) % so, the details thereaf, 

(e) the steps taken o r . p m p d  to k 
M e n  by the Govrmmont in this mad; 

(f) whdhr some provkkru exM lo 
ensure secur&y of depadta made by tho 
Indian8 with hu mmciate g-; 

( h ) t h o ~ t d o n o t ~ t o  
k 13un by thr Unbn Qowmnmrt in thb 
ngud? 



THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SMH): (a) to (h). nw krfonnrrtbn is being 
odkded and will be laid an the Table of the 
H o w a .  

s'l Exlm up, 
7 

5998. SHRl SUDHIRSAWANT: Will the 

(a) whether EXIM have been 
nkabed in recnt past; 

@) W so, the places where the same was 
nlecrsed; 

(c) what are the hlghlbhts of the EXIM 
Scrip; 

(d) whetherthe Government propose to 
mrk. mElaMe the detaib d thL rebase to 
h public, and 

(e) if so. when? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUH=E (SHRI P. 
CHIDAMBARAM): (a) Yes, St. 

(c) 'EXIM SCRP is a new concept and 
has taken place d REP licences. It entitks 
the exporter to the release of foreign ex- 
change for making imports. The 'SCRIP' will 
have only two copies viz. the original and 
office q. The original copy will serve both 
tho purposes of exchange control and Cus- 
bms dearance. The SCRIP shall be of a 
spec if^: value and would be valid for the 
import of items as'per the policy. Special 
rdditional items, if any, pe ksibie. shall be 
apeciblly endorsod-ain JT he SCRIP with 
value limits. h shall be freely transferable as 
per ordinary law and will haw a validity of 18 
months. 

(d) and (e) Import and Export Policy and 
also the amendments made thereto are 
always notified by means of Public M i .  
dpies of such Public Notices are airculated 
as per Policy. 

(a) the quantity of cotton procured by 
the Cotton Corporatkn of Mi from Mahar- ' 
asMra during 1990-91 cotton season and 
the value thereof; and 

@)thetargetfued~~cottonCorpo- 
ration of India for procurement of cotton 
during the 1991-92 cotton season, State- 
wise? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) The Cotton Corporation ol 
India did not procure -on from Maharash- 
tra during 1990-91 oottora season. In view of 
the operation of Cotton Monopoly Procure 
ment Scheme of the State Government, the 
CCIdoesmtoperateinthad~. 

@) Plo tatget has been fued for procurs 
men1 of cotloyunder price support opera- 
tions as in the event of market prices of 
kapas. falling bekw the minimum support 
prices fixed by Government of India for 1 99 1 - 
92 season, the Corparation will buy cotton 
without any quantity restridions. However, 
for commercial operations, the Corporation 
has drawn up a tentative programme for'- 
purchase of 8.5 lakh bales during 1991-92 
season, State-wise break-up, being as un- 
dec- 
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State - . Tentatiwprognvnmo d 
putchases (in lakh bales) 

Punjab 1.60 

Haryaha 1 .OO 

Rajasthan 1 .OO 

Gujarat 1 SO 

Madhya Pradesh 1.30 

Andhra Pradesh 1.80 

Kamatah 0.23 

Tamil Nadu 0.07 

O t t w  

Loans for by Publlo sedor 
Bank8 . 

S ~ I  BALRAJ PASSI: - 
-I.--. ..-.._U__-- 

Will the Minister of FINANCE be pleased 
to state the amount of bans advanced by the 
publicsector banks to individuals and institu- 
tions for housing purposes duriig each of 
the last three years and the current year, 
upto 31st July, bank-wise and State-wise? 

THE MINISTEROF STATE OF THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): According to the information fur- 
nished for housing to individuals and institu- 
tions during the years ended December 31, 
1988 and March 31,1990 was as under:- 

Year ended 
December 31, 1988 

Year ended 
March 31, 1990 

Direct Finance (Individuals) 20.08 41.61 

lndirecl Finance (Housing 8 11 8.27 
Urban Development Corporation, 
bus ig  Boards, State Level agencies, 
Housb- Development Finance 
Corporation and others.) 

FBI has reported that the information 
for the year ended March 31,1991 and for 
l t ~  period from 1st April, 1991 to 31st July. 
I991 hob not been received from the banks. 
Hawlrwer, the houding finance targets for the 
ypm 1990.91 and 1991-92 are Rs. 387 
aonr and Rs. 364arres respectively. There 
b no rtatwise allocatkn of funds for lend- 
krg by banks for this purpose. 

.. 
ReJectbn of Export Item8 

LLI 

6001.SHRI - VIRENDM -- SlNGH; 
SHRI B A L M  PASSI: 
--.- -.- "~., . .h 

will the Minister of COMMERCE be!. 
pleased to state: 

(a) the different items of expotts 
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abngwith their value and quantity which 
were rejected by various importers of Indian 
goods during 1990 and 1991 (upto July 31. 
1991); 

(b) the steps being taken by the Govem- 
ment to ensure that only the goods confirm- 
ing with the approved samples are exported? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. CHI- 
DAMBARAM): (a). The Export Inspection 
Council of India, New Delhi, which monitors 
all the complaints regarding the quality of 
goods exported , has informed that qualii of 
shipments whether under compulsory pre- 
shwent inspection or otherwise, from the 
foreign buyers are monitored by variius 
sources to the Export Inspection Agencies. 
While furnishing the information, in the most 

of the.cases the quantity of the items w h i i  
have invited qualii complaints are not 
mentioned. Therefore, it is not possible for 
them to give the quantity of items for which 
the foreign buyers have lodged qualii 
complaints. 

The list of rejected items with value, as 
furnishished by Export Inspection Councilof 
India, New Delhi is given in the attached 
statement. 

(b) As per EIC, New Delhi, a policy 
decision has been taken which is aimed at 
entrusting the responsibility of ensuring the 
foreign buyers' quality requirements on the 
emporters themselves and keeping this in 
view, the present compulsory pre-shipment 
inspection machinery has been streamlined 
and liberalised. 
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2.. 
lndwatrlrl and technbl conwltancy 

(a) the number of industrial and techni- 
cal conbuttancy organisations promoted by 
the financial institutions like the lndustrial 
Development Bank of India, lndustrial Fi- 
na& Corporation of India, lndustrial Credit 
& Investment Corporation of India, during 
the last three years, State-wise; 

@)the functions of these organisations; 

(c) whether these organisations are 
functioning successfully; and 

(d) the number of industries benefited 
by these organisationsduring the last three 
years? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a). No New Technical Consul- 
tancy Organisations have been promoted by 
the All lndia Financial Institutions, namely, 
lndustrial Development Bankof lndia (IDBI), 

@) if so, the time by which the instlute 
is likely to be set up; and 

(c) if not, tha action taken or proposed to 
be taken by the 'Government to promote 
handloom industry in these areas? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) and @). A proposal for setting 
up a handbom Technology Training Insti- 
tute in the Hill Areas of Uttar Pradesh was 
under consideration of the Union Govern- 
ment. It has been found that the Diploma 
Holders passing out the Indian Institute of 
Handloom Technology at Varanasi are find- 
ing it d i i u l t  to get jobs. Setting up another 
Institute of Handloom Technology at this 
stage is not justified. 

(c) A Weavers' Senrice Centre has been 
set up in Chamoli District for promoting the 
handloom industly in the hill areas of Uttar 
Pradesh. A Hill Area Devebpment pmjecl 
for development of Woollen Handloom in 
Garhwal and Kumaon Divisions of U.P. , 
involving an expenditureof Rs. 798.73 lakhs 
has ako been approved. Asum of Rs. 747.45 
lakhs has already been incurred forthe above 
project. 

lndustrial ~inance ~or~orat ion of lndia ( I F C I ) ~ ?  C) 
and lndustrial Credit and Investment Corpo- 
ration of lndia (ICICI), during the last three 
years. 

@) to (d) Do not arise. 
2 19 

Handkom Technology Tralnlng lnstl- - tute-6 HIIIY Areas of Utat Praderh ----... 
6003. SHRlVlRENDRAS1NGH:Willthe 

Minister of =~I&S-& p f  &d% state: 

(a) whether the Union Government 
propose to set up a handbom technology 
tnkrbrg institute in the hi areas of Uttar 
Pnderh; 

Sale of Controlled Cloth by N.T.C. Mllk 

6004.SHRIMATI VASUNDHRA RAIE: 
Will the ~ ~ e r  of TEXTILES be pleased to 
state: 

(a) the manner in which the National 
Textile Corporation Mills are selling con- 
trolled cloth; 

@) whetherthe Union Government have 
a pop04 to revive the canalisation d con- 
trdled cloth to boost its sales operations; 

(c) I so, the sale performance of con-' 
trdled cbth by N.T.C. mills during each of 
thr bdthne yum; 



(d) whether any higher target has been 
8ot by NTC mills for the sale of contrdkd 
cbth for 1 991 -92; and 

(e) if so, the details thereof and the 
prices at which controlled cloth was sokl 
during each of the lasr three years and the 
prices at present? 

(iv) EJTC's Mhorkd W e n .  

@) The present system of supply d 
controlled a h  is satisfakbry and hones no 
change is contemplated at present. 

(c) The quantity of controlled cbth d 
by NTC mills during the years 1988-89 b 
1990-91 was as under:- 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a). NTC Milk am Whg con- 
trdled cbth through various Quvmmment 
rpproved channels viz: 

(i) National Consumer Cooperative 
Federation of India Ltd. 

(ii) State Government Civil Supplies (d) No, Sir. 
Corporation and State Federations; (e) The aver- consumer pdm d 

dhoty, sarees, long cbth and controlled P.C. 
(iii) NTC's own retail outlets all over Shirting the mapr varirt&s produced by NTC 

W i  Mills. are given b e k -  

Dhory Sarees Long Cbth ConboRBd P.C. S h M g  

1 988 4.59 5.68 8.39 14.70 

- k - .-p '% 
P - -  bruJ 

Lorn Schonw for Oul Bound P e r m  @) if so, the details theof? 



olfu ol empbyment are dbbk for a 
maxjmum ban of Rs. 10,001)/- at a minimum 
interest rate of 18.5% per annum with quar- 
brly reats, repayable within a period of 12 
months by remittances from abroad. Such 
bans are in the nature of clean overdraft with 
collateral security of properties andlor per- 
sonal guarantee by two persons to cover 
twice the loan amount. 

Now co rate Plan8 of STC and MMTC 

6006. SHRlMATl BASAVARAJES- 
WAmll the Minister of COMMERCE be 
pasect to state: 

(a) whether the State Trading Corpora- 
tion and the Minerals and Metals Trading 
Corporation have been asked to draw up 
new corporate plans for 1991-92 in the light 
of the recent trade reform measures: 

(b) if so, to what extent the MMTC and 
STC have formulated their new corporate 
plans; 

(c) whether the Government have con- 
rldered these plans; and 

(d) the time by which a final decision is 
likely to be taken thereon? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. CHI- 
DAMBARAM): (a). Yes, Sir 

@) STC and MMTC have formulated 
new Corporate Plans. 

(c) and (d) The Corporate Plans of STC 
and MMTC have been finalised and both the 
Corporations have been asked to implement 

(a) whether theGowmment propose to 
set up a knitwear export project near Tirupw; 

@) if so, the detab and the total ostG 
mated cost thereof; and 

(c) the extent to which it will be helpful in 
the development of the graments industry? 

THE MINISTER OF STATE OF M E  
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) to (e). Government has nd 
set any knitwear export project near Tirupur. 

However, the Tirupur Exporters Asso- 
ciation has promoted an lndustrial Compler 
consisting of 150 sheds at Mudalpaleyarm 
near Tirupur under the name of Tirupur 
Exporters Knitwear Industrial Complex. It b 
expected that this Industrial Complex would 
further increase export of knitwear from Tim 
pur area. 

7-77 
Project and Equipment Corporation of - India LlmltW - - --4 

-7 - - " -- 
6008. SHRl ANADEARAN .---.. DAS:WiU 

the Minister of COMMERCE to be pleased to 
state: 

(a) thetotalstrength of employees in the 
Project and Equipment Corporation of India 
Limited (PEC) in various Categories as on 
April 1, 1989 and July 31, 1991 and the 
number of Scheduled Castes and Sched- 
uled Tribes amongst them; 

(b) the total backlog of resewed posts of 
Scheduled Castes and Scheduled Tribes as 
on aforessaid dates and the -leasons for 

Sottlng up of Knitwear Export Project 
__I 

(c) the steps taken to fill up the backlog 
near Tlrupur as per the instruction of the Department of 

Personnel; 
6007. SHRlMATl BASAVARAJES- - w d  

(d) whether any posts were deresewed 
Will the Minister of T E m &  be during this period and filled up by gened 

pkued  to state: candidates; and 
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(e) if so, the reasons therefor? tion of India Limited (PEC) in various cab- 
goriesand the numberof Scheduled Castes 

THE MINISTER OF STATE OF THE and Scheduled Tribes amongst them es on ' 

MINISTRY OF COMMERCE (SHRI P. CHI- 1st April. 1989 and 3lst July, 1991 is given 
DAMBARAM): (a) The strength of employ- below:- 
ees in the Project and Equipment Corpora- 

Total Strength 

1.4.89 31.7.91 

271 268 49 06 50 05 

@) and (c). The total backlog of reserved posts as on 1.4.89 and 31.7.91 is as under:- 

Even prior to the receipt of instructions 
for initiating Special Recruitment Drive to 
clear the backlog in 1989, PEC had been 
making efforts in this regard. as it issued 
press advrtisements for reserved posts at 
various times such as in July 1978. August 
1979, May 1980, January 1982, August 1983 
and May 1986. After receipt of Government 
instructions, PEC issued exclusive adver- 
tisements again in 1989.1990 and 1991 to 
clear the backlog. In addition to the press 
advertisements, PEC also addressed con- 
cerned Empbyment Exchanges and the 
registered SClST Associations in the matter. 
PEC also made a reference to Public Sector 
Undertdtings to sponsor the names of suit- 
~SC/STcandidatesforfilling upthe vacant 
reserved posts in the Corporation. 

(d) No, Sir. 

(8) Does not arise. 

Memorandum from Orissa to Ninth 
Finance C o m m s n  - 
&--. - ..-.- --.-- ---- 

6009. SHRI ANADI CM3&4=: Will 
the Minister of FINANCE to be pleased to 
state: 

(a) whether the Government of Orissa 
had submitted a memorandum to the Ninth 
Finance Commission seeking central assis- 
tance for opening of new courts, construc- 
tion and improvement of court buildings and 
residential quarters; 

(b) if so, the details of the recommenda- 
tion made by the Commission in this regard; 
and 

(c) the action taken or proposed to be 
taken by the Union Government thereon? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FINANCE (SHRI SHAN- 
TARAM POTDUKHE): (a). Government of 



Orha in their Memorandum to Ninth Fi- 
nance Commission for 1989-90 and 1990- 
95 had indicated their requirements for 
Judicial Sector under Upgradation. 

(a) whether his Ministry had intimated 
to the Government of Orissa that an amount 
of Rs. 5.1 8 crores was likely to accrue to the 
State annually under the Central Road Fund 
Scheme; 

@) The Ninth Finance Commission in 
their First Report for 1989-90 had recomme- 
ned a total outlay of Ts. 40.18 lakhs under 
Upgradation for schemes of Court buildings, 
amenities in Courts and housing units for 
Judicial Officers. 

The Ninth Finance Commission in their 
Second Report for the perlod 1990-95 have 
adopted "normative approach" in assessing 
the revenue receipts and expenditures. The 
Commission have not recommended any 
specific grants-in-aid for upgradation of the 
sewices because "the needs for upgrading 
these services in the States where they are 
below average has been taken care of in the 
norms' adopted by the Commission. 

(c) Government of India have accepted 
the recommendations of the Finance Com- 
mission in this regard. 

+-?-I 
Projects under Central Road Fund - -.  - 

Scheme In Orissad-- 

601 0. SHRI BRAJA K I S H O R E _ ~ ~  
T L H  Will the Minister of FINANCE to be 

@) whether the Government had ap- 
proved a list of fifty two projects sent by the 
State Government for indusion under this 
programme; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE OF M E  
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYLER): (a) Yes, Sir. 

@) and (a). Against their tentative ac- 
cruals for 1WM9, the Govt. of Orissa have 
pmpowd 59 schemes. Since actual aug- 
mentrth of C.R.F against which the pro- 
posals were invited has not yet taken place, 
the proposals have not been processed for 
approval. However, in absence of actual 
augementation, the Ministry has accorded 
approval to the following two works keeping 
in view free-balance likely to be available as 
on 31.3.1995 as per old Resolution. 
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pleased to state: 
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'2a \ bt1-l waterways THE MlNlslER OF STATE OF THE 

'* 601 1. SHRI SATYAGOPAL MISRA: Will 
the ~iniste- TRANSPO'~~T to 
be pleased to state: 

(a) whether there is any proposal to 
develop new National Waterways; 

@) if so, the details thereof; and 

(c) i f  not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) and (b). Yes 
Sir. At present there are proposals to declare 
the following waterways as National Water- 
ways:- 

(i) Ouilon-Kottapuram stretch of the 
West Coast Canal and Cha- 
mapakara Canall and Udyog- 
mandal Canal: 

(ii) Waterway in Sunderbans along 
the inter-national steamer route 
from the comfluence ol Doagra 

.Khal with channel creek (Bara- 
tola River) to the confluence of 
Behari Khal with Raimangal River 
on the international border. 

(cl Does not arise. 
. T?l;t.U 

''Export of Readymade Garments 
.CTI.-- 

6012. SHRI V.S. VMAYARAGHAVAN: 
WIII the Minister dt I t - p m d  
to state: 

(a) the total amount of foreign exchange 
earned during 1990-91 through export of 
readymade garments; and 

@)the leading countries importing these 
garments? 

MINISTRY OF TEXTILES (ASHOK 
GEHLOT): (a). Export of readymade gar- 
ments from lndia amounted to Rs. 4640 
crores (Provisional) in 1990-91. 

(b) The leading countries importing these 
garments from lndia are E.E.C., U.S.A., 
U.S.S.R.. U.A.F. Japan, Switzerland, Can- 
a d a E y k A u s t r i a  etc. 

~eve lopk in t  of Serlwlture in Andhra -- --_-_ Pradesh 

6013. SLRI&WWDREESWARA - 
RAO-Will the Minister of TEXTILES 
tgge pleased to state: 

(a) whether the number of farmers tak- 
ing up sericuture in GAmpalagudam, Rani- 
reddypalli, Polasanipalli areas ir! Krishna 
District of Andhra Pradesh has been in- 
creasing every year; 

(b) if so, the quantity and value of co- 
coons produced in these areas during the 
last three years; 

(c) whether the farmers are experienc- 
ing a lot of difficulties in transporting the 
cocoons to the Karnataka State for market- 
ing; 

(d) if so, whether the Government pro- 
pose to arrange for marketing and transpor- 
tation facilities for the disposal of cocoons 
produced in Krishna district; and 

(e) if so, thedetails thereof and if not, the 
reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a). Yes Sir. 

(b) The quantity and value of realing 
cocoons produced during t he last three years 
in Gampalagudam, Ranigreddypalli and 
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Polasanipalli areas of Krishna Distrid is detaiied m- 

Area quantQ of oxuons p m d d  vakreofCoaKms 
F kgsJ (in hkhs npees) 

Ranireddypalli 33,916 68,391 1,04,535 24.50 49.58 74.8 

Polasanipalli 39,722 57,0,81 73,500 24.01 35.00 49.1 

(c) to (e). In order to prwide marketing 
facilities to the local farmers, the State 
Department has established a silk reeling 
unit at Talaprole and a silk reeling unit has 
also been established at Hanuman Jundion 
by SERIFED. 

Due to non-availabitii of afl reelers4 
buyers, the farmers are disposing of their 
cocoons at regulated Codoon Markets situ- 
ated in RAyaleseema region of A.P. and 
Kamataka State where there are sufficient 
reelershyers and prices are competitive. 
The State Government is promoting the 
establishment of Reeling Units in the Private 
Sector 'n krishna District to build up market 
demand with in the Distrii. The farmers 
have thr liberty to sell their reeling cocbons 
any where in the regulated/notified Govem- 
ment 0 x 0 0 ~  markets in Andhra PradesN 
Kam- State. 

6014. S-ANADREESWARA 
RAO vAMK: ~ i f l  the ~inister d SURFAS 
-totmp*.udto*.e: 

National Highway No. 5 from Vijayawada to 
Vihapatnam from K.M. 358/0 to 398/875 
into a four lane road has been taken up; 

@) if so, the present stage of the work; 

(c) the estimated expendiire likely to 
be incurred on the pmjsct; and 

(d) the time by which it is likely to be 
completed? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TMLER): (a) Yes, Sir. 

@) The Work on one portion is in prog- 
ressand torthe remaining portion the agency 
for contra is yet to be fixed. 

(c) The estimated expenditure likely to 
be incurred on the prop3 is Rs. 6968.56 
M s .  
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pose to provide them some sophisticated 
Port Trust - 

6015. SHRI SOBHANADREES- -mb~:"-- '- 

s ~ ~ ~ v 3 . s .  M U R ~ Y :  
. .*---- -----. ----".. 

WiH the Minister of SURFACE TRANS 
PORT to be pleased to state: 

(a) whether there is a heavy demand for 
containers to export the goods from the 
Viakhapatnam Port Trust; 

@) if so, the actual supply of thecontain- 
ers to the Viakhapatam Port Trust during 
the last three years; and 

(c) the steps taken or proposed to be 
taken by the Government to meet the re- 
quirement of the Visakhapatnam Port Trust? 

: THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a). No. Sir. 

~ e c u r 6  Arrangements In Defence 
indallatbns - 

601 6. SHRI JANARDAN MISRA:Will 
the Minister of DEFENCE to be p- to 
state: 

(a) the details of the security arrrangs 
ments in big strategic defence installations 
like CODS, ODs, Base Workshops, Engi- 
neer Store Deopts; 

@)whether the Defence Security Corps 
which comprises of d i s c h w  defence 
&sonnd rewnpbyed in DSC, guard in- 
st&tion areequpped wi!h 303 Riles which 
have been discarded all wet the world; 

(c) I so, whdher tho Government pro- 

weapons and training as per the present 
security requirements; and 

(d) if so, when and if not the reasons 
therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF DEFENCE (SHRI SHARAD 
PAWAR): (a) CODs, ODs. Base Workshops, 
Engineer Store Depotsetc. are guarded by 
Defence Securii Corps personnel, around 
the Clock. Provision of watch towers, pe- 
rimeter lighting, search lights, perimeter 
fencing, restriied entry through issue of 
gate passes. surprise checks during night by 
Duty Officers and Garrison FieM Officers, 
bcking and celling of Store houses at the 
end of days are the mapr security arrange- 
ments in big strategic defence installations. 

@) DSC personnel are equipped pri- 
marily with 7.62 Riles, some 303 Riles and 
9 MM Carbines. 

(c) and (d). The DSC personnel are 
equipped with such weapons and provided 
such training as is warranted by securii 

about Assessment of Small Scale 
Industrial Undertakings 

60 17. SHRI RAM MPSF -WiI the Mm- 
ister of.FINANCE to be pleased to state: 

(a) whether the Comptroller and Audibr 
General of India in his Report NOS of 1991 
has pointed out short-comings in the in- 
come-tax laws with resped to the assess- 
ment of small scale industrial undertakings; 

@) i! so, the details thereof; and 

(c) the steps taken by the Government 
to rectify these shortuunings? 



287 Wnlfen Answers SEPTEMBER 6.1991 , WrLften Answers 288 

THE MINISTER OF STATE OF THE 
MINISTRY OF FINANCE (SHRI RAMESH- 
WAR THAKUR): (a). Yes, Sir. 

@) The details of short-comings in the 
income-tax laws with respect to the assess- 
ment of small scale industrial undertakings 
pointed out by the Comptroller 8 Auditor 
General are as under: 

In the absence of any provision in the 
Income-Tax Act to the effect that a unit 
should be registered with Director of Indus- 
tries for claiming the concessions under the 
Act, and suitable provisions requiring District 
Industries Centres to send particulars of 
Small Scale Industrial Units registered with 
them toTax authorities, it was not possibleto 
bring all prcfit-making units to tax bracket. 
Besides, the large number of provisions and 
concessions obtaining in the statute book 
were mostly uriavailable to the units, since 
most of them had limited profitability or none 
at all. 

(c) The matter is under consideration. e? *' Pension Scheme for L1.C. Employees 

6018. SHRI RAM KAPSE: Will the 
Minister of FINANCE to be pleased to state: 

(a) whether the Lie Insurance Corpora- 
tion (LlC) is actively considering the intro- 
duction of 'Pension Schemes' for its employ- 
ees; 

@) if so, when it is likely to be intro- 
duced; 

(c) whether the 'Pension Scheme' will 
ako be applicable to the retired L.1.C em- 
ployees, irrespective of their age of retire- 
ment if they opt for it; and 

(d) if so, the details in this regard and 1 
not. the reasons thereofor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a). No, Sir. 

. (b) and (c). Do not arise. 

(d) The employees of the Lie Insurance 
corporation of lndia are getting Gratuity and 
matching contribution of Provident Fund as 
retirement benefits. It is not considered fea- 
sible to give pension as a third retirement 
benefit. 

Opening ofxew Bank Branches In Hill - 
Districts of Uttar Pradesh - 

6019. SHRI BHUWAN CHANDRA 
K H A N D U R I : ~  ~ % ~ & - ~ T F ~ N A N C I ?  
b;irpie=eTio refer the reply given to unstar- 
red question no.753 on July26, 1991 and . ' 
state: 

(a) the locations for which licences for 
opening new branches of banks in hill dis- 
tricts of Pauri Garhwal, Chamoli, Tehri 
Garhwal and Uttarkashi are pending with 
banks, bank-wise; 

@)the date on which the Reserve Bank 
of lndia issued these licences; and 

(c) the norms laid down by the Reserve 
Bankof lndiaforissuing licencesto banksfor 
opeing their branches? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) and (b). Bank-wise pending 
licences for opening new branches in hill 
districts of Pauri Garhwal, Chamoli, Tehji 
Garhwal and Mar-Kashi are given below:- 
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(c) RBI had issued the above licences 
under the previous Branch Licencing P d i  
1985-90, which stipulated that then should 
be a bank branch for every 17000 population 
in rurallsemi-urban areas of each block and 
that a branch should generally be available 
within 10kms. of each village. Having regard 
to the peculiar topography of h i l W i l  areas 
and sprasely populated regions, opening ol 
additional bank branches was considered 
on the basis of relaxed parameters of an 
average population of 10,000 per bank o f t i i  
(APPBO). Additional branches were also 
albted to ensure that the service area of a 
ruraVsemi-urban branch did not normally 
exceed 15 to 25 villages. 

Under the extent Branch Licendng 
Policy. the emphasis is on all out efforts to 
improve operational efficiency, quality of 
assets and financial strength of banks. The 
opening of bank branches will depend on 
well established need, business potential 
and financial viability of the proposed 
branches. 

3-01 3 
Food Allowance to Sainik ~ c h d  

6020. SHRlMATl SUSEELAGOPALAN: -.--- --- 
Will the Minister of FINANCE to be"xpk"aa 
to state: 

(a) whether there is a bng standing 
demand for increasing the food albwance 
given to the Sainik School students; 

@)whether !he Government propose to 
increase the food albwance considering the 
rise in prices of the food articles; 

(c) il so, by when; and 
(d) if not. the reasons therefor? 

THE MINISTER OF STATE OF M E  
MINISTRY OF DEFENCE (SHRI SHARAD 
PAWAR): (a) Certain demands for increas- 

ing the food allowance for Sainik School 
Students have been received. 

@) and (c). The matter was considered 
in a meeting of the Executive Committee of 
the Saink School Society in Januaty 1991. 
This meeting recommend, inter-alia, the 
raising of fees as also the per diem food 
charges of the students The aforesaid rec- 
ommendation shall be placed before the 
Board of Governors of Sainik Schools Soci- 
ety for their decision, at their next meeting. 

(d) Does not arise. 

- Cantoment Boards 

6021. SHRI YASHWANTRAO PATIL: 
Will the Minister of DEFENCE to be 
to state: 

(a) whether the Government have re- 
ceived any representation from the employ- 
ees of Cantoment Boards who retired before 
April1 . 1975. for grant of pension benefits; 
and 

@) if so, the action taken by the Govem- 
ment in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF DEFENCE (SHRI SHARAD 
PAWAR): (a) Yes. Sir. 

@) A Pensioncum Gratuity Scheme 
was sandioned by the Government for 
Cantoment Board employees retiring on or 
after 1-5-1976. As the employees who re- 
tired before 1-5-1 976 were instead receivii 
Contributory Provident Fund and bonus they 
were not eligible for coverage unser the 
PensioncumGratuity Scheme. Hence, their 
representations muld not be accepted. 



Cantoment Board Ahrnednagsr 
@) P so, when it is proposed to be 

commissioned? 

6022. SHFJ YASHWANTRAO PATIL: 
Will the Minister of D E ~  to be pleased 
to state: 

(a) whether Government havecurtailed 
the funds Bhingar Cantoment Board in 
Ahmadnagar; 

@) if so, the reasons therefor; 

(c) whether the Government have any 
proposal to release more funds to this Can- 
toment Board to meet the expenses on 
development workss and for construction of 
a community hall; 

(d) if so. the details thereof; and 

(ej if not. the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF DEFENCE (SHRI SHARAD 
PAWAR): (a) No, Sir. 

@) Does not arise. 

(c) tr, (e) The Cantoment Board con- 
structed a Mangal Karyalya at acost of Rs. 
13 lakhs during 1988-89. There is no pro- 
posal under the Government's cansidera- 
tion for the constiuction of another Commu- 
nity Hall or for the sanction of addaional 
funds to the Cantoment Board. 

2P?C 1 Dry Port in Pune - 
6023. SHRI YASHWANTRAO VADDE: 

WiU the tdnister of COMM~H~E to be 
pleased to state: 

(a) whether the Government propose to 
set up a dry port in pune; and 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. CHI- 
DAMBARAM): (a) A Container Freight Sta- 
f i n  (CFS) has already been commissioned 
at Pune by the Central Warehousing Corpa- 
ration on 15.6.1 990. The CFS provides fa- 
cilities far appregation, Shrffing and Cus- 
toms clearance for export cargo as also for 
destuffing, Customs clearance and d i -  
sal of import cargo. 

@) Does not arise. 

Checking of Smuggling Acttvltfes -=.- 
6024. SHRl FiAJNATH SONKAR 

2 

SHASTRI: 
SHRl RAM LAKHAN SING-H 

YADAV: 
-II_. -- 

Will the Minister of FINANCE be pleased 
to state: 

(a) whether smuggled goods worth 
several lakhs rupees have been seized by 
the police and the customs o f f i l s  fmm 
different parts of the country during the last 
three years; 

@) if so, the details thereof, Statewise 
and the action taken in each case; 

(c) the steps taken to strengthen the 
road, air and sea routes to check smuggling; 

(d) whether a large number of people 
visii foreign countries with the sole aim of 
smuggling and bringing banned and contra- 
band items; * 

(e) i f  so, the steps taken to keep a 
special eye on such persons and how many 
of them were nabbed in the past; and 
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(1) the imme  from the sak of such 
seized goods during the above period? 

'THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESK 
WAR MAKUR): (a) to (e). The quantity and 
value of gold and silver and the value of other 
contraband goods seized by various agen- 
cies under the provisions of Customs Ad, 
1962 during the financial years 198889, 
198490,19909 1 and 1 991 -92 (upto June, 
1991) are given in the enclosed Statement I. 

The quantity of various narcotic drugs and 
psychatropic substames seized by drug law 
enforoement agencies in the country during 
the same period are g'wn in the endosed 
Statement IL State-wise statistics of the 
contraband goods are not maintained sepa- 
rately. 

The number of persons arrested/prose- 
cuted by the Customs authorities throughout 
the owntry during the last three calender 
years are given in the table below: 

Number 
atTest6d 

'1991 (upto 26.8.91) 1 482 

'Figures are provisional 

Persons found involved in smuggling of 
contraband goods are penalised in depart- 
mental adjudication and are also prosecuted 
in Courts of Law in suitable cases. They are 
also detained under the provisions of Con- 
servation of Foreign Exchange and Preven- 
tion of Smuggling Activities Act, 1974, t 
considered necessary. 

The anti-smuggling drive has been in- 
tensified and the anti-smuggling machinery 
throughout the country especially in the vul- 
nerable areas of the land borders, coastline 
and the international airports and seaports 
has been geared up. C b e  co-ordination is 
being maintained with all the agencies con- 
cerned in the detection and prevention of 
smuggling. Sophisticated equipment like x- 
ray baggage machines, metal detectors, night 

visiin binoculars etc. are being increasingly 
used. 

(f) The value of disposal d Customs 
confiscated goods by the Customs authori- 
ties during the last three years are given in 
the table below:- 

Year Vakre 
(Rs. h mm) 

'1 991 325.95 
(upto July) 

'Fgure is provisional 
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of Funds by Ordnance (a) the number of e m e t a s  d State 
Bank of lndore who are retired compulsorily 
and those whose sewices were termi*ed 
by the bank during the period from 1986 lo 
1988, category-wise; 

(a) whether the Comptroller and Audii 
tor General of lndii in his Report on Defence 
Senrice-Army and Ordnance Factories (No. 
8 of 1991) has commented on under utilisa- 
tion of funds by ordnance units; 

@) I so, the reasons tor under utili- 
tion of funds by these units; and 

(c) the further steps proposed to be 
taken by the Government in this regard? 

THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR): '(a) The Comptroler & 
Audi i  General of lndii in Repotl No.8 of 
1991 has observed that there were persis- 
tent saving under Ordnance Factories. from 
1987-88. 

@) The main reasons for saving under 
the Grant 'Defence Ordnance Factories' 
were delays in the receipts of stores in 1987- 
88, non-finalisation of revised hourly rates of 
piece work in 1988-89 and higher recoveries 
for supplies made to Army, Navy, Air Force 
etc. in 1 988-89 and 1 989-90. 

(c) Government keeps the requirement 
of funds under continual review, taking into 
aocount the progress of expenditure and 
other relevant considerations. 

Empkyees of State Bank of In- 
dore - 

@) the number of employees amongst 
them who were reappointed on compas- 
sionate grounds alongwith their pay scales 
and the place d postings; 

(c) whether the empbyees reappointed 
have not been paid the amount of provident 
fund contribution for their past sewice so far; 

(d) if so. the reasons for delay. and ; 

(e) the action taken in the matter? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) to (e). The information is being 
colleded and will be laid on the Table of the 
House. 

Committee on National Handloom 
~evelopmed Corporation. - - - _ . _ -1 - - _ 7 

6027. SHRI PRAKASH V. PATIL: Will 
^--- " - -  -- 

the Minister of TEXTILES be pleased to 
state: 

(a) whether the Union Government bad 
set up a Committee some time back to look 
into the affairs of the National Handbom 
Development Corporation and suggest 
measures for improvement in its working; 

@) if so, the name of the membersof the 
said Committee; . . 

(c) whether the Committee has submit- 
ted its report to the Government; 

(d) If So, the details of recommenda- 
tbns made by the Committee; and 
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(e)hot.whentheCommitteeisIkelyto 
submit its repoft? 

M E  MINISTER OF STATE IN THE 
MINISTRY OF TEXTILES (SHRI A S W  
GEHLOT): (a) and @). The then Minister d 
Textiles had suggested the ~ t t i n g  up of a 
Committee with the folbwing members to 
look into the adivitbs of National Handloom 
Development Corporation and suggest 
measures for imprwement of its wollti:- 

1. Shri Misri La1 Yadav, V i  PaChadhi. 
Bkdc Keot D i i .  Darbhanga, Bihar. 

2. Shri Baleshwar Yadav. Ex-UP. Pa- 
drouna, Uttar Pradesh. 

3. Prof. Bhag Singh Arya. Village Kheri 
Materwa, P.O. Kaul, Distt. Kaithan, Har- 
yanz. 

4. Shri Pragada Kotiah, M.P. (Rajya 
Sabha), 171. North Avenue, New Delhi. 

5. Shri Kasim Ali Abid. Ex-MP. 1, Taka- 
troa Road. New Delhi. 

Formal orders regarding formation d 
the said Committee were however, mi is- 
sued as the election process was on. 

(9 to (e). Does not arise. 
"70, 
I - 

Malntainance of Roads in Delhl 
C_- - 

6028. SHRI MADAN LAL KHURANA: 
WI~ the ~inii- 
be pleased to state: 

(a) whether the roads in Delhi have mt 
been able lo withstand the rigour and pres- 

, sure d rain water and their a M d i  has 
worsenad during the rainy season; 

@) if 80, the steps taken by the Govem 
ment to maintain the roads in traffic wwthy 
d i ;  

(c) when were thege roads re-byed ore 
repaired tast and how much expendire 
was incurred thereon; 

(d) the period of liieof the roads in Delhi; 

(e) the reasons for poor qualily layirg of 
roads; and 

(f)-the steps taken to get the roads 
repairedhelayed at the cost of the contrac- 
tors. 

THE MiNlSTER OF STATE IN THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH m R ) :  (a) and @). No, 
Sir. ConstiMionally thii Ministry is respon- 
sble for development and maintenance of 
National Hghway only. All other roads are 
essentially the responsibility of the State 
GovemmentsAJnion Territories commed. 
Public roads in Dehi are maintained by the 
Delhi Administration, New Delhi Municipal 
Committee, Municipal Corporation of Delhi 
and Delhi Cantonment Board. As reported 
by these Agencies. due to recent continuous 
rains, some of the roads had devebped 
minor pot holes and other defed at a few 
places. Action has be& b e i i  taken by 
the mneerned agencies to repair the pot 
hdes and damaged road surface temporar- 
ily. However the roads by and hrge are in 
traffic worthy condition. 

(c) and (d). The period d life is approxi- 
mately 5 years. All the roads are not simulta- 
newsly taken up for re-surfacing. Re-sur- 
facing is normally done after a pemd d 5 
years and i@ work as and when required. 
During 1990-91 New Delhi Municipal Com- 
mittee sped Rs. 80 b. Delhi A d m m i  
tion Rs. 865.29 ldrhs (excluding National 
Highways), Dehi Cantonment Board nil and 
Munlcpal Corporation d Delhi RsW.33 
takhs. 

(e) and (f). There are no q e c i f ~ ~  b 
s t e n c e s o r p o o r ~ l a y k r g o f r o e d s .  
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Damagesto road surfaceoccur due to heavy 
traffic density, mostly in congested areas. 
Repairs il any. during the guarantee period 
are done by the concerned contractor. 

- 
6029. PROF. K.V. THOMAS: Will the 

Minister of = A C ~  I-T be 
pleased to state: 

(a) the detailsof the losseslprafi ofthe 
major sea ports in the country during the last 
three years; and 

@) the steps being taken to improve the 
working capdy  of these ports? 

THE MINISTER OF STATE OF THE 

MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) The kssesl 
profits of the major ports are measured in 
terms of operating surplusldeficit and net '" 

su- The operating surplusldefii 
is arrived at by deducting operating expemdi- 
ture from operating inanne while. net sur- 
pludddkit is anived al after taking into 
account the Fiance and Misoollaneous 
income, Finance and Miscellaneous expen- 
diture and transferfromRovarious Reserves. 
A statement giving the figures of operating 
surplusklefidt and net surplus/deficii of the 
major ports for the year 1988-89. 1989-90 
and 1990.91 is attached. 

@) A number of steps such as replace- 
ment/modernisatbnof equipments, augmen- 
tation of berths and improvement of infra- 
strudure fadlitiis are being taken. 
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@) if so, the details d this e x p e d i .  
the members d the group, the uitetia, fol- 
lowed for their selection and areas covered 
during the expedition; 

(c) the amount spent on this ewpedition; 

(d) the achievements made during the 
expediiion' 

(e) whether N.D.A. Khadakvasala pro- 
poses to organise similar expeditions in fu- 
Rue also; 

(f) 1 so, the details thereof; and 

@) if not, the reasons therefor? 

THE MINISTER OF DEFENCE (WRI 
SHARD PAWAR): (a) b (g). A statemenl is 
attached. 

1. National Defence Academy. Khadak- 
vasala, had organised a Rier Ratting Expe 
&ion on the &as River from 17-&91 to 20- 
741. 

2. A team consrsting d 2 Army Officws, 
1 ArmyMedimlCorpsOffkwand15CadeLs 
d the Acdemy formed the group d which 
me2hlyOffioers,theAmyMediCorps 
O I f i  and 12 Cadek aduaily parbicgated 
intheapdih.TheklowEngmthenames 
d the allbenr and cadets who were in the 
grorrp: 

Maj SS Yadev 
Leeder 

C a p t ~ ~ W  
Deputy Leader 

w (Ms) chafuh 
Medical Officer 

206WW3CadetAMitra 

204- Cadet D Gogai 

20027/U82 W e t  AD Saha 

20692/F/83 Cadet KH Madha- 
nan 

199321HB1 Cadet Ay?y Prdap 

20087/5181 Cadet Dheerai Bhatia 

19400/WB1 Cadet DS Cheema 

201 41 /RE1 Cadet PS Dasauni 

20149/K181 Cadet GS Bapa 

20265R/82/ Cadet A Kapre 

2 0 2 W 2  Cadet MSRK Raju 

20221 1Nt82 Cadet VS Harka 

19944/W81 Cadet BSKadii 

21 061IF184Cadet Rajesh Pewar 

2 0 4 3 7 W  Cadet AIS Sandhu 

The selection d the Cad&, 
who were all volunteers, was on the basis d 
swimming tests in the Beas Rier and their 
performance during the adual trainii. The 

' 

fdbwing weretheaiteriaforthe inilialsdec- 
tion d the Cadets:- 



(11) Cadot had to k d b n t  d m -  
mers; 

(iii) Cadet should not have had any 
medical history of ailment during 
the last six months; 

(iv) Cadets should nd have partid- 
pated in the earlier Expedition of 
December 1990. 

The expoditlan was undertaken on the 
stretch of the Beas Riier from Kulu to Mandi 
covering & distance of nearly 80 KM. The 
training of the Team was carried out on 
Parvatl River, which Is a Tributary of the 
Beas Riier. 

4. An expenditure of about Rs. 47,0001 
-was incurred on this expedi i .  

5. The expedition contributed towards 
the devebpment of team spirit, leadership 
qualities, spirit of adventure and physlcal 
toughness in the participants. 

6. The National Defence Acedemy has 
planned another River Rafting Expediiion for 
the second half of1 992 with anothergroupof 
18 Cadets on the River Chanabor the lndus 
River. 

6031. SHRI LALIT ORAON: Wil the 
Minister of state: 

(a) the details of the scheme8 under 
which loans are being given to the farmer8 in 
Bihar; 

' @) whether them b any pmposal b 
8impMy tho procedun and Oknlh these 
whome particuhrly for randkning bans to 
mal l  a d  marginal fumrm; md 

(c) I m, the atop t&on In thla regard? 

THE MINISTER OF STATE O f  THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINOH): (a) tu (c). The fanners all wer the 
country, including Bihar, are provided bans 
by publk sector banks, for the agricultural 
and alM ac th i i  undertaken by them on 
their own or through any schemes framed by 
Government in this regard. The financing of 
such activitii by the credit insthutions is a 
part of their normal lending operations on a 
continued bade. 

A numberof steps have been taken with 
a view to increasing fbw of credit to farmen, 
particularly small and marginal farmers. 
Reserve Bank of India has aiso issued de- 
tailed guidelines to commercial banks for 
simplifying and liberatising lending proce- 
dures. The important ones are: 

The interest on crop bans upto 
Rs. 7,5001- is kepl bw at 10% 
p.a. 

The interest rate for any invest- 
ment credit avatkd of by small 
and marginal farmers upto 
Rs.75001- is 10% p.a. only. 

in the case of crop loans availed 
of by wna# and marginal farmers 
the interest debited is not to 
ex& the principal amount. 

No third party guarantee or cob 
iateral security is to be insisted 
upon for bans upto Ra10,00(Y. 

There should be no compound- 
ing of interest on current dues in 
agricultum sedOr. 

Delegaknofqppropriatesanc- 
tioning pwmto the~ ra l  Branch 
Manqpnsothatmajorityofkmn 
rpplicatkm an sandioned at 
branch M be!. 



6032. P R I  LALIT WON: Will the 
Mnkter of INANCE be pleased to state: 

emmentfrom theToxtile Modemisadion Fund 
to different textile mills during the last the 
three years, year-wise; 

(a) the number of persons l i i  below 
and above the poverty line respectively who 
have been sanctioned bans by various 
branches d the n a t i o n l i  banks at Gumla, 
Lol/ardaga, Ranchi, Palamu and Samastipur 
h Bihar during the last. three years; 

@) the number of persons who have 
been sandioned loam during the above 
period for the purchase of jeeps, trucks, 
auto-kkshaws and tractors and for setting 
up small scale industries; 

(c) the number of h-applications 
pending in these branchestor more than one 
year; 

(d) the number of appliiions out of 
them which have been recommended by the 
d ' i  industry centres; and 

(e) the number of scheduled castes and 
scheduled tribes applicants who have been 
prwided bans by these banks during the 
above period and the number of their appli- 
cations still pending? 

THE MINISTER OF STATE OF THE 
MlNISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) to (e). The information is being 
Copeded and will be laid on the Table of the 
House. 

8033. SHRl GOPl NATH WAPATHI: 
Wthe~ofTUCfl l tsbepleasedto 

@) whethertheGovemment have made 
any assessment of these mills as to what 
amount have been spent on modemisetion 
programme and the performance of these 
mills after modemising their units; and 

(c) if so. the detalk thereof and 1 not. the 
reasons therefor? 

ME MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): 

(a) Year Amount Sandbned 
(Rs. Crvms) 

@)and (c). Industrial Development Bank 
of India made a study, sometime in the 
second hall of1989, of units assisted under 
Textile Modemisation Fund Scheme which 
had implemented their modernisation 
scheme. Most d these were spinning units. 
Even in thecase of composite units, empha- 
sis was mainly on strengthening spinnlng 
departments. Modemisation led to signifi- 
cant improvement in overall machine and 
b u r  productivii, redudkn in wa$b, bet- 
ter price realisation and profitability. Mod- 
emisatinn had also enabled these unh, 
both spinning and composite o m  to in- 
crease Feb export capability. 3'" 

an Ousms Banks Luana Wwm 
lor GUN B ~ l o p k  L 



(a) whether the lndian Overseas Bank 
has Introduced a ban scheme for people 
going to gulf countrim; 

@) if so, the terms and conditbn laid 
down under the scheme; 

(c) whether this scheme has been intro- 
duced in every branch d lndian Overseas 
Bank; and 

(d) if not, the steps taken to introduce 
the scheme in all the branches of lndian 
Overseas Bank? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) to (d). According to lndian 
Overseas Bank, they have a scheme for 
sanctioning bans to persons proceeding to 
places in Gulf region, for meeting the pas- 
sage fare. Under the scheme, lndian Nation- 
als holding valid passports, visalnoobjec- 
ti in certificate and firm offer of employment 
are eligible for a maximum loan of Rs.10,0001 
- at a minimum interest rate of 18.0% per 
annum, repayable in 20 monthly instalments 
abngwilh interest. Such loans are given on 
a guarantee of two persons. At present, 
lndian Overseas Bank is implementing the 
scheme in its branches in Kerala only. 

6035. SHRI GOPl NATH GAJAPATHI: 
will the M ~ X ~ ~ E E ~ ; ,  t i i % -  
to state: 

(a) the different regionsMiiricts in Orissa 
where tea plantation has been started; 

@) whether the climatic conditions in - some other forest and tribal diirids in the 
State are also favorable for tea plantation; 

(c) if.so, the steps taken b increase 
amas under the plantation In Olicsa; 

(d) whelher possibility has been ex- 
plored to cultivate tea in Mohendra Gin and 
other hilly areas in Ganjam d i t r i i  d Orism; 
and 

(e) if so, the details thereof? 

M E  MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. CHI- 
DAMBARAM): (a) Tea plantation has been 
started in Bhuyanpirh tea garden situated in 
Keonjhar District in Oriisa 

@) and (c). Preliminary reports i nd i i e  
that approximately 2800 hectares in Th- 
uarnul Rampur Tehiiil of Kalahandi D i i  
and Darangabadi in Phlilbani Diitt. are suit- 
able for tea cultivation. Tea Board has sanc- 
tioned an amount d Rs.25 lakhs towards 
setting up tea nurseries as a first step for 
raising tea plants in the area 

(d) Possibility has not been explored in 
the said area so far. 

(ej Doe3 not arise. 
@ ?  
b! & 

Performance of Publk Sector Banks 
and Financhl lnstltutbn- 

6036. SHRI GOPINAM GAJAPATHI: 
S~RI'EAU DAYK~USAV:"--- 
-= - --. - L.--.- * 

Wil the Minister of FINANCE be 
pleased to stape: 

(a) whether the Government have r e  
viewed the performance of public sedor 
banks and finandel institutions during the 
last three years; 

(c) whether the Government had a pro- 
posal to w b w  and monitor the centdy 
apomord sdmnos in which those banks 
usinvdurd;md 
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(d) tf m, the steps taken in that regard? 

THE MINISTER OF STATE OF THE 
MlNlSTRY OF FINANCE (SHRI DALBlR 
SINGH): (a) and (b) Government have been 
reviewing the performance of public sector 
banks and finandal institutions on m on 
going basis. Appropriate instruction8 for 
taking necessary corrective memure are 
issued to them from time40 -time. 

(c) and (d). The performance d varbus 
Central Government Sponsored Schemes 
are periodically reviewed by the Board ol 
Directors of public sector banks, Reserve 
Bank of India and Government of India and 
steps, as are necessay, taken to make 
these schemes more effodive and respon- 
sive to the needs of the d e .  r 

?J qDI*buning of Duty LieL)-6. Draw ~mounl 

6037. SHRl TARA CHAND KHANDEL- 
AWAL: ~ i r t h e  Minister of 
pleased to state: 

(a) whether the Government have not 
beendisbursing the Duty Drawback amount 
b the expotten for the last twelve months: 

@) H so, the reasons therdore; and 

(c) the time by which it will be di- 
b u d ?  

THE MINISTER OF STATE OF THE 
MINISTRY OF FINANCE (SHRI RAMESH- 
WAR THAKUR): (a) Government have been 
dkbunhg duty drawback amounts to ex- 
p o r t ~  for the lart twelve month m uwrl. 

blkrtlon Pmgnmmr for Publk 
kotot Shlpyardr .---"' - - ...- 6-' 

6038. SHRI G U R U W  K M T :  WIQ 
tho Miniaer d SURFACE TRANSPORT k 
pkued to Mat@: 

(a) whether the Gwernment haw pro= 
p o d  a revitalisatbn programme for public 
rodor shipyards; 

(b) 11 so, the detalb thereof; 

(c) whether this would generate mom 
crpltal in the shipping industry; and 

(d) tf so, the detaih in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE IRANSPORT 
(SHRI JAGDISH TYTLER): (a) and @). A 
number of steps are presently under amid-  
eratbn of the Govt. for revival of the Ship- 
yards. These lndude capital restructuring, 
upward revision of Govt. subsidy payable for 
conrrtnrctbn of ocean going vessels, duty 
tree impotts upto 50% of realisable price of 
vowels etc. 

(c) and (d). While revitalisation pro- 
gramme of public sector shipyards will have 
no direct bearing on the generation of capital 
in the shipping industry, it will certainly have 
r beneficial effect on the financial position of 
the public sedor shipyards. 

I 3-*O- -MOT, of mdo ~ f t h  murc 
6039. SHRI BINOM BlHARl MAHATO: 

WM the ~inL?;i~0MM~FiCl?be 
to state: 
* 

(a) whether the Mica Trading Corpora- , tbn (MITCO) has been merged with Miner-- 
il37End Metals Trading Corporation ( M ~ c ) ;  - .-- -.I- 

@) If 80, when and the reason thereof; 

(c) whether all the em pbyees of MITCO 
haw been given the MMTC scales of pay 
after the merger; 7 

(d) tf 80, the facts in details; and 

(a) H rwt, tha masons therefor? 



THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI 
?.CHIDAMBARAM): (a) No, sir. 

@) to (9). Do not arise. 
37 \ 

Motor Accldont C l a h  Tribunrlr 
C-.* w 

6040. SHRI ARJUN SINGH YADAV: 
will the M~~%&~SURFACE ~ % ~ N s P & I ~  
be pleased to state: 

(a) whether attentian of the Govern- 
ment has been drawn to the news-item 
captioned 'Tribunals come under fire for 
tardiness' appearing in the 'Indian Expred 
dated August 21,1991; and 

@) if so, the facts in this regard and the 
action taken or proposed to be taken in the 
matter? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) Yes, Sir. 

(b) As per Section 165 of the Motor 
Vehicles Act, the responsibility for setting up 
of the Claim Tribunals and the procedures to 
be followed by them rest8 with the State 
Govts. The recommendations made in the 
Study Report have been fomarded b tho 
State Govts. as also the nationbad inaur- 
ance companies for Wng appropriate ac- 
tlon for speedy disposal of tho ddm c~ser. 

- \ 
'?mk Char- for Handllng Fan- 

- c h a n ~ m ~ k n r  

8041. QR. WINARAYAN P A j 4 j 4  
Will the Minister of FINANCE be p l e a d  to 
refer ta the reply ghren to ~nstamd Owr- 
tbn No. 699 on July 26,1991 and state: 

(a) whether tho chafpeb bted in the 
boddet titled Rubs of Fordgn Exchange 
Doalem'lbg~~latbnof IndWwemmdrtory 
w tho banks can kvy higher chaqer; d 

@) the name of tho agency which hm 
been sol up or e x b  for redressal of grbv- 
a m  of exporten in respect of higher 
charges levied by banks for handling foreign 
exchange transactions? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) The Resowe Bank of India 
(RBI) has reported that thecharges levied by 
authorised dealers in India as prescribed by 
the Foreign Exchange Dealers AssociPtbn 
ofindia and listed in their booklet, a n  man- 
datory. The authorised dealer, i.e. the banks, 
cannot levy charges other than those pm- 
scribed therein. 

@) The exporters can approach the 
Foreign Exchange Dealen' Association of 
India at their address, 17th Floor, Maker 
Towers F. Cuffe Parade, Bombay-5, for 
redressal of their grievances pertaining to 
charges levled by the authorieed dealers. 

' ) i n -  F & 4 9 ~ j C b ~  
Alleged FERA Violrtloh In Rke Deal : 

- 6042. %MADAN IJ&J@URANA: 
Will the Minister O ~ ~ N A N C E  be p~e%iik 
state: 

(a) whether attention of the Govern- 
ment has been drawn to the news item 
caption IMassiw FERA Vilatbn in Rice 
Dear appearing in the Indian Express dated 
August 23,1991 ; 

@) if so, whether h is a fact thpt sword 
miwscrwr of FERAvidrtinr amountkg 
c r w s s d ~ k n r d v l n g a g r o u p o f k r f l ~  
tial rbs e x p t m  from Bombay have come 
to light 

(c) U ro, the detail8 d the utporkn 
i m o k d h t h o W ~ d u l a n d t h e a c t b n  
trksn a@nd them; 



(d) The Enforcement Dindorae had 
registered 22,797 cases fw enquires and 
initrated adjudilcation p m d h g s  m 13,012 
cases; prosecution was launched in 1210 
w. 

6043. SH DRA 
W D U R I :  W ~ Q X  
G i t o  state: 

(a) the number of unemployed youth 
and other persona living bebw poverty line 
who WON given bans from banks during 

1,1991 to June 1991; State-rviw; 

@)th,nwberof such petsonsawered 
h Pami Garhwal and Chamoli district8 in ' 
Mar Pmdeah separately; 

(c) M e r  the Government are aware 
that the bans are nol bdng extended to nrrd 
paplo in Mar Pradesh; 

(d) # so, the reasons therefor and the 
atef~ the Government have taken in this 
regard; and 

(8) the target fixed in respect of cavering 
unemployed youth and other persons below 
powrty line in the next two years? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SHGH): (a) and (b). The commercial banks 
provide bans to unemployed youth and other 
persons, who come fomard with viabb 
scheme in a! part of the country induding 
Pauri Gamwal and Chamdi districts of Uttar 
Pradesh. The data collecting system will not 
generate information about the number of 
unemployed youth and other persons sam 
tkned bans who may be living bebw tha 
poverty line. 

(c) and (d). The keak-upof advances to 
wesker sections under priority sector by 
public sector banks in Uttar Pradesh ( i  
ingthedirictsof Pauri Garhwal andChamo9) 
as on the last Friday of September 1989 
were as fo#ows: 

No. of Accounts Balanceouloiandinq 

Rs. k ldhs Fb. h awes 
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No. of Accounts -0- 

Rs. in lakhs Rs. i n c n m ~  

3. Small b Marginal farmers etc. 15.70 533.1 7 

4. Artisans, Village and Cottage Industries 2.1 6 117.19 

5. Scheduled Castes/Scheduled 10.1 6 392.68 
Tribes beneficiaries 

6. Sen Empbyment Programme for 1.13 39.94 
Urban Poor (SEPUP) beneficiaries 

Any specific compW about nonqrant @) I so, the number d such personnel 
of ban to rural peopb in Uttar Pradesh boarded out within 3 years, between 3 to 5 
brought to the notice d Reserve Bank of years, 5 to 10 years and 15 years and 
IndialOovernment if Wed into for remedial beyond, separately from Army, Air Force 
action. and Navy; 

(e) There are schemes such as inte- . grated Rural Development Programme 
(IRDP), Differential Rate of Interest(DR1) 
and Self Employment Programme for Uhan 
Poor (SEPUP) aimed at providing sell- 
empbymerrt to unemployed youth and other 
persons living bebw poverty line. Under 
SEPUP Scheme, the public sector banks 
are required to cover atleast one benefiaaty 
for every 600 population as per 1901 census 
in each urban centre. Under DRI Scheme, 
the public sector banks are required to lend 
atleast one percent of their total advances as 
at the end the previous year. Under IRDP 
banks are expected to cover 22.54 lakhs 
families each year. 

?72 5 
Pension Facllitles to Medically Disabled ---- Sewkernen - 

6044. SHRI BHUWAN CHANDRA -----..--- 
KHANDURI: Will the Minister of DEFENCE 
-I---- 

k pleased to st te: 1 
(a) whether a large number of service- 

men aro herded out on medical grounds 
from dofence services; 

(c) the numberd such personal whoare 
getting pension and those who do not get 
pension; 

(d) the reasons for not givinglgranting 
pension to them; 

(e) whether the Government propose to 
review the policy in this regard; and 

(1) if so, the details thereof? 

THE MINISTER OF DEFENCE (SHRI 
SHARD PAWAR): (a) No, Sir. 

(b) to (f). Do not arise. 

Department 

6045. SHRI GOVINDA CHANDRA 
MUNDA: ~-%i 'd  ~1~h-i 
I_ 

pleased to 8tlk: 

(a) the number d complrinCP r @ a h d  
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by the income tax department from p e w  
Uving in East Delhi through Members of 
parliament during 1987,1988 and 1 989; 

@) the number of complaints on which 
action has been taken; 

(c) the number of complaints on which 
no action has been taken so far and the 
reasons therefor; and 

(d) thetime by whichaction isliketytobe 
taken on all these complaints? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH- 
WAR THAKUR): (a) The total number of 
complaints alleging evasion of incometax 
received in the Central Board d Direct Taxes 
from persons living in the metropolitan city d 
Delhithrough Membersof Parliament during 
the calendar years 1987,1988 and 1989 are 
10.3 and 2 respe;ct'iely. These complaints 
include the complaints made by persons 
living in East Delhi also. 

@) Requisite action on all the com- 
plaints referred to in (a) above has been 
taken. 

(c) and (d). In view of reply to part (b) 

Tax Evasion by k p l e  Rerldlng In East 
Delhl -- 

6046. SHRI GOVINDA CHANDY 
MUNDA: Will the Minister of FINANCE be 
=to state: 

(a) the total number d complaints re- 
garding tax evasion by the people midlng in 
the East Delhi received during the 1987. 
1988 and 1989 from the Memben of Parlia- 
ment; 

@)whether adion has been taken on all 
tho80 cmnphiints; 

(c) ll so. the detaib therd; and 

(d) if not, the reasons therefor &tho 
time by which the pending complaint8 ur 
likely to be disposed of? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH- 
WAR THAKUR): (a)to (d). The lnformatlon In 
being collected and will be IaM on the Tabh 
of the House. 

6047. SHRI ANAND-RATNA W R Y A :  
will the M ~ ~ E ~ ~ U R F A C E  TRANS- 
be pleased to state: 

(a) whether there is no Universky Spe- 
cial Service for the student8 golng to North 
and South campuses of Delhi Unhrenlty , 
from Central Secretariat; RKS. Marg, Mandir 
Marg Government colonies; 

(b) if so. the reasons there*, 

(c) whether the Government propom to 
start University special senrice from these 
places; and 

(d) l so, by when? 

M E  MINISTER OF STATE IN THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) to (d). A 
networlc of DTC regular bus route8 provide 
travel links between Central Secretariat and 
Oehi Univenlty North CampuslSouth Carn- 
w. Studem, d B.KS. Marg and Mandr 
Marg Government wbnk can travel upb 
Central Secretarid in DTC bums a d  avd 
change over fadlky for their onward journey. 
Besides, fobwing W' aped& m mNing 
B.KS. Mag and M d i r  Marg WrnnHnt 
coknkr:. 



320 wnttenhwen BHADRA 15,1913 (SAM) WrhmAnrwen 330 

I) . 'U' Specials of 0750 hrs. oper- 
ating from GoleMarket to 
Patel Chest and return 
trips at 1330 and 1520 
hrs. 

1) 'U' Specials at 0720 hrs. from 
Sadar Bazar, Delhi Cantt. 
to Pate1 Chest and return 
trip at 1530 hrs. 

Them k an Apex Coordination Com- 
mittee fundbning under the Chairmanship 
of Additional Commissioner of Police which 
cornprism among others, Dean of Students' 
Welfare. Delhi University Students' Union 
President and General Secretaly as mem- 
ban. No reaommendation has been received 
from this Apex Committee to start University 
lpecial t r ip  either from Central Secretarii 
which isamn-residential areaor from Mandir 

Toubro 

we. PROF. K.V. THO,MBS;-WIU the 
Minister of FINANCE be pleased to state: 

(a) the major share holdewof theLanren 
and Toubro; 

(b) whether the Reliance Industries 
Umitd has attempted to get the shares of 
Larsen 8 Toubro and thereby violated any 
rgrooment with the Bombay Stock Ex- 
changes and the Monopolies and Restridiie 
Trade Practices Commission; 

(c) il ao the details thereof; and 

(d) tho rdion taken or proposed to be 
bkrn by the Government in this regard? 

THE MINISTER OF STATE IN ME 
MINISTRY OF FINANCE (SHRI RAMESH- 
WAR THAKUR): (&)The Major sharehdders 
d Mk. &sen' and Toubro Limited as on 

21.8.91 are as undec- 

Life Insurance Corporation d 
lndii 

Trishna-Investments & Leaslng 
Umlted 

Unit Trust of lndia 

New lndia Assurance Co. Ud. 

General Insurance Corpn. d lndh 

Oriental Insurance Co. Ltd. 

National Insurance Co. Ltd. 

J.M. VOLM Gmbh, West Gar- 
many 

United lndia Insurance Co. Ud. 

Industrial Finance Corpn. of lndk 

@) and (c). The position was ascer- 
tained from the Bombay Stock Exchange 
who have informed that earlier Clauses 40d 
listing agreement of Bombey W Exchanga 
which was operative bill 21.8.90, did not 
govern acquisiibn of shares of Mla. Laraen 
& Toubro by Trishna Investment and Leas- 
ing Ltd., a subsidiary of Reliance Industries 
Limited. They have further informed tha 
since acquisiibnd sharesot L a m  &Toubro 
by Trishna Investment & Leasing Ltd. haa 
not taken place after 22.8.90 i.e. the data 
from w h i i  clause 40A and 408 of W n g  
Agreement of Bombay Stock Exchange 
became operative, the question of applii 
bi l i i  d these provisions of listing agreement 
doesnatrriss. 

h b y  Wck Exchange has also 
rdviwdthrrrinceatnostagohasany~ 
houm aqw equity shams c u w d h g  
2SK h On capital of MIS. Lawn & Touko 



931 W?itten~nslnors~ SEPTEMBER 6.1991 Wdhn A n s ~ m  332 

Ud., the ptovisions d Section 308 of the Government of Keralairom Cachii Sward 
MRTP A d  are appliile. Limiied toward Sales Tax in respect of ship 

already delivered by them. 
(d) Does not arise. u- ?? L for &kmI ~~~y 

@) and (c). Government of India has 
urged the Government of Kerala in Marc,91, 
in reply to their request, to exempt Cochin 

6049. SHRI RAMESH WENNITHALA: Shiiard from the purview of Sales Tax for 
Wil the Minister d DE-~ pleasea t 6  ten yean during w h i i  period the financial 
state: position d the Shipyard may improve. 

(a) the funds allocated for the Ezimala I T , - ]  &jG .% 'g 
Naval Academy in Kerala ti# now; and .A +F , C' - k. 4 

Job on Cornpasdonate Grounds 
@)the step being taken by the Govem- 

ment for the early completion of the institu- 
tion? 

THE MINISTER OF DEFENCE (SHRI 
SHARD PAWAR): (a) and @). A sum of 
Rs.1.00 crore has so far been spent and 
further amount of Rs2.50 a r e s  has been 
pmvided for the Projed during the current 
finandal yea (1 991 -92) for undertakii sol 
investigations, geo-tech studies and other 
preliminary activities. Adion is in hand for 
the preparation of the Master PlanlDetailed 

Taxes due against Cochln Shlpyard 
/ 

W0.  SHRI REMESH CHENNITHALA: 
Willthe ~ i & t e r  of S U R F A ~ N " ~ ~ R T ~  
be pleased to state: 

(a) the amount of tax due from Cochin 
Shipyard to the Government of Kerala; 

@) the reasons for nonpayment of the 
taxes; and 

(c) the steps being taken to recover the 
mme? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) An mount of 
Ro. 11.73 sores has been daimed by the 

6051. SHRI SANTOSH KUMARGANG 
WAR: Will the Minister of DEFEN- 
QWS~ to state: 

(a) the policy for empbyment on com- 
passionate grounds in various defence 
departments; 

@) the nature of jobs which are offered 
on compassionate grounds; and 

(c) the number of persons dfered 
empbyment on this ground during the last 
three years? 

THE MINISTER OF DEFENCE (SHRI 
SHARD PAWAR): (a) MinMry d Defence 
f o l h  the poky laid down by Deptt. of 
Personnel and Training in this regard. As per 
the existing policy, sons, daughters and near 
relatives of Government servants who die in 
harness are eligible for compassionate 
appointment. A dependent has to apply for 
such appointment and if it is esiuUished that 
the dependent and thedamily are in genu- 
inely indignet circumstances. compassion- 
ate appointment is offered, subject to urilr- 
b i l i  d vacancies. Such appointments can ' 

be m a h  upto 14.5% ol the Mndionrd 
strength in Group 'C' poab cnd 4.5% h 
~ ' D ' p o s t s .  Inm~ionJcwrwdr 
r p p o i n t n r m ( r c n 0 ~ ~ p u c U l t -  



333 W&en Answers BHADRA 15,191 3 (SAM) WlfftenAnsnws 334 

ages, Hthotatal mservationdoes not exceed 
50%. 

(b) Compassionate appointment can 
only be made in Group 'C posts of LDC, 
Storekeeper etc., and in Group 'D' posts of 
Daftry, Peon, Messenger, Labourer, etc. 

(c) The information is being collected. 

Gholt Money System In Cochln Port - 
6052 PROF. K.V. THOMAS: Will the ----* --- - > 

Minister of SURFACE TRANSPORT be 
pleased to state: 

(a) whether ghost money system has 
been existing in the Cochin Port; 

@) if so, the steps taken by the Govern- 
ment to abolish this system; 

(c) whether the working of the Cochin 
Port was stopped or slowed down recently 
due to nonpayment of ghost money; and 

(d) if so, the number of mandays bst as 
a mutt thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) It has been 
mported that the system of ghost money has 
km existing in the Port. It is reported that 
payment was being made by steamer agents1 
stevedoreslusers to all categorims of work- 
e n  Muding private categories employed 
by the users in order to speed up cargo 
handling operations. The Cochin Port is not 
connected, in any way, with the payment of 
ghost money. 

(b) The-Chairman, Cochin Port Trust 
hold a meeting with the representatives of 
different chambers of commerce, the 
Stowner Agents' Association and the steve- 

dores on 31.7.91 and 1 was decided at this 
meeting to stop this illegal practice d pay- 
ment of ghost money with effed from 
1.8.1991. Accordingly, the Port Manage- 
ment brought it to the not.1~8 of all port and 
dock workers and concerned agencies that 
drastic steps would be taken against those 
receiving or paying ghost money. 

(c) There has been no stoppage of work 
due to dintinuance of payment of ghost 
money. However, after the Port took action 
to stop illegal payment of ghost money w.e.f. 
1.8.1991, the average outputlproductivity in 
stuffingldestuffing, badinglunloading of 
containers and cargo handling in break-buk 
had come down considerably. Subsequently 
the output hasgone up, but is yet to reach the 
pre- 1.8.1 991 levels. The situation is being 
cbsely monitored by the Port in order to 
effect further improvements in the productiv- 
ity. 

(d) There has been no stoppage of work 
due. to discontinuance of payment d ghost 
money. Hence, no 

'3- - bt t lng  up of an International Banking 
Corporation 

Question 

6053. SHRI MAHESH KANODIA: 
~ K R ~ A T I  - CMITRA MA- 

- HAJAN: 
w 

- 
Willthe Minister of FINANCE be pleased 

to state: 

(a) whether there is any proposal for 
setting up an International Banking Corpora- 
tion to take over the operations of varioun 
overseas branches of the public sedor bankr 
excepting the State Bank of Indii; 

@) if so, the details thereof; and 



(c) the adon taken In thia regud so far? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBlR 
sW3GH): (a) Govrmmsnt haw m o d  In 
prindple appml  for Wing up a new inter- 
natbnal bank to hkr owr tha uciding 0 ~ 0 1 -  
mas bmnches notwork of tho ~ t k n d b e d  
ba lk  

@) and (c). Ressnre Bank of India am 
adzod d the matter of drawing up detriled 
pfopods in thk regard. 

135  lasam h W b n  Corporrtbn of lndb 
- - 

6054. 0RG.I KANAUJLA: 
SHRlMATl SUMITB-aA- 

HAJAN: 
_C- 

Will tho Minister of TEXTlLES be 
pleased to state: 

@) the reaaon~ for thew losses; 8nd 

(c) the steps taken to improve the per- 
formance and reduce the bswa of the Cot- 
b n  Corporrdion of India? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) Acwrding to Provi~ional fi- 
nancial resub of Cotton Corporation d India 
fortheyear 1990-91 ,the aocumuldd b#er 
d the corporation as on 31d March, 1991 
au ostimded ash.  41.91 aonr. Slncotlm 
ansncial p a r  d the Corporatbn is from 
A p l l . M ~ ,  & b rot pardble to indicrts the 
rcamrulotod bum u o n  Wh Jww, 1991. 

timeofdhposal d stock8 and heavy wyhg 
coats incurred by It. 

(c) The steps taken by Government to 
improw the Pertormance of CCI inch& 
devst.iling the Corporation'r aimmerdrl 
punchswr of atton to indonta from m% or 
export quotas released to it, reduction d 
inwnterioa, quick mtatbn of funds, due= 
don In bank banowlngs, etc Thr oorpomtbn 
is now eamlng prdb. 

md Pollyuter Yarn Induotry. 

8055. SHRI RAM BADAN: Wil tho 
Minister of TEXTILES be pleased to Hato: 

(a) whether the Synthetic and Polyester 
Yam Expotters Assodation her roquoatd 
for bulk supply d raw materiala l o r t h e W  
opment of synthetic and polyester Yun in- 
dustry in the aountry; and 

@) If 80, the details thend and tho 
action taken by the Government in thb n- 
Wd? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) No, Sir. 
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g e q  ban under I.M.F.'r cornpermatory 
oordingenay financing facitity; and 

@) I so, the amount of emergency ban 
b be nbawd by I.M.F.? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH- 
WARTHAKUR): (a) and @). lndia has drawn 
from International Monetary Fund under 
Compensatory 8 Contingency Financing 
Facility (CCFF), an amount d SDR 716.9 
million in January 1091 and SDR 166.18 
milllon In July, 1991. 

The pvosibilities of further drawings 
under this facility are being explored. 

7'7 I Flnanco Companb - 
6057. PROF. K.V. THOMAS: Will the 

Minister of FlNANEbe pleased state: 

(8) whether the INRI foundation India' 
has rubrnitted memorandum to the Govem- 
ment to allow the Non-Resident lndians b 
form finance companies with tax holiday for 
fwe yean; and 

@) if so, the reaction of tho Government 
thoreto? 

THE MINISTER OF STATE IN M E  
MINISTRY OF FINANCE (SHRI RAMESH- 
WAR THAKUR): (a) Yes, Sir. A memoran- 
dum from 'NRI Foundation India' ha8 been 
recehred in this Ministry on 20.8.91. 

@) The question of permitting Non- 
Resldent lndians to form finance companies 
with tax holiday for five yeam will be exam- 

(a) whdw tb Oowmment have an- 
nounced a fresh schomr for rehablllation of 
deepma MMng indurtry In Janupry-Fb 
ary, 1991 under the mgis of Shipping Credit 
and Investment Company of India; 

@) whether additbnal bans were do be 
released under the above scheme for re- 
pairs and mnvershd flshing vsssels w h i i  
were inoperatbe; and 

(c) if so, the progm made in the imple 
mentatbn of this scheme, the details d 
rehabilitation done and funds released m 
far? 

THE MINISTER O f  STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) Yes, Sir. The Government in 
April. 1991 a n n o u d  a revised rehabilita- 
tion scheme f a  the deep-sea fishing indus- 
try in lndia in consultatian wlh the Shipping 
Credit and Investment Company of lndia 
Limited (SCICI), the Ministry of Food Proc- 
essing Industries and the deep-sea fishing 
industry. 

@) Under the Scheme the Government1 
SClCl would consider providing additional 
bans to meet the atsl d repairs of vessels 
for the companies availing the rehabiliiion 
package. Provision of addiiknal ban for 
modification or addition of fishing gear for 
diversified fishing would also be considered 
under the Scheme. 

(c) Out d the 23 companies w h i i  have 
submitted complete rehaMlitatkn propos- 
als, approval to 15 companies has already 
been granted and documerrtadon formalities 
are under pr~cem. 

8058. S n  MI the 6059. SHRl RAEASAGAR: Will the Min- 
M&or d FINANCE be pler,od to stab: btor d DEFENCE be pbam7b state: 



(a) whettrer the mewation rules for the 
Sdreduled Castes and Scheduled Trives 
are fdkwed while filling vecancies in Group 
'C' and '0' posts in the wet and dry canteen 
at Army Headquarters, New Delhi; 

@) if so, the number of SClST employ- 
ees there; and 

(c) if not, the reasons therefor? 

MINISTER OF DEFENCE (SHRI 
SHARAO PAWAR): (a)to (c). A Statement k 
attached. 

STATEMENT 

The terms ''We and 'dry' canteen are 
not understood. There is, however. a Unit 
Run Canteen (URC) in the Army Headquar- 
ters w h i i  sells consumer goods obtained 
through the Canteen Stores Department. 
This URC is a regimenta@ivate canteen 
run by a Management Committee. The 
enrpbyees d the URC are not Government 
employees. As such the rules regarding 
res~lvat~m of posts of Scheduled Caste/ 
Scheduled Trbe are not a p p l i i  to them. 

There are sixteen non-statutory depart- 
mental c a n t e e d i n  Rooms located in the 
three Senrice Headqmters and Inter Sew- 
ice OrganiEatins There is no ssparate 
carlteen exdusivety for the Amy Headquar- 
ters. These canteenrr are there run by re- 
spedive Management Committees. The 
errrpkyoes of these canteens are governed 
by the tubs laid down by the Department of' 
Penonnd 8 Training and specific instrue 
cionr regardii applicability d resenration 
rubs have not been issued in resped a4 the 
Departmental Cantoen ompbyeesBOI 

(a) whether the Canera Bank propoaa 
to take wer the Indo-Honk- Finma, 
Company set up in Honkong; 

@) if so, the reasons therefq and 

(c) the terms andconditions under which 
the Canara Bank proposes to take over the 
c o m ~ a n ~  ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBR 
SINGH): (a) Yes, Sir. 

@) The proposal is for ensuring better 
administrative control to achieve optium ef- 
fhency and to make Indo-Honkong Interna- 
tional Finance L:d. (IHIF) more cost effec- 
tive. 

(c) Canara Bank will take over the 
ownership d the Company by paying com- 
pensation, as may be approved by RBI, to 
the other two pint owner banks. namely, 
Central Bank of India and Syndicate Bank. 

6061. QR. PS;,":ARAYANAN ---A- ------ - 
SHRI RAMESH CHAND 
------___l_ _ _  TOMAR: _ -..---- 

Win the Minister a4 TEXTILES be 
p)eased to state: 

(a) thedetailsol subsidy on Janrdacbth 
released by the union Government Oo State 
Govommonbdurhg the haat three yeanand 
upb July, 1991 Stab-uk and ym-wbq 

(c) whd)m there hrm boon any com- 



341 Written A n s m  BHADRA 15,191 3 (SAKA) Writaenhswurs 342 

phkk from the States in this regard, during 
the ttbow period; and 

(d) 1 so, the details thereof and action 
taken thereon? 

M E  MINISTER OF STATE IN THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) A Statement m attached. 

@) In order to ensure effective imple- 
mentation and rnonitering of the Janatadath 
Scheme in the States, State Level Imple- 
mentation Committees (SLIC), comprising 
of the following members have been consti- 
tuted in all the Janata Cloth implementing 
States:- 

1. Chief Secretary. or Secretary-in- 
charge of Handloom & Textiles- 
Chairman; 

Secretary-in charge d Chril 
Supplies; 

Diredor-incharge of Handbms- 
Member-Secretary; 

Chief Executives of the impk 
menting agencies; 

Representatives of the ap~rwed 
distribution agencies; and 

Any other suitable experts, Non- 
Government Organisations. 
Womens' representatives, etc. 

(c) and (d) No complaints regarding the 
implementation and monitoring dthe scheme 
have been received from any of the State 
Governments implementing the scheme. 
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7U.? hnaga of TC a Pardpat (b) the amount d loss ddms pdd o 
eebr poultry farm insured vis-a-vis premium 

6062. LAL KHURANA: received; 
WiU the Ministerof SURFACE TRANSPORT 
be phased b slate: 

(a) whether some d the buses of the 
D.T.C. were burnt down and damaged at 
Panipat in Haryana recently; 

(c) whether tho poultry fanns have been 
paM huge imurance claims on the basii of 
false poultry health certificates and poet- 
mortem reports; 

@) if so, the detail thereof., 

(c) how much financial kss has been 
caused to the D.T.C.; 

(d) whether the matter has been taken 
up with the Government of Haryana to reim- 
burse in full the damages suffered by the 
DTC; and 

(e) if not, the reasons thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) and (b). Si 
buses of D.T.C. plying on Inter-State sew- 
ices were damaged on 15-8-91 during agita- 
tion at Panipat in Haryana 

(c) The total financial bwr is estkneted 
by DTC et Rs2.55 M s .  

(d) and (e). S i  the damages w e  not 
caused by the Government d Hayana, the 
question of asking the Govt. of Haryana to 
reimburse in full the damages wdferd by 
DTC does not a b .  

% q 
lnrwrnce C h b  by Poulby F u m  h -- kbumd~;G --- - 

6063. !$R G L  KANWU: Wd the Min- 
ider d F ~ E ~ A N C - E ~ ~  aab: 

(a) the number of poultry farms in Dehi 
and Hatyana hswedwkhtheOermrl Inwr- 
anm Corparation and the premium earned 
from the individual farm, dktdd-. 

(d) if so, whether any enquify has been 
conducted in this regard; and 

(e) if so, the outcome thereal and the 
adion taken against the persons found quilty? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SMGH): (a) to (e). The information is being 
collected and will be laid on the Table of the 

6064. SHRI ARVINDJnAJ: Wi# the 
~inister of ~ U S T I C E  AND COMPANY 
AFFAIRS be pleased to state: 

(a) whether the Union Government hew 
recoked any pmposai for setting up a bench 
d M y a  Predesh High Court in Chhat- 
tisgarh region; and 

@) 1 so, tho time by which the bench is 
likely to be set up? 

M E  MINISTRY OF STATE IN 'THE 
MHlSTRY OFPARLIAMENTARY AFFAIRS 
4 0  THE MINISTER Of  STATE IN M E  
MINISTRY OF LAW, JUSTICE, COMPANY 
AFFAIRS (SHRI RANGARAJAN 
KUMAR-1: (a) and @I. w- 
cMc recommondadbns ofh39smntSingh 
C o m m i a 8 k r r f o r e 8 t ~ ~ d a B a n c h d  
the Madhya Prd& High Coult at R.bur 
m r e r a f ~ W h o O a v ~ a l M d h y r  
Pradeeh for view loom^ h anmultrtbn 
wYh theChk (Judhdh  HbhoouR. No 



propad has been rewived so far. It is not, 
therefore, possible to indicate the time by 
which the bench wou# be set up. 

(a) whether the Government propose lo 
set up a Bank Note press in Uttar Pradesh; 

@) if so, the details in this regard; and 

(c) the locations d the existing Bank 
Note presses in the country? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) No, Sir. 

@) Does not arise. 

(c) The locations of the existing Bank 
Note presses in the country are at 
Nasik(Maharashtra) and Dewas (Madhya 
Pradesh). 

6066. DR. LAL BAHADUR-WWAL: WdI 
the ~inisteG"FhlirAE(~~"be pleased to she: 

(a) the amount sanctioned under the 
Agriculture and Rural Debt Relief Scheme. 
1990to Uttar Pradesh and the actual amount 
released so far; and 

@) the time by w h i i  the remaining 
amount is likely to be released? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) and (b). The National Bank for 
Agriculture and Rural Development (NA- 
BARD) has reported that as on 31 st August, 
1991 the fobwing amounts have been 
sanctioned and released under the AgricuC 
tural and Rural Debt Relief {ARDR) Scheme 
do the Uttar Pradesh State Cooperative Bank 
(UPSCB) and Uttar Pr&sh State Land 
Development Bank (UPSLDB) towards the 
share of the Government d India as grant 
and towards the share of the State Govem- 
ment Uttar Pradesh as ban: 

Grent r q m s n t h g  roanSedvd1108dby 
M%shareof NABARD Towards 
CenlralGovt. 50% of State's share 

Sandbned-Didnmed Sandioned-Disbud 

UPSCB 128.16 128.16 128.16 128.16 

NABARD hm also mndbned Rs.59.06 Pradesh Wards Central Sand'i-Dis- 
corer a d  re load  Ra58.81 crores to tho bursed reimbursement of the Loan waiws 
Regbnal R u d  Banka (RRB8) In lhtar m a d . b y h .  



6067. SHRl MAOAN LAL KHURANA: 
Will ttm Min~tor of F- 
m e :  

(a) whethw them hu been a riu in 
compkintr about tho functbning of tho na- 
tknalbed banks; md 

@) ff m, thm number of complaint8 re- 
ceived during 1991 ao far and ttm rdbn  
takm thereon? 

THE MINISTER Of  STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBR 
SINGH): (a) and @). Tho information is being 
co~andwiIlbekidontheTI#eofthe 
Horns 

6OW SHRl DAU DAYAL -HI: WIN 
thr Mhid~ d LAW, JCJSTlCE AND COM- 
PAW AFFAIRS be plamd to m e :  

( r ) t h o d ~ d n m v h e n t ) n n a n ~  
portr d Judgm In tho Supmna Coutt md 
High Courk, court-who md the nuon, 
thenfor; md 

- I  
@) theatep6bdng taken by thoQowm- 

mont to fU1 up tho vacant p a ?  

THE MINISTRY OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS. 
TRY OF, LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI RANGRAJAN 
KUMARAMANOALAM): (a) and @). As on 
3.931, then were 3 vacancies of Judge$ in 
the Supreme Court and 40 vacanch of 
permanent Judger end 17 t m a d n  of 
Additional Judger in varbu, High Courts of 
the country. The dates from which these 
ports are lying vacant are &en in the en- 
doud statement. Rmmendatbns from 
the Chief JwSice of India for filling up tho 
vaodnes of Judges in the Supreme Court 
m awailed As regards filling up of vpcan- 
cies of Judges in some High Courts, the 
process of conrultrdbn is on. In resped of 
the remaining High Courts, the State au- 
morities have been reminded to send their 
recommendrtiona. 
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6069. SHRI DAU DAYAL JOSHI: Wil 
the ~iniister-d-a h e :  

(a) whether the area under opium cut& 
vation in the country has decreased during 
the last three years; 

@) if so, the extent of decline, State 
wise and the reasons therefor; 

(c) whether the quelity d Indian opium 
is inferior b thal of other countries; and 

(d) if so. tho reasons therefar? 

THE MINISTER OF STATE IN WE 
MINISTRY OF FINANCE (SHRI RAMESH- 
WAR THAKUR): (a) and @). The ficensed 
area under Opium Cultiiation during the 
crop years 1988-89,198940 in the states of 
W h y a  Pradesh, R a j j  and Uttar 
Pradesh was as undec- 

Madhya Pradesh 71 12 

Rajasthan 4878 

Uttar Pradesh 3258 

Total 15,248 14,606 14,760 

Production of Opium in India is mainly 
export oriented. Our exports of opium have. 
however. been adversely affected on ac- 
count of emergence of alternate cheaper 
raw material i.e. concentrated Poppy Straw 
(CPS). Commission on Narcotic Crugs and 
International Narcotics Control Board (UN 
agencies) have expressed their concern 
about stocks of opium held by India. In order 
to meet the situation of mounting stocks of 
opium during the last one decade or so and 
to stop further additions to it. one of the 
measures taken by the Government was to 
mduce progressively area under poppy cul- 
tivation. 

(c) No, Sir. 

(d) Does not arise. 

-, ',,a J '~-t 
Loans from Japan 

6070. SHRI DAU DAYAL JOSHI: WiH 
-----*--. 

the Minister of FINANCE be pleased to state: 

(a) the details of the bans obtained by 
the Union Government from the Govem- 
ment of Japan during the last six months and 
the purpose for which it was obtained; and 

@) the terms and conditions including 
the rate of interest thereo!? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH- 
WAR THAKUR): (a) and @). During the last 
six monthsGovernment of Indian have signed 
four loan agreements with the Government 
of Japan as detailed under:- 
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Wll the Minister of FINANCE be 
pleased to state: 

(a) whether the krdnoss in a large 
numberdbmchesdthenadknalised banks 

In Punja, Jmmu and Kaahmh Md An8m 
has come down to a grert at- 

@) if so, the rer#na therefor; and 

(c) the stope taken to improve the bud= 
ness d the banks in these Stater? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBlR 
SINGH): (a) and @). The deposit8 and c r d i  
of public rector bank in Punjab, Jammu & 
Kashmlr and Assam as on the Iasl Frldap d 
December, 1989 and December, 1090 
pkngwith the all-India figures are given be- 
b w  :- 
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It will be observed that although the 
deposits in the branches of the public sector 
banks functioning in Punjab, Jammu & 
Kashmir and Assam have increased, the 
rate of growth ol deposits has marginally 
declined in Punjab and Assam whereas it 
has declined considerably in Jammu & 
Kashmir. The Credit-Deposit Ratio in these 
three States has atso marginally decreased. 

The decline in the rate of growth of 
deposits and business in respect of public 
sedor banks in the above States in mainly 
due to the existing law and order problems. 

(c) Commercial banks have been ad- 
vised by RBI to extend certain concessions 
to customersrborrowers in the States of 
Punjab and Jammu & Kashmir envisaging. 
sanction on merit of additional limits. grant- 
ing suitable relaxations in the terms and 
conditions of the sanction of advance includ- 
ing relaxations in the existing norms for 
inventories and receivables. consideration 
of liberal creditlletters of credit limits, pennit- 
ling higher bill discounting limits to borrow- 
ers within the overall permissible bank fi- 
nance, ensuring margins on bills not ex- 
ceeding ordinarily 10%. etc. These conces- 
sions will remain in force upto 31st March, 
1992 

C.S.D. Canteens 

6072 WRI C.P. MUDALAGIRIYAPPA: 
Will the Minister of DEFENCE be pleased to 
state: 

(a) whether Jawans and Officers of ather 
ranks are not able to get proper items from 
C.S.D. Canteens; 

@) if so, the reasons therefor; 

(c) the step propowl to be taken by 
the Government to broad-base the existing 
management system in canteen storesdept; 

(d) whether the Government proposeto 
induct professional management experts 
from outside into this organisation; 

(e) if so, the details thereof; and 

(1) if not, the reasons therefor? 

THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR): (a) and (b). All items 
procured by CSD are made available through 
the Unit Run Canteens to all entitled person- 
nel, irrespective of rank or any other distinc- 
tion. All popularly demanded items are made 
available. 

(c) to (1). The C.S.D. is manned by 
efficient and professionally qua l i i i  person- 
nel, recruited through the UPSC. In order to 
keep the personnel abreast with the latest 
managerial techniques, they are periodically 
deputed to undergo professional manage- 
ment training courses and programmes. 

Professional Consultants are also en- 
gaged, from time to time. to suggest meas- 
ures to tackle specific problems. The recom- 
mendations of such Consultants are impb 
mented with the approval of the Executive 
committeeBoard of Control, Canteen Sew- 
ices. 

Pending SLPs on Sewla Mrttwr In 
Supreme Cowl 

6073. SHRI RAJNATH SONKERSHAS- 
TRI: Will the Minister of &AW, JUSTICE AND 
COMPANY AFFAIRS be pleased to stae: 

(a) the number oS the Specid Leave 
Petitions on sewice maters pending in tho 
Supreme CauR; and 

@) the steps taken by the Government 
a0 ge2 these Spedal Leave Petitions expe- 
died? 
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THE MINISTRY OF STATE IN THE 
MINISTRY OF PARLLAMENTRY AFFAIRS 
AND THE MINISTER OF STATE IN THE 
MINISTRY Of LAW, JUSTICE AND COM- 
PANY AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM):(a) As on 3rd Sep- 
tember, 1991,4199 Special Leave Petitions 
relating to service matters were pending in' 
the Suprrme court. 

@) The Special Leave Patitions on 
Service matters like other Admission Mat- 
ters aie normally listed before the Court in 
the chronological order in which these have 
been registered except those which are 
mentioned by CounseVParty for urgent 
hearing and are so direct&. 

6074. DR. C. SILVERA: Will the Minis- 
ter of SURFACE TRANSPORT be pleasod 
fo state: 

(a) whether the Transport Department 
of Delhi Administration has drawn up a new 
strategy to tadtlevehicularpollution in Delhi; 
and 

@) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TRANSPORT (SHRI 
JAGDISH TYTLER): (a) Yes, Sir. 

@) As per the strategy drawn up by 
Delhi Administratbn, the vehide ownerd 
operadorsaftr~,tuJsesandautot~ham, 
willbedirectly involved in helping the adminl- 
stration to control vehi ihr  pollution. At the 
entry points, facilities will be provided for 
trucks and bumsentoring kRo Oelhito heck 
whether the v e h i i  is within the pollution 
fimb and in case it h nat, the driver win k 
advised b hmediately rocti?( the defects. 
Adion b being Men to provide facilities al 
the bntry points f a  checking the w h k s .  
W i  this, the vehicle ownersldrOven will 

be educated about the maintenants toctt- 
niqumto r e d m  pollution and inmaw m b  
age and fuel affiicney. k is atso pmpod to 
organise seminars, awareness camp a d  
discussions with the fleet owners, members 
of various unions and individual vehicle 
owners. 

?,* 1 ' Qrwn Sewlw by DTC betwoan Noldr 
and RK. Purrm 

6075. DR. C. SILVERA: Will the Minb 
ter of S U R ~ T  be ~ I W  
to state: 

(a) whether a Green Sewice between 
NOlDA and R.K. Puram has been intro- 
duced by D.T.C. recently; 

(b) if so, the details thereof; 

(c) whether flat fare is charged from all 
the passengers including aduns and minors; 

(d) if so. the reasons therefor; 

(e) whether theGovemment propose to 
oxtend this Green Service to other parts of 
Delhi in near future; 

(1) il so, thedetails thereaf and if not, the 
reasons therefor? 

THE MINISTEROF SURFACETRANS- 
PORT (SHRI JAGDISH TYTLER): (a) to (c). 
Yes, Sir. On an exp~ri~nental basis, Green 
Une senrice at a frequency d 35170 minutes 
has been Introduced between NOIDA See 
tor 37 and R.i<.Purad charging a flat fare 
from ell passengers except children bebw 5 
years. 

(d) The aim of intmduchg these mtv- 
icon b to pnwide fast and eomfottable eenr. ' 
hat afare higher than theordinary forthow 
commuters who are availing n w b  of 
chartered buses, auto ricksham, taxk ebe. 
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(e) and (9. Continuance or extension of 
Green Line Service to other areas will de- 
pend upon the successful operation of the 
servlces started on experimental basis. 

3 3 3  Facllltler provlded by Public Sector 
Banks to Employeor A ~ l a t h s  - 

6076. DR. P. VAUAL PERUMAN: Will ---- ,*' -,--. 
the Minister of FINANCE be pleased to state: 

(a) whether the Union Government 
have directed the public seclor banks to 
provide office accommodation and other 
facilities like checkoff faci l i  etc. to their SCI 
ST employees' organisations; - - 

@) if so, the details ther* 

(c) whether the Syndicate Bank has 
already provided furnished Onice accom- 
modation and other facilities to the Syndi- 
cate Bank SClST Empbyees' Association 
(Regd.), New Delhi and its representatives 
without approval of Government ; 

(d) lf so, the details thereof and the 
reasons therefor; 

(e) whether the Syndicate Bank has 
also provided similar faciliies to All lndia 
Syndi ie Bank SCIST Employees Welfare 
Association (Regd.), New Delhi and its rep 
resentatives; 

(1) I not, the reasons therefor; and 

(9) the names of other public sector 
banks alkwing such facilitias to their SC/ST 
employees organisatkm and tepresenta- 
tives?' 

THE MINISTER OF STATE IN THE 
MlNlSTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) and (b). No, Sir. 

(c) and (d). Syndicate Bank has m- 
ported that It ha8 made wollrbk unrrtilid 

space at one of its branches in Delhi to 
Syndiiate Banks SCtST Employees k s o -  
ciatiin (Regd.) for its welfare activities. No 
separate premises has been hired by the 
bank lor this purpose. 

(e) and (1) The Bank has further re- 
ported that it has ni l  provided similar fadli- 
ties to the All India Syndi ie Bank SCIST 
Empbyees Welfare As- (Regd.) as 
it is minority in charecter. 

(g) Punjab National Bank, Union Bank 
of India, Indian Bank and Indian Overseas 
Bank have albwed the fadl iof  deductionof 
membership fee from the salary 01 the 
members of their respective SCIST Empioy- 
ees 'Associations. UCD Bank and Bank of 
MaharasMra have provided office m m -  
modation to their respective SCST Employ- 
ees Welfare Associaions and Allahabad 
Bank has pmvided the checkoff f & S i  as 
well as off ice accommodation to its SClST 
Employees Welfare A s s x A b .  

dard Parts in Hlndustpn --,-,-. Aeronrutks 
> - . . *  

Limited 

6077. SHRI SHIV SHARAN VERMA: --.-- - 
SHRI MRUTYUNJAYA 
---' NA-yAK-:-- - - 

Will the Minister of DEFENCE be 
pleased to stae: 

(a) whether the Government ham re- 
ceived any camplaints regardii the ube of 
substandard parts in the Ludrnow unit of 
Hindustan Aeronautics Limited; 

(b) 1 so, whether any enquiry has been 
conducted in this regard; 

(c) Y so, the outame thered and action 
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taken against the persons found reapon- 
sible; and 

(d) if not, the reasons therefor? 

THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR): (a) Yes, Sir. 

@)to (d). An enquiry was conducted by 
HAL which established this as a case of 
systems deficiency and no specific officer 
has been held responsible. Appropriate 
rectification action has been initiated by the 
Company. 

Sebction to Defence Services - 
6078. SHRlMATl SUSEELA GOPLAN; 

Will the Minister of DEFENCE be pleased to 
state: 

(a) whether in the Air Force, Navy and 
Army the authorities insist on 70 per cent 
marks in SSLC Examination as minimum for 
selection to defence services instead of 60 
per cent. 50 per cent and 45 per cent respec- 
tively being followed till recently as the aite- 
ria for selection for candidates belonging to 
Thiivanamthapwam. Kollam and Alapauma 
D i s ,  while the percentage of marks 
prescribed for other districts are much less; 

(b) if so, the reasons therefor; and 

(c) the steps proposed to be taken by 
the Government to fi a uniform criteria for 
select'm to these services? 

THE MINISTER OF DEFENCE ( SHRI 
SHARAD PAWAR): (a) The minimum quali- 
fying marlcs required to be obtained at the 
SSLC/Matriila!bn Examination for apply- 
lng for recruitment to the generaVnon-tech- 
nical trades of the Defence Setvices are the 
oeme all over the country, rn per detail8 
g h  b e h -  

Sddbra (General Duty) - Pam 
P m m e  
in the Army. 

f ' 
Sailom @ired Entry MaMarlatm) - 55% 
in the Navy 

(However, for the aonslkothers 
of Naval personnel 
the qualifying marks are 45%) 

Airmen (Non-technical) in the Air 
Force -45% 

@)Does not arise. 

(c) The criteria are followed uniformly, 
throughout the country. 

Limltd, Monghyr 

6079. SHRI BRAHMANAND MANDAL: 
WiH the Minir0;fFlNANCE be pleased to 
state: 

(a) the amount d Central revenue in the 
form of excise duty earned by the Union 
Government from 1.T.C Limited, Monghyr, 
Biar every year; 

@) whether ten per cent of the Central 
revenue earned from a dty Is spent on Its 
development; and 

(c) if m, the reasons for not spending 
this amount on the development of Monghyr 
city? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESK - 
WAR MAKUR): (a) The amount of Central 
Excise duty earned by the Union Govem- 
ment from MIS. I.T.C. Umited, Monghyr, 
Blhar, torthe last three yeen waa aa under:- 
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- 
1 980-89 Rs. 144.84 crorer 

. 1989-90 Rs. 195.96 C ~ O N ~  

1 990-91 Rs. 243.20 m r m  
- - - 

@) and (c), There b no prwbbn in the 
Central Excise Law to spend ten per cent of 
the Central excise duty eamedfmm acity on 
ila development. 
: g \  
Urn of Imported Machlnr by Qhazlptw 

AFFlM and Alhlold Work 
-*,.".--w- -., -.. . - .- . . - 

6080. SHRI VISHWANATH SHASTRI: 
Will the ~in=~c~-bs'&&&~ 
state: 

(a) whether machines woch Rupees 
ten crores were imported for research work 
in Gazipur Affim and Alkabid Works during 
1989-90; 

(b) if so, tho details thereof; 

(c) whethertheaforesaid machines have 
been installed and are in use; 

(d) if not, the reasons therefor; and 

(e) the action taken or FHoposed to be 
taken by the Government in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH- 
WAR THAKUR): (a) to (e). No, Sir. The 
Government Opium and Alkabid Works 
Undertaking, Ghazipur has nat imported 
machines worth Rs.10 crorss during 1989- 
90 for research work However, 5 equip 
ments worth Rs.52.90 lakhs were Imported 
for the Alkabid Plant at Ghazipur Underldc- 

. Ing in the year 1985. M these, one equip. 
ment, namely High Performano Uquid 
Chromatograh 1s being used. Aa regards 
remaining 4 equlpments trials on duplicate 
Ht of quipments which wen rbnultane- 

wly imported for the Alkaloid plant, 
Neemuch m dl @ng on. After suocossful 
running of the equipment8 at the Nwmuch 
P W  the equipment8 meantfortheGhaz@tr 
Plant will be put to we. 

6081. DR. RAM CHANDRA DOME: 
__.-l-^- . > - >  .- 

DARU: 4 

SHRl SUDARSAN 
' RAYCHAUDHURI: . - 

Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleased to 
state: 

(a) whether the Monopolies and Re- 
otricthre Trade Practices Commissicn had 
ordered an enquiry against the Oskn 
Pharrna Limited, a Tam1 Nadu based com- 
pany manufacturing l o  saving drugs; 

@) il so, the outcome thereof; and 

(c) the action taken against the Com- 
pany') 

THE MINISTER OF STATE IN THE 
MINISTRY Of  PARLIAMENTARY AFFAIRS 
AND THE MINISTER OF STATE IN THE 
MINISTRY Of  LAW, JUSTICE AND COM- 
PANY AFFAIRS AND PARLIAMENTARY 
AFFAIRS (SHRI RANGARAJAM 
KUMARAMANOALAM): (a) Yes, Sir. 

@) and (c). The rokvani Unfair Trdo 
~ k t b  Equky (No. 31 of 1989) & b 
come up before the Commbsin on 
15.1.1991. In such cams, the MRTP Corn- 
miabn, bdng r quad /udidrl body, & 
ompowend to t8ko ~cruey r d k n  undof 
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the provisions of the MRTP Ad. 1969. 

3&&ed VbUbn of @man Rlghts and 
Abuw of Power by Armed Forcm - 
6082. DR. S.P. YADAV: Will the Minis- 

ter of DEFENCE be pleased to state: 

(a) whether there have been persisent 
ellegations regarding W o n  of human right 
and abuse of power by the armed forces in 
the nolthsast with arbitrary detention, tor- 
ture and killings; 

@) if so, the steps taken by the Govern- 
ment to inquire into the allegations; 

(c) the outcome t h e r e  and 

(d) the action taken against the default- 
ing personnel? 

THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR): (a) to (d). There have 
been no allegations of atrocities by the Army 
in the North Eastern States in the recent past 
except from Assam. in the w&e ofthe launch- 
ing of OP Bajrang in end 1990. The latter 
allegations have been carefully koked into 
and most of them have been found to be 
baseless and motivated. Even where minor . . dewatms from laid down rules and prom- 
dure had come to notice. stem adion ha8 
been taken against the defaulting personnel. 
Out of the 295 wd petitions pertaining to 
alleged atrocities by the Army, d i i  d 
by the Guwahati High Court, the orders in 
291 have been in favour of the Government. 

The Indian Army is a highly patriotic and 
professional Armed Force. II has been per- 
formii a very difficult duty in the North East, 

in keeping with ita highest traditions. 

[Translation] 389 
Narcotlcr Gang8 In Country ---- 

6083. SHRI ARJUN SNGH YADAV: 
Will the  ini is- pleased to 
state: 

(a) the number of narcotics gangs ap- 
prehended during the last throe years, the 
details of the narcotics seized from them and 
the estimated value thered; State-wise; 

@) whether theGovemment have made 
any efforts to find out the possibility of the 
connivance of the off i rs  appointed to check 
the narcotics trade with these gangs; 

(c) if so. the details thereof; and 

(d) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH- 
WAR THAKUR): (a) Statewise arrests and 
seizures for the last three years are given in 
the enclosed statement. Valuation of seized 
drugs is not done, as dl seized drugs are 
lidh to confiscation and destruction, and 
the law permits even pretrial destruction. 

@) to (d). The Government is watchful 
and has also provided for serve punishment 
for sudr acts d contrivance. The concerned 
Departments and Organisatbns, Central and 
States, and the aompetont appointing au- 
thorities for each ranks in these diemnt 
organisatii, are responsbleto keep watch 
on their subordinatedfilcias toprevent, doted 
a d  punish such delinquencies. 
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6084. DR. LAXMlNAf?AYAN P& 
DEYA: W i  the Minister of TEXTILES be - 
pleased to state: 

(a) whether the inputoutput norms for 
fabric imports have been worked out by the 
Union Government. 

@) if so. the details therefor; and 

(c) I not. the reasons thekfw; and 

(d) the time by which these norms are 
likely to be finalised? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT ): (a) and @). Input output norms 
for import of fabrics against readymade 
garmetd exports a 6  alredypresaibed under 
Appendix 13 'C' of Import-Export Policy. 

Committee to examine StcucIun of 
Taxes for Chedtbrg Grolwth of Bled< 

Money - 
6085. SHRI KASHIRAM RANA: Wil the 

Minister of flNANCE be pleased to state: 

(a) whether the Gwemm6nt propose to 
set up a mmittee to examine the structure 
of taxes for checking the growth of black 
money; 

@) i f  so, the details thered; and 

(c) l not, the reasons therefor? 

THE M~ISTER OF STATE IN THE 
MINISTRY OF F W C E  (SHRI RAMESH- 
WAR THAKUR): (a) and @). The Govern- 

ment haa constituted on 29th Augwt, 1991 
a high level Commitlee of expans to exam- , 

ine the structure d direct and i n d i i  t a m  
and to give their rocommendatbna, inter- * for making t h  tax system mom elastic, 
broad based and also to suggest measures 
required for simplifying the existing laws and 
regulations to facilitato better enforcement 
and compliance. Better enforcement of tax- 
laws and better compliance to them is ex- 
pected to chedc the growth of Madr money. 

(c) In view of reply to parts (a) and @) 
above, does rot arise. 

Sottlng Up off ---- Public Sector - Gold 
Bank - 

6068. SHRl-HRAYYLE; 
SG~F~CMATI em-m - - . SUMKRA MA- 

HAJAN: 
DR. c.X~L@RA. 

Willthe Ministerof FINANCE be pleased 
b state: 

(a) whether then is any proposal for 
setting up a public sedor gold bank with the 
purpose of acquiring foreigr! exchange; 

@) if so, the details thereof; and 

(c) the time by which a gold bank is Ikely 
to be set up? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH- 
WAR THAKUR): (a) The Resenre Bank of 
India, in February 1991, communicated to 
the Government of India, through a letter, an 
idea for setting up d a Gold Bank. 

@)Detailswillhavotobeworlradout 
after the ideas am examined and a deddon 
taken to make a detailed propooal in the light 
d such examinatkn. 



(c) In view of (a) and (b) above, the time 
by which such a bank is likely to be set up 
does nat arise. 

6087. SHRI MRUTYUNJAYA NAYAK: 
Will the M~%~--ME= rH 
to state: 

(a) whether a high level Committee was 
constituted by the Government to make 
improvements in the trade policy; 

@) if so. the tens  of reference of the 
Committee: 

(c) whether the Committee has submit- 
ted its report to the Government; 

(d) if so, the details thereof; and 

(e) if not, the time by which the Commit- 
tee is l i l y  to submit its report? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. CHI- 
DAMBARAM): (a) to (9). Yes. Sir. A High 
Powered Committee on Trade Policy has 
been constituted under the Chairmanship of 
the Commerce Secretary. A copy of the 
terms d reference of the Committee is an- 
nexed. The Committee is to submit its final 
report by 30.6.1992. 

34 ' 
Lmdlng ~olh;at Banks h Punjnb -- 

6088. SHRI MAHESH KANODIA: Will 
the Minister of FINANCE be pleased to state: 

(a) whether attention of the Govern- 
ment has been draA to the news item 
captioned 'Punjab banks told to review lend- 
ing p d i ' a p p a h g  in Tho Hindustan T i e s  
dated August, 13 1991 ; 

@) if so, the fad thereof, and 

(c)the&ontakonorpmposdtobta 
taken by the Union Government in thii re- 
gard? 

THE MINISTER OF STATE IN M E  
MINISTRY OF FINANCE (SHRI DALBR 
SMGH): (a) Yes, Sir. 

@) The variow, adminiirative o f f i i  
and branches of banks in Punjab have re- 
ceived threats from militants from time to 
time. Recently two bulletins were issued by 
some m i l i i  making variousdemandsfrom 
the banks and their empbyees in Punjab. 
These demands mostly relate to the preven- 
tion of fbwof deposil from Punjab tooutside 
the State. use at Punjabi hnguage in the 
w o t i i  of the banks, mi tment  of maxi- 
mum number of Sikh youth in the banks. 
l ibera l i i  grant of bans to the poor persons 
in the State, etc. The news item r e f e d  b in 
part (a) repeats more or less these threats 
and demands. 

(c) Government of Indii and the State 
Government have r&ed the situation 
with the banks. State G o v m e a  and the 
banks have been alerted to take necessary 
precautionary measures. 
-L.. 4 
&bitat~on of ~ustomers by Foreign 

Bank8 - 
6089. SHRI MAHESH KANODIA: Will .----- *>- "- -w 

the Minister of FINANCE be pleased to state: 

(a) whether the Monopolies and Re- 
str'lctkre Trade Practices Commission has 
issued a show cause ndice to the American 
Ciibank; 

@) if so, the detaits thereaf, and 

(c) the steps teken M p O p o d  Pa be 
taken by the Government to chedc qk i ta-  
tion of customers by foreign banks operading 
in the country? 
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- THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) and @). hmpoliea and Re- 
strictive Trade Pract i i  Commission haw 
issued a W i  d Enquhy b MIS Citbank, 
New Delhii in respect of a drcular dated 
202.91 issued by them. The enquiry has 
been instiied for wing bowice fee' 
from their customers which is a restrictive 
trade prPdice within the meaning d Sedbn 
20(0) d dm MRTP Act, 1969. The Commis- 
don have also hued an injedbn notice b 
Mls Citibank dkeding them to explain as to 
why they may not be restrained from making 
deductions on wcount of service charges 
from the accounts of account holders who do 
nol need additional fadlilies from the re- 
spondent bank. 

(c) Whenever complaints are received 
Reserve Rank d Mi take up such com- 
plaints with the conqerned bank for redres- 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI SHAN- 
TARAM P0TM)KHE): (a) Full dot& d 
categories d posh in the prerevised a d o  d 
Rs.550-900 for which revbed ac&a d 
Rs2- were recommended by 
the Fourth Pay Commission and 8ccop1ed 
by Government are contained in the Minhy 
at Fnan~e Natificedkn No. F.l5(1)-IC186, 
dated 22.9.1 986. 

@) and (c). Representation received in 
this regard were examined and il was not 
found possiMe to revise the pay scale from 
Rs.16402900 to Rs.20&3200/3500. 

6091. SHRI VISHWANATH SHAS- 

6090. DR LAL BAHADUR RAWAL: Wil 
Eepleasedtodate: 

__ I ,  
" - - -  

WIII the Minister of DEFENCE be 
pleased to M e :  

(a) the details of categories in the pre- 
revisedscaleofRs.550-900forwhiithe 
pay scaled -or Rs- 
was recommended by the Fourth Pay 
Commission and accepted by the Govern- 
ment; 

@) whether some more categories in 
the pre-revisedscaled Rs550-900 (revised 
scale RR1640-2900) have ropreaented to 
the Government for revision of their pay 
scdesfnnn Rs.lW2900to R s ~ 3 2 0 0  
or Rs.2000-3500 after the implementation d 
pay scahd Fourth Pay Commisskn by the 
Owemment; and 

~im,thudetaRsofcafegorie8to 
~ l h O ~ ~ o f R s ~ 2 0 0 ~ ~  
C ( r ~ h a v s  boen granted a, far? 

(a) the total area in acres d Goshpur dr- 
strip in Ghazipur distrid; 

@) the exkting area d the said air-strip; 

(c) whether the Government are main- 
taining the air-strip; and 

(d) whether the surplus land of the air- 
strip has been distributed or proposed to be 
distributed among the landless persons? 

THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR): (a) There is no Ghosh- 
pw ahtrip in Ghezi i  district under this 
unishy. 

@) to (d). Do not arise. 
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utbnal Credit Flow to Agriculture 

6092. PROF. UMMAREDDY VE- 
NKATESWAR'-$II the hlinister of F< 
~ ~ ~ h ~ l e a s e d  b state: 

(a) the total lnstitctbnal credit (Long- 
Term, Short-Term and Medium-Term) flaw 
to Agriculture per hectare in each State 
during the last three years; and 

(b) the percentage of recoveries made 
and the amount outstanding in these yem? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 

SINGH): (a) and (b). The data reportirg 
system does not generate the information in 
tho manner asked for. However, the Stale 
W e  outstanding amount of advances given 
by all scheduled commercial banks for agri- 
cultural and allled @c~ivitii for the last three 
years ending June 1987,1988 and Septem- 
ber 1989 (latest available) is given in the 
madred Statement4 The Government and 
Reserve Bank d India mon&r only recovery 
of dired agricultural advance. The State- 
wise recovery of direct agricultural advance 
by aH scheduled commercial banks as on 
last Fi iay of June 1987.1988 and 1989 b 
given in the attached Statement-11 
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6093. SHRI MADAN LAL KHURANA: 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether attention of the Govern- 
ment has been drawn to the news-item re- 
garding review of loan waiver scheme for the 
farmers appearing in the 'Economic Times' 
dated June 26,1991; 

@) if so. whether such a review has 
since been carried out; and 

(c) if not, the time by which such a 
review is likely to be done? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBlR 
SINGH): (a) Yes, Sir. 

@) The Government do not propose to 
make any changes in the Agricultural and 
Rural Debt Relief Scheme. 

\ (c) Does not arise. 

Alleged Charges Agalns! F o m r  
Chrirmen-Managlng Directors of Banks - 

6094. SHRI GEORGE RRNANDES: 
WIII the Minister of m~t be pleased to 
state: 

(a) whether the CBI has filed charge 
sheet against some former Chairmem- 
Managing Diredon of public sector banks in 
the country; 

(b) if so, the names d such persons and 
the nature of charges levelled rylaimrl them; 

(c) whemer h d g a t i i  are going on 
h eospad of several senior Mdals of puMi 
sector banks in the country; and 

(d) # so, the dotails thereof? 

THE MINISTER OF STATE IN THE , 
MINISTRY OF FINANCE (SHRI DALBlR 
SINGH): (a) and (b). Yes, Sir. Central Bu- 
reau of Investigation has informed that It h d 
filed charge-sheets against Shri R. Raghupa- 
thi, exchairmen & Managing Director, 
Syndicate Bank and Shri Amrii Sagar Pun, 
ex-Manag ing Director of State Bank of India. 
The chargesheet against Shri Raghupathi 
was filed 00 28.7.86 for possession of assets 
disproportionate to his known sources of 
inform. The charge-sheet against Shri Pun 
was filed on 10.6.88 on the allegation of 
showing undue favour to a private company 
in the matter of placement of fundsfrelease 
of money. Thecase against Shri Raghupathi 
has been discharged on 9.7.89. The case 
against Shri Puri is in the Court. 

(c) and (d). CBI has reported that it has 
taken up 37 cases for investgation involving 
42 senior officials of various public sector 
banks on various charge like showing undue 
favour and sanctioning/releasing loans to 
fictitious persondirms, possession of dis- 
proportionate assets, bribery, criminal mis- 
conduct etc. 

?$-a<- F 7w r 6 p p k m n t d  Licences 

6095. DR. CSILVERA: Will the Minister 
of COMME- to state: 

(a) whether practice of issuing supple- 
mentary licences has since been abolished; 

@) if so, the reasons therefor; 

(c) the criteria invclved in ksue of sup 
plementary licences ; 

(d) whether m e  practice of granting 
automatic l i  also exists; and 

(e) if so, the details of the criteria 
=wed? b 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. CHI- 
DAMBARAM): (a) b (c). As afdkw upof the 
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now Trade Policy announced by the Com- 
merce Minister on 4.7.1991 grant of supple- 
mentary licences for items appearing in the 
hit4 Permissible List (Appendix-3) has 
been abolished except for units in the small 
scale sector and those engaged in the 
manufacture of life saving drugshquiprnents. 
This has been done keeping in view the 
adverse balance of payment situation of the 
country. However, the provision for grant of 
supplementary licences for items appearing 
in the Restricted List (Appendix-28) contin- 
ues as hitherto. The Supplementary licences, 
now known as Special Licences, aregranted 
on the basis of the recommendation of the 
Sponsoring Authority of the unit concerned. 

(d) and (e). The practice of granting 
Automatic Licences continues. However, 
these licences will now be granted only to the 
units in the Small Scale Sector and those 
engaged in the manufacture of Life Saving 

, Drugs and Equipments for a value equiva- 
lent to 50% of the Supplementary Licence 
granted to the unit concerned in the prezed- 
ing licansing yea:. 

'+ 7 
Discussion with World Bank on Indus- --. -- 

trial Policy 

6096. SHRI RABl3AY: Will the Minister 
of FINANCE be pleased to state: 

(a) whether discussions were held with 
World Bsnk regarding new industrial policy; 
and 

(b) i f  so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH- 
WAR THAKUR): (a) and (b). Preliminary 
discussions have been held with the World 
0ank officials regarding apossible structural 
adjustment loan. In that context, the state- 
ment on industrial policy was explained to 
the Bank Team. 

12.00 hrs. 

[Englsh] 

SHRI BASUDEB ACHARIA 
(BANKURA): Sir, a shameful incident took in 
Bahadurgarh Police Station in Haryanawhere 
men were stripped before the women folk It 
is a shameful incident. (Intenupthns). 

MR. SPEAKER: Please speak one by 
one. 

[Translation] 

SHRI JANGBlR SINGH (Bhiwani): 
Please allow me to raise this issue. Weaker 
sections are being victimised. The laws are 
being thrown to winds. The men are being 
striped of their clothes before their women 
folk. (Interruptions). 

[English] 

MR. SPEAKER: Take your seats. You 
have to do it one by one. 

(Interruptions) 

MR. SPEAKER: This will not go on 
record. 

MR. SPEAKER: One by one. What you 
are saying is not going on recwd. So, on by 
one. I am allowing Shri George Fernandes. 

'Not recorded. 
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[Translation] 

SHRI GEORGE FERNANDES (Muzaf- 
farpur): Mr. Speaker, Sir, yesterday, I had 
raised the issue of collective responsibility of 
Cabinet as provided under Article 75(3) of 
the Constitution. It was your order that priir 
notice of the issue to be raised must be given 
not only to you but also to the concerned 
Minister. Last night, I sent all the cuttings of 
papers and copies of the letters written to 
you, to the Minister of State in the Ministry of 
External Affairs, Shri Eduardo Faleiro. Mr. 
Chairman, Sir, this issue is very serious 
because the decision taken about two years 
back in this house to lay Konkan Railway 
from Roha to Mangalore is being stalled. A 
member of the Cabinet, is not only working to 
stall the project, but is also terming it as an 

[English] 

act of vandalism against the people of 
Goa, 

[ Translation] 

'act of vandalism" being carried out by 
the Railway Minister, Shri Jaffer Shad and 
the Minister of State in the Ministry of Rail- 
ways Shri Mallikarjun. By using the words 
'act of vandalism' Shri Eduardo Feleiro has 
levelled allegations against the two Minis- 
ters that they are serving the interestsof their 
own region and they are least concerned 
about the national interests. At the same 
time, another allegation levelled by him is 
that the Konkan project was conceived by a 
Railway Minister who belonged to Mahash- 
tra and it was implemented by the one who 
came form Karnatakka These Railway 
Ministers he says, formulated the project 
keeping in view the interests of their respec- 
tive regions only and, thus, they are guilty of 
having hatched aconspiracy to destroy Goa. 

Mr. Speaker, Sir, I& not know whether 
his allegation is directed against a former 

Railway Minister because I have no knowl- 
edge of a Minister hailing form Karnataka 
furthering the interests of his region by exe- 
cution of this railway project. As far as myJ 
knowledge goes, Jaffer Sharief hails from 
Bangalore, whereas the proposed railway 
line passes through Mangalore. It is just 
possible that Shri Faleiro may be ignorant of 
the difference between 'Bangalore' and ' 
Mangabre'. So far as the Question of the 
Minister born in Maharashtra is concerned, 
there was only one Railway Minister from 
Maharashtra and it was Shri S.K. Patil. But 
after 1970, he was never elected to this 
House, whereas the Konkan Railway Proj- 
ect began just one and half years back. Prof. 
Madhu Dandavate is also Maharashtrian by 
birth. R was Prof. Dandavate who had taken 
initiative in this connection. :ir, you would 
perhaps remember it was t a who played a 
prominent role in the completion of the rail- 
wayline from Roha to Dasgaon. But here is 
a case of a Union Minister who has taken 
oath or affirmation to the constitution that he 
will uphold the Constitution and that he will 
faithfully and conscientiously discharge his 
duties as a Minister and that he will do right 
to all manner of people in accordance with 
the Constitution and the law, without fear or 
favour, affection or ill will and he is levelling 
allegations against his own colleagues by 
calling them vandals land saying that they 
are indulging in vandalism. The Konkan 
Railway which is to connect Bombay to M 
Bangalore and thereby the entire western 
coast is expected to cost Rs. 1500 crores. 
But if this is delayed, the expenditure would 
go up to Rs.1800 crores. Not only that it will 
take one more year for its completion. 

Mr. Speaker, Sir, these facts are sup- 
posed to be with the Government, the Prime 
Minister and the cabinet. If a responsible 
member of the Council of Ministers levels. 
such an allegation against his mlloagues, 
especialy when he is awareof thefacts, than 
it becomes aclear cut case of violation of the 
Article 75(3) of the constitution. Right now, 
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the Prime Minister is not here, but the leader 
of the House is very much present and he is 
a senior Minister also. I would like to know 
whether the Minister in the present govern- 
ment are at liberty to level allegations against 
another Minister and thereby stail the execu- 
tion of projects approved by this House? I 
know their difficulties. Their problem is that 
the interests of the bus and taxi operators' 
bbby are at stake following execution of the 
Konkan Railway Project. Actually, his area is 
having the colonies of rich people. That is 
why he does not want that even a very small 
portion of their land Is acquired for the rail- 
way project. He does not mind if land belong- 
ing to the poor is acquired. Through you, I 
want to know from the The Hon. Prime 
Minister- know he is away on a foreign 
visit-whether a Minister who has publicly 
condemned his colleagues by using the 
words 'acts of vandalism' will continue to be 
in the Council of Ministers? 

Recently, we witnessed another epi- 
sode. Shri Ramamurthy was the Minister of 
Labour. On the issue of Kaveri dispute be- 
tween Karnataka and Tamil Nadu, he 
had ... (Interruptions) 

[English] 

SHRl DlGVlJAYASlNGH (Rajgarh): Sir, 
on a point of order, Has he given these 
charges in writing to you in advance? He is 
making charges against the person. Has he 
given in writing? 

SHRl GEORGE FERNANDES: Yes, I 
have given it in writing. I am sorry, my voice 
is not audible to you. I have given it in writing. 
I am only inlorming you. (Interruptions) - 

11. 

I [Thslation] 
w!: ' C  M' I? 

' I do 'not know who is competent to 
handle thiY issue inlhe absenceof the Prime 
Ministei;'f tit I would expect the Government 

to solve this tangle by issuing a directive In 
this regard. 

[English] 

SHRl P.C. THOMAS (Mavattupuzha): 
In Kerala, there is shortage of rice which is to 
be made available for public distribution 
system. One lakh seventy five thousand 
tonnes of rice is ready for delivery from 
Andhra Pradesh. Bul it cannot be sent be- 
cause railway wagaons are n51 availabl& 
Again f i  thousandtonnes of wheat is r e w  
for transportation from Punjab. Again bw 
cause of lack of availability of wagons, this is 
not transported. 

There has been very good publidaislri- 
butian system since the new GovemmoM 
has come in Kerala. Therefore, if this posi- 
tion is prolonged further, there is I i k e l W  of 
shortage of rice and wheat in thsSt6tw.C~ 
public distribution system and W WW 
system will be tampered. 

I request that the Government should 
take this case very seriously nnd mslke 
available adequate number of covered 
wagons in which food items CMA$ be fans- 
ported. I( - ?  - - - -,<> 

SHRl BASUDEB ACHARIA: A shame- 
ful incident took place in Bahadurg~h@dh% 
station of Haryana where male persons were 
stripped before women folk in tM *lice 
custody. The police p8ny w6rR ro' 8Mhl 
village in the night d Friday andvvlW 
warrant broke open the doors bf W fcwr 
villagers. They broke the wafh of the v l a g  
ers' houses and beB1 bp men andwomen. 
The following day Wa7n they came andlooli 
35 men and d thet village to thb 
police station and msted rMnfh9 pcilbr 
stripped the male petnorn beforethei~warnen 
folk. They asked the women folk to beat the 
naked men in the presence of police. This Is 
barbaric act of the poliw of Haryana State. I 
demand a statement from the HomeMiirister 
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on this barbaric ad of the polii of Haryana 

SHRl DHARAM PAL S I K H  MAllK 
(Soflipat): The matterwhich has been raised 
is concerning with my canstituency. 

- Police reached there. The parties had a 
dispute on a piece d common land. One of 
tpa parties, who wanted to demolish it. took 
palice to that pl ace....( IntenyDtbns) 

[Ewbhl 

- ::- SHRl BASU DEB ACHARIA: Why the 
mawwere s t i i i d ?  

b %  > 

: : &I DHARAM PAL SINGH MALIK: 
BemaW is concerning my constituency. I 
~ l s e a d n g  you. You first albw me to state 
the fads. Let me say. You are saying all 
these things.(lntenqtbns) 
j. 8 -- , 
b@--nl 
, . I/ 

2 Thei llzgliae went there. P o l i  was at- - 
tacked by the villagers. With the result the 
po l i i  comn~itted high handedness. 
-,, 

5.'- . L 

5- - t M  it. Mer that, I talked to the Chief 
hkWer:Walelyruvhen I learned about 
n$wk&appmrd. Tlre Chief Minister has 
srrepQsPrded ihe-caa~eiped SHO. He has 
sgqmdedgd4y.lnspedor who had headed 
tb+qty@n, the spot 8hd further the Chief 
~ h e e o r k d ~ e i i l  enquiry into 
Wwtter~ WB also seklthet the person who 
Ind@paMy=damWmqunished. What more 
dewwant? I &rnet;undecetand. 

Vrprrr~W. 
I < -  . h e d r a a r  that there -sw not be any 

excess on common man. Any kind of p d b  
@ion is mong.The Chid Minister has or- 
dered magisterial enquiry into the maor. 

SHRl JANGBIR SINGH: I seek your 
protection. You never albwed me to 
s p e a k . ( l n t e m n s )  

MR. SPEAKER: Please take your seat. 
Let me say something. 

[Translation] 

MR. SPEAKER: Sit d m ,  please. It k 
not the way. You see. Whatsoever hap 
pened, cannot be supported here by any 
one. But what happened? One speaks in this 
way while other chooses the entirely diner- 
ent way. Are we in a positiin to tell what had 
really happened? How will the Parliament 
work when you do not keep the national and 
international issues in mind. Neither you 
speak on them, nor the policy related to such 
matters. Instead you discuss the matter which 
are subjudice. We would have to reach to the 
root of the fact alongwith having full sympa- 
thy. Out versions are different. Every mem- 
ber shouM not try to speak on it. 

SHRl JANGBIRSINGH: How can be 
justice hoped of until thef ads appear? (Inter- 
rupthns) 

MR. SPEAKER: I am allowing you to 
speak on it. Please speak on it. 

SHRl JANGBIR SINGH: Mr. Speaker, 
Sir, on 31st police reached there in conneo- 
tion with a tiny incident. The p o b ,  iroterd 
of arresting the wanted person,enterairomr 
other's house. the po l i i  had tried to brdh 
woman when she objected k them. )kr 
husband suddenly appeared there and Med 
to rescue the woman.The next day 200 ol 
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police-personnels, headed by a Deputy S.P., 
went there. They beat the villagers indis- 
criminately. They spared none, be they chil- 
dren, women or even pregnant woman.35 
persons were arrested and put into the po- 
lice lock up. All the villagers requested to 
punish only the guilty person. There was 
nothing like that. 

(Intermptbns) 

MR. SPEAKER: Were you present 
there? 

SHRl JANGBIR SINGH: I have been 
there in the evening and came to know entire 
history of the incident from vi1lagers.l think, 
the Magisterial enquiry is only an eye wash. 
We want an enquiry by a sitting judge of a 
High Court. I also submit that the police 
officer, whosoever he may be found respon- 
sible for this high handedness and who 
compelled ladies to see their male members 
naked, must be prosecuted. By merely trans- 
ferring him makes no difference. People 
there. would not get justice unless and until 
action is taken against the Deputy S.P. and 
S.H.O. Suspension is not a punishment. The 
panchayat there could not be satisfied until 
they are arrested and proecuted. Sir, through 
you, I would like to tell the hon. Minster that 
there can be nothing a greater shame than it 
that despite our regular discussion on the 
atrocities on Harijans and women, women 
are compelled to see the naked men in 
broadday-light ...( lntenuptbns). 

[English] 

MR. SPEAKER: Please don't prolong 
&.This is not acourt of Law.We cannot come 
to a final conclusion. You have given your 
version. Now, you have to sit down, Please 
take your seat. (Intemptions) 

SHRl RAM VlLAS PASWAN (Rosera): 
I have to say only one thing in this 

regard. .(htemglbns) 

AN HON MEMBER: Havevou forgotten 
the ~ e h  incidence and other such inci- 
dences. 

MR. SPEAKERPaswan Ji. you are not 
required to intervene in every topic. 

SHRl RAM VllAS PASWAN: As you 
have mentioned P,I want to warn that the 
incidence of Meham will be repeated there if 
this incidence is taken lightly by the Hwse. 
The atrocities committed by the police in 
Bahadurgarh shows that repetition of Meham 
incidence cannot be checked.Therefore, I 
would like to request you to take actions 
keeping in view the law and order situation 
there. (lntermptbns). 

The Government of Haryana would 
collapse in it.(lntemp,tbns) 

SHRl JANGBIR SINGH:Ys enquiry 
should be conducted by a sitting judge of a 
High court. Do not try to save the 
culprit..(lntermptbns).. 

MR. SPEAKER: It is too much now. 
Take your seat, please. 

[English] 

I am allowing Rabi RayJi. 

[ Translation] 

I will allow you.The business of the 
House will be conducted as you wish. This 
House will work according to you. Decide 
yourseli as to who would speak. 

SHRl UDAY PARATAP SINGH (Main- 
puri): I would express my opinion in this 
regard within a minute. Yesterday. I wen! 
there and found that as it was matter of 
atrocities on women, people there are anx- 
ious as we are here. I wuld like to suggest 
that a team of four lady members of this 
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House,hailing from different parties, should 
*it there to have an on the spot study and 
action be taken accordingly. Please accept 
this suggestion. 

SHRl RABl RAY (Kendrapada): I would 
like to utter a sentence before I raise my 
question. Yesterday I submitted the matter 
in connection with Bahadurgarh incidem 
but it has not been taken for discussion so 
far. Try to forget the contained dispute in it for 
a while, as I want to refer what an oldest 
person of the village uttered whether the 
Britishers had come back. Telling it I am 
coming to my point. Mr. Speaker, Sir, the 
time of the Hwse today ...( lntemptions). 

[English] 

SHRl DHARAMPAL SINGH MALIK: A 
Magisterial enquiry has been ordered. The 
Chief Minister has ordered the suspension 
of the SHO and the Inspector. What more do 
they want? 

[Translation] 

In this connection a magisterial inquiry 
has been ordered, but it does not have his 
consen t..( lnt~n1~,tbs). 

SHRI TARA SINGH (Kurukshetra): Let 
me know who took them there ?The person 
who has taken them there is against the 
Chief Minister. All those four MPs have gone 
there with a particular person and making 
the entire issue political. 

or three tlmes. Thb b not corm& I hrv, to 
albw the other Members also to spook on 
other issues. I have saW that we are going to 
discussthe a t rod ion  women inthii Houm. 
We are going to f kc the time. Why WId you 
take so much time than what is required? 
You had your chance to make your pdnt. 
Please allow the other Members also to 
w. 

[Translation] 

SHRI RAHl MI: Mr. Speder, Sir, 
through you, I would like to raise a question 
of internatidnal importace. This question is 
very much important for our country and 
Russia and the Soviet Union are our friendly 
countries. Today, I would like to express my 
thanks to the Parliament of Russia for it8 
wisdom and dexterity it has displayed In 
protecting Russia from disintegration .... On 
this occasion, I express my thanks to Mr. 
Gorbachev. Boris and Leonld Kamezuk d 
Ukrane, I congratulate them. R m h  ta our 
friendly country. Weall wish that the lntegdty 
of Russia must remain intact. Let us rise 
above our party affilations and on behall of 
all the parties we should express our r9gWdb 
to the Parliament of Ftyssia. Through you, I 
would like to request that before dpum- 
ment of this House, before the prorogation af 
the session, we should discuss the recent 
developments that occurred in Russia. Thh 
is all what I want to request you. 

MR. SPEAKER: You, please sit down. 

Now, you please sit down. I allowed two 

SHRl DffiVUAYA SINGH: With your 
kind permission, I would like to rake a very 
important issue regarding the ammaly 
granted to 11 persons who were charged 
under COFEPOSA for trandening foreign 
exchange illegally form this awntry lo out- 
side. These people were to be aneated In 
1 985 ... .. (htemwtipns)" 

"Expunged as ordered by the Chair. 
P* 
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MR. SPEAKER: Il b not like this. 

SHRI DIGVUAYA SINGH: It is a very 
urkus matter. Rs.18 croreg worth of ex- 
change had been transfered..(lntemrptbns) 

MR. SPEAKER:Please take your seat. 

SHRI DIGVIJAYA SINGH: I have given 
notice in writing.(lntenqtbns) 

MR. SPEAKER: Yesterday Shri George 
Femandes was raising an issue.1 had re- 
quested him that the courtesy shouM be 
shown to the other Member and he did not 
speak He spoke today after giving a notice 
to him. lf you are raising anything which ison 
border of committing a sort of defamation 
against a Member or if it is defamatory, it 
requires that you should give notice to him. 
I am not allowing you. Today you inform the 
Member and tomorrow I will albw you after 
the Question Hour. 

SHRl DIGVUAYA SINGH: But I have 
given a notice. 

MR. SPEAKER: I am not allowing you. 

SHRl MADAN LAL KHURANA (South 
Delhi): Mr. Speaker, Sir, today the Kashmir 
migrants have sat on indefinite dharna to 
express their anguish for the callousness, 
crude and criminal carelessness and dis- 
crimination of the Govemrdent. This issue 
was raised many times in the House in the 
ninth LokSabha. On behalf of Prime Minister 
a d  Home Minister. 

MR. SPEAKER: Khurana Ji, we will 
discuss it during our Budget discussion. That 
will be the proper occasion for discussing 
this matter. This issue was raised earlier 
also. 

SHRl MADAN LA1 KHURANA: Mr. 
Speaker, Sir, my submission is that they are 
staging a dharna today. 

MR. SPEAKER: We are going to dii- 
cuss l 

SHRl MADAN LAL KHURANA: My 
submission is as to where should they go? If 
they come here, the police will hthicharge 
them and yet you are not allowing meto raise 
the issue. 

MR. SPEAKER: There will be occasion 
to discuss this matter.. 

SHRl MADAN LAL KHURANA: Mr. 
Speaker, Sir, I just want to say that no 
member tom Kashmir is present here, who 
may raise this issue ..... (lntern#bns).. Mr. 
Speaker, Sir, I submit that this issue is fre- 
quently being raised since the Ninth Lok 
Sabha The then Prime Minister, Home 
Minister and the present ones too have 
assured several times, but pradically noth- 
ing has been done. I want to know whether 
they are the citizens of our country or not? It 
seems that the Government does not have 
any sensibilii. Two and half lakhs of Ka- 
shmiri migrants have been residing in sub- 
human condition for the last two years. The 
Government has rehabilitated 9 thousand 
families i.e. only 15 per cent in Jammu and 
800 families i.e. five perant in Delhi. The 
camps and tents pitched for their dwelling 
are being removed. Eght orten families are 
staying in a single tent. About one hundred 
people have been killed from sub-stroke and 
snake-biting. In Jammu Rs.1000 ... (Inter- 
~p tbns )  ... 
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SHRl SUDHIR SAWANT(Rajapur): He 
is continuing in spite of your telling. 

MR. SPEAKER: Yesterday, I allowed 
you also. 

(Interrtptbns) 

[ T d a t i o n ]  

SHRl MADAN LAL KHURANA: Mr. 
Speaker. Sir, every family is being given 
Rs.1000 in Jammu and Rs.800 in Delhi? If 
one has to pay Rs. 300-400 for a room in 
Delhi than a family can pull on with a meagre 
amount of Rs. 400 pbr month. Mr. Speaker, 
Sir, their family has no privacy. It has almost 
disturbed ....( Interruptions) ... Government 
officials are being asked to go back. House 
are being looted there. That day Azad Sahab 
assured us and he had challenged us about 
i t  and I had shown an p.1 R. His letter is still 
with me and I can show it. 

Today the people coming from Jammc 
State that their houses are being iooted 
there.1 ask Azad Sahab whether he accepts 
hischallenge that nothing is happening there. 
Mr. Speaker. Sir, people are still being kid- 
napped there. Shri Vijay Kumar Kdtd, Direc- 
tor. Shri S.L. Khosa, Seneral Manager, In- 
surance Company, Khemlata Wakhlooa 
and her husband, the ex-Minister, tourism 
have been kidnapped. but till date no Prime 
tdinister has ever bothered to pay a visit 
there. 

Mr. Speaker. Sir, my suggestion is ;hat 
they should be settled here on quashi-per- 
mansnt basis and till their settlenent,they 
should be granted aid a Rs. 20001-per month. 
(Interruptions). 

MR. SPEAKER: You arc delivering a 
iecture now. 

SHRl MADAN LAL KHURANA: Mr. 
Speaker, Sir, forthe last two and a half years 
we have been listening to these assurances 
in the House. I would like to know what 
concrete steps would be taken in this direc- 
tion. Where should they go? ... (Intemp 
tions)... 

MR. SPEAKER: Shri Ram Nihorji, please 
sit down. 

SHRl RAJNATH SONKAR SHASTRI 
(Saidpur): Mr. Speaker, Sir, please listen to 
Shri Ram Nihorji. 

MR. SPEAKER: I wiilgive him anoppor- 
tunity to speak later. 

[English] 

MR. SPEAKER: Pleasetake your seats. 
This issue will certainly be discussed when 
you discuss the budget of Kashmir. And the 
reply to this points is bound to come up the 
reply will come form the Government. If you 
have a right to raise one issue on the floor of 
the House, other Members also do have a 
right.Youcannot take the entire time. Having 
made the point, you should show the cour- 
tesy to other Members by sitting down, so 
that they also can make their points. You 
cannot just consume the entire time of the 
House which is available to it as such. Please 
show that much courtesy to other Members. 
I called out the name of Shri Mohammad 
Yunus Saleem. He stands up and sits down 
because he is not raising his voice. So, 
please don't do this. 

[ Translation] 

SHRl MOHO. YUNUS SALEEM (Ka- 
tihar): Mr. Speaker, Sir, 1 want to draw the 
attention of the House to an imponant metter. 
Maulana Abul Kalam Azad was such a tow- 
ering perscnality of our Independence 



433 Written Answers BHADRA 15,1913 (SAM) Wmen Answers 434 

struggle that we are proud of him. The role 
that he played during the freedom struggle is 
written in golden letters in the history. He 
was the Congress President for many years. 
During the visits of Cripps Mission and the 
Cabinet Mission, Maulana Abul Kalam h a d  
had gained such a stature that his meeting 
with Mohammad Ali Jinnah was considered 
of prime importance but the latter refused to 
meet Azad on the grounds that he was a 
show boy of Congress. 

Mr. Speaker, Sir, it is a matter of great 
concern that In a programmeon Doordarshan 
titled 'Parhamefit Quiz' which was related 
with Parliamentary information and wastele- 
cast or! 1st September and in that pro- 
gramme, the compare asked a student the 
name of the person whose real name was 
Moiuddin Ahmed and who was also 'show 
boy' of Congress. A student said 'Maulana 
Abul Kalarn Azad'. He was given full 10 
points. No body knows who cleared this 
programme and whether the matier relates 
to the Ministry of Parliamerltary Affairs orthe 
Ministry of lnformation and Broadcasting. 

Mr. Speaker, Sir, I wpress my deep 
anguish over this matter. Maulanahad was 
not apersona!ity who should b6 degraded by 
saying that he was a 'show boy' and that too 
over the Doordarshan. This is all the more 
serious when the programme has been 
prepared by the Ministry of Parliamentary 
Affairs and cleared by the Ministry of Infor- 
mation and Broadcasting. If we downgrade 
and humiliate our national heroes in this 
manner we cannot be proud of our past. Mr. 
Speaker, Sir, I strongly oppose this move 
with all the force at my command and would 
like that if this matter is related to the Ministry 
of Parliamentary Affairs, the concerned 
Minister should give reply and if it is related 
to the Ministry of lnformation and Broadcast- 
ing, the Minister of lnformation and Broad- 
casting should give a statement. The hon. 
Minister should give reasons for the lapse. I 
woilld alsu like to know as to who is respon- 

sibleforthis and what action has been taken 
against the guilty? 

SHRl CHANDRAJEETYADAV (Azam- 
agarh): Mr. Speaker, Sir, it is a very seriius 
matter ...( lntemptbns) ... lt should be taken 
very seriously. There are no two opinions 
about it in the House. .( Interruptions) ... Mr. 
Speaker. Sir, the hon. Minister should be 
asked to find out the facts and give a state- 
ment in the House. After that adion should 
be taken as you deem fit. There is no differ- 
ence of opinion about it in the 
House ..( lntenwtfons) ... 

[English] 

MR. SPEAKER:I am sure they will find 
out the facts. 

SHRl SRIKANTA JENA (Cuttack): God 
knows who is controlling the Doordarshan 
now.. (lntermptbns). . 

[Translation] 

SHRl RAM VllAS PASWAN: This 
should be enquired intoand action should be 
taken against the guilty officers. 

SHRl BHOGENDRA JHA(Madhubani): 
Action should be takenon it.( lntemptbns) ... 

THE MINISTER OF HUMAN RE- 
SOURCE DEVELOPMENT( SHRl AFUUN 
SINGH): Mr. Speaker, Sir, I fully agree with 
Shri Chandrajit Yadav that there can be no 
difference of opinion over the mattertowhich 
hon. Member Shri Mattd. Yunus Saleem has 
drawn the attention of the House. Nobody 
will tolerate such remark against a leader of 
the stature of Abul Kalaam 
Azad..(lntenqtions). 

No Member whether he bebngs to thal 
side or the treasury benches would tolerate 
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such r remark against a leader d the stature 
of Maulana Abul Kallam Azad. The matter 
needs to looked into and the House shuld 
be informed whether theapse was by mis- 
take or was committed deliberately. After 
that the hon. Speaker may decide what 
&ion is to be taken. 

SHRI RAM N W R  RAI (Robertsganj): 
Mr. Speaker, Sir, the Khajuri Dam in Minapur 
Constituencyfrom where I have been elected 
was washed away on 4th of this month. 
About 50 people were washed away and 30 
people are missing. Only 3 bodies have 
been traced. Last time, when I went there the 
officers of the Irrigation Department told me 
that water would overflow in Barha Nullah 
and the Dam would collapse. Butthe officers 
did not pay any attention to it. Yesterday, the 
incident was shown on TV also. So far only 
5 bodies have been traced and 30 persons 
are missing. 

Mr. Speaker, Sir, I would like to submit 
here that there is a historical place in our 
Constituency known as Tada Phal and 
hundreds of tourists from every State visit it. 
But even then the officer have not paid any 
attention in this direction. As a result the 
normal l ie is in danger and the crops have 
beendestroyed. I would liketo submit through 
youthat the farmers andotherpeoplesshould 
be paid compensation. 

I had requested the off i i rs of the Irriga- 
tion Department to release the excess water 
as it had aossed the danger mark but they 
did not pay any heed to it. I had asked them 
to release the water to the fields so that 
sowing of paddy could be done. I, therefore, 
demand that tho Central Government should 
direct the Staie ~vernment  to conduct a 
judicial enquiry into the incident (Intemp 
tions). .. 

MR. SPEAKERMr. Faleho, what is it 

that you want to say? 

THE MINISTER OF STATEIN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
EDUARDO FALEIRO): Mr. Speaker, Sir, I 
would like fa . .  

MR. SPEAKER: If you are going to give 
any explanation, then the procedure is you 
should first read what Mr. George Feman- 
des has said, write what you have to say, 
give it to me I will examine it and then allow 
it tomorrow so that there will not be any 
further complications. 

SHRI EDUARDO FALEIRO: I will give it 
to you immediately, Sir. 

MR. SPEAKER: You give it tomorrow. 

SHRI EDUARDO FALEIRO: T o m o m  
is a holiday. 

MR. SPEAKER:You will have some time 
to read what he has said. 

SHRI EDUARDO FALEIR0:Sir I willget 
it immediately. 

MR. SPEAKER: I need time to examine 
what you want to say. 

MR. SPEAKER: Lot of complicatbna 
had arisen when statements were made on 
the Floor of the House. So, I would Wke you 
to be more careful about It. 

SHRI EDUARDO FALEIRO. I wHI teke 
more care. I will g h  k now, You plma@ 
examine it, Sir and give nm h the dtoMOOn. 
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MR. SPEAKER: All right. Mr.. SPEAKER: We will discuss it. 

SHRl SAlFUDDlN CHOUDHRY 
(Katwa): Sir, you have very rightly said that 
matters relating to Jammu and Kashmir can 
be discuss J when its Budget will becoming 
to the House. Now, there are certain urgent 
matters like that of Kidnapping d innocent 
people which have been occurring. 

MR. SPEAKER: And that is why, I am 
allowing you to speak 

SHRl SAlNDDlN CHOUDHURY : 
When somebody is kidnapped, you under- 
stand as to what happens to him and his 
family. Now Sir, in the past, we had ex- 
pressed ourconcern manytimes in the House 
when people were kidnapped and fortunately, 
most of them could be released. Just very 
recently, an ex-Minister of Jammu and Ka- 
shmir was kidnapped and her husband was 
also kidnapped. Then, one Mr. Vijay Kumar 
was kidnapped. I was told that he he and his 
wife used to stay at Srinagar but they 
migrated to Jammu and then came to Delhi 
also and again they went to Srinagar for 
some work some days ago and then Mr. 
Vijay Kumar was kidnapped. Now,his wife is 
alone there. Has any body contacted her as 
to whether she needs to be brought back to 
Jammu orDelhi?The pointthat comestoour 
mind is whether these kinds of things will 
continue to happen in this regard? Now, we 
are at end of the Session and the Govern- 
ment has not called the political parties in an 
effort to find out a political solution. When 
mmebody Is kidnapped, there will be a 
contad established with the terrorist group, 
thon you release somebody and thus the 
kklnapped person is rescued. How long 

a'8hould we continue this way? There am 
attempts from outside,across the border, to 
create destabilisation in the Valley, Now Sir, 
what political initiative are we taking in this 
matter? This hour latest concern. 

SHRl SAlFUDDlN CHOUDHURY: Why 
not an all party meeting be called? This is my 
precise demand and I want an explanation 
from the Government on it. Why an allparty 
meeting has not been called so far?There 
are many many political parties which can 
contribute their thinking as to how to solve 
the problem there. How can we albw this to 
go on every time? Is there anybody to re- 
spond to this point? Why is there no re- 
sponse on this matter? (Intenwbns). 

SHRl SOMANTH CHATTERJEE 
(Bolpur): Sir, kindly call for some response to 
this matter. What is going to happen if the 
Budget discussion will go on for only two 
hours? This is a very serious matter. We 
need a response from them.(lntentptions). 

MR. SPEAKER: Now, il the Govem- 
ment wants to say something about the 
kidnappings, there should be no problem. 
But as far as the policy matter is concerned, 
that will be discussed at the time of discus- 
sion on the Budget. 

[ Translation] 

SHRl BUTA SlNGH (Jabre): Mr. 
Speaker, Sir, generally I do not say such 
things in the House. I am thankful to you for 
having albwed a d i i ss ion  about Sched- 
uled Castes and Scheduled Tribes and ail 
the Parties universally supported it. Unfoftu- 
nately, Doordarshan and the AU India Radii 
did not even mention the namesof Members 
who participated in the discussion. Yester- 
day, the Convenor of the Schedled Castes 
and Scheduled T r i i  Forum had called a 
Press Conference but we had a programme 
b meet the hon. Prime Minister and tho 
hon9resident Even those meetings were 
blacked out. It was indeed good that you 
allowed about sixty MPs to participate in the 
discussion. You also listened to them pa- 
tiently and sympathetically. Unfortunately it 
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is the Government media and it has totally 
blacked out.Wecondemn it. Now whenthere 
is a discussion on the subject the hon Home 
Minister said that we are calling a Confer- 
ence of the Chief Ministers in this connec- 
tion. It is good that a Conference is held and 
a solution is brought about to this problem. 
But whatever has been said about their 
plight and their condition and their problems 
have been highlighted through this discus- 
sion. It has not been sympathetically viewed 
by eitherthe Press or by the other media i.e., 
All India Radio and the Doordarshan. I would 
like to submit that at least the Government 
media should be directed to faithfully report 
the discussions held in the House about 
vaiius sections and communities. (Inter- 
ruptions). 

SHRl RAM WAS PASWAN: Mr. 
Speaker, Sir, I have been repeatedly sug- 
gesting to the Government that the way 
media is behaving, one is forced to doubt the 
intentions.of the media Who is responsible 
for fixing the responsibility? Is the DG or the 
Editor responsible for it? Who is respon- 
sible? There is some body in the Door- 
darshan who is anti-weaker section, anti- 
Dalit and antipoor.(lnterrqotbns). 

[English] 

SHRl SAlFUDDlN CHOUDHURY: 
There should be live telecast of the proceed- 
ings. Why should we depend on someone 
else?l have always been a supporter of live 
telecast. We should not depend upon some- 
body who writes the summary of the pro- 
d i n g s .  Why don't you call a meeting to 
decide on this proposal? (Intenqthns). 

[Translation] 

SHRl RAJNATH SONKAR SHASTRI 
(Saidpur): Mr. Speaker, Sir, the attitude of 
the News papers and the Doordarshzn is 
totally against the Harijans and the Poor. 
The Hon. Minister d informalion and Broad- 

casting should give a statement as to what 
action is being taken against the Doordarshan 
officials guilty of the lapses. Even the Editors 
of Newspapers are indulging in misinforma- 
tion about the subject and are not highliht- 
ing the incidents of atrocities on Harijans. 
The hon. Minister shoud be asked to inci- 
dents of atrocities on Harijans. The hon. 
Minister should be asked togive astatement 
to this effect. (Intemptbns). 

SHRl SOMNATH CHATTERJEE: It 
should be broadcast. It would solve the 
problem of zero hour. (Intempthns). 

MR. SPEAKER: Just now ShriSomnath 
Ji said that why do we not call a meeting.1 
would cretainly call a meeting and also the 
concerned Minister. I would also like to know 
your opinion about telecasting the proceed- 
ings of the House on Television. 

[English] 

SHRl SAlFUDDlN CHOUDHRY:Yes, 
Sir.There should be live telecast.k all de- 
pends upon the whims of the person who 
wrles the summary of the proceedings. 
Why should we allow it?(lntemrprbns). 

[Translation] 

SHRl RAMVllAS PASWAN: Sir,please 
ask the hon Minister of Information and 
Broadcasting to give a Statement on the 
issue raised by Shri Buta Singh- .....( Inter- 
~pSions). 

MR. SPEAKER1 have already asked 
him to do so. (Inle,ngtbns). 

SHRl RAM VlLAS PASWAN: The 
Government should take this matter sod- 
ously and explain its stand in the ma!terk 
(Intentptions). 

MR. SPEAKER: This House o o m p f h  
of sensitive people who have the latest fnfor- 
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mation on national affairs. I have said that I 
will talk to the hon. Minister ....( hterryptbns). 

SHRI KALKA DAS (Karol Bagh): There 
was a complete blackout on T.V.The matter 
related to Harijans was raised by all 
parties ...( lnten~ptbns). 

[English] 

SHRlMATl GEETA MUKHERJEE 
(Panskura): I would now like to be heard, as 
I was called by the Speaker. To help you. Sir. 
I shall be very brief. lam raising a point which 
pertains to the interest of my State very 
greatly. 01 late, the Shipping Corporation of 
India has issued an order that from Calcutta 
Port containers will not be allowed to be used 
for delivering goods to other countries, etc. 
This, incidentally is not agreed upon by the 
Port Trust of India. 

Sir, in the interest of my Stat9 and also 
the port, which was a celebrated port and 
which is now in jeopardy not due to any thing 
which the West Bengal Government did but 
due to other things and I am not going into 
that-through you. I would implore upon Shri 
Jadish Tytler to remove this ban. 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH ~ E R ) :  MY colleague, 
Chidambaram Ji had already gone to Cal- 
cutta. He has briefed me about this problem. 
I am also going to Calcutta to sort it out 

SHRI MANORANJAN BHAKTA (An- 
daman-Nicobar): Mr. Speaker, Sri. the Inter- 
island shipping senrice is the life line for the 
Andaman and Nicobar Islanders. Unfortu- 
nately. in spite of discussions in different 

drums the Service commissions and pay 
revisions have not been accepted for these 
sea men working in the inter-island basin. As 
a result of which there is a continuous dis- 
contentment among the sea men and also 

the workers working in the Marine and Ship- 
ping Department. 

The Minister of Surface Transport is 
here. I wouM like to request him to immedii 
ately intervene in the matter because if these 
inter-island services collapse then the people 
of the Union Territory of Andaman and N i  
bar Island will be put in a great difficulty. Our 
food items will not reach to us. Passengers 
will not be able to move from one island to 
other island. 

So, I request the Minister of Surface 
Transport to intervene in the matter and 
assure the House that he will immediately 
take some action in this regard. 

SHRI JAGDISH TYTLER: I will bok into 

[ Translation] 

SHRI RAM NAlK (Bombay North): Sir. I 
want to draw the attention d the House 
towards the injustice done to the handi- 
capped by the Railway Ministry. The Centre 
as well as the State Governments and social 
institutions help the handicapped. The Rail- 
way Ministry had given 75% concession in 
fares for the handicapped and this greatly 
benefited the latter. 01 the 55 hkh commut- 
ers in Bombay, 25,000 are handicapped. 
Without giving any notice. the Government 
has withdrawn thisfaalii stating a technical 
aspect that only those who need to be l ied 
up to board the train woukl be entitled to 
concession. With the mutt that the blind. 
deal and dumb and people who use crutches 
for walking have become ineligible for con- 
cession. So I request the hon. Raitway Min- 
ister to understand the plight d the handi- 
capped and restore the concession facilly. 

[English] 

SHRI LOKNATH CHOUDHURY 
(Jagatsinghpur): Si, the Palludius working 
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the F.C.I. in Punjab are on strike for 
the last 83 days. Thei demand k to abolish 
the contract system. This is a very bng case. 
It went to the Supreme Court. Supreme 
Court gave a directive b regularise them 
under certain conditions. This direction of 
Supreme Court has already been imple- 
mented in Haryana and Rajasthan, 

But so far as the Punjab is conaerned, it 
is not implemented. This is my first point. It is 
a very sensitive issue. The Punjab people 
still feel that they are neglected. 

When it is being implemented in two 
States and if it is not implemented in the 
Punjab. then it gives a special importance. 

My second point k this. Why for serving 
the interest of some contractors are you not 
taking this factor into consideration? 

Therefore. I urge upon the Government 
to immediately stop or abolish the contract 
system and implement the directives of the 
Supreme Cwrt. Any further delay will have 
two th ings4 will antagonke the Punjab 
workers and it will further hurt the commu- 
nity. 

In view d this. I again urge up on the 
Government to take it seriously. 

SHRl BASUMB ACHARIA. I support it. 

SHRl RAM W A S  PASWAN (Rosera): 
Mr. Speaker, Sir, I had given a notice regard- 
ing the spread d Kala-Azar in 24 districts of 
B i  and nearly 54,000 bcal people have 
become the vidims of the disease. I was 
present at diiussion held today between 
the hon. Health Minister Shri Fotedar and the 
Heatth Minister of the Bihar Government. 
The Government has accepted that the 
matter is serious. Lakhs of people are likely 
to be deded. My only request is that in view 
d the seriousness of the situation tho hon. 

Minaer shouldgiveastadement in this matter. 

[English] 

PROF. SAVITHRI LAKSHMANAN 
(Mukundapuram): I am thankful to the hon. 
Member Shri Basudeb Achariafor raising an 
important issue regarding women in this 
House today. But, Sir. I am sorry to note that 
he is not aware or bothered about the hap- 
penings in his own State, West Bengal. An 
1 &yearsf girl was raped by an AS1 and four 
other persons in West Bengal on 28th Sep 
tember. Thii has happened at Contai, in 
Midnapore D i i c t .  If the secu i i  officers 
themselves are involved. what security will 
the women expect in this country? Thii is not 
the only incident that has happened in this 
country. It is heard that folkwing this rape 
case, there was a firing on the agitating mob 
at Contai and two youths were shot dead and 
three were injured. The Chief Minister of 
West Bengal was on atour abroad an ac- 
cording to the Opposition in the State of 
West Bengal. the State of West Bengal is in 
absolute darkness without Jyotl 

In this context. may I recollect the 
memoriis about the cruel attitude of the 
West Bengal Police towards women by put- 
ting forward.thk point. 

MR. SPEAKER: We are going to dm- 
cuss that matter. You have raised it. 

PROF. SAVITHRI 1AKSHMANAN:I 
want to raise one more point before thii 
august House. I want to recollect the incident 
that had happened involving our hon, Minis- 
ter Kumari Mamata Banerjee last year. It 
was reported almost in wery newspaper. 
She was practically dead due to the brutal 
beating of the West Bengal P o r t .  t 

I request a judicial inquiry into the rape 
case and also the incidents that had hap 
pened after this. 
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SHRI SOMNATH CHATTEWEE : If an 
hon. Member of the House gives an informa- 

l tion here which is not correct, that then 
; coming from that State, it is our duty to read 
to it. She has not stated that Police O k e r  
has been arrested. This is the most abomi- 
nable and condemnable incident. Nobody 
can possibly say a word in support of it. We 
are concerned very much. He has been 
arrested and that is the difference between 
Haryana and West Bengal Police. A case 

. has been starled against him and suchother 
persons and most drastic action has been 
taken against them. Such actions will con- 
tinue to be taken against such persons. 
There is no doubt about it. We are not 
justifying it 

13.00 hrs 

I thought that the Zero Hour is meant to 
mention some current incidents, not some 
other incidents which happened last year. 

PORF.SAVITHRI LAKSHMANAN: Not 
last year; this happened last week on the 
28th. 

SHRI SOMNATH CHATERJEE: That 
was also very strongly condemned by every- 
body in West Bengal. Nobody has supported 
it. Therefore. I do not know if it is only for the 

. sake of provoking this is mentioned; then 
that is different. No body has supported it. 
Unfortunately such incidents are happening. 
Even the Police people are getting involved 
in different parts of the country. 

This is a malady which should becurbed 
and removed and we are very much con- 
cerned. Therefore, I would only expect that 
the hon. Member should have been a liile 
morecarefully informed and not misinformed 
by somebody who has briefed her. 

MR. SPEAKER: Shri Hannan Mollah. 
(hlenuplions) 

MR. SPEAKER: Shri Sudhir Giri It has 
happened in your constituency. 

SHRl SUDHIR GlRl (Contai): The inci- 
dent relates to my constituency. I was there 
when the incident took place. 

In the rape case. four persons were 
involved. One of them is a Police offiier and 
three others bebng to the Congress Party. 
The Police Officer has been put under arrest 
and he is in judiial custody. Cases have 
been registered against him and the case is 
pending in the district Court. The mob be- 
came unruly and the Police Station was 
attacked with b r i i a ts .  That is why the 
Police was compelled to fire. That is the 
position 

SHRI HANNAN MOLLAH (Uluberia): 
Hundreds of Ill students from all over the 
country. braving this incessant rain, are sit- 
ting in Dharna near the Boat Club. The IT1 
education is the most neglected sector of 
India's educational system, because there is 
lack of the minimum infrastructure and pau- 
city of funds and non-correspondence with 
the produdion-system. Because of that there 
is a serious skuation. They have no facilities 
for instruments. for training and hostels. All 
these problems are there. The Scheduled 
Caste and Scheduled Tribe students the 
minority students, are not getting proper 
place in these institutions. In this situation, 
they have come here to meet the Minister. 

They have particularly three major 
demands. One is that the question papers of 
ITIshould be in the respective mothertongues 
in the States. Secondly. theywant an amend- 
mentof the 1961 Apprenticeship Act to ensure 
that all those who pass out of the lTls are 
absorbed in the industry through asystem of 
guaranteeing apprenticeship. 
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Thirdly a minimum stipend of Rs.150 
per month should be given to all the stu- 
dents. With these demands they are here 
and they are going to meet the Minister. I 
hope the Labour Minister will sympatheti- 
cally consider them. 

SHRI EBRAHIM SULAIMAN SAIT 
(Ponnani): Today is Friday. We should have 
lunch hour. 

MR. SPEAKER: Now we take up Pa- 
pen Laid on the Table. 

13.04 hrs. 

PAPERS LAID ON THE TABLE - 
[English] 

t , q ~ t i f i i t b n s  - Under ma@ Port Trust 
ACi3=--- ---2_ -- - 

THE MiNlSTER OF STATE OF MINIS- 
TRY OF SURFACE TRANSPORT (SHRI 
JAGDISH TYTLER):I beg to lay on the tabb: 

A copy each ol the folkwing Notiii 
cations (Hindi and English versions) 
under sub-section (4) d section 
124 of the Major Port Trusts Act. 
1963:- 
G.S.R. 150 (E) published in Ga- 
zette of lndia dated the 19th March, 
1991 approving the Paradip Port 
Employees (General Provident 
Fund) Regulations, 1991. 

G.S.R. 180 (E) published in Ga- 
zette of lndiadated the25th March, 
1 991 approvingtheMormuga0 Port 
Employees (Leave Travel Conces- 
sion) (Second Amendment) Regu- 
lations, 1991. 
G.S.R. 201 (E) publiihed in Ga- 
zette of lndia dated the 3rd April, 
I991 apprOVingEheVisaWlapafn8111 
Pon Employees (Chssilicar'ion, 

Control and Appeal) Amendment 
Regulations, 1991. 

G.S.R 214 (E) puMihed in Ga- 
zette of lndia dated the 15th April, 
1991 approving the Madras Port 
Trust (Pension) Amendment Reg@ 
lations, 1991. 
G.S.R. 217 (E) published in Ga- 
zette of lndia dated the 15th April. 
1991 approving the Madras Port 
Trust Employees (Retirement) 
(Amendment) Regulations, 1991. 

G.S.R. 228 (E) published in Ga- 
zette d lndii dated the 22nd April, 
1991 approving the Kandla Port 
(Authorisation of Pikts) Amend- 
ment (Second) Regulations, 1991. 

G.S.R.278 (E) published in Gazette 
of India dated the 17th May.1991 
approving the Mormugao Po0 trust 
(Recruitment) of Heads of Depart- 
ment) Regulations 1991. 

G.S.R. 931 (E) published in Ga- 
zette of lndia dated the 30th No- 
vember, 1990 approving the Ma- 
dras Port Trust (pension) (FW 
Amendment) Regulations. 1990 
together with corrigendum thereto 
published in Notifcation No.G.S.R. . 
202 (E) in Gazette of lndia dated 
the 3rd April, 1991. [Placed in 

L ~ C -  Library See No LT 5431911 

h & b n  undar Cornpan*. AqJS50 
and A m W I  H md Revbw on 

- 
New Delhi for 1989-90 etc. - c<-- 

THE MINISTER OF STATE W THE 
MINISTRY OFPARLIAMENTARY AFFAIRS* 
AND MMBTER OF STATE I)J THE MINIS 
TRY OF LAW, JUSTCE AND COMPANY 
AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM): I beg 80 lay on tho 
tabte: 



A of the Draft N o t i f i i  
(Hindi and English versions) ex- 
empting M i a  Dhatu Niam Lim- 
iled from the provisions of clause 
(e) of subsection (1) of section 21 7 
of the Companies-Ad, 1956 under 
sub-sedion (2) of section 620 of 
the said Act. [Placed in Library See 
No LT 5444911 

A copy of the Annual Report (Hindi 
and English versions) of the India 
Law Institute, New Delhi, for the 
year 1989-90 abng with Audited 
Accounts. 

A statement (Hindi and English 
versions) regarding review by the 
Government on the working of the 
Indian Law Institute, New Delhi for 
the year 1989-90. 

A statement (Hindi and English 
versions) showing reasons for de- 
lay in laying the papers mentioned 
at (2) above. (Placed in Library See 
No LT 545191 ] 

A copy of the Annual Report (Hindi 
and English versions) of the Insti- 
tute of Constitutional and Parlia- 
mentary Studies. New Delhi, tor 
the year 1989-90 along with Au- 
dited b u n t s .  

A statement (Hindi and English 
versions) regarding Review by the 
Governnient on the working of the 
Institute of Constitutional and Par- 
liamentary Studies, New Delhi. for 
the year 198490. 

A statement (Hindi and English 
versions) showing reasons for de- 
lay in laying the papers mentioned 
at (4) above. [Placed in Library See 
No LT 546191 1 

MINISTER OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF STATE 
H THE MINISTRY OF U W ,  JUSTlCE 
AND COMPANY AFFAIRS (SHRI 
RANGARAJAN KUMARAMANGA- 
LAM): On bhaU d Shri Rameshwar 
Thahr, I beg to lay on the tale: 

(1) A copy of the Annual Report (Hindi 
and English versions) of the Na- , 
tional Institute of Publ'i: Finance 
and Policy, New Delhi, for the year 
198490 abng with Audited Ac- 
counts. 

(2) A statement (Hindi and English 
versions) regarding Review by the 
Government on the working of the 
Nafional Institute of PuMi Finance 
and Policy, New Delhi, for the year 
198990. [Placed in Library SeeNo 
LT 575.r911 4 s  0 

- 
THE MINISTER OF STATE OF 

THE MINISTRY OF SURFACE TRANS- 
PORT (SHRI JAGDISH TYMR): On 
behalf of Shri Oalbir Singh, I beg to lay 
on the Table- 

(1) Ampy of the L ie  Insurance Corpo- 
ration d India (Agents) Second 
Amendment Rules. 1990 (H id  a+ 
E n g l i  versions) P ~ i ~ ~ h e d  , 

Notification No. G.S.R.745 ir Ga 



zette of lndia dated the 5th Decern- 
ber, 1990 undor subsection (3) of 
sectpn 48 of the Life Insurance 
Corporadbn Act, 1958. [Placed in 
Library See No LT 547t91) 

(2) A copy of the Union Government 
Appropriation h u n t s  (Postal 
Services) for the Year 1989-90 
(Hindi and English versions) 
[Plaed in Library See No LT 548/ 
911 

) A copy of the Report (Hindi and 
English versions) of the CamptroC 
ler and Auditor General of lndia for 
the year ended the 31st March, 
1990 (No. 12 of 1991)- Municipal 
Corporationof Delhi--New Delhi 
Municipal Committee under article 
151 (1) of the Constitution. [Placed 

' in Library See No LT 5491911 

(4) A copy each of the following 
Annual Reports (Hindi and English 
versions):- 

(i) Report of the Chandrapur Gadchi- 
roli Gramin Bank, Chandrapur, for 
the year ended the 31st March, 
1991, together with the accounts 
and Auditor's Report thereon. 
[Placed in Library SeeNo LT 5501 
91 I 

(ii) Report of the Ambala Kurukshetra 
Gramin Bank, Ambala City, for the 
year ended the 31st March, 1991. 
together with the Accowrls and 
Auditor's Report thereon. [Placed 
in Library SeeNo LT 5511911 

(iii) Reportof the VishaBhopal Kshet- 
riya Gramin Bank, V i iha,  for the 
year ended the 31 st March, 1991, 
together with the Accounts and 
Auditor's Report thereon. [Phced 
in Library SeeNo LT 562191] 

(jV) ~ Q S ~ ~ ~  
Gramin Bank, Rajnandgaon, forthe 
year ended the 31 st March in 1991, 
together with Accounts and Audi- ( 

Dor's Report themon. placed in 
Lbrery Seek  LT 553191] 

(v) Report of the Marwar Gramin Bank, 
Pali, for the year ended the 31st 
March, 1991, together with Ac- 
counts and Auditor's Report 
thereon. [Placed in Ubrary Seek 
LT 554/91] 

(vi) Report of the Bareily Kshetriya 
Gramin Bank, Bareily, far the year 
ended the 31st March, 1991, to- 
gethet with the Accounts and Audi- 
tor's Report thereon. [Placed in 
Library Sedlo LT 555191 ] 

(vii) Report of the Gwalior Datia Kshet- 
riya Gramin Bank, Datia, for the 
year ended the 31st March, 1991 
together with the Accounts and 
Auditor's Report ther on. [Placed in 
Library SeeNo LT 556/91] 

(viii) Report of the Devi Patan Khetriya 
Gramin Bank, Gonda, for the year 
ended the 3191 March, 1991, to- 
gether with the Accaunts and Audii 
tor's Report thereon. [Placed in 
Library SeeNo LT 557/91] 

(ii) Report of the Shekhawati Gramin 
Bank, Skar, for the year ended the 
3lstMarch, 1991,togdherwiththe 
Aocounts and A u d i i s  Report 
thereon. [Placed in Lkary See Na 
LT558Jgl] 

(x) Reporl d the Pithoragah Kshet- 
riya Gramin Bank P i ~ r h .  for 
the year ended the 31st March,. 
1991, together with the Aecwntp 
and Auditoh Report thereon. 
Iplaced in Ubrary SesNo LT559 
911 
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(xi) Report of the Thar Aanchalik 
Gramin Bank, Jodhpur, for the year 
ended the 31 st March, 1991, to- 
gether with the Accounts and Audii 
tors Report thereon. [Placed in 
Library See No LT 5601911 

(xii) Report of the Sri Sathavahana 
Gramena Bank, Karimnagar. for 
the year ended the 31st March, 
1991. to-gather with the Accounts 
and Auditor's Report thereon. 
[Placed in Library See No LT 5611 
911 

(xiii) Report of the Godavari Gramena 
Bank, Rajahmundry, for the year 
ended the 31st March. 1991. b- 
gether with the Accounts and Audii 
tor's Report thereon. [Placed in 
Library See No LT 5621911 

(xiv) Report of the Bundelkhand Kshet- 
riya Gramin Bank. likarngarh, for 
the year ended the 31st 
March.1991. together with the the 
Accounts and Audiir's Report 
thereon. [Placed in Library SeeNo 
LT 5631911 

(xv) Report of the Surendranagar 
Bhavnagar Gramin Bank, Suren- 
dranagar (Gujarat) for the year 
ended the31 March, 1991 .together 
with the Accounts and Audiots 
Report thereon. [Placed in Library 
See No LT 5641911 

(xvi) Report of the Varada Gramena 
Bank, Kumta, for the year ended 
the 31 st March. 1991, togetherwith 
the Accounts and Auditor's Report 
thereon. [Placed in Library See No 
LT 569911 

(xvii) Report of the Manjira Gramena 
bank, Kota. for the year ended the 
31 st March, 1991 together with the 

Accounts and Auditor 'Report 
thereon. [Placed in Library See No 
LT 5661911 

(xviii) Report of the Hadoti Kshetriya 
Gramin Bank. Kota, for the year 
ended the 31st March, 1991 to- 
gether with the Accounts and Audii 
tor's Report thereon. [Placed in 
Library SeeNo LT 5671911 

(xix) Report of the Sree Anantha Gra- 
mena Bank, Anantapur, forthe year 
ended the 31st March. 1991, to- 
gether with the Accounts and Audii 
tor's Report thereon. [Placed in 
L b r v  See No LT 56&91] 

(xx) Report d the Aurangabad Jabra 
Gramin Bank, Aurangabad, for the 
year ended the 31st March. 1991 
together with the Accounts and 
Audiir's Report thereon. [Phced 
in Libmy See No LT 5691911 

(xxi) Report of the b a r  Bh- 
Anchalk Gramin Bank. Bharatpur. 
for the year ended the 31 st March. 
1991, together with the Accounts 
and A u d i t s  Report thereon. 
[Placed in Ubrary See No LTS7W 
911 

(xxii) Report of the indore Ujjaim Kshet- 
riya Gramin Bank. Ujjain, for the 
year ended the 31 st March. 1991. 
together with the Accocmts a d  
Auditor's Report thereon. [Placed 
in Lim See No LT 5711911 

(xxiii) Report d the Sahyadri Gramin 
Bank, Shimoga, for the year ended 
the 31st March, 199l.togetherwith 
the Accounts and a u d i s  Re 
port thereon. [Placed in Likary See 
No LT 572191) 

(miv) Report oi the VaHahr Grammp 
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BanlCCuddabre,fortheyearended 13.06 hn. 
the31stMarch, 1891, togetherwith 
the Accounts and Auditor's Report MESSAGE FROM RAlYA SAB)1A 
thereon. (Placed in Library See No 
LT 5 M 1 J  [ E w W  

(5) A copy d the Review (Hindi and SECRETARY-GENERAL: Sir, I have to 
English versions) by the Govern- report the folkwing messag. recdvd fmm 
ment on the working of the 'De- the SecretacyOenetal of Rajya Sabha+ 
posit lmurance and Credt Guar- 
antee Corporation, Bombay,forthe Yn accordance with the p r o v b i i  of 
year 1990.91. [Phced in Ubrary ~ l e  1 1 1 of the Rules of Procedure and 
SeeNo LT 5741911 Condud of Bussines in the Rajya v Sabha, I am directed to encbse a- 

Notifications under Export Act,l963 of the Code of Criminal Plocedure -- --- --- - - .-I _ ___ _ (Amendment) Bill, 1991, which has 
THE DEPUTY MHISTER IN THE been passed by the Rajya Sabha at its 

MINISTRY OF COMMERCE (SHRI SAL- sitting held on the 4th September, 1991. 
MANKHURSHEED):lbegalayonthetable\ q6 
a each of the following Notifications The Code of Qhn-@a! Promdun 

-c --- ----a* '- (Hindi and English versions) under sub- (Amendment) 6111 
sedion (3) of section 16A of the Export -, .., . .- --7L 

(Quality Control and Inspection) Act, 1963:- SECRETARY GENERAL: Sir, I lay on 
the Table the Code of Criminal Procedure 

(i) S.O. 481 (E) published in Gazette (Amendment) Bill 1991, as passed by Rajya 
of India dated the 25th July,1991 Sabha 
regarding exemption from purview 
of subsection (d) of section 6 oft he [Eqksh] 
Export(Quality Contrd and Inspec- 
tion) Act, 1963 for export of certain BUSSINES OF THE HOUSE 
items mentioned in the Notifia- 
tion. THE MINISTER OF PARLIAMENTARY 

AFFAIRS (SHRI GHULAM NAB1 AZAD): 
(ii) S.O. 482 (E) published in Gazette With your permission, Sir,l rise to announce 

of M i a  dated the 25th Juty, 1991 that Government Business for the remaining 
regarding exemption from purview period of the Session, will consist of : 
oi sublsedion (d) d section 6 of the 
Export (Ouality Contrd and Inspec- 1. Consideration and passing of: 
tion) Act, 1963 for export of certain 
items mentioned in the Notification (a) The Places of Worship (Special 
by the Star Trading Houses, Trad- Provisions) Bill, 1991 
ing houses and Export Houses 
reoognised by the Cent Govern- @) The Special Protection Group 
ment [ P l d  in Library See No (Amendment) Bill, 1991 
LT57619 1 j 

(c) The Central Excises and customs 
Laws (Amendment) Bill, 1991. 

The Annual Report of the D e p d U  Insurance Md Credit Guarantee Corporation, Bombay, lor 
th, yaw 1-91 was laid on the Tabb of tho House on the 26th July, 1991. 



The R e m i i  of Foreign Ex- 
change and knestment in Foreign 
Exchange Bcu& (Immunities and 
Exemptions) Eli!, 1991. 

The Fmance (No. 2) Bill. 1991 

General D i i o n  on the Punjab 
Budget for 1991 -92 

Submission tothe VotedtheHwse 
of Demands on Aaount in resped 
of Punjab for 1991 -92. 

General Discussion on the Jammu 
& Kashmir Budget for 1991 -92 

Discussion and Voting on the 
Demamis lor Grants (Jammu and 
Kashmir) for 1991 -92. 

Consideration and passing of: 

The Voluntary Deposits (Irnmuni- 
ties and Exemptions) Bill. 1991. 

The Code of Criminal Procedure 
(Second Amendment) Bill. 1991 as 
passed by Rajya Sabha 

The Wild Life (Protedion) Amend- 
ment Bill, 199 1, as passed by Rajya 
Sabha 

Discussion on International situ- 
ation. 

SHRl BRAJA KlSHORE TRIPATHY 
(Puri): I request that the following item my be 
included in next week's agenda 

The unprecedented fbod in Orissa has 
damaged extensively. The ways and means 
position of the State is under severe strain. In 
derk meet the calamity of such a mag+ 
hrde, a ban d RsS0 crores. repayable in 
fim years may be sandbad. The fbodsd 

Omsa may also be declared as mthd 
calamily. 

SHRl SUDHlR GlRl (Contar] : I re- 
the folbwing Lms may be included in the 
next week's agenda:- 

(1) Tho Subamarekha - 
ProjedisaJointVecltwedWest 
Bellgal, Bihar and Orissa. The wed work started in 1978 krt 
has not progressed 
apfmwy.The Pbnnirg Comm'i 
sion's T e h n i i  Advisory Commit- 
tee apprwed the project pertainins 
to West Bengal for Rs. 226.8 crwe 
in 1988. Out of this. Rs2!5 awe 
had been spent in the Seventh PLan 
period. The projed is very much 
important to the people of West 
Bengal. Bihar and Orksa The 
Environment Oepartment of the 
Government has not yet deared 
the project. The pmblem. there- 
fore. deserves d i i i o n .  

(2) The Freight Equalisation P d i  of 
the Government has worked to the 
detriment of the interests d the 
North Eastern part d the awntry. 
The Governmeni of Bihar, k s a m  
and West Bengal have brought to 
the notice of the Centrd G o v m  
ment the serious impedbnents in 
the industrial development n this 
area a numberoftimes.lheFreight 
Equalsation Pdicy should be dis- 
cussed. 

SHRl SANTOSH KUWR GANGWAR 
(8areQ): Sir. I request that the blawing 
iaemmaybeincludedinnextI*eeKs~- 

A dedaration should be made for p 
vidirg necessary funds in the Eighth Fm 
Year Ptan for the proper (hehpment d 



SHRICHTTTA BASU -):I request 
that Ihe b W i  items may be included in 
nextrveeKsagendtx- 

The unmt&ed entrances into 
M i  Market of the US. muhi- 
nationals Ske IBM. DuponB, M ~ M -  
o h  General Electric. Fortune 500 
group and the hannM anss 
quences on the nabional e c w ~ n y  
inevit- emanading therefrom. 

Propased reduction by hdl fie. from 
&.lo ldch b Fk. 5 hkh) d the 
targelfortheLPGaMnedDnsfor 
the year 1991-92 and social ten- 
*arisingtherefrom. 

SHRI GUMAN MAL LOOHA pa: I 
request that the kaowing items may be 
induded innex tweeKsw-  

(2) Conversbn d metergauge inb 
broadgauge railway from Ahme 
dabad to Dehi via Palanpur Ahu 
Falna Rani, 

SHRl PRlTHVlW D. CHAVAN 
I request that the fdowing hrns 

maybeindudedinnextWBBk'sag& 

btbatplo$d-specificbondsworth 
Rs. 75Oaores in order to complete 
higation pFojeds in the Krkhna 
basin Western Maharashtra. be- 
fore2OOOAD.assetforthinBacha- 
wat Award on Inter-state dispute 
abou Krishna river. 

2 Todkcuss thegeneral policy about 
giving permission b States to allow 
public borrowing for devebpment 

SHRl BASUDEB ACHARlA (Bankura): 
I request that the folkwing items may be 
induded in next week's agenda: 

1. More than 7000 workers of Dalla 
unl d Uaar Pradesh Cement Cor- 
poration are on strike against the 
deal to privatise that unit. They are 
holding dhama in Lucknow. They 
were Mi charged and arrested. 
Central Government shouki inter- 
veneand the secret deal should be 
xrapped and compensation be 
paid to the families of workers who 
had died in police firing. 

2 The freight equalisation p d i  on 
steel and coal was introduced in 
1956 which hampered the indus- 
trial development in he entire east- 
em region. The Pan& Committee 
end Marathe Committee have rec- 
ommended for a~mplete phase out 
of freight equalisation policy. No 
adion has been taken on their 
reaommenddons. The recommen- 
dation d National Transport Poky 
Committee and of Marathe Com- 
mittee be implemented immediatdy 
and the freight equalisation policy 
be-phasedoa 

SHRl M E R  S f f i H  (Aonla): Sir, I 
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Cansti (ST) ( I M  Ammd) Bil 
request thal the following items may be As hrgeorsmallindustriesarend 
ircluded in next weeks agenda: being set up in the area. there is 

Bareilly in Uttar Pradesh is an in- 
dustrial area and many industrial 
plants have been set up there but 
there is no night Express train sew- 
ice between Bar* and Delhi which 
could leave Bareilly around 2200 
hrs. and reach Delhi next d i n g .  
Similarly a train should leave hlhi 
at 22-00 hrs. and reach Bareily next 
morning. People of this area and 
local industrialists have been 
demanding such a senrice since 
bng. I too have made a similar 
request to theGovernment. AImost 
all dasses of people have to make 
frequent visits to Delhi for some 
reason or the other. Such a step 
would be in public interest because 
it would save the time of the public. 

widespcead unemplayment and 
people haw b migrate fmm there 
in search of employment. Them- 
fore. ma d i i  shorild be * 
dared as indusbially badcward 
area 

(2) The wikl Life (Pmbdh) Ad en- 
acted by the Centre some years 
ago iscausing bsstothefamwws 
There has been a tremendous ik 
crease in the Weelgai' population 
in several parts d Rajasthan and 
they are destroying the -ng 
crop of the farmers, causing a bss 
in ldths of rupees. Therefore some 
solution should be found oul like 
creating a sanduary in order to 
rescuethefarmersfrwnthismerr 
ace. 

So I request that a night train sew- TheLdr Sabha ihen adjcwrnedfor Lunch b1 
ice be introduced between Bareilly iWem mhutes pad Fwrteen of the Cbdr 
and Delhi. 

There is a long -standing demand 
of the people in my constituency for 
an S.T.D. facility in the telephone 
exchanges situated in Aonh and 
Faridpur. I have also drawn the 
Government's attention a number 
of times to-wards this matter. The 
lack of such a communication fad- 
ity is creating problems lor the 
people. I request the hon. Commu- 
nications Minister to make provi- 
sions for an S.T.D. facility at the 
telephone exchanges in Aonh and 
Faridpur. 

RAM SINGH k the chair] 

STATUTORY RESOLUTlOM RE: DISAP- 
PROVAL OF COElsmION (SCHEG 

ULED TRIBES) ORMR (SECOND 
AMEN WENT) ORMNANCE 

AND 

hckrded in next week's agenda: 

(1) There is a b! d poQential for indus- MRCHAlRWN:NowweshelEakorp 
trial devekpment in Ajmer d i i  items No. 10 and 11 bgehr. 
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As the hon. Members are aware, the 
Constitution (Scheduled Tribes) Order 
(Second Amendment) Bill, 1991 was passed 
by the Lok Sabha on the 19th August, 1991. 
As the R@ya Sabha was not in session, the 
Edl could not be passed by the Rajya Sabha 
during the last session. As the Government 
felt that any delay in en* the Bill might 
defeatthevery pwposeofthekgiiiation,an 
Ord'nance, contabring the provisions of the 
Bill as passed by the Lok Sabha, without any 
modification, was promulgated by the Presi- 
dent on the 20th August. 1991. Since the 
House has already approved the provisions 
of the Ordinance in the form of a Bill on the 
19th August, 1991, it will not be permissible 
now to go into the merits of the Bill. The 
discussion on the Statutory Resolution 
should, therefore. be confined strictly to the 
issue of promulgation of the Ordinance. 

Now. Shri Ram Naik to move the Statu- 
tory Resdution. 

SHRl RAM NAIK (Bombay-North): Sir. I 
beg to move: 

That this House disapproves of the 
Constitution (Scheduled Tribes) Order 
(Second Amendment) Ordinance, 1991 
(Ordinance No. 7 of 1991) promulgated 
by the President on the 20th August. 
1991.' 

Si, you have read the contents and 
naturally asked us to restrict our comments 
on the Ordinance. and I would like to ensure 
that I shall go by your diredion. 

Now, Si. what is this Ordinance? As 
you have read, this Ordinance was issued on 
20th August in respect of a Bill to indude 
certain sections in the Scheduled Tribes list 
of the Karnataka State. That particular Bill 
was passed on 19th August by this House. 
Then it should have gone to Rajya Sabha 
But Rajya Sabha was not in w s s h  and the 
original Ordinance dated 19th Agril under 
which the Bill had come here had Lapsed. I 
just wantto foam the mention to the way thii 
Government works and the way thisGovern- 

Cosrsti. (ST) ordm (llnd. o mend.) Bin 
example of legislative blunders, incamps 
t e r n  of the Government and unique capac- 
ity of the drafters to confuse the entire situ- 
ation. and that is why I am opposing the 
Ordinance. 

On 19th April. 1991. the Government 
had issued an Ordinance in resped of cer- 
tain tribes of Jammu and Kashmir and also in 
respect of certain tribes of Karnataka State. 
Thal Ordinam of 19th April is Ordinance 
No. 3. It included both the States in that 
Ordinance and subsequently the Govern- 
ment had come here withtwo Bills. Naturally, 
the normal practice is that against one Ordi- 
nance there should be one Bill. 1 took pains 
for the last --three days to find out from the 
library whether in the Parliamentary history 
of Lok Sabha or Rajya Sabha, at any time 
two Bills have been issued against one ordi- 
nance and you will be surprised to know that 
this is the first case where against one Ordi- 
nance, two Bills have been issued. One Bill 
was introduced in the Rajya Sabha about 
Jammu and Kashmir. Another Bill was intro- 
duced and that too very late- in the Lok 
Sabha about this Karnataka tribes. What 
happened in the Lok Sabha? In the Lok 
Sabha. according to the Constitution, every 
Ordinance has to be placed on the table of 
the House and the Bill has to be passed 
within six weeks from the calling of the ses- 
sion. In this particular case, the session was 
started on 9th July. The Government could 
have come with the Bill earlier. But the 
Government came to this House only on 
12th August. 

AN HON. MEMBER: You forgive them. 
q &y 

SHRl RAM NAIK: We shall forgive them. 
But Kus unders.ikllbon what ground we 
should forgive them. They did not bring the 
Bill in the House for nearly five weeks. What 
was the Government doing? That Ordinance 
would have lapsed on 20th August. You 
would kindly recall-you were there in the 
chair at that time-when I said that the Gov- 
ernment is nd lundioning properly. Then 
you said: Ho, no. We have given some 
time: The Government is required to give 
seven days' notice of every Bill and we, as 
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Members, are required to get two days' 
notice. That also the Government did not do. 
Fbrally the Bill came here for d i i i o n .  

MR CHAIRMAN: You will agree that 
the House has agreed to waive the seven 
days' notice. 

SHRl HAM NAIK: We agree. The Gov- 
ernment cou, 'lave come earlier in place of 
the Ordinance. We have waived it. Bul. il 
does not mean that the Government should 
go on repeating these things. Because that 
we are waiving, because that the Speaker 
has been king enough, the Government is 
taking undue advantage. 

We remember the OM days when Shri 
Mavlankar was the Speaker and when he 
used to resist every Ordinance. Here is the 
Government that is coming with a new Ordi- 
nance every week and trying to bypass the 
normal rules and normal courtesy which 
they should show to the Members and to the 
House, of giving the Billtwodays in advance. 
That was not done. What happened? We 
passed the Bill on 19th August here in Lok 
Sabha and the next day the Ordinance 
lapsed. The Rajya Sabha was not in session. 
Since the Rajya Sabha was not in session. 
there was no scope for the Government but 
to issue another Ordinance. If the Govern- 
ment would have brought that Bill on 9th 
July, 10th July or 12th July orany day earlier. 
the Bill could have well been passed. The 
Government is not doing it property. How 
much is the botheration forthe House? How 
much time would be wasted? I would again 
be speaking for another 5-10 minutes now. 
Other Members would speak. Earlier also 
we have spoken. The time of this House is 
very important and very precious. The 
Speaker's time is precious. The President's 
time is precious. The Cabinet meeting in 
which the second Ordinance would have 
been considered - that time is also preckws. 
For what? Because Shri Sitaram Kesri did 
nct bring the Bill in h e ,  though he had 
sufficient time. He is a protagonist of the 
oppressed class and he is the Minister for 
Welfare, Minister for Sdreduled Caste and 
Scheduled Tribe. He did not find time to 

Cansli. (ST) order (Ilmi Amend.) BiR 
come to the House L@O 12lh August, for an 
Ordinance whictr was issued on 19th April! 
So. thaQ earlier Ordinance lapsed. On 20th 
August another O r d i i  has been issued. 

When the Bill, which we had passed, 
went to the R a j j  Sabha, the Rajya Sabha 
amended the Bii and included a provision to 
repeal this O r d i i  in the Rajya Sabha 
That is why it has come here for concurring 
with the amendment which the Rajya Sabha 
has done. 

Sir then. another important flaw - which 
you will be surprised to know - is that the Bill. 
Bill No. 11 1. which was brought here in the 
Lok Sabha - the Bill which was introduced 
and passed by us on 19th August - did not 
contain any clause for repealing the earlier 
Ordinance. You know that every Ordinance 
has to be repealed. There has also to be a 
saving clause for every Ordinance together 
with repealing dame so that whatever has 
been done during the pendency of the Ordi- 
nance is saved. That also has not been done 
here. 

If you read it. there areonlyone, two and 
three sections, no clause for repea! and thal 
is why... 

MR. CHAIRMAN : Didn't you find this 
parlicular flaw at that time? 

SHRl RAM NAIK: Whatever time was 
allotted to me I was to stidc to that. ( Intemp 
tions). So whatever time was allotted to me. 
1 was to speak. 

SHRl A. CHARLES (lrivandrum): Sir. 
he is wasting the time of the House. Earlier 
also so much time was wasted. (Intemp 
riom) 

MR. CHAIRMAN: One l ies  and learns. 
I mean, we are all learning. 

SHRl SOMNATH CHATTERJEE 
(Bolpur): It is a military discipline. Sir. 
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MR CHAIRMAN: No. I t h i i  that is rot only for the purpose of regularising the 
imrohred here. Ordinance. could the soope have been ex- 

tended to another State? 
SHRl RAM NAM: Sir. that Bin was 

passed by Rajya Sabha with an amendment 
and then L hascame badc When wasthe Bii 
passed? On 26th August And the State- 
ment explaining the reasons d Odmance 
dated 20th August was hi on the Table of 
this House on 3rd September. after 13 days 

S a m  Kesriji. you were not there on 
that day. I had objected for h y h g  the State- 
ment on the Table of the Hwse so late, that 
is, after issuing the second Ordinance also 
the Government came to thii House after 13 
days. That is the point on which I am object- 
ing. The Government is so casual they are 
not serious. First. theordinance was passed 
and nowthey are facing us with fiaitaocompk, 
Hence we have no other murse but to op 
poseit 

Sir, the &en& of the Bifl are accept- 
able, there is no d i e  on that. and we are 
nut discussing it as you have rightly pointed 
out Sir, I am obj j ing it because of the 
casualness with which the Government is 
treating this maiter. If the Bil had been 
presented to thii House eariier. all the dma 
p r a ~ y a m  from the left side to the right side 
like thiscould have been just saved-thework 
0s tw Ordi~nces-and that is why the Gov- 
ernment d s  to be reprimanded. Sir. it is 
youduty asthecustodii dour rights to see 
that you reprimand them for nd doing their 
work in time. We also expect that at least in 
futwe such Ordinances will not come to us. 
This is the fist point. 

Then the second point which I want to 
insist on is, I had said that Wak. Nayak'and 
al those communilii mentioned in the Bill 
are staying in khamshtra as weH as Kama- 
taka on the border. (Intemglions). When the 
second O r d i  was -~ssued, well the 
Government could have inckrded those 
oocnmunitiis d Maharashtra which were 
earlietexduded, but the Government did not 
dothaLhthesecondOrd'nancealsothey 
are nol at all apptying their m i d  

SHRl RAM NAIK: Sir, the earlier Mi 
nanw had lapsed. So. when the earlier 
Ordinance had lapsed. the new Ordinance 
has been issued, and when the new Ordi 
n a m  has been issued. at that time he cwld 
have imprwed it, and that is why I want to 
say that the government is no* at all improv- 
ing. My objectinn mainly is because the 
Government is nat improving. There should 
be some improvement in the Government 
and that is what I say. 

So. Sir, on these points I am opposing 
the Ordinance and I do hope thaf the House 
also wil agree with me that the Ordin- 
power should not be so casually used by the 
Government 

As I have said earlier. I am suppotting 
the Bill. I am supporting the contents, but I 
oppose the Ordinance on these counts and 
I do hope that the House also will support 
me. 

Sir. one more point w h i  is very impor- 
tant is that in respect of the Ordinance whii 
has lapsed. that is. which was issued on 19th 
Apnl, no provision has been made in the Bid 
which has come to us saving the actions 
taken in pursuance of the Ordinance which 
was issued on ? ~ U I  April l know thal iechni- 
cally I cannot give the amendments. but the 
Government should not work like this. That is 
why savings should have been provided in 
tC 3 earlier Bill and savings should have been 
provided in the subsequent BiU also. For all . 
these technical faults, I oppose the Ordi- 
nance and hope that the House would also 
support me. i 

MR. CHAIRMAN: Motibn moved: 

'That this House d i i o w r s  d the 
Constitution (Scheduled Tribes) Ordw 
(Second Amendmenl)Ordinanae, 1991 
(Ordinance No. 7 d  1991) promulgated 
by the President on the 20th August, 
1991 .' 
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q[~nslation] 

E MINISTER OF WELFARE (WRI 
SITARAM KESRI): I beg to move:- - 

"that the folbwing amendment made hy 
Rajya Sabhain the Bill to prwidefathe 
inclusion of certain tribes in the list of 
Scheduled Tribes specified in rehtion 
to the State of Karnataka as passed by 
Lok Sabha, be taken into considera- 
tion:- 

New Clause 3 

Page 1, after line 10 insert- 

3. (1) The Condfiulion (Scheduled 
Tribes) Order (Second Arnendment)Or- 
dinance. 1991 is hereby repealed. 

(2) Notwithstanding such repeal. any- 
thing done or any action taken under the 
Constitution (Scheduled Tribes) Order. 1950, 
as amended by the said Ordinance, shall be 
deemed to have been done or taken under 
the said Order, as amended by this act' 

MR. CHAIRMAN: Motion moved:- 

"that the following amendmenl rn9L q 
Rajya Sabha in the Bill to prolride tathe 
inclusion of certain tribes in the l i i  of 
Scheduled Tribes specified in relation 
to the State of Kamataka as passed by 
Lok Sabha, be taken into considera- 
tion:- 

New Clause 3 

Page 1, after line 10 insert- 

3. (1) The Constitution (Scheduled 
Tribes) Order (Second Amendment)&- 
dinance. 1991 is hereby repealed 

(2) Notwithstanding such repeal. any- 
thing done or any action taken under the 
Constitution (Scheduled Tribes) Order. 1950. 
as amended by the said M i .  shall be 
deemed to have been done or taken under 
the said Order, as amended by this act.' 

SHRl RAM NAIK. Sir. I have raked 
somepoints.The~lsterhasnotrepliedto 
my- 

MR CHAIRMAW: There wil lp a dk- 
arssMlnowandIhe Miniierwillreplyatthe 
end of the disarssion. 

The time alattsd for this d i  is 
haw-an-hour. out of whi i  we have already 
oonsumed sometime. I will now ask Shri 
Girdhari Lal Bhargava to speak. 

ordinance promuigaled on 19th April. a pro- 
vision was made to indude cerlain castes 
and communities in Jammu and Kashmir as 
well as Karnataka in the list 0s Scheduled 
Castes and !Mieduled Tribes. 

MR. CHAIRMAN: The time aRotted for 
this item is limited. I! would not be good to 
repeat what Shri Ram Naik has already said. 
as he has deah with the subject in detail in 
the House. W there are some new pointsto be 
diissed. you are w e h e .  Pa* of time 
may please be kept in mind. 

SHRl GlRDHARl LAL BHAFtGAVk Irk. 
Chairman. Sir. in deference to your direc- 
tion. I would like to submiit lhat the Bin for 
Kamataka should have been introduced 
abngwilh the Bill for Jammu and Kashmiwby 
th W r a l  Government Bill for KarnaPdra 
has been introduced because d the pms- 
sure of MPs. from Karnataka and to undo the 
folly d the State Government. When asin* 
ordinance was pmmulgated. only a shgb 
Bill should have been introduced. Through 
one Bit the Scheduled Castes and Sched- 
uled Tribes of the States d Kamataka and 
Jammu and Kashmir a d d  have been aw- 
e d .  It is astonishing that the mistake nras 
armmilted by the Central Government and 
thattoobythoallavnpetentCabinetMinis- 
ter, Shri SlEaram Kesri. 
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Sir, during the current session bd His 
Excellency, thePresidente. promulgaledthe 
ordinance. Thii tantmntsto d e m p  of 
the House. The 'ndusion of certain castes 
and communities in the list of Scheduled 
Castes and Scheduled Tribes through di 
nance for the second time in the current 
sessh of Parliament is a mistake on the 
part of the Government. 

MR. CHAIRMAN: The Han. President is 
quite sincere and active in discharging his 
duties and I feel that no aspersions should 
be cast on his conduct 

SHRl GlRDHARl lAL BHARGAVA: Mr. 
Chairman, Sir, a Scheduled Castes and 
Scheduled Tribes Commission needs to be 
set up to go into the question of inclusion of 
all the castes and communities in the list of 
S.Cs and S.Ts in the country. The study in 
respect of all the castes and communities 
engaged in property. honey making as also 
the Banjaras all wer the country w h i  have 
been left out whether they live in Karnataka, 
Rajasthan or elsewhere, should be eon- 
duded and these castes or tribes be consid- 
ered for inclusion in the list of Scheduled 
Castes and Scheduled Tribes. Atter an 
exhaustive study is carried out, a comprs 
hensive Bill may be introduced covering all 
the aspects. 44 years of negled of these 
castes andcommunities havefurther pushed 
them backwards. Castes and communities 
included in the list 44 years ago have pro- 
gressed a lot. The castes and communities 
which should have been benefited have on 
the other hand become more badcward The 
Government must feel sony for its past 
mistakesand tenderanapobgyto the people 
belonging to Scheduled Castes and Sched- 
uled T h .  Therefore, acommission should 
be set up at the earliest so as to enable 
in~rodudion of a comprehensive Bin thmugh 
which all the castes and communities may 
be included in the lii d Scheduled Castes 
and Scheduled Tribes for their speedy prog- 
r e s s  and betterment. Hc.1. Shri Siaram has 
K W  ((ion) as hi surname. I hope that he 

canrll: (S~ordar( l lndAmend.)~  
mwldlivauptohisnameandworlctowada 
indus'i of left oui castes and communities, 
in the list of Scheduled Castes and Trbesto 
fditabe their speedy UpTiment. I hope my 
submissions will definitely make an knpres- 
sion on hi. 

SHRl SITARAM KESRI: Si. I qpeal to 
Shri Naik and Shri Bhargava to withdraw 
their amendments. Shri Mavalankar been in 
the Chair, the Bi providing for resewation 
for the Scheduled Castes would have been 
carried through in the House in no time. So 
far as the question of inclusion of variiw 
castes in the l i t  of Scheduled Castes and 
Scheduled Tribes is concerned, I have a 
further list of 150 castes with me to 'be 
included in the present list after scrutiny. 
After examination of the daims of these 
communities andcastes. I willdefinitely make 
an announcement in the House about their 
inclusion intheexisting list. Wihthesewords, 
I would requestthe hon. Memberto withdraw 
his Resolution and pave way for the passage 
of the Bill. 

SHRl RAM NAIK: Mr. Chairman, Sir, 
the hon. Minister has requested me to with- 
draw the amendment. The han. Minister said 
that had Shri Mavalankar been conducting 
the proceedings, the Bill would have been 
easily wried through with his support. I 
think in such a situation Shri Mavalankar 
would have taken the Government totask for 
theillaxityonthe issue of Scheduled Castes. 
So I& notthink Shri Mavalankarwould have 
appreciated the efforts of the Government. 
So let us bury the past but all this should r be repeated in future at W. I thank hri 
Bhargava for supporting my amendment 
motion. He referred to political pulls and 
pressures also while particpgting in the 
dission. Even after the pmmulgatiin of 
ordinance, b e d &  are nd being extended 
b Karnaaka I hail from the area bordeklg 
Maharashtra and Karnataka as I stated 
earlier. The fadties are already b e i i  made 
available to communitii Like Naik' and 
Wayak'. No doubt this Bill has been 6rougM 
fornard under presswe. I want to put it 
straight in the House to avoid any misunder- 



Whg among the hon. Members. It h a 
k t  that the second Bill has been introduced 
under political pressure. Please do not 
' m p e l  us to succumb to political pressure 
onruch issues. With these words, I withdraw 
my statutory Resolution with the permission 
of the House. 

MR. CHAIRMAN: Has the hon. Member 
bave of the House to withdraw his Resolu- 
tion? 

SEVERAL HON. MEMBERS: Yes. 

The Resolution was, by leave, withdrawn 

MR. CHAIRMAN: The question is: 

"That the following amendment made 
by Rajya Sabha in the Bill to pmvide for 
the inclusion of certain tribes in the list of 
Scheduled Tribes speclied in relation 
to the State of Karnataka as passed by 
Lok Sabha , be taken into considera- 
tion:- 

3. (1) The Condtutbn (Schduhd 
Tribes) Oder (Second Amendnrmt) 
Ordinance, 1991 b hereby rapdmd. 

(2) Not whstandkrg such repeal, my 
thing done or any action taken undertho 
Constitution (Scheduled Tribes) Odor, 
1950, as amended by the said Old- 
nance, shall be deemed to haw boon 
done or taken under the said Oldrr, u 
amended by this act.' 

The Motion was Adopted 

SHRl SITARAM KESRI: I beg to mov, 
"That the amendment made by Rajya Sabha 
in the Bill be agreed to.' 

[English] 

MR. CHAIRMAN: The question is: 

"That the amendment made by RJyr 
Sabha in the Bill be agreed to.' 

The Motion was adopfed 
New Clause 3 

'Page 1, after line 10 insert- - 
3. (1) The Constitution (Scheduled 
Tribes) Order (Second Amendment) 
Ordinance, 1991 is here by repealed. 

(2) Notwithstanding such repeal, any- 
thing done or any action taken under the 
Constitution (Scheduled Tribes) Order, 
1950, as amended by the said Mi- 
nance, shall be deemed to have been 
done or taken under the said Order, as 
amended by this act.' 

The Motion was Adopted 

New Chum 3 

MR. CHAIRMAN: The questbn is: 

'Page 1, after line 10 insert- - - 

MOTION RE 
COMMERCE INTERNATIONAL (OVER- 

SEAS) L - --- 
[English] 

-T32G) 
k., Y 

SHRl JASWANT SlNGH (Chittorgarh): 
Mr Chairman, with your pennissfbn, I mow: 

8 That this House, taking serious nc#o 
ofthecdlapseofthe Bankof Crediiand 
Commerce International (Overseas) Ud. 
(BCCI) expresses its concern abwt 
various reports d miyse of funds & 
this Bank, inclusiveof cornering of aodo 
of Indian Companies and recornmendo 
the immediate announcement of norms 
of condudby the publicfiiandal imW 
tions and the establishment of r Jdrrt 
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Fh. Jaswant Singh] 

Parliamentary Committee of enquiry in 
the matter.. 

While moving this motion and initiating 
discussion in this regard, I must at the very 
outset say that I am aware that the world is 
indeed not short of financial scandals. In 
Gread Britain, we have had th scandals d 
National Westminster Bank and, the Blue 
Arrow affair. Also scandals about insider 
trading in Frankfurt. scandal of American. 
Junk Bonds which resulted in Michel Mikon 
having to face the pillory of the public. 

Recently we have had that Treasury 
Bonds Trader in the United States of Amer- 
ica. Sabmon Brothers being indicated. 

Ol course, in Japan very recently we 
had examples of misconduct in Osaka Credit 
Union, in Nomkra Securities, Toyo Shinkin 
Bank etc. 

In the light of such financial scandals, 
we then have this great scandal of BCCI. 

Sir. before I make my comment about 
these scandals that I wish to, there is a 
comment which I find so pertinent to this 
entire discussion that I would like to share it 
with the House. I quote: 

The biggest reason for paying special 
heed to Japanese scandal is that the 
d i i  dozen unawered sofarare not just 
a bunch of isolated frauds.' 
/ 
Ol course. this pattiwlar qudation is in 

respect d what is happening in Japan. But I 
find it so pertinent and so appticaWe to lndia 
that I wish to share it with the House. 

'These scandals are into isolated f rauds. 
They are sown intothefabrkof Japan b 
finand system, its corrupt Politics and 
wen of its business ways. They are 
systemic not only in nature tyt also in 
Ihe risk that they pose.....' 

speaksoftherisksthatareposedtotho 
global financial system because d amup 
tion in industry, trade or commem indepan. 
It is this risk which is uppermost in my mind, 
the risk to the very fabric of the natbn tha 
has persuaded me to move this Motion. 

Sir. in all these scandals, a price has 
been paid and that is the point that we have 
to take special note of. I am given to under- 
stand that the Finance Minister of Japan Mr. 
Ashimoto is thinking of resigning. That is not 
my suggestion for the Finance Minister here. 
But there is this aspect that a price has been 
paid in each of these scandals that I have 
listed whether in Great Britain, or Germany, 
or in Japan or in the United States of Arner- 
ica And no matter how high the business 
house, no matter hov3 high the office of the 
political person who is responsible, there is 
a price that has been paid. The Salomon 
Brothers possibly are the oldest and the 
most renowned firm trading in Government 
Treasury Bonds. The Chairman has lost his 
job on account of BCCI, venerated public 
figure like Mr. Clifford, an advisor to succes- 
sive Presidents of the United States has, at 
this stage of his life, had to pay the price. 
That is where I am extremely concerned 
because in lndia we did have a period soon 
after Independence when public miscon- 
dud. misappropriation of funds or even the 
risk or suggestion of lack of accountability 
were not put up with. Responsibilii was 
fixed and one had to pay a price. The Jeep 
scandal was the first, fdbwed by the Mundra 
scandal Of course, that it was also about the 
financial institution. Some of my senior col- 
leagueswwld remembertheTulmohan Ram 
scandal. There was accountability in all these 
affairs.Somebodypaidtheprice.ThaSiswhy 
I brought forward this Motion because ever 
since we entered those infamous decades- 
I & w have to l i t  those decades where 
public accountability, integrity in public life in 
industrial. financial, commercial ventures in 
those decades evaporated - - such re- 
sponsibility or eocountability evaporated. It - 
just wend away. Bul much more importantly, 
for us as a nation, public Instituth, even 
financial banks and if I may with gred d- 
nesr suggest thoi wen the Reserve bank d 
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Wsgovernance and Government became 
part d this huge fraud and hoax on the 
nation. 

I & not have to give very many ex- 
amples. Take the infamous example of 
Bofors. It is possibly the most monumental 
scandal involving national security and pro- 
curement of weapons system for the coun- 
try. A price has yet to be paid forthose Rs. 65 
crores. Politically, possibly, a price has been 
paid but the accountability of this Rs.65 
crores is yet to be. Take the example of 
Snam Progetti and the fertilizer deal or Sumi 
Tomo or the Kuo Oil Deal and so many other 
examples. I am saddened to have to point 
out that in none of these, the guilty party has 
ever had to pay any price. Therefore, when 
they not paid the price. inevitably, the nation 
has to. and the nation has already paid that 
price. It has paid that price in t he spread strait 
of corruption, because corruption has now 
become all-pervasive. It is all -pervasive 
both in the quantitative sense and in the 
sense of the atmosphere of corruption. It is 
the price that we have paid because we have 
been guilty of not bringing to book those that 
are responsible-The nation has paid a price 
because of this all-pervasive cynicism that 
now realty has spread; in the sentiment 
expressed is the kind of catchword, 

[ Translation] 

there is no proper system, nobody is 
responsible, nobody is accountable. 

[English] 

You can get away with anything that is 
currently thecynical mood of the nation. I put 
it to you that a consequence of all this is that 
the moral and executive authoriiy of the 
State of lndia is wedcened. The very fibre 
and sinews the of State are not just en- 
f&. they are not just destroyed: Much 
more worrisome to me is that they, in fact. 
koome the contaminating source of corrup 
tkn. That is the real h m r t  d this Motion. 

What are we discussing? The text of the 
Motion I have read out. We are discussing 
the collapse of the Bank of CrediI and 
Commerce International (Overseas) and its 
implications to us. We are also discussing 
the aspects of pubtic financial institutions 
and their accountability or involvement in all 
of this. But we are, above all. discussing the 
Government's conduct, role and responsi- 
b i l i  in this entire affair. We are also not just 
by implication. but much more directly by the 
fad that we have taken up this Motion for 
discussion. Therefore. what is now on test is 
the duty and the efficacy of the legislature 
itself in which we are today sitting, in a sense 
this legislature is also on test in what we do 
today or fail to do in respect of this particular 
Motion. There are aspects of national secu- 
rity which we cannot overlook. Just yester- 
day, in the discussion on the Demands for 
Grants, Ministry of Defence, indeed the 
Minister of Defence himself said that 'inter- 
nal' is now an aspect of the totality of only 
national securii. In 'internal'. he pointed out 
that the aspects like Nam-terrorism. traf- 
ficking of drugs. all have now become part d 
national security. And if in an examination of 
the conduct of the BCCI. we find these the 
aspects of national security are concerned, 
then I think, it is my duty and the duty of this 
legislature also to apply its mind to this 
particular aspect. 

15.00 hrs. 

I would broadly identify the dimensions 
of the functioning of this Bank, BCCI. I have 
to per force rely upon some reports, quite 
exhaustive reports. that have appeared 
because here in lndia we have beem stymied 
by the hon. Finonce Minister's origkral state- 
ment on the-rubject because of k h i i  the 
whole scope has been pewerted and has 
been misshaped. We are informed that thi i  
Pakistani bank became: 

'... a powerful player in theathorwwki al 
internatbad urns. Using the domdec- 
tine mules arid alliances oriOindly a, 
ated for money laundering, bCCl has 
brokered. tinanced and, h in- 
stances. initiated t r a n s a c t ~ # a t ~  

That is why, I have &n struggling ever 
8inw this session began to get an opportu- 
nity to raise this hu6scandh of 



ohen upset the uneasy techno-mllhuy 
balance soug ht by the U.S.. ... Moreover, 
government SOUIWS. former BCCl 
bankers, and arms merchants doing 
budness thrwgh BCCI have described 
the bank's more sinister role In poovid- 
Ing nuclear-weapons technology for 
Pakistan, lmn, krq and Ubya - nation8 
Moly belkvrd to be pursuing dsvobp 
mont of the w)-c~Ikd lalamb bomb to 
counter the nudear ~OICO they assume 
land possess. Acccrtding to thew 
mwcea, BCCl ha8 a k  beon buq 
provkling Pekigtan and dher custom- 
em throughout the MMdlo East wlth the 
capacity to deliver such weapons.' 

k is not just procurement or production 
dwetpons, but also of the delivery system. 
Thr description of the BCCl is that: 

1 is a vast, stateless, multinational 
corporation that deploys b own intelli- 
gence agency, complete with a para- 
military wing and enforcement units, 
known colledively as the black net- 
work'. tt maintains its own diplomatic 
relations with foreign countries through 
bank 'protocol officers' who use seem- 
ingly limitless amounts of cssh to pur- 
sue their go&.' 

MR. CHAIRMAN: What b the magazine 
you am quoting from? 

SHRl JASWANT SINGH: I am qwting 
from 8 magazine whkh normally I don't r d :  
R ID TME'magazine of Soptombor-2 hue. 

MR. CHAIRMAN: Is il t h  American 
Tlme? 

SHRl JASWANT SINGH: It is TIME 
lnkmatbnar. I don't know where it b pub- 
Mod. I think they have Slngepore publica- 
tbn OQO. 

I will ghn axampha of what they hrvJ 
done. They have done this kind of a&- 
ily In India ako. 

'..and clandestine urangements with 
compliant government officials..' 

k worrks me a great deal when I corn  
to the details of k 

'...in numuow countries, BCCl waa 
k l d y  podtbned for Its rok w arm# 
m u M w r  to the world, particularly tho 
Middle East.' 

I am further informed : 

%CCl did more than finance or broker 
arms deals between nations that couldn't ria exposure of pdiically embarrass- 
Ing relationships. Arms dealers fmm 
Europe and the Middle East. as well as 
a high-level operative from BCCPI 
Karachi - based black network, haw 
reparately provided TIME with nearly 
Identical descriptions of some of BCClS 
elaborate services for the sale of con- 
ventional weapons.' 

They could handle everything-broker- 
ing, financing, letters of credit, false end- 
user certificates,shopping, spare Pam. train- 
Ing and even personnel. 

With that kind of muscle. BCCl was abk 
b recure substantial business from one d 
the presminent makers of military aimatt; 
Daasault Aviation, and that is of particular 
mlevance to us. 

According to Arif Dunani. who formerly 
worked for BCCl and is an arms dealer, now 
doing time in a US federal prison for Illegally 
providing Hawk anti-aircraft missiles to Iran, 
m a  d the biggest Mirage dealers hr t b  
world b a Pakistani by the name 'Asaf All'. I 
would not go into other details. But Asaf All 
b badced financially by BCCl in hi world- 
wide deals and that he brokers Mirag-, 
lndudlng some top-of-the-line Mirage 2000$ 
that were sold, amongst other wuntrks, to 
tr4, Ubya and Abu Dhabi. 
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Then, what Is most distuhlng in, db- 
playlng the Hitical dexterity daruperpower, 

, this Asaf Ali brokered the sale of 49 Mirage 
2000s to India and then, to maintain parlty, 
pcmrlded Pakistan with a similar number of 
new Mirages, and that is where the Mirage 
tmmdal of Peru gets finkad. I do not want to 
go Into the details of the Peru scandal. This 
gentleman, connected with BCCI, re-routed 
two dozen mirages sold only in name to 
Peru, then supplied to Pakistan. 

SHRI SOMNATH CHATTERJEE 
(Bolpur): $50,000. 

SHRI JASWANT SINGH: So much 
more, Not just these Mirages, I am going to 
come to the details. So the arrest last month 
in Frankfurt of Brigadier Inam ul-Haq, whose 
arrest was sought by the Unled States of 
America since 1907 .... 

MR. CHAIRMAN: Mr Jaswant Singh is 
making some very telling points, Thorefore, 
I hate to interrupt. But there is no h a  fixed 
for this particular discussion. I would like to 
have the consensus of the House as to what 
sort of time you would like to fix. The cutoff 
thing is that there is the Private Memben' 
business. Private Members' business, once 
started, I believe, has to go on for 2 lR 
hours. That is due to commence at 3.30 or 
so. So, seeing the time, it is up to the House 
whatever time you would like to fix. (Intemp 
?ions) 

SHRI GEORGE FERNANDES (Muzaf- 
farpur): This discussion will goon next week. 
(Intemrptbns) 

SHRI JASWANT SINGH: In the BusE 
ness Advisory Committee. a decislon was 
taken. The Hon. Speaker accepted the fact 
that this discussbn-which will start today- 
will be carried forward and will go on the next 
week. The day on which it is to be fixed next 
week is yet to be decided. But for today up to 
the Private Memben' Business will be after 
this motion. It will carry on the next week until 
k is concluded irrespective d time. 

MR. CHAIRMAN: All rl~ht. 

SHRI GEOFtGE FERNANDES: ThuJt 
you- 

SHRI JASWANT S ! W  Sir, I was on 
the question of arrest of Brlgdkr Inam rl- 
Haq at Frankfurt. His amst hdbeonmwgld 
by the United States ol h.b ha 1967. 
It is well known that his arrest was w u g M  In 
connection with the purchase of nudeu 
weaponsgrade ateel for Pakistan's bomb- 
development. US Juatlce Department hm 
now accepted that the BCCl was Brlgadiw 
lnam ul-Haq's financier. 

There is some more on BCC1'8 nucku 
connection. 

It is now established that the BCCl has 
been providing financial sewker to pgenk 
of the Pakistani Government for th. ilWt 
purchase of nuclear weapons-related wm- 
modities and technobgies wherwu hay 
find it in the world. BCCl furtlwropemte and 
functioned as the owners' representatbe for 
Pakistan's nuclear-bomb project. I would nat 
go into the aspects of missile assistam 
which BCCl was providing to Pakintan. Whib 
ammunitbnscontrd experts in the US have 
evidence that BCCl played a role in t k  
delivery of Immunitionsgr.de nudear h d -  
ware and tachnobgyto Iraq d Iran, it h the 
Pakistanis who are the chief bonefkhrks of 
Abedi's multHarbussenricer."Youcantdraw 
a line separating the bank's black operatives 
and Pakistan's intelligence services,' sap  
an International arms broker. This is particu- 
larly noteworthy. I had started by saying thd 
the Bank was operating a secret networlc 
called 'Black Network'. And here I, the con- 
firmation of what I haw boon wing for 
sometime now. It is not just that tha ISI, tho 
Inter-Service Intelligence of Pdcls!~, wed 
BCCl as its principal bankor. In fact, tho 
Bank's Black Network muld hardly k u~.- 
rated trom Paklstanb intelligence mtwork. 
Sir, all this war bawd in Kamchi. 

The noxt point w h i i  I would Ilk. lo 
rpeek on b rbou tho misslbdelhrery aya- 
temand~~hardwamsupPqrfromChlnr 
Thii b .ko known by now, Sir, t M  CNn b 
w p p U o r t o P d c h t m . T h l , w m ~  
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[Sh. Jaswant Singh] 

which the hon. Minister for defence pointed 
out yesterday to the House that the Govern- 
ment is concerned about China's supply of 
nudear hardware to Pakistan and here is a 
confirmation again. China is a supplier of 
nudear hardware for Pakistan as well as 
missiledelivery systems for Pakistan. Syria, 
Iraq and Saudi Arabia including a BCCl 
M e r e d  sale of mid range ballistic missiles 
to the Saudis. Now. I have occasiqn also to 
point out that a great deal of aH this, that is. 
whether it goes to Saudi Arabia or else- 
where, it was the BCCl thatfinanced it through 
China. The example of 300 tanks bemg 
gifted recently by Saudia Arabia to Pakistan 
only underiines the concern that I am point- 
ing it out here. I could go on endlessly with 
these examples. But the point that I wish to 
make is well enough made in some of these 
examples that I have given of the total rami- 
fications. But why do I give these examples? 
Itfor a minute, canriot believe that if this was 
what the BCCl was doing internationally, 
somehow on account of some peculiar al- 
chemy by coming in touch with the Reserve 
Bank of lndia and the Government of India. 
since the decade of 1980s and that some 
peculiar alchemy worked so strangely that 
the BCCl Bombay Branch became innocen 
ce-exempliied. That is what the hon. Fi- 
nance Minister, in his previous statement, 
had attempted not just to inform the House 
but indeed to tell the rest of the country. 
Whereas the BCCI, ever since the early 
years of the decade of the 1980s had been 
doing everything all over the world but when 
it came to Bombay, they were really innocent 
babes. I find it very difficult to believe all that, 
Sir ....( lntenuptions) .... I can only attribute 
this to either extreme gullibiliy ortreating JS. 
the rest of us in this Parliament or outside in 
the country, with absolute contempt. No 
matter what is served from the Treasury 
Benches we must believe. I do not wish to 
use harsh words when it cohes to hon. 
Finance Minister. But the point is that no 
matter how insulting the impliafions of what 
he has served may be. we will buy it, the 
nation will buy it and the nation will just 
h p t  it as God's own truth even if it be so 

damaging to the future of the country. After 
all what for we are here? Let me just encap 
sulatethe international aspects of the BCCl's 
functioning and a# that Mat are we attend- 
ing to address ourselves through this Mo- 
tion? We are attempting to establish the 
BCCl's nexus with Pakistan's Inter-Sewices 
Intelligence. We are attempting to establish 
that the BCCl was operating, whether in 
India or abroad, as a financier, as a conduit, 
as a recipient. as a launderer of narcotics 
money. We are attempting to establish here 
that the BCCl in its total operations - whether 
the Bombay Branch or the London Branch - 
was involved in gun running, in weapons' 
brokerage, in weapons' procurement and 
the 303 Rilesand the Mirages are only the 
tip of the iceberg that we are talking about. 
We are attempting to establish here that the 
BCCI. in its operations - whether here or 
abroad - apd with particular relevance to 
Indiapas the financier and the banker of the 
jer6rists organisation. It is well-known that 
Abu Nidal was holding his account in the 
London Branch. It is well-known that CIA 
was operating through the BCCI. It is well- 
known that Manuel Noriega. who is now on 
the verge of serving a sentence, is also 
involved in this. If such things are happening 
all over the world and if narcotics arrive from 
Pakistan and move through Rajasthan and 
go into Bombay, are we really to believe that 
this operation of BCCl in Bombay was merely 
a red Cross operation as my good friend Shri 
Somnath Chatterjee has said? It is an in- 
credible suggestion for the Government to 
advocate. What are we attempting to prpve? 
There did exist-now it stands established- 
that the BCCl was not just the broker or the 
procurer but in fact almost an Attorney hold- 
ers of Pakistan for procurement of nuclear 
grade material. and for nuclear technology. 
It stands established in the context of Paki- 
stan, Libya, Iraq and Iran. Are we therefore 
to think that it is happening al over the 
world? Why only isolate Bombay? 

Sir we are next attemptkr61 lo addr088 
ourselves to the subversion 04 In~IlIuIbm 
which the BCCl's role in Mi exernpllior. I 
do not think that requires even8 pmof.Tomy 
mind that is possibly tho most 
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thing. Because that lies at the heart of our 
concern. It has been established that there is 
a nexus between the politicians, the industrii 
alists, the Banks and corruption. I did say 
that lndia has not always been like this. This 
Legislatures have called into account and 
the Government has responded to it. It is no! 
merely that it has responded to Jeep scan- 
dals or the Mundhra scandal or the Tulrno- 
han Ram's case. The Government has re- 
sponded to the concernsof the Legislatures. 
It is only when we entered those infamous 
decades and it is in those infamous decades 
that this nexus between the politicians, the 
industrialists and the corruption have got 
Bstablished and that is what has perverted 
the systems. 

MR. CHAIRMAN: It is enough ammuni- 
tion for the House to chew upon for the time 
being. 

SHRl JASWANT SINGH: Would you 
like to go on to the Private Members Busi- 
ness now? 

MR. CHAIRMAN: No. I think, we could. 
have the amendments moved. 

SHRI JASWANT SINGH: I have much 
more to say. 

SHRl ATAL BlHARl VAJPAYEE 
(Lucknow): He has just begun! 

SHRl SOMNATH CHATERJEE: He 
has just begun. This is the Preface. You. 
please leave something for us. 

SHRl JASWANT SINGH: This is the 
Bank I have found it necessary to draw the 
profile of this Bank that soughi entry into our 
country. The honourable the Finance Minis- 
ter suggested that the origins of this Bank lay 
in 1977. That is correct. But because for 
whatever information that we have about the 
origins of tMs Bank in India we are now 
largely dependant on the Government of 
lndia - - - for all information - - - therefore I 
have with great regra. to preface whatever 
I have to say with a 6r'i comment about the 
honourable the Finance Minister'sstatement. 

It is that statement, which after all raised 
aIl.this. Had that statement been all inch- 
sive, exhaustive and had 1 separated 

The milk from the water, it would not 
have needed now 

But I am sorry to say that was imocous 
and irrelevant. and it saddens me to say that 
in a manner it was an insulting evasion of the 
Parliament's concern. That statement by the 
honouiable the Finance Minister did not 
behove the outstanding publiccareer that he 
has had and the undoubted subscription to 
probity in public l ie  that his conduct and his 
nature and his past represent. That is why. 
with great sadness I have to say that a man 
of such outstanding publiccareerwasforced 
by the circumstances of the political cohabi- 
tation that he has now sought voluntari ly...... 

SHRI INDER JIT (Darjeeling): He has 
not sought. He has been offered. (Interrup 
tions). 

[Translation] 

SHRl JASWANT SINGH: Sir. it is a 
famous saying that bad assodation brings 
bed name.(lntenc.rptbns). 

[English] 

MR. CHAIRMAN: I am not sure. I hope 
that cohabitation is not unparliamentary. 

SHRl DlGVUAYA SINGH (Rajgarh): Not 
in this context. 

SHRl JASWANT SINGH: Mr. Chair- 
man, Sir, what is so normal and what hap- 
pens daily cannot be unparliamentary. 

SHRl DtGVUAYA SINGH: The word is 
not unparliamentary (Intemptins) 

SHRI J ~ W A ~ J T  SIN&: SO. we are 
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Mormed that in 1977 when the Jan'eta 
Government was in power. a request was 
mceived for the opening d the Bank in this 
country I am given to understand that the 
J.nado Government denied permfsobn for 
the opening of the Bank. The Bank was 
pealstent and somehow in the period of 
turmoil that fobwed the Janata Govem- 
ment'r inability to cope with its internal intra- 
pafly difficulties. and the period of turmoil 
thd tolkwed, this persuasive determined 
BuJI mrnrged to obtain permission for a 
mpmontative off ice. 

SHRl INDER JIT: Following your 
w&hdrawaI.(lnto~ions). 

SHRI JASWAMSINGH: I Will be happy 
i the honourable the Finance Minister dari- 
ties this. 

THE MINISTER OF FINANCE (SHRI 
MANMOHAN SINGH): I would like to state 
that opinions can differ but the facts are the 
m e .  (Inten~ptbns). 

I was saying that the opinions can differ 
but the facts are sacred and I would now like 
do take this House into confidence because 
bt of insinuations have been made. The first 
thing I want to say is that this Bank was ghren 
arepresenlative office by the Government of 
which the honourable Member's party was 
then a constituent. Not only that; and since 
you have been saying, that very Govern- 
ment agreed to give this Bank a Branch. Its 
Minister of State direded the Reserve Bank 
b give that permission. (Interryptnbns). 

SHRI JASWANT SINGH: Would you 
yield for a minute? (Intenuptions). 

SHRl MANMOHAN SINGH: Thib Minis- 
ter d State took thal file b the then Finance 
Minister, who was the then Deputy Prime 
Minister, Choudhucy Charan Singh, got his 
approval and then raid thal the RBI should 
begiven adimticwthat this Bankshould be 
&wed to come in, It b fortunate or unfortu- 
r@othatroonsft.rUwtGovemmentfell and 

that the whole matter was reopened. ..(b 
Iwnrpliwrsl- 

SHRl SOMNATH CHATTERJEE " 
(Bolpur): It fell into your lap. 

SHRI JASWANT SINGH: This is what 
exactly I said. I am very glad about two 
aspects. One is that the treasury benches 
found the opening of this off i ior granting d 
a representative office status to this Bank In 
19n by the late Choudhury Charm Singh, 
when he was the Finance Minister, shame 
ful. It is my expectation ....( lntemprbns). 

SHRI MANMOHAN SINGH: It Is not a 
representative office. A fullfledged brandl 
was recommended by the then Govemment 
of India ....( lntemp?bns). 

SHRI GEORGE FERNANDES: Sir, I 
think. the Finance Minister is misleading 
. . . (lntempbns) 

MR CHAIRMAN: Kindly do not put d r  
in the mouth of the Finance Minister. 

SHRl GEORGE FERNANDES: Sir, I 
have, here, the statement which was mad. 
by the Finance Minister in this House, which 
I called as 'trash'. This is what it 
says:(lntem@tions). 

SHRI A. CHARLES (Trivandrum): You 
can speak when your chance comes. 

SHRI GEORGE FERNANDES: All right, 
When my chance comes, you would not k 
here. You listen to me ...( l n t ~ h s ) .  

You wait for your chanw. I am .ko 
waiting for my chance. Thb 18 what tho 
Finance Minister says: 

This bank submitted an apbtbn  lo 
Jhe Reserve Bank of India, RBI in April 
19 n....= 

Janata Pady had just entered otfb d 
that time. He says: 
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.... for opening two branches in India. 
However, BCCl was permitted by the 
Resewe Bank of lndia to open only a 
representative office in June 1977.' 

So,why is he now trying to confuse? 
Why is he trying to mix up the issue 
no w?...( Interruptions). 

SHRl MANMOHAN SINGH: I am telling 
you the in-between story of a Government of 
which you were such a distinguished 
Member ...( lntemptbns). 

SHRl GEORGE FERNANDES: You 
were" you were the advisor in that 
Government ...( Intenqtions). 

SHRl DIGVUAYA SINGH: The words 
whlch he has used about the Finance Minis- 
ter are derogatory in nature. This cannot be 
allowed. These words should be 
expunged ....( lntenupthns). 

MR. CHARMAN: Please sit down. 

SHRl MUKUL BALKRISHAN WASNIK 
(Buldana): Sir, this is not the 
way ...( lntemptions) 

MR. CHAIRMAN: I would request the 
Members from this side to kindly take theirs 
seats, when the Chairman is on his legs. 

(Intenuptions) 

SHRl MUKUL BALKRISHNA WASNIK: 
Do you feel that it is not an abuse to say like 
that? ...( lntemrptkns). 

SHRl GEORGE FERNANDES: Is It 
abusive? . ..(lntemptbns). 

MR. CHAIRMAN: Shri Fernandes, 
please sit down. 

MR. CHAIRMAN: Shri Diivijaya Singh, 
please sit down. I will refer to the records. 

SHRl JASWANT SINOH: I MI g r W  
tothe hon. Finance MinleSer for having pointed 
out aa to how this office finally cam. Mo 
being. I am also considerably emboldened 
and enheartened at the response d tho 
treasury benches that the opening d tho 
representative Mice by this bank is found lo 
shameful. Would they also join kr shouting' 
shame when I point out that th iof f i i ,  whii  
was only a representative office finally gat 
established In March 1983 when the Con- 
gress Government was in power. I & not 
hear the 'shame' shouting 
now..(lntem@bns). 

SHRl INDER JIT (Darjeeling): We 
shouted 'shame' against the distoltion d 
facts ...( lntemptions). 

SHRl MANMOHAN SINGH: I repeat 
that the then Government had agreed togive 
this bank a branch in lndia That decision 
was not implemented because the then 
Government meanwhile fell. 

SHRl GEORGE FERNANDES:The 
government fell in 1979 apd not in 1983. the 
branch wasopened in 19 83...( lnt-). 

MR. CHAIRMAN: The discussion wi l  
spill over to next week and Mr. Jaswant 
Singh will continue his speech at that time. 

Actually I did not hear the words. If Mr. 
George Fernandes used the words with ref- 
erence to the Finance Minister that he wag 
they will be expunged from the proceeding& 

SHRl GEORGE FERNANDES: he war 
Government servant. 'Government servant' 
is a very honourable term. 

SHRl JASWANT SINGH: I haw really 
only just begun and my intervention has 
been f ractured..(Intemptions). m e  submis- 
sion that I am making is that as il has aboedy 
now got fractured, would you please spec@ 
that next week-the House has been ex- 
tended on Saturday, the 14th- this dlscw 
sion will be resumed on Saturday, the 14th d 

"Expunged as ordered by the Chair. 
'Not mrded.  
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hptembe{at 11 O'dockbecausethe House 
has P n  extended for that 
day? ...( temgtbns). 

. CHAIRMAN; I'woukl certainly have 
, but I am somy, I am not sufficiently 
ure as to what is the business listed 

f6r Saturday and next week So I can only 
say that I will bring this to the notice of the 
Speaker. You only gave me to understand 
that at the Business Advisory Committee it 
has been decided that this discussion will 
spill over to next week So I would only 
request the Speaker to fix appropriate time 
for this. 

SHRl JASWANT SINGH: On Monday, 
someother business has already been listed 
like the Placep6f Worship Bill for which four 
hours h a m e n  allotted. We have actually 
exte,p&ed the House on 
Saturday.. .(lntemuptbns) 

MR. CHAIRMAN: YOU only uiought to 
my notice- I was not in the knowledge of the 
fact- that this discussion was to spill over to 
next week. You have totd ma that it has been 
decided in the Business Advisory Commit- 
tee that it will spill over to next week. (Inter- 
mptbns)). 

MR. GHAIRMAN:I think, we will cut out 
this discussion now. I will bring to the notice 
of the hon, Speaker and I will request him 
that if it waidecision of the Business Advi- 
sory Committee that this will spill overto next 
week. to allocate adequate time for it to be 
continued next week. 

SHRl JASWANT SINGH: You have 
stopped us from p a k i n g  limit albwed the 
Minister to make the statement. 

Where is the sacrosanctity for Private 

Members' Business?(lntemlptions). 

MR. CHAIRMAN: I think it has been the 
convention of this House that whenever a 
Minister likes to intervene with the permis- 
sion of the Chair.(lntemptions). 

MR. CHAIRMAN: He can make an 
intervention..(lntemptions). 

MR. CHAIRMAN: The discussbn will 
continue next week. But this is a current 
topic. 

( In teq~ thm)  

SHRl SOMNATH CHATERJEE: The 
Minister cannot dictate as to at what time he 
will make a statement. 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND NATU- 
RAL GAS AND MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE (SHRI S. 
KRISHAN KUMAR): I have not dictated. 
(Intenmbns). There was a demand from 
the House that a statement should be made. 
So, I am making a statement. 

MR. CHAIRMAN: I believe there was a 
demand from the House that a statement 
should be made regarding the accidental 
death of Maj. General A.M. Malik on 4 Sep 
tember. As it is a current4opic. therefore, I 
think instead of a statement being made later 
when it loses its topical value, the Minister 
has very kindly agreed to make a statement, 
as per the demands of the House and the 
speaker has permitted it 

SHRl GEORGE FERNANDES: The 
Private Members' Business time carinot be 
taken for any other work. 

SHRl S. KRISHAN KUMAR: It b in 
response to the wishes of some of the hon. 
Members. (Inten~ions). 

SHRI SOMNAW CHA~ERJEE: I wad 
to raise a point. Since your dbservation that 
this is the convention has gone on record, I 
pant to tell you thd  this is not true. Kindly 
correct 8. 
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MR. CHAIRMAN: My statement, Shri 
Chatterjee, was that it has been the conven- 
tkm that if the Minister likes to make an 
krtenrention with the permissionof the Chair. 
he can be allowed to do so with the permis- 
sion of the Chair. Why it is only the Minister? 
I think that even if any other Member wants 
to speak something with the permission of 
the Chair, he can always say something. 

SHRI S. KRISHAN KUMAR: Sir with 
your permission. I am making a statement. 

SHRI A. CHARLES (Trivendrum): The 
Private Members' Business was to have 
started at 3.30 P.M. But. Shri Jaswant Singh 
has already taken f ive more minutes. In that 
case, why can not the hon. Minister make a 
statement for two minutes with the permis- 
sion of the Chair. (Intermptbns). 

MR. CHAIRMAN: Kindly albw the Min- 
ister to make a statement. 

STATEMENT BY MINISTER 
_I__L 

Accidental Death of Major General A.M. 
Malik, Add. DlrectorGeneral Mllltary 
Tralnlng ,Army Headquarters on 4th 

September 1991 i 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND NATU- 
RAL GAS AND MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE (SHRI S. 
KRISHAN KUMAR): Sir, I_ 

--------- 
Maj. Gen. A. M. Malik. who was serving 

- as Addl. Director General in the Directorate 
General of Military Training, army HOrs., 
reportedly fell down from the staircase of 'A' 
Wing. Sena Bhavan, to the ground fkor 
wwlyard of the building and died instantly at 
.bout 1050 hours on 4th September, 1991. 

The Office of the Mapr General was located 
on the 7th fkor of the 'A' Wing, Sena Bha- 
wan. From the first reports available. # is not 
known from which fbor he fell. 

The incident was first reported by the 
Security staff posted in the 'A' Wing d Sena 
Bhavan. Immediately thereafter a number of 
senior offken of the Defence Hqrs inckrd'mg 
the Vice Chief ofthe Army Staff and the Chief 
Administrative Off i ir ,  Ministry of Defence. 
rushed to the site. The Delhi Police, who 
were immediately informed of the incident. 
arrived on the spot and are reported to have 
commenced their investigations. The post- 
mortem of the dead body, which has since 
been got done by the Police. indicates that 
the death of the General Of f i i r  was due to 
the fall from a high level. 

Besides the investigations by the local 
Police authorities, as per ~ r m y  Regulations. 
a Court of Inquiry headed by a Major General 
with two Brigadiers as Members has been 
ordered to investigate into the circumstances 
leading to the death of Major General Malik 

- 
RULE 357 - 

[English] 

MR. CHAIRMAN: Shri Eduardo Faleim 
may now make a statement. 

MINISTRY OF EXTERNAL AFFAlRS(SHRI 
EDUARDO FALEIRO): Sir. Shri George 
kernandes, hkmbeRRParliament, has made 
certain allegations against me today in the 
Lok Sabha regarding a Press Conference 
regarding the Konkan Railway Project, which 
I held in Goa recently and I wish to darify the 
matter as follows: 

The Konkan Railway Project passes 
through the States of Maharashtra. Karna- 
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taka and Goa, including through my Parlia- 
mentary constituency of South Goa This Is 
a project beneficial for a! the three States. 
However, in e! very small segment of my 
oorwtlhrency, the alignment needs &so- 
Mely to bd modifled. The total length of the 
Wnment is 760 kilometres and the realign- 
ment caNed for & a sector ot less than 30 
kibmetres. It passes through densely p o p  
Wed areas and the damage that it would 
create if it is maintained in the present form 
would be enormous. The alignment in this 
limited sector has been widely criticised and 
Is strongly opposed by the people. Since the 
realignment was done by the officials d the 
Konkan Railway without consulting any 
environmental experts conversant with the 
Goa situation, I have been proposing that a 
realignment should be done in that limited 
segment after recommendations by a com- 
mittee of experts who could submit thdr 
report with~n not more than two months to 
avoid delay. 

It was in this context that I stated in my 
Press Conference that the present aliin- 
ment in that small sector was totally unac- 
ceptable as it would affect the people of the 
area for generations to come. The realign- 
ment in that small sector was absolutely 
necessary and is absolutely necessary and 
should be done in consultation with a com- 
mittee of experts and finelid within say two 
months, not to delay the project 

Now, I categoriiUy state that at no 
point during the Press Conference the names 
of Shri C.K. Jaffer Sharief, Minister for Rail- 
ways and Shri Mallikarjun, Minister of State 
for Railways were mentioned by me or any- 
body else. Indeed, I have fun wnfdencethat 
the Railway Minister wiH settle this matter in 
a satisfadory manner. ( htewions). 

I had tried to contact him a month ago. 
If he had just come to me, he would have 
known. 

MA. CHAIRMAN : Now we shall take up 

UnempkVW 
SHRI GEORGE FERNANDES ( IAd-  

farpur): Sir, when I raised the matter yester- 
day and again when the matter waa rdwd 
this morning, I had in my hand copha d 
Prom Notes.. . ( l n t ~ i o n s ) .  

AN HON. MEMBER :This lsthe time for 
Prhrate Members. Business. For how bng 
will It continue like this, Slr?. .. (Intmqknr). 

SHRl GEORGE FERNANDES : Your 
Minister made a statement and I have to 
reply ... (Intempt&ns).Sir, In view of the 1.d 
that it Is Private Members' time now, I ro= 
serve my right to take on the Minlsteh 
statement on Monday morning. I have ghren 
the notice for that right also ...( Intemptbnt). 

SHRl EDUARDO FALEIRO: I had trhd 
to contact your because I wanted your sug- 
gestions. I know that you are Interested h 
the project. The minimum you could do wu 
to ring me up and find out what was it ebout. 
You are a senior Member, a distinguished 
Member. ... (lntenrgthns). 

SHRl GEORGE FERNANDES : You 
are talking about vandalism against your 
own Government ... (lntert#bns). 

MR CHAIRMAN : Please sit down. Mr. 
Femandes. if Mr. Eduardo Faleiro has mado 
a statement on a point of personal exphr -  
tion and if you would like to further m d .  a 
statement on another point of personal 
explanation, I will request the Speaker to 
give you permission some time next wedc 

SHRl INDER JIT (Darjeeling): Mr. 
Chairman, Sk,don'tyou thinkthat they should 
use the k&by for the purposes of m d n g  
anddiscussing and rorting thingsout? (In* 
nrptkn~) 

PRIVATE MEMBER'S BUSINESS 

further discussion on the folbwim ~erok;- 
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lian mmmd by shr l~e j  ~ a r a ~ a t l  slngh b the 
2 W  d August, 1991 : 

' This House do wnskler the luation 
uirlng out d growing unempbyment in 
the country and recommend to the 
Government to take urgent measures to 
tackle the same.' 

Shri E. Ahamed wason hb f e d  He may 
klndly continue his speech. . 

A h  

Manjerl): Mr. Chair- 
about the 

Increasing grim challenge of unemployment 
h the country and In this context I had 
referred to the growth rate of empbyment 
which, unfortunately, has fallen from one 
Fkreyear Plan to another Fiveyear Plan. I 
mid that the growth rate of empbyment haa 
k l k n  down from 2.82 per cent per annum 
during 1972-78 to 2.22 per cent per annum 
durlng 1977-83 and further to 1.55 per cent 
por annum during 1983-88. At the same time 
thore is also increase in the growth rate of the 
job opportunities in the construction and 
mlning sector. I have mentioned all these 
things to show how serious is the problem 
keed by the cou'ntry today in the matter of 
unempbyment even in 1987-88. 

It Is seen that the Important employer in 
this country Is the agricultural sector only, 
where we have a total work force of 65.5 per 
cent who are engaged in the agricultural 
-or. This sector employs the large share 
of the total work force in the country. At the 
very same time, the manufacturing sector in 
the country employs only 10.8 per cent and 
the community and personnel sector em- 
ploys 8.2 per cent and trade sector only 6.9 
per cent. In spite of all these job opportuni- 
th, the estimated backlog in 1990-91 of 
unempbyment would be 13 million, meas- 
ured by the usual status criteria. 

I a b  have some figures of the magni- 
tude of the job seekers in the country. It 

tha! as on May, 1990 West Bengal 
hu46.35 lakh job seekers, Bihar has 31.62. 
hkhs and Kerala has 31 32 lakh job seek- 
m. Tho question before us is how we will be 

able to wriggle out of this situation. Tha only 
way Is by generating more ernpbyment. By 
thls we will be able to get rid d thls menace. 
We do not have any saft option before us b 
tide wer the dtuaion. Therefore we have to 
work and also prepare a perspective plan for 
our rural development. 

The eduhted unemployment ha# 
become a very serious problem to wery 
State in the country. Only yesterday I have 
see a press r e w  in a prominent Malayalam 
daily -Chandreke-wherein It is stated that 
even for the post of a Transport Condudor, 
an engineering graduate waa appearing 
before the Public Setvice Commission. I 
may mention that S.S.L.C. is the qudiica- 
tion for this job. Another incident was that a 
person who has a doctorate in Phibsophy 
was one of the candidates for the post of 
Transport Conductor. Both these inddentr 
are of Kerala This wil also show the megni- 
tude of unemployment problem in the mu* 
try. Therefore, mere words will never bring 
any tangible result in the country. 

A is, therefore, the duty of the Govern- 
ment and the admlnistratbn to find out the 
ways to provide and absorb the backlog d 
unemployed persons in our country. I would, 
therefore, suggest that we have to take cer- 
tain measures for absorbing our unempbyed 
youth. We have many schemes. But still w 
have to create more and generate more 
employment. Even now agriculture is provid- 
Ing two-third of the total work f o m  in the 
country. An over-riding priority has to be- 
given for the job schemes for unempbyed 
persons. 

I would say, Sir, there are many d the 
projects like the Minimum Needs Programme, 
JRY, NREP etc., but unfortunately there h 
no coordinating agency in the country and ll 
the Government will come forward to pre- 
pare a perspective plan. a development plan. 
for our rural areas, we wiH be able to absorb, 
in the first instance, all the skilled persona 
like engineers and other technical quali l i i  
people. I would suggest that it k high time 
that the Government had a Central agency 
with the necessary infr-ure in theStmPea 
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and they have teiWepare a perspective plan 
for every village with-the help of the State 
Governments. I would a b  suggest that the 
State agency should arrange district-wise 
plan cells where they have to empby the 
engineering graduates and other technically 
qualified people for the preparation of per- 
spective plan for whatever projects the 
Government will be able to implement in the 
respective localities. There are water supply 
schemes, but at the same. time. we ar very 
much sorry to say that we do not have 
necessary infrastructure to find out water 
resources in the rural areas. Why not Gov- 
ernment prepare a scheme wherein they will 
be able to provide our educated and techni- 
cal qualified people with such pbs? we can 
also enable them to prepare perspective 
feasible projed for the entire rural area. 
Therefore, I urge upon the Gavernment to 
have a national body which will be able to 
helpthe State Govemment to generate more 
p b  opportunities in the States and also to 
help absorbing our unemployed persons in 
more pbs. 

Another point I would like to suggest, 
Sir. is that the Govemment should also 
endeavour to give encouragement to the 
labour intensive industrial sector for setting 
up of industries in small and medium sector. 
The Government has abolished the l i ins-  
ing system in many industries, but at the 
same time the Government should also make 
it a point to see that the financial institutions 
support such labour intensive industrial units 
w h i i  wiW provide or generate more employ- 
ment. 

WR. DEPUTY SPEAKER in he Chartj 

The third point I would tike to suggest is 
that the rural and cottage industries are to be 
emuraged by the Gowmnmt. Even now 
the Khadi Commission have prepared awry 
elaborate and exhaustive scheme to provide 
employment in rural areas. This can also be 
made use of for generating and also provid- 

ing employment to unempleyed peopl.. I 
would also request the Government to mrk. 
a reasonable percentage of the budgetmy 
provision for the rural schemes w h i i  should 
be take up and earmarked for the skidled Md 
unskilled labourers in sectors such as aon- 
struction of bridges and roads and abo 
construction of culverts as well as metalling 
and black-topping of the roads where we will 
be able to make use of the unemployed 
skilled and unskilled labour. 

Sir, another point I would like to mention 
is that there are people who wantthat rightto 
work should be made a Fundamental Right 
It is always better that we must have such a 
very good idea, but at the very same time, I 
am reminded what Rudyard Kipling has said, 
and I quote : 

Words and phrases are, of course. 
the most powerful drugs used by 
mankind.' 

To make a provision in the Constitution 
that would provide a right to work for every 
citizen is a very good thing for attracting the 
people to that idea. But, will it be possible in 
acountry like.India? We must have a second 
thought before we step forward in this mat- 
ter. I am always supporting such an idea. But 
in the present context of difficult financial 
constraints and budgetary resources, will Y 
be possible for the Gqvernment of India or 
for any Governmentto give it as afundamen- 
tal right? ti such a provision is made In the 
Constitution. then everybody will seek roW 
through the Court as amatter of fundamental 
right. If all the 30 million people who am 
seeking employment in country seek rd id 
through the Courts of Law, what.wiH be the 
position of the Government? Therefore, the 
Government should make a fervent effort to 
gen'erate more pbs so as to absorb these 
jobless youth and pbless persons instead d 
just making speeches everywhere and at- 
trading the people. It is always better to & 
some good woh by w h i i  we will be able to 
generate more jobs. 

Sir. I do not want to M e  much d the 
valuable time d this House. I venture to say 
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that the Government must prepare some 
project by which we wil be able to generate 
more jobs and also able to employ more 
ponons. This is a grim challenge before the 
country and only by generating empbyment, 
we will be able to give some relief to the job- 
seekers and I hope the Government will take 
necessary steps in the ight direction. 

[ Translation] 

SHRl KRISHAN DUlT SULTANPUN .LC"cur--.-. 

(Shimla): Mr. Deputy Speaker. Sir, I rise to 
support the resolution moved by Tej Nar- 
ayan Singhji regarding growing unemploy- 
ment inthecountry. Alargenumberof people 
in the country have become educated but we 
are not able to provide them employment. 
Many hon. Members who have spoken prior 
to me. have given the statistics in respect of 
the unemployed people. This problem of 
unempbyment has increased rapidly in a l  
the states. If all the literate people are pro- 
vided with employment, then this counlry wll 
b e m e  impecunious. As such my submis- 
sbn isto formulate a separate scheme in this 
regard. We need to contemplate on it so that 
the edwated youths or the lliierate persons 
can be provided empbyment. 

Mr. Deputy Speaker, Sir, it is said now- 
adays that the efforts are being made to 
provide employment to the people belonging 
to Scheduled Castes and Scheduled Tribes 
but I understand that it is not true. In the 
presenl circumstances. we have not been 
able to provide adequate em ment to 
those people for whom a provis' 3 as been 
made h the constitution. A provirion has 
been abb to provida 15 per cenl employ- 
ment to Scheduled Castes and seven and a 
half percent empbyment to SchJvle Trbes 
but tY date there are a number d depart- 
ments where the peroentage of recruilment 
d these people is almost nil. W we ma in 
favour d safeguarding tho intor&s d the 

, pow, we rlroukl make a p p o k r ~ s  on the 
bask d resenration, but we aro lagging 
behind in his regard. As such. the Govem- 
ment should pay Mention to thi aqmd 
s h e  Ihe youths of thii cowWy are facing 

economic crisis due to non-availability of 
employment. 

16.00 hrs. 

Everyone wants employm*. The ways 
adopted for providing emijloyment are in- 
adequate. Prior to this election many State 
Governments in their manifestos promised 
to give employment to one and all as il was 
their birth right. Ira this way they tried to allure 
the youths to their side. 

I hail from Himachal Pradesh. The 
Government enpying power in our State 
assured every youth of employment and 1 il 
failed to do so it would give unemployment 
allowance. But what is happening now. On 
the 27th and even day before yesterday. I 
pointed out in this august House tha the 
people employed in P.W.D. etc. are being 
exploited. Everyone is in the gripof exploi- 
tion. Poke is deputed everywhere in H i -  
chal Pradesh, State Government semmts 
are on strike and agitations have stMed in 
every village. There is a need to take the 
people into confidence while making any 
agreement. I had pointed out yesterday abo 
and I would liieto reiterate it today l mhaw 
taken an oath to curb the problem d unem- 
ployment, such type of atrocities should nd 
be committed at all. Apart from the pmty 
poliiics, we have to solve this probbm. It b. 
inmaterial as to which party k in power. R b 
our duty to take sincere steps in thii direc- 
tion. When it has been mentioned in the 
manifestos, why it should m t  be bnpk 
mented. In addition to this I would l k e b  poid 
out that the backlog of vacancies d M- 
uled Castes and Scheduled Tritm have nat 
been filled in the Central Governmod do- 
partments. A time bound programmeREBshould 
be formulated to enable the poa to Qet 
empbyment. 

The educated persons are being rr 
jecled on the ground that they are nd ca- 
pable for the posts. It should nat be llro tbk 
The educated persons registered in Ibe ' 
enrpbyment exchanges should he #rulB.d 
empbymenl. 
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In all the publlc sector undertakings, 
may it be Banks, Railways, Air lndia or any 
o?hw institution there is a baddog in the 
mandes. I would request you to make 
dlorts to provide employment to Scheduled 
Castes, Scheduled Tribes, the educated 
pemns and the people belonging to back- 
ward cammunlties. 

In India maximum number of people live 
In vlages. The measures adopted to solve 
unemployment problem have failed. I am 
referring to the ongoing problems of the hilly 
rugbns. There is a lage scale unempky 
ment In hills areas. Diseases are very com- 
mon In crops there. 

Scientists are not prepared to go the.re. 
The teachers are also reluctant to go to hilly 
areas to teach children. In hilly areas the 
crops are badly affected with diseases. 
Renuka Tehsil is one of such areas. Which is 
a part of my constituency. 

There are number of Departments where 
you make recruitment ondaily wages. These 
workers are paid Rs. 1%lB per day whereas 
people working on as regular employees are 
wing  Rs. 1800 p.m. The daily wages are 
employed for a few months and after every 
three months, there is a break in their sew 
kes. The Gwernrnent of India has already 
imposed a ban on recruitments and such 
ban has also been imposed by the State 
Governments. The ban has been imposed 
with a view to control the budget d e f i i  I 
urge upon the Government that this ban 
hid be lifted. In add'ibn to this, the Oov- 
emrnent should immediately flu up all the 
posts of clerks, peons and sweepers lying 
woant inall theof f i iso that the unemploy- 
ment problem can be CUM. 

One of wr colleagues has just now 
pointed out that a youth possessing an 
Engineerbrg degree applii for the post of a 
cmbtor. If is something very unfmunate. 
Your plea0 bdc into k. . . . . (ht~ iw,s) .  

b 

MR. DEPUTYSPEAKER: I tell youthom 
am some hon. Memben who could not gat 
time to speak during this Session. 

SHRI KRISHAN DUITSULTANPURI: I 
am just concluding. 

MR. DEPUTY SPEAKER: Ewry Mom- 
ber can take 10 minutea to speak. 

SHRI JSRISHAN DUTT SULTANWRI: 
Wth a wuplet, I end my speech : --. -.. 

Resham ke galichon par dhanwan k. 
bete sate hain, 
Jin kl badolat sub kuch hal, 
Woh rate ko baithe rote hain Dhanwan 
khajana bharta hai, , 
Kanoon phir hifajat kaita hal, majcbar 
bechare roro kar, 
Takdir ki shyahl doMe hainl: 

Ginger is produced in Sheld, Churpl 
and a. the seeds of ginger have got infoe 
tion. As a result of it, the people engaged In 
prod*n of ginger have their employ- 
ment. The agricultural sdeL have mado 
tremendous effortsto wercome this dim- 
but in vain. Similarly the apple tree8 haw 
also developed the same disease. ThL ha8 
resulted In tremendous bss to the farmen 
and no effort is being made to take soma 
remedial measures. The pestldde8 avail- 
able for this disease are very exper#rhre. I 
urge upon the Government to take mnn 
steps in thb regard. 

The fanner looks after the Interwt of tho 
entire natbn by produdng so many crop, 
He is a true patdot and makes aoncertod 
efforts to take the country forward. HI +' 
hard day and night for the cou- prog- 
resa. As such, the farmen' plighl &odd nol 
be ignored and we 6hould have some dd. 
nite programme fortheir upliftment. 8 M 
be ensured that the fumua must gal mnu= 
nerathre prko for W pmduw. T M  wl 



gonerah empbyment in the viliagoa Ow commodhk8 were produmd in thm vhgm 
Oovemment is taking rtepr to curb the blf. Everyone u d  to wMk mcdlngly 
unompbyment pFoMem m. Tho farmors and noonowuunempbyd. Ido notwkhlo 
could not be able wen to get poswwb d prohmg this bow futther. But I would llu to 
the lend measuring five acre, elbtted Do pdnt out thd Governments haw dungad 
each tarmerdwing lndiraji'a regime and they many a time ud whosoever m e  Do pawrr, 
are dill struggling to get p-bn of t ln daimed that they would remove the probkm 
land. You had assured that YOU would endi- of unemployment V.P. Shah Govern& 
orte unemployment in this - k y  but nothing 
h m  been achieved so far. The StateGovem- 
me- should be directed to deal with such 
cases strictly and take step to curb unem 
pbyment. The people who have been allot- 
ted Wids should be glwn actual possession 
of the land so that the problem of unempby- 
ment can be removed. 

SHRl SANTOSH -?A KUM G A N G W a  
(Bar'emy): Sir, we have be-s- 
g ins on the issue of unemployment since 
the last so many years but il seems that this 
menace is increasing day by day despite the 
corrective measures taken in this regard. 

The statistics of unemployment figures 
reveal that at the beginning of the seventh 
five year plan the number of unemployed 
person registered in the employment Ex- 
changes was one crore, but this figure has 
increased to 5 crores now. I feel that this will 
not be less than 10 crores till the end of the 
eighth fiie year plan. At the start of the 
twenty first century the population of the 
country would be more than 100 crores and 
the number of unemployed persons will not 
be less than 40crores. I am referring to those 
figures only who are registered with the 
Employment Exchanges. Nearly eighty per- 
cent of the population of the country reside in 
the villages and the agricultural labourers 
who depend totally on agriculture have no 
link with employment exchanges. They are 
also to be taken into account while taking 
any decision about the unemployed per- 
sons. In this context I do not want to go into 
details. 

Thousands of years ago the number of 
villages was much more and the cit ie~ wore 
less in number and people were dl em- 
pbyed. I have read that at that thne, exoeQt 
ralt nothing had to be pwcneoea. AH othrr 

even an&udapedk&that they mwld 
Incorporate the .right to empbyment In t)n 
constitution. Every party m h  thh bubo 8 
part of its manifesto. But nobody doe, any 
thing sincerely in this regard. We rhould 
necessarily go through the rewne  behind It 
and the measures proposed to be adopted to 
eradicate unemployment. In the present rlhc 
aion the number of unemployed peopk b 
growing steadily and W we fall to make 8 
correct assessment of the problem we win 
not be in a position to resolve the problem 
of the country in a right way. 

Today we talk of aelting up companba 
and industrial development we set up major 
industries. The Pepsi Issue was discussed In 
detail and in the process, many facts came to 
the forefront it was said that in the very first 
year Pepi  would provide employment to 
twenty fiie thousand people but In fact afbr 
the Investment of 50-60 crores of rupee8 thb 
project could provide empbyment merely to 
850 people. Keeping this figures in view vm 
should contemplate and give a thought to 
this aspect as to how we shall declde th 
future of this country. 

Since many of my friends desire b 
speak on this issue, I shall and giving two lo 
three suggestions for the consideratbn of 
the Government. The number of educated 
unemployed is in creating day by d 9  in h a  
country. Education should be made job ort 
ented so that education and empbyment go 
hand in hand. More investments should bm 
made on opening I.I.T. and polytechnic in& 
Mions in the country ao that they can impul 
trainings and prepare skilled worken, A job 
oriented new educatbn policy should bm 
framed and implemented. Self employment 
productive programme should be dowobpd 
for the educated unempkyed youtha Em- 
@ads should be laid to Increase the d l C  
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dency in agricultural produdion. Identity 
- cards should be issued to those living below 
th. poverty line and an Antyodaya pro- 
gramme should be launched to prwide 
empbyment ontop priorii basii. These are 
some of the points which we should keep in 
mind. Y we sincerely implement these pro- 
grammes we can succeed in building.the 
image of our nation. If we want to take the 
awntry towards the twenty first century and 
want to provide empbyment to our youths, it 
is essential to do something solid for them in 
the right direction otherwise the history will 
repeat itself, because all the agitatiins and 
wave of transformations were spearheaded 
by the youths. If we do not succeed in show- 
ing them a rigM way it is apprehended that 
the youths may adopt the wrong way and 
indulge in some anti- national activities. 

I have termed it as wrong way. because 
terrorism has spread its tentacles through- 
-out the country. Who are those terrorists? 
They are mostly youths because they are not 
getiing good education; they are not getting 

_ good empbyment, naturally the problem will 
increase. It is the time for admission in schools 
and colleges etc. but the students who have 
bearred 60.70 and 80 percent marks are 
denied admission and even if they get 
admission in colleges. etc. they are not pro- 
vided jobs after completion of their studies, 
then who is to be held responsible? In fact. it 
is the responsibility of alof us and that d the 
Government as well. I would like to request 
you ts consider aH my suggestions before & any decision in this regard. If we 
extend the guarantee to empbyment to one 
and all. we shal Rave to pay. at least. Rs. 
14,000 cores as salary at the minimum rate 
in one year. in 1990. As much funds would be 
needed for providing employment to all. Are 
we in a position to invest this huge amount of 
Rs. 30,000 crore in a year? Can we manage 
it? At present the need of the hour is that we 
should give priority to the ilevekpments of 
the villages in the country. Priority should be 
-rded to devebpment of cottage indus- 
tries. In this way let us aeate an environment 
so that the people do not run towards cities 

from their villages for the sake of employ- 
ment. Today. the village youth instead of 
taking interest in rural jobs flee to towns. 
After completing their education they de- 
vebp a feeling that rural work k very inferior 
and they consider it d We use. India is the 
only country in the world. where the condi- 
tion of agriculture is very deplorable and the 
farmers are considered inferior to others. 
The Government should change its policy 
and aeate sufficient employment opportuni- 
ties in each Panchayat, each village so that 
every hand may get work. Then only we shall 
be able to realise the dreams that Mahatma ' 
Gandhi once saw for this country. 

Now, without going into further details, I 
would lib to say one more thing before 
concluding. The hon. Member has brought 
forward a Private Member's Resolution to- 
day and there is already on such Resolution 
which was brought forward by Shri Mukul 
Wasnik in the House. The Government 
should incorporate the aims and objectives 
of the Resolutions and bring forward its own 
Resolution so that and environment could be 
created for providing employment to youth in 
the country in the right earnest for their 
development. In this connection. I would like 
to make certain suggestions. People run 
from pillar to post to get a pb. In the process 
they waste their most valuable time and 
energy. The Government after considering 
their probbms must make a welfare scheme 
for them. Instead of just allocating meagre 
funds, it is necessary that the Government 
should create an environment so that our 
coming generation might go in the righ direc- 
tion and build the nation. Only after that a 
change will come in our society. 

>w 
SHRl NAWAL &SSE-RE B! (Sb 

tamarhi): Mr. Speaker, Sir, aserbus discus- 
sion on the unemployment problem is going 
on in the House. An hon. Member, Shd Tej 
Narayan Singh has brought forward a Pri- 
vate Member's Rdu t ion  here. Sir, through 
you, I would like to presenl some facts in 
support of this Resolution and that of the 
problem d unemplayment, before the Gav- 
emment. 
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The hon. Member has said that the 
number d unempbyed people who have 
registered t h m  names Employment Ex- 
changes is 5 crores. But in my opinion it is 
about 12 crores as many of them do not go 
to the Employment-Exchange for registering 
their names. Thus 55 percent population out 
of total 84 crores people of the country is 
unemployed. There are two categories of 
unempbyed people in the country, one poor 
and uneducated and other educated unem- 
pbyed. Their number is about 12 crores. 
Besides the also others whop are jobless. 
There are many reasons of this problem. Our 
faulty education system during last 44 years 
is one of the reasons for the growing unem- 
ployment in the country. Our education is not 
Joboriented. secondly, no plans are imple- 
mented with in a definite time frame. Thirdly, 
the land reform scheme has remained con- 
fined to proper only. lt has not yet been 
implemented in the right sense. These are 
the reasons for the growing unemployment 
in the country. Their number would increase 
further in the 21st century. Sir, the Govern- 
ment started many rural development pro- 
grammes like R.L.€;G.P., N.R.E.P. Anto- 
daya programme etp in order to provide 
some jobs to all c&egories of unemployed 
people, the unskilled, skilled, educated the 
uneducated. One such programme, the 
I.R.D.P. was started to upllt people who are 
living below the poverty line. I would like to 
say on the floor of the House that 90 per cent 
work of all these programm%s remained on 
papers only. Only 10 per cent work has been 
done practically. Due to all this, the problem 
of unemployment is aggravating day in and 
day out and as a result of this our country is 
confronting various problems like naxalite- 
movement, terrorism and the law and order 
problems as well. 

Mr. Deputy Speaker, Sir, in the light of 
this Private Member's Resolution, I would 
like to request the Government, through you, 
to enact such laws and frame such rules 

,which might help us solve the problem of 
unemployment in the country. This will re- 
duce the number of jobless persons. The 
jaboriented schemes will definitely diverl 
those youth from the path of terrorism and 

other such unlawful adiviiies. 

Sir, the programmes like Jawahar 
Rotgar Yojana. N.R.E.P. etc. did not haw 
the desired effect in the villages. the workera 
were not given appropriate remuneratkn 
under these schemes because these 
schemes remained mostly confined to pa- 
pers only. This resulted in exodus of labour- 
ers to States like Punjab and Haryana I am 
saying all this because I come from Bihar. 
Besides, these schemes. a self employment 
scheme for the educated unemployed was 
also launched. This scheme was impractical 
in certain respects due to which the unem- 
ployed youth were not able to run their own 
business smoothly. Theyfacedvarious prob 
lems like power crisis and other such aises 
and ultimately they became overburdened 
with the loans they were advanced by the 
Government. 

Sir, our faulty education policy is also 
responsible for the unemployment problem 
which is increasing day by dayin thecountry. 
In other countries like Japan people haveset 
upsmall industries in every house and people 
have bee imparted specifii: education and 
training for this. So, Sir, through you. I urge 
the Government to make an overakhange 
in the sys6m of education for making it job 
oriented. For example the small items lib 
button and needle which could bmanufac- 
tured in cottage-industries ,should not be 
given to big industrialists like Tatas, B i b ,  
Mafat Lals. Dalmias etc. There should be a 
ban on the bgyindustries manufacturing small 
items. Incentives should be given to small 
industries and industries based on agricul- 
ture. This will help us provide jobs to a good 
number of unemployed youth. Further, I 
would like to saythat during the Janta regime 
Shri Vishwanath Pratap Singh's Govern- 
ment had assured that Right to work would 
be incorporated as a Fundamental RigM in 
the Constitution. I woukl like to insist upon 
the Government to do so taking into account 
the unemployment problem so that the yorrth 
of the country couM p in  the national main- 
stream. They should be imparted a job 
oriented education and all tho plans should 
be executed within a definite time frame so 
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as to solve the problem of unempbyment In 
the country. 

I would like to say one-two things more 
before concluding Sir, today only the chiC 
dren of a few elite families receive prhrate 
education as well as knowledge of good 
technobgy and succeed to get empbyment 
On the other hand the children of the poor 
remain in the sorry state of unempbyment 
They are devoid of technical education and 
are not capable of either getting jobs or 
running small industries. R is my request that 
there should be uniform type of education for 
one and all whether one Is the ward of a 
Bhangi 6rof an hon. Member. PuMk schools 
must be closed and equal educational facilii 
ties, wit*ut any discrimination, must be 
provided both in cities and villages. Every- 
one should be provided pboriented educa- 
tion so that he is in a position to get employ- 
ment. Finally, I would like to emphasise on 
the point of incorporating right to work as a 
Fundamental Right. Unless this is done the 
unemployed youth must be paid unemploy- 
ment allowance @ Rs. 500 per month. 

Mr. Deputy Speaker, Sir, through you, I 
would like to put one more demand before 
the Government. Today, the youth run 
towards cities in search of employment and 
register their names in the employment 
exchanges. They put up applications for jobs 
at distant places. They haveto travelto far off 
places for appearing interviews. While ap- 
plying for different posts they bear great 
expenses. Hence I request the Government 
to do away with the practice of submitting 
postal orders with the applications and to 
facilitate them to travel freely in trains and 
Government buses irrespectiveof the places 
they go for appearing in the interviews 
whether it is Patna, Lucknow, Nagpur, Kanya 
Kumari or anywhere else. I conclude with 
these words. I am thankful to you for provid- 
ing me an opportunity to speak. ' SHRl SUB-HAWEE (Rai- 
gan-~eputy Speaker, Sir, today the 
problem of unempbyment is very grave in 

the country. It cannot be eohred thmugh 
mere discussions or conducting a audy on 
the number ofthe unempbyed people. Fhther 
we should think the very reasons and pdi- 
cies which am responsible for thh probkm 
and work out as to how this can be solved. 

MR. DEPUTY-SPEAKER: Shall wr 
extend the time? If so, by how much? 

THE MINISTER OF PARLIAMENTARY 
AFFAIRS(Shrl Gulam Nab1 Azad): Let If k 
by one hour. 

MR. DEPUTY-SPEAKER: The time b 
extended by one hour. 

[Translation] 

SHRl SUBRATA MUKHERJEE: Mr. 
Deputy Speaker, Sir, there are two catego- 
ries of unemployed people In the country- 
one the educated unempbyed who register 
their names in the empbyment exchange 
and other, the uneducated ones mainly be- 
bnging to villages, who generally do not 
register their names in the Employment 
Exchange. Because they do not have any 
Idea that they might get some jobs by ddng 
so. We often count the number of those 
people only whose names are registered In 
the Employment Exchanges, but not the 
number of unregistered ones. Some of the 
hon. Members said that there are about 5 
crores unemployed people in the country. 
But actually, there are 7 to 8 crores unem- 
ployed people who mainly l i e  in the village8 
but their names-have not been registered in 
any Employment Exchange. Weshould take 
these people also into account. 

We have discussed about them in tho 
past also as we are doing so now but no plan 
could be evolved to solvethis problem. During 
the last Budget session we discussed the 
industries, agriculture etc. but did not try to , 
find a way-out for solving unempbyment 
problem. As there is not much time. I would 
like to make only certain suggestions in thia 
regard. Ours is predominantly an agrhk 



tural oountry. So we should sea first as to 
what per cent of our population crrn be ab- 
sorbed in.this sector. So far aa I know abwt 
40 per cent of ow population could be ab- 
mrbed in agriculture. So we shall haw to 
make some other a l lernath tor the re- 
maining 60 per cent of ow popdatbn. At the 
tlmo of presenting Budget Hon. Manmohan 
Singh who is presently here said that we 
rhould open our doors for sale of our am- 
moditlea in the foreign markets and make 
rimilar arrangements for the sale of foreign 
goods in our market. I would like to know in 
this connection as to why we cannot consti- 
tute a domestic market of our own for selling 
our own products, so that we can remove 
unemployment in the country to a great 
extent. Earlier the hon. Prime Minister was 
giving the per centage of people l i ng  below 
the poverty line. lt would most welcome if he 
gives the exact number. What is the use of 
giving percentage. One thing that everybody 
knows is that the maximum people in the 
country live below the poverty line. We have 
never launched a scheme so as to enhance 
their purchasing power. It would bebetterwe 
could decentralise the land and ditrbute it 
properly among the 40 percent population. 
These 40 percent people will have their own 
land. If these people are advanced bans or 
granted aid. they will be able to inchase their 
production and enhance their purchasing 
power by selling the produces. 

Let us take the example of Vietnam 
which is a small country. It gained its inde 
pendence after its 17 year bng war against 
the imperialism of the USA. The first priority 
was given for improving the b t  of the farrn- 
ers. Their Government purchased their pro- 
duce at higher rates and subsequently sold 
it at bwer rates to the general public through 
public Distribution system. In this way, the 
purchasing power of the common man in 
their country increased. As a result of this, 
the people depending on agriculture were 

-absorbed in agriculture and other were 
engaged in industries. This solved their 
unemployment problem to a great extent. 
We tooshould have to thinkon that line. With 
reference, to West Bengal, an hon. Member 
was saying I hat as per record 44.35 percent 

people In the State are unemployed.- We 
should take note d one thing here. This 
percentage indudes even those agricultunl 
labourers who are called farmers though 
they do not have land. They too registertheir 
names in the Empbyment Exchange there. 

That Is why it is necessary to know as to 
what is the exact number. But the rate of 
unemp%ment has decreased in villages 
there. Mr. Prime Minister was talking about 
the agricultural IaWurers that they do not gel 
any wollc. In West Bengal agricultural la- 
bourers do get empbyment daily. ll was not 
so earller they used to get empbyment only 
for three months. Now they ge t l  daily. Their 
pruchasing power has increased. We will 
have to find out the ways as to how employ- 
ment apportunities could be created. Now 
we are going for computerin a large scale 
and thereby claim that we are taking the 
country into21 st century. Computer must be 
used if necessary for the national devebp- 
ment. But whether its use is permissible 
when crores of people are unemployed. The 
computer is causing so much unempby- 
ment The use of computer is, of course, 
necessary in certain sectors. But today, it k 
very much relevant to think as to where to 
use it and where not to use it. I want to bring 
this matter to the notice of the Government. 
The vacancies in the Central Government 
a n  being filled up through computers. Rail- 
way is the biggest department. Here we 
could have employed 40-50 lakhs of people. 
instead of 23-24 lakhs. Here the strength of 
working people has gone down. Now only 9 
lakhs of people are working here. as com- 
puter is extensively used here. The village 
industry is also referred to. If the purchasing 
power of the people is being increased, then 
the village industries should also ba given 
impetus. The village industries were also 
referred to when the industrial p o l i i  was 
discussed. 

The Minister concerned had given as- 
surance to pay attention to village 
industries.The employment opportunities 
would be enhanced in villages through vil- 
lageindustries. The small schemesfor poultry 
and fisheries could be initiated there. Har- 
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ijans have been rearing hogs. l want to bring 
this matter to the notice of the Government. 
The discussion always goes fruitless, as it is 
not implemented. Today, thediiisiie forces 
are raising their heads. ll they are not brougM 
down then the integrity of the country is at 
stake. This is must in order to root out unem- 
ployment. The proposal mooted by the 
honorable member is therefore worth 
recording-l want to say that 'right to work' 
was included in the Indian Constitution. 
Whether they will be given any allowance 
when they are not given employment. It 
should be discussed here. Thank you so 
much for allowing me to express my views. 

MR. DEPUTY SPEAKER: Yes, Shri 
Peru man. 

DR. P. VALLAL PERUMAN (Cbidam- 
baram): Sir, I will speak in Tamil. 

MR. DEPUTY SPEAKER: Have you 
given notice of it? 

DR. P. VALLAL PERUMAN: No, Sir. 

MR. DEPUTY SPEAKER: Then you 
please wait for some time till the interpreta- 
tion arrangement is made. 

C 
The next speaker is Mr. Mukul Wasnik. 

&I w h i i  has-been bm&t to discussthe 
proMem of unemployment 

Sir, it is a matter of great concern to all 
of us that after 44 years of independence we 
atill have avery large number of unemployed 
people in the country. When we talk about 
unemployment. we talk about w s e  persons 
who till date do not have Bny source of 
income or any working. wehave those fig- 
ures with us. I would like to,pint out that the 
Hon. Prime Minister, day before yesterday 
while speaking pointed,Qut that there is a 
very large section of he  society which is 
under-employed. w e  figures we do not 

have. I would say that those people who are 
though empbyed today but whose potential, 
whose capacity we have not been able to 
exploit to the fullest possible extent should 
also be the target group about which we 
should cancentrate our attention and try to 
evolve certain programme which will provide 
them with fuller employment opportunity. 

Many of the Members who have already 
spoken have made valuable suggestions 
and I do support those suggestions. 

I would like to point out that the Govem- 
ment time and again, various political parties 
time and again, during the elections, after 
the elections and just before the elections 
also have been making employment as one 
of the most important planks to go before the 
masses. But, sit. I believe thatthis Govern- 
ment or any previous Government has failed 
to actually make any systematic effort to 
assess the nature of the problem and the 
extent of the problem. 

We have a Planning Commission. We 
have Employment Exchanges. We get cer- 
tain figures from these bodies but. we are 
very well aware that the employment ex- 
changes in the country are not working sat- 
isfactorily. The Planning Commission has 
not been able to work out correct figure of 
unemployment in the.country. Therefore, I 
believe that on one hand we are having 
mushroom growth in the engineering col- 
leges, in the medical colleges, where capla- 
tion fees have been charged but we are not 
aware that in the coming say 5 or 6 years 
from now the problems will become worse. 
Keeping in view our agricultural devekp 
ment and development in the engineering 
and electronic industry, we have never tried 
lo evolve a plan to the effect that five years 
from now we will require so many doctors, so 
many engineers, anesthetist, gynecologists 
and so on. 

1 

We have not planned. Unless and until, 
we plan in such a fashion, whatever meas- 
ures we take. I think, they will not be system- 
atic approaches. These institutions are 
making hundreds and thousands of engi- 
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neem and doctors. These engineers and 
doctors by paying huge sums of capitatiion 
fees, afterthey comeout from the institutions 
and if they find that the Indian Government 
does not have sufficient capability to provide 
them the opportunities for gainful empby- 
ment, then. these people will be frustrated. 
What will be the result? There will be vio- 
lence. There will be naxalite movements, the 
type of mwements that we have in Andhra 
Pradesh. in some parts of Maharashtra. in 
Orissa and in Bihar. This movement will 
grow. Not only this. where the educated 
youths have no employment opportunities, 
there, they will somehow be attracted to- 
wards generating blackmoney. A large 
number of young people, whose energies 
and potentials could utilised for nation build- 
ing activities. their energies and potentials 
will be used by those forces which want to 
destroy the nation, and which want to de- 
stroy the social system. 

Therefore, I would like to point out and 
demand-when this Government has very 
categorically stated that generation of em- 
ployment opportunities will be the first prior- 
ity of this Government-that this Government 
should constitute a National Manpower Plan- 
ning and as soon as it submits its Report, l s  
term will be over. But as a permanent body, 
it should continuously plan-according to the 
development in the fields of the agriculture 
and insudstry- for employment opportunities 
and give the realistic figures. 

The other day. some figures were given 
that we would be gnerating this much em- 
ployment opportunities. Those figures did 
not seem to be real. Therefore, if we want to 
have a realisticapproach, then I request that 
the Govemment should form a National 
Commission on Manpower Planning and 
this body should be a permanent body for 
working out details of employment genera- 
tion. 

Secondly, many Members, who have 
spoken earlier, have demanded that Right to 
Workshould be incorporated in the Constitu- 
tion. I fully support this demand. There were 
many Members who were pointed out that 

once we give the Right to Work as a 
Constitutional right, the Government will not 
have sufficient resources tofunil the same. W 
the Government does not have sufficient 
resources, then, it will be very diicult for 
them to implement this particular provision. 
I do not agree with them. There had been 
cases, where a kt of wasteful expendiire 
was there. If we are able to check this waste- 
ful expenditure d the Government, if we are 
able to check the budgetary allocation to 
those programmes which will ultimately 
provide luxury sewice to the upper strata d 
the society and if we are able to implement 
the programmes more efficiently. then I be- 
lieve that we will be able to have sufficient 
resources to see that the Right to Work - the 
constitutional right-is properly implemented. 

Sir. I fully support this demand and I 
request that Government, it not in the current 
Session, at least in the next Session, should 
come up with a Bill to amend the Constlution 
for providing Rghtto Work as aconstitutional 
right. 

Sir, there is a definite need to improve 
thefunctioningof the employment exchanges 
also. There have been many cases in my 
constituency, in other parts of the country 
also, where we have come to know that 
those people who wera registered ten years 
back or 15 years back. did not receive a 
single call for any intewiew. And there have 
been people, after registering just for a few 
months or a few years, got intewiew calls. 
This will have to be taken care of. We will 
have to check this. If there is need to have 
computerisation on a large scale, of the 
Unemployment exchanges, I think that we 
should go in for computerisation and adopt 
methods which will ensure that those people 
who have registered themselves earlierthan 
the others should get precedence over the 
late-comers. 

There have been many figures which 
have been given by the hon. Members. I 
have some figures with me. The empby- 
ment exchanges have reported to the Gov- 
ernment that by month of February 1991 
almost 1,39,75,500 young people who were 
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abovemetric were unemployed. Similarly, 
1,36,30,900 were those people who haw 
wmpbted their matriculation and could no9 
got ompbyment. And sknilarly, 1 ,91,36,300 
ware t b  unemployed unfortunate people 
who were bebw-metric. 

R ls a shodclng figure, 4,67,51,7001 I do 
not believe that this is the rigM figure and thii 
a complete figure. But as ar! incomplete 
figun a h ,  it is a shoc&ing figure and it is a 
huge figure. I request the Government that il 
should take proper steps to see that correct 
figures are given. 

SHRl SANTOSH KUMAR GANGWAR 
(Bareilly): It is above 12 crores. You are 
mierring to the figures of employment ox- 
chaw. 

SHRl MUKUL BAMRISHNA WASNK 
I have quoted the recent figures. Different 
figures are quoted at different times. 

SHRl SANTOSH KUWR GANGWAR: 
You see that what is the number of those 
people not registered with the empbyment 
exchanges and are unemployed. Who are 
rgriarttunr Laborer and are 

SHRl MUKUL BALKRISHNA WASNIK: 
I am statlng the same thing. I do not know 
how far these figures are right or wrong, but 
rll these figures are very horrifying. These 
are very large figures and involve only those 
who are unemployed, those who work in the 
fiekls and potential of those people we are 
not able to use. This is causing a great 
national loss. It couM be added that the 
Government never tried to work out the 
actual figures. Thus, I agree with you in toto. 

Sir, these are the two or three points 
whkh I wanted to bring to your kind notice. 
But I had raised this matter on several occa- 
sions. I would not like to place before yw 

once again that on the one hand we have 
been committing that we would be generat- 
ing more empbyment opportunities but ndh- 
ing much Is done. The President, while 
spddng before the Members of both Houw 
of Pahmont give a commitment that, "Yw, 
empbyment opportunitiis will be generated 
h large numben.' 

The manifestoes of various political 
parties havealsogiven similaraimmitments. 

But. Sir, we are very much worried and 
concerned that time and again we come 
across press reports, where it has been 
stated that the Government is imposing ban 
on fresh recruitments in the Ministries and in 
the Departmentsot the Central Government. 
There are some States which have actually 
implsed ban. There are some States which 
are planning to impose ban. Sir, such a otep 
will be a suicidal step. And if we do not 
withdraw the ban in various States. where h 
had been imposed, then the unemployed 
people in those areas will reaci and they will 
re- very badly. 

Sir, it b a cmmmitment by the various 
political parties. The actions are something 
eke. And i! the unempbyed youth react 
badly. then tho total responsibility of whl -  
ever happens will be that of the Government 
and the youth should not be blamed for 
whatever measures they adopt. 

Sir, when I had put a supplementary 
question to the hon. Finance Minister, he 
said that the Members cannot have both the 
hands and they cannot have both the ways. 

The MP's cannot be benefited both the 
ways. On the one hand it is said that the 
expenditure of the government must bo 
minimissd, on the other hand it is said that 
there should k more recruitment. Both the 
things cannot go together. The Government 
is doing it lwel best to minimiso €he gwem- 
ment expendhe. The statement to thb 
effed war made by the Finance Minister. I 



would like to say that the government should 
curtail only the wasteful expenditure. The 
government must do the needful expend- 
ture even if there is a need to saorifi i the 
Individual interests. I the expenditure is 
essential for ensuring the security of the 
Indian borders, every citizen is ready to give 
every sacrlf i i  to meet expenditure for that. 

Mr. Deputy Speaker Sir, I am asking to 
curtail only wasteful expenditure. The nec- 
essary expenditure is Irresistible. By waste- 
ful expenditure we mean 4 to 5 vehicle of 
esawts accompanying a Single Minister. 
Today the servants are provided to every 
officer, be it at his residence or at his &ce. 

PROF. RASA SlNGH RAWAT (Ajmer): 
You did not p in  the Ministry, that is why you 
are having such statement to make. 

SHRI MUKUL BALKRISHNA WASNIK: 
No. it does not matter. If you agree with me. 
ray like that. 

Mr. Deputy Speaker, my only plea is to 
curtail thegovernment expenditure: because 
the government vehicles are being mini- 
mized knd huge quantity of fuel Is being 
wasted by government officials. 

Mr. Deputy Speaker, Sir, the Deputy 
Divisional Commissioner of Nagpur has filed 
a complaint against the Commissioner that 
he had been using his official car for drop- 
ping his children and wife at school when he 
found that the average run of the car was far 
below the officially permitted Limit. As a result 
the Government had to pay additional bills 
worth thousands of rupees. Praiseworthy is 
the officer who dared to complaint against 
his senior officer. It, thus, clearly indicates 
the way the public money is spent. This is 
merely an example. Many of such cases 
may be there in ditlerent States. I would Ike 
to urge the hon. Ministerthat there would be 
no wasteful expenditure in giving people 
employment. tl you give employment to four 
persons, you wiH create national assets and 
the nation would proper, but when you make 
such wasteful expenditureon fuel, you make 

the nation suffer a great loss. If the Govern 
ment fail to check this bss, the.countrymen 
would never forgive it. 

17.00 hrr. 

Lastly, I wid like to say that the Con- 
gress too had given some assurance as did 
the other political parties. The Congresa 
should step forward in order to fulfil those 
assurance lest other States too face Punjab, 
Assam, Orissa and Bihar llke situation where 
democracy is getting weekend and thecredk 
bility of public representatives is getting 
eroded. If we go on giving assurance and do 
not fulfil them, people will lose faith in do  
mocracy, and it would be extremely diiicult 
to keep the national integrity intact. With 
these words, I conclude and ex- my 
sense of gratitude to you for having given mo 
an opportunity to speak on such an impor- 
tant subject. ) 

'SHRI P.P. KALIAPERUMAL (Cuddak 
ore): Let me thank you at tGoutset for 
extending me an opportunity to render my 
maiden speech in this august forum. 

I would like to describe the Universal 
Declaration of Human Rights. The intema- 
tional Covenant on social. economic and 
cultural rights, and the international Cove- 
nant on civil and political rights as the Magna 
carta of humanity. 

The primary right that is envisaged in 
the UN Charter for the well-being of human- 
ity is the Right to Live. I am afraid that the 
right to live is being denied to many citizen8 
of India. Right to livelihood is a part of the 
right to live. Our Supreme Court too lays 
emphasis on this right to livelihood. In order 
to ensure the right to live and the right to 
livelihood, we must have to provide job 
opportunities to all our people and shodd 
uproot unemployment poblem. Somepropk 
argue that the right to work should fonn paft 
of our Constitution and necessary step6 
should be. taken to indude the ssme as one 
of our fundamental rights &g I w o a  like to 
point out that the Article 21 of o u r  Corwtitc 

'Translation of the speech original elivered inTamil. td 
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tion already stands for the same. Right to 
work is envisaged there. It will not mean that 
I am against the move to include the right to 
work as our basic right. But I am highlighting 
the fact that it is already there. 

L i e  does not mean mere animal exis- 
tence. It includes livelihood and opportuni- 

. ties for unfolding personality. Every man 
should have a standard of life to get food. 
shelter, clothes and medical facilities not 
only to his-self but also to his family mem- 
bers and others who depend on him. When 
we have an overview of the plight of the vast 
multitudes of our countrymen we find quite a 
large number of them go without the basic 
needs fulfilled and many of them have no 
pbs, employment opportunities and means 
to livelihood. This unemployment problem 
can be categorised in to two. Educated 
unempbyed is one category. I feel their 
problem cannot be alleviated once and for all 
this juncture. But still we can contain atleast 
to some extent its impact and negative ef- 
fectson our society. Who are those worst hit 
by this kind of unemployment problem? In 
my opinion, those who are worst hit by this 
problem are the educated ones hailing from 
the families engulfed in the sea of external 
poverty and which never had education 
generations together. Such of the first-gen- 
eration-educated-youth of poor families are 
the worst hit by unemployment problem. 

Many a poor parents and mothers have 
either pledged or sold eithertheir small pieces 
of hnds or their little jewellery to give educa- 
tion to their children with a fervent hope that 
their children would be able to get a job in the 
government sectorwith their education. They 
have hoped against the hope that their chil- 
dren thereafter would lend them a support- 
ing hand to uplift their unrealised dreams 
with the permanent income obtained in the 
government service. But what we see today 
is to the contrary. The poor children of poor 
parents are left in the lurch bnging for a 
livelihood, a job opportunity. Many post- 
graduates, Degree and Diploma holders and 
even those who have specialised in Ian- 

guages are left without a job. In my home 
state I have seen for myself even Tamil 
Pandits are pushed to utter poverty drug- 
gling for survival. 

I would like to drah the attention of the 
government to the pitiable state of the f i -  
generation educated unemployed Youth 
hailed from the poor families especially, 
degree holders among them who strived 
hard toget education banking on high hopes. 
They should be given a preferential treat- 
ment. Government may give priority atten- 
tion to this. I! it is possible Government may 
consider resenration in jobs to such youth. 
Then alone we could claim that we have 
ensured the right to live to such of those 
educated youth and their families. 

We say that women should have educa- 
tion. We clamour for r-ight opportunity ex- 
tended equally to our women too. But have 
we ensured whether educated women get 
employment? Lakhs and Lakhs of women 
who have doctoral degrees and post-gradu- 
ate education are there as silent sufferers of 
this system where both job opportunity and 
marriage go beyond their reach. I have seen 
this and even suffered this for myself amidst 
my people. Claiming women rights and clam- 
ouring for women education end as a vain 
attempt. Why don't we reserve certain per- 
centage of jobs for educated unemployed- 
women? Hence I earrrestly appeal to this 
government to give priority to educated 
women in any recruitment. Only when they 
get employment opportunity, there would be 
a meaning in women education and rise in 
their status. Then alone the women-folk who 
share equally their responsibility in giving 
rise to human race would be proud of their 
rights and dignity ensured to them. 

Unskilled labour form part of the second 
category of unemployed youth. Their num- 
ber stretch beyond imagination. Crores of 
them are there in our villages throughout the 
length and breadth of this country. Landless 
labourers and rural artisans are good many . 
among them. Their sorrows and suffering8 
are one too many. We might have evolved 
many schemes to uplift them and to push up 



their standard of living providing them with 
jobs. But what we have done is little and b t  
more has to be carried out to mitigate their 
sufferings. Little has been done. What has 
been done is petty. What is left undone is 
vast. Hence I find there a need to concen- 
trate all our energy in evolving a strategy to 
wipe out this problem of many. 

About seventy million hectares of land 
in our country remain underthecategoriesof 
folbw lands. uncultivable lands. cultivable 
waste etc. We have to identify those land 
and we must distribute them to the landless 
labourers. We must issue panas to such of 
those landless labourers who can toil and 
moil to have their own livelihood. I beseech 
upon the government to resort to this meas- 
ure. 

Though our long professed policy re- 
mains to be a claim to make the tiller of the 
soil its owner, it still remains to be an unful- 
filledpromise. By way of implementing it, we 
can find an amicable solution to the unem- 
ployment problem that hit our villages. 

Land reforms legislations should be 
implemented sincerely andceiling limit should 
be reduced. We want radical structural 
changes in the rural economy. We have to 
exact suitable legislation to confiscate lands 
under benami holdings. 

We have to go in for investing more in 
infrastructure in rural areas. Rural poverty 
alleviation could be possibleonlythen. Hence 
I request the government to invest more in 
rural areas. 

To eradicate poverty we have to have a 
two pronged strategy. On the one hand we 
have to put an end to the unemployment 
problem. On theother hand we havetostrive 
uprooting the social and economic imbal- 
ances. It is not a feasible theory to insist on 
production ignoring the need to distribute it 
equally among the beneficiaries it aims at. 
Production sans Distribution paripasu is a 
contra cult. While paying attention to our 
increased efforts towards production, we 
must bok into the eqully important need for 

a simultaneous equitable distribution. This 
abne would enable us to ameliorate poverty 
and wipe out the menacing problem of un- 
empbyment. Let our war ag4st unemplay- 
ment continue until it is beaten into unoondi- 
tional surrender. 

I thank again the Chair for allowing t h i  
freshentrant to the Lak Sabha to have my 
maidenspeech made on a c r u d  problem 
confronting this country. 

" SHRI TIYA 
(ujjain): Mr. -oplc 
which we are discussing in the House today 
has emerged as a very serious problem in 
our country. We should be proud that we 
have got millions of people in the form of 
manpower, but to our dismay. we do noi 
have any opportunity of employmentforthose 
by virtue of whose strength we dream of 
building the nation. 

Afterthe attainment of freedom the work 
relating to national building could not get the 
momentum as was required because we did 
not have a concept or conceptual-structure 
then. 

We have never given a serious thought 
towards our education to be job-oriented. 
The education system was introduced bythe 
Britishers. With a view to producing clerks 
and servants, the same pattern of education 
is continuing even today. I do not think that 
any major change has been brought about in 
the Macaulian system of education meant 
for producing clerks, and mustering a few 
people to run the Government. We talk of 
brining about a lot of changes, but we do not 
have time to think of menpower and unem- 
ployment. 

Poverty and unemployment are the two 
sides of the same coin. If we want to remove 
poverty, we will have to provide employment 
and we have to provide employment we will 
have to do some planning. In order to re- 
move poverty, number of slogans weregiven 
in the past namely socialism. The country 
had been run for a decade in the name of 
socialism but Socialism is nowhere to be 
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seem Now. it has beaome a subject of de- 
bate. I do not know what has happened to the 
concept' socialism: No doubt. we chant its 
name even today but what is the resuh of 
socialism, we do not know its resultant facts 
as yet. 

Thereafter the slogan of 'Garibi Hatao' 
(Remove Poverty) had .attracted the atten- 
tbn of the people and the country was run for 
ten years under this slogan. But poverty 
could not be removed and the people re- 
mained unemployed even after that. They 
have become victims of exploitation because 
of unemployment and utter helplessness. 
You know, Mr. Dy. Speaker, Sir poverty is 
such a great curse that makes hellof human 
life. A man wants to labour hard. he wants to 
live with self respect but ours is such a 
situation that we cannot provide them Ibli- 
hood what to talk of self respect. Thii is why 
the unemployed person helpless and idle. is 
waiting for saviour who could try to redeem 
hi. But this is the responsibility of the 
Government to do labour oriented planning 
In keeping with the objective of social wel- 
fare. 

In order to attract people's attentions 
we are making big promises in the name of 
new Industrial Policy but what about unem- 
ployment? We have thought nothing about 
it. It is forthis reason that our Industrial Policy 
should be labour-based. Our planning should 
be formulated in a way as to provide the 
opportunity of employment to more and 
more people. But in the name of importing 
foreign technique, we go on pushing our 
people towards unemployment. 

Our ecanorny and our industrial infra- 
structure should be such that it could provide 
more employment, but what is happening b 
that the handloom weavers are being re- 
moved from fhe scene. 

The work which was hitherto being done 
by the rural people has been taken away by 
big people. The works which were hitherto 

M i  done by carpenten, potten, petty 
crpttsmen are now being done In big fedo- 
ries by big people.Therefore, we have to 
decide as to which work should be done by 
the Government, which ot them should, be 
done by bitg companies and which work 
should be left for these poor people. Earlier, 
spades, shallow pans etc. were being made 
in vilages. Nowadays big factories manu- 
facture these hems. Earlier. people ran 
expellers in their houses to produce oil. 
There were various other facilities availabk 
in the villages. There was enough work for 
a carpenter, but today there is noting other 
than helplessness unemployment and die- 
appointment in the villages. The fanners 
who work as agricultural labourers in the 
villages do not have a full time work for the 
whole year. During the rainy seasons they 
starve.They pines for meeting all their ne- 
cessities. There is no way-out for them. 
There is none to take care of them. Every- 
body will certainly be mwed at tho very 
plight of the agriculture labourers, they do 
not have any avenue of employment. They 
want to work, but there is no work for them. 
Today, various types of dams au ld  be 
constructed with the help of labour. But due 
to non-implementation of all these schemes, 
labour cannot be put into use. Dams should 
be constructed with the help of labour. The 
dams would be constructed with the help of 
labour. The dams would provide irrigation 
facilities, irrigation would helpcultivation and 
cultivation would require labourers. All these 
works are interlinked with one another. After 
independence we did not decide our priority 
whereby we could have thought of providing 
employment to people. 

So far as the figures of the educated 
unemployed in the Employment Exchanges 
are concerned, these figures are very star- 
ling. Population and employment are directly 
related. In 1951, the population of our coun- 
try was 36 cores and it has increased to 84 
crores in 1991. As regards pertcentage of 
increase in population. it was 13.31 per cent 
in 1951.21.51 percentin1961,24.0percent 
in 1971,24.66 percent in 1981 and in 1991 
it came to be 23.50 per cent. The population 

=ni avenues is increasing .rapidly,. Employm- 
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rhoold also be made available at the same 
paw,'~ut we haw not been able to ma te  
avenues of empbyment. Figures of unem- 
ployment are also available with me. I have 
the figures of 1988.We set up 840 District 
Empbyment Exchanges. Among people who 
have registered their names in these Em- 
pbyment Exchanges. The number of unem- 
pbyed matriilates is 1.01 crores, higher 
secondary certificate holders 44,20.000, 
graduates and post-graduates 29,22.000. 
Thus, the total number of educated unem- 
ployed persons is 1.75.1 2,000. The number 
of those people who have registered their 
names but they are not educated, is 
25,38,000. In this way in all 3,0050.000 
people are jobless as in 1988. These figures 
for 1989 are 3,27,76.000. This is the figures 
of unemployed people whose names have 
been registered in Government records. 
Names of other people have not been regis- 
tered. If details about these people are col- 
lected, it would be revealed thattheir number 
is very large. There are people who get some 
employment, but not a full the time employ- 
ment. This large number which consists of 
20 per cent of the total population is on the 
verge of joblessness. Till now, we have not 
been to find some way-out for this. In a 
family, if there is only one earning member, 
there are four dependents. Had we given 
some thought over it and found out some 
way out we would have provided work to the 
remaining four also. Its results would have 
been discernible. lt is not possible to achieve 
this goal without education. We did not work 
for the spread of education at all. We run 
adult educattion scheme to provide educa- 
tion to adults in the village. But the Adult 
Education wol k has becomeoutdated. There 
has been no progress in eduction. We made 
discrimination in education too. The Door do 
not get education.They do not have any 
scope for receiving education. We provide 
education so that one could acquire knowl- 
edge and look for a job with the help of that 
knowledge. With the help of a job, one could 
get food: doth and shelter and stand with 
self-esteem. 

We are observing world-literacy day. 
The entire world is paying its attention to it. 

We will celebrate literacy day in our country 
also, Knowledge is certainly acquired by 
world literacy and our country's literacy. Lit- 
eracy helps people to know, understand and 
improve their Intelligence, to get themselves 
freed from injustice and explolation. Hence 
special attention must be paid to literacy in 
the context of world literacy. 

'Jinke Liye Akshhar Ka Astitva Nahin. 
Shabdon Ki Nahin Hai Sarthakta, 
Nirakshharta Bana Hua Hai Abhishap, 
Pandhne KO Maun Bala; Kaun? 
Shabd Dega Sakshharta Sarthak Kar- 

ega." 

Today, this is a matter of concern forthe 
entire country. Mr. Deputy Speaker, through 
you, I would like to say that the spirit of the 
constitution must be regarded. The goal of 
ourconstitution is enshrined in the Preamble 
that we the people of lndia resolve to consti- 
tute lndia into a sovereign socialist secular 
Democrate Republic and to secure to all its 
citizens social, economic and political Jus- 
tice. He cannot improve his economic condi- 
tion unless he is given economic justice. 

Through you, I would like to state that 
there is no need to wait for it any more. We 
need to go for such schemes which may 
generate employment opportunities. The 
unity and integrity of our country is at stake 
following the increasing discontent and re- 
sentment among our people because of 
massive unemployment. That is why we 
advocate that employment or allowance must 
be provided to the unemployed persons. 
This must be the responsibility of the Gov- 
ernment. I would like to state that the Gov- 
ernment must thinkto this effect in meaning- 
ful ways and provide employment to the 
unemployed persons. 

17.22 hrs. 

r;:a the Chailj 

SHRI SUBYANARAYAN YADAV 
----?------ (Saharsa): Madam Chairperson,T3Ei"nlT&"' 

congratul-ate Shri Tej ~ a r a ~ a n  Bhai, who 
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has given us an opportunity b express our 
views on the basic problems of the country 
i.e. unempbyment There is not a single day . 
when political leaden. M.Ps or higher offi- 
cers do not receive hundreds of applications 
requesting fortheir recommendations. There 
k no possibility that this problem will be 
solved easily. Rather I feel that no Govem- 
ment who-so ever it may be does not want to 
sotve. 

Madam, the Govemment figure is 4-5 
-mores. but is not correct h is much mare.' 

Thousands of people in villages, and towns, 
do nd get registered their names in the 
empbyment exchanges and if we calculate 
these figures also, the Government figures 
would be of no relevance. The question of 
concern is now not the actual figures but 
question is how to solve this problem. Today 
every Government, be it a Central Govern- 
ment or State Government, claims to re- 
move poverty and unemployment. Every 
political party befools the people through 
their respective manifestoes claiming re- 
moval of poverty and unemployment. And 
people also get swayed away by the slogan 
given bythe political parties. When the same 
party comes to power, it forgets all about the 
promises given to the people. The problem 
of unemployment is very serious and it has 
become the roof cause of other problems. 
Today the increasing theft, robbery, pick- 
pocketing, terrorism. etc. all the resultant of 
the unemployment problem. The sons d so 
many gentlemen have entered this field. 
These bop when fail to maintain their daily 
pocket expenses, resort to such kind of 
things and that is how the cities li ie Patna, 
Madras. b l h i  and Bombay are in the grip of 
such increasing untoward incidents. As per 
newspapers' reports it is very common to 
come across the news of robbery and daco- 
ity committed by educated people. Thus, we 
are responsible to force the educated as weH 
as uneducated youths to indutge in such 
unsocial activities. 

Madam, is it not a matter of surprise? 
Why a father manages education for his 

children? His main objective is to provide 
education to his children that they may r a n  
their livelihood honesltly and lead a resped- ' 

able liie in society. But due to our wrong 
education pol i i ,  we are unable to thal &F 
jective. 

Madam, our Government was also re- 
sponsible for it. I am not blaming the Con- 
gress Government only. In 1989 when we 
came to power we had promised thal we 
would include the 'right to Work' in list of ' 
Fundamental Rights' we would provide 
empbyment or give unempbyment dbw- 
ance. But due to certain circumstances we 
could not keep our words. And I do not 
hesitate in accepting our failure. We'could 
not be able to muster such courage as was 
needed to face such problems. The youths 
from villages and small cities come to Delhi 
or go to Bombay or Madras in search of 
livelihood and live in slums. They are well 
educated bbt are forced to live in slums in big 
cities and are victims of police torture. 

I would like to request the hon. Minister 
to pay his attention to my submission ..(Inter- 
ruptions). 

THE MINISTER OF PARLIAMENTARY 
AFFAIRS(SHR1 GULAM NAB1 AZAD): He is 
busy in listening your speech. 

[English] 

MR. CHAIRMAN: Mr. Yadav, kindly 
address the chair. 

[Translation] 

SHRI SURYA NARAYAN YADAV: 
Madam, every time, we get elected as MP or 
MIA, so what problem we can have but the 
real problem is of the youth of the country 
and that has to be W into. 

Madam. I would like to say that in want 
of the proper direction and oppoltunities, 25 
per cent of the unemployed youth haw 
wielded arms. Ai just now one hon. Member 
was pointing out that pkkqxxketing har 
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beanne common in some districts of Biar. 
Similarly, Gorkhaland problem is going on. 
Punjab and Kashmir problems are there but 
Ido nat want to go into their details. But what 
I would like to say is that the unemployment 
problem combined wlh poverty has given 
rise to such problems. Therefore, problem of 
unemployment should be taken seriously 
and concrete steps should be taken to solve 
this problem. There is no problem which 
cannot be solved. We should indude right to 
work in fundamental rights. But the Govem- 
ment says that from where such a huge 
amount would be arranged and how the 
workcan be provided to so many people. But 
I would like to say that one person is serving 
as an officer and also running his own fac- 
tory. So, the Government have to str i i  to the 
principle of one man job. If a person runs a 
factory. he should not be provided a job. By 
doing so we would certainly go ahead in 
solving the problem. 

Mr. Chairman I would like to draw your 
attention towards one more point. I do not 
have any hesitation in saying that people 
have set up Maruti Car showroom in big 
cities like Delhi, Bombay. Madras etc. by 
spending crores of rupees. All of us know 
whothese people are. I would like to say that 
if you allot petrol pumps and gas agencies to 
unemployed youth, that would solve the 
problem of unemployment to a great extent. 
The Government need not to take this deci- 
sion because our National Front Govern- 
ment headed by Shri V.P. Singh had already 
taken this decision and the present Govem- 
ment have to simply implement that deci- 
sion. 

Today, mostly farmers and their chil- 
dren are unemployed. Farmers should be 
encourage to set up agro-based industries. 
Farmersgrow many crops but what happens 
that foodgrains like maize are produced by 
the farmers but grinded by bg factories .... 

MR. CHAIRMAN: Mr. Yadav, please 
take your seat for a minute. 

With the consent of the House, may I 

extend the time allotted forthe Resolution by 
another hati-an hour? 

SEVERAL HON. MEMBERS: Yes. 

THE MINISKR OF PARLIAMENTARY 
AFFAIRS(SHR1 GUIAM NAB1 AZAD): The 
Resolution can continue. The Minister can 
reply next time. 

MR. CHAIRMAN: There are a number 
of speakers to speak on this Resolution. I 
you agree. we will continue the discussion 
on the Resolution for another hati-an-hour. 

[Translation] 

SHRl SURYA NARAYAN YADAV: Mr. 
Chairman, I was saying that big industries 
are manufacturing small items commonly 
used in rural areas. Manufacturing of these 
items by big industries should not be al- 
lowed. As you know Tata group of industry is 
now a days manufacturing every item from 
needle to tractor. Small items like soap. 
spade etc. can be manufactured in cottage 
industries in villages but now big industries 
have entered into small sector which has 
rendered the villagers pbless. Thousandsof 
years ago, it was said that people would be 
known by their profession and on that basis 
caste-system came into existence. Those 
who are were engaged in leather work were 
called 'Chamar' (Cobbler) but now a days, 
why the owners of shoe manufacturing 
companies are not called 'Chamar' (cob 
bler). What I would like to say is that big 
industries should not be given licences to 
manufacture items which can be manufac- 
tured in small cottage industries. In this way, 
we can be able to solve the problem of 
unemployment to a great extent. 

Secondly. we have the problem of 
education. So bng as we do not promote 
education we cannot check unemployment 
Today, we have 5-7 crores of educated 
youth and 2530 crores uneducated youth in 
our oountry which is about 30 percent of our 
total population. Our children read in the 
schools but they will not gel any job. 7hb 
problem will remain for ever and thus needad 



S3S Resolutkn SEPTEMBER 6,1391 m : U ~ p b y m e n t  638 

ph. Surya Narayan Yadav] 

a permanent solution. Therefore, we have to 
think as to what sort of education we should 
Impart to our youth to produce good technl- 
dans and farmers and enable them to set up 
their own factories or start their business. In 
this way, we can check unemployment to a 
great extent. Many things are being sald. 
Tne National Front Government could not 
include right to work in Fundamental Rights. 
Therefore. I would like to say that so long as 
the Government do not take up this basic 
issue, they will not be able to win over the 
people of this country. In this regard, I would 
like to cite two examples. When announce- 
ment was made to implement Mandal 
Commission, thedisappointed youth staxed 
burning themselves in the cross roads of 
Delhi. But in reality they were doing so be- 
cause of their unemployment and frustra- 
tion. It was not because of the Mandal 
Commission but it was due to their own 
frustration. Similarly. in Bihartheunemployed 
youth throw themselves before running trains. 
Whenever there were any quarreu in the 
family or the unemployed youth demanding 
money from their parents to start some 
business and did not get money from their 
parents, they used to commit suicide by 
jumping before the train. All this happened 
during anti-Mandal agitation. So,what I mean 
to say is that so long as the Government do 
not take some concrete steps to solve this 
problem, the present condition will not im- 
prove. Today, anti-social elements are join- 
ing politics. Youths are involved in such 
activities because they do not have any work 
to do. They commit theft and are put behind 
the bars. Young people who have passed 
MA. or Ph. D have high aspirations but that 
are not fulfilled. Their is a saying that idle 
mind is a devil's work shop. When they do 
not have any work to do, we are bound to 
become their victim. When I became MIA in 
1977,1980 and 1985 and MP in 1989.1 did 
not have any security but now I have security 
guards because now I feel insecure because 
now-days, educated youth are more frus- 
trated. All political parties including Con- 
gress, Janta Dal or other parties distribute 
tkketsto their candidates but when a candi- 

date get elected 3 or 4 time8 he b not ghnn 
Wet.  I thank Shrl Tej Narayan Slngh and 
would like to say that right to work should k 
included in Fundamental Rights. 

Da not give licences to Mg Industrlelisb 
like Tata and Birla for manufacturing bmaH 
goods. The unempbyed youth should be 
provided Railway passes to visit the country. 
The Government should bear the applke- 
tion fee required to be paid by unemployed 
youth while applying fore post be L RIB. 1 Oor 
20 in the form of postal order. 

This my suggestion I hope the Govern- 
ment would implemont and fulfill the prom- 
ises made by it in its party's manifesto in 
regard to unemployed persons and farmers. 
They have made tall promises for Industry 
also. I hope that Government will fulfill the 
promises made to the people of the country. 
I give assurance that if Janata Dal, Leftists 
and other parties of National Front introduce 
a bill for the welfare of unemployed youth, we 
will support it with heart and soul. 

[English] f l a  
SHRI K. PRADHANIJNowrangpur): 

Madam, I rise to t a ~ e  part in the debate on 
the Resolution moved by Shri Tej Narayan 
Singh. Our country is an agricultural country 
where 70 per cent of the work force depend 
on agriculture and 80 per cent of that work 
force resides in villages. The number of 
agricultural workers in lndiaduring 1951 was 
27.5 million. It went up to 47.5 million in 1971 
and again it rose up to 64.4 million in 1981. 
So also, in the case of small and marginal 
farmers the number was 36.2 million in.1971 
and 56.70 millinn in 1986. What I want to 
submit is that due to split in the familiea and 
division of the families, the land held by the 
families have been divided into pieces and 
the number of small and marginal farmen 
are increasing day-byday. Small and mar- 
ginal farmers are the work force and the 
labour force of our country. Except some 
landless people, these are the people who 
are the labour force of this country. 

Madam, our late Prime Minister n- 
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spected Rajiv Gandhi introduced the JRY- 
NRY Yojana to employ these workers at 
least 100 days in a year. It has been pro- 
posed to give employment or one person in 
one family. This is the work which is actually 
going on in our rural areas, in our pan- 
chayats and the panchayats are able to pay 
the minimum wages fixed by the Govern- 
ment because this is done as an official work 
and official wages are paid to the labourers. 
But the agricultural workers who are working 
inthe fields are working onlyforthree months 
in a year and they do not get the minimum 
wagesfixed by the Government. The reason 
behind this is that the farmers do not get the 
support price which is reasonable for the 
producers. That is the reason. That is reason 
why they cannot pay the minimum wage. 

Madam, I comefrom a tribal area where 
the production of rice per area of land is only 
four quintal. which comes to Rs.1600 per 
acre and the expenditure isalmostthesame. 
So, there is no profit forthe producer. That is 
why the agricultural labourers do not get a 
reasonable price for their produce. 

I come from an area where 80 per cent 
of people live below poverty-line. They do 
not have proper house. They are not capable 
of educatingtheirchildren. They do not have 
proper food and that is the reason why they 
are prone to diseases. During the tat two 
months, epidemic has broken out in my 
constituency. About 1000 people died be- 
cause of malnutrition. The State Govern- 
ment of Orissa is not in a position to do much 
because people are put in such a position; 
they have very bad houses. In a hut, on the 
one side the animal live and on the other side 
the families live. Actually they share the 
accommodation. 

They are i l l i rate people and they do 
not know what is hygiene. That is why , the 
Government is also in a difficult position to 
control it. 
1 

I wouM like to submit something about 
the right to work. 

In Alticle 39 of our Constitution there is 

a provision which says: 

(a) The State shall, in particular, direct 
its polity towards securing - 

(a) that the citizens, Inen and 
women equally have the 
right to an adequate 
means of livelihood;' 

Article 41 of our Constitution says: 

The State shall, within the limits of its 
economic capacity and development, 
make effective prwision for securing 
tho right to work, to education and to 
public assistance in cases of unem- 
ployment, okl age. sickness and dis- 
ablement, and in other cases of un- 
derserved want." 

It is put in the Constitution but it is not 
practical in all the countries like India where 
the population is very huge. The economy of 
the country, at present, is not so much good 
to give employment to all the labourers. The 
number of educated unemployed people 
has been increasing day by day. In the year 
1983, the number of unemployed women 
was 35 lakhs and now it is 64 lakhs. The 
number of Scheduled Castes was 25 lakhs 
and now it is 33 lakhs. And the number of 
Scheduled Tribes was six lakhs and now it is 
11 lakhs. Unemployment, both in educated 
and uneducated area, is growingday by day. 

The Government has to put some pres- 
sure to spend more and more money to 
employ these people. The main way to pro- 
vide employment to these people is by going 
in for cottage industries and small industries 
as also by opening some new industries 
where the private sectors and the public 
sectors can employ them. 

With these wards, I conclude. 

[ Translation] 5 3< 
SHRl -pRAsAD SlNGH 

(Jahanabad): Mr. Chairman, Sir I supporl 
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the resolution m o d  by our dkague, Shri 
Toj Narayan Singh. 

Madam, the unompbyment has become 
a curno for our country. We see its impact in 
different forms. Somewhere, it has come 
before us in tho form of Bodo agitation 
somewhere in the form of ULFA, Party Unity 
and M.C.C., Terrorism and Crimnaliim. Thin 
is all actually because of unemployment. 
The unemployed people a n  unable to find 
any job for them so their minds are diverting 
towards these things. They are of theopinion 
that this way they would be able to earn their 
livelihood. What a crisis of unemployment 
has befallen on our country! We cannot 
achieve any thing by discussion on unem- 
pbyment. Our population is increasing very 
fast. Presently, China has the largest popu- 
b6n butthe ChineseGovemment has taken 
some sttingent measures. Whatever resutts 
there may be but h y  have taken steps. 
They have fixed on@ child m m o  if we 
succeed in controlling sur papulation. we 
would be able to provide empbyment b 
needy persons. 

Secondly, our Government has started 
a scheme to provide jobs to unemployed 
pernons in rural areas and it had spend a lot 
of money on it. This schemes has been 
started for the both educated and less edu- 
catedpersons. But not even asingle scheme 
has proved fruitful. Had it been fruitful, there 
would have been no increase in figures of 
unemployment as has been shown by Gov- 
ernment that such and such was in 86 or 87 
or 89. These figures must have declined 
Instead of increasing. Madam, there can be 
RO doubt abut  the fact that people can be 
brought above t he poverty line only by way of 
providing employment. The scheme which 
war darted in the villages to provide employ- 
ment to the educated unemployment per- 
sons has completely proved a failure. 

Why has this scheme failed? It was 
because of corruption. Financial help is being 
given by the banks in the rural sector with a 
view to bring people above the poverty line. 

This insue was discusnod meny tknoadwhg 
the 8th. Lok -ha. Poopb of tha W b h  
natbn n a # t h a t t t w p ~ ~ w e k ) k  
ralsod above thepwwty Um m not r d -  
ing the money dua to the largo axdo oorrup- 
tion. As the late Prim Mimhr Shri R.jkc 
Gandhi himself had said that out of awry 
rupee sanctbnsd for the upliftmM of tho 
villages only 15 paise reach there. Whd thr 
Prime Minister of the coundry hPs uttorad 
was not wrong but was perfectly rlght, but 
nobody cared for that ? The percon who 
usurped the 85 paise in bobom became 
rich, whether they were bank empbyea or 
officers, Blockstaff or middlemen. Nodoubt, 
they prosperd the schemes but the person 
for whom the schemes were made remained 
poor, as usual. I have demanded several 
times that probe may be conducted in to it. 

Take cottage Industry. An amount of 
Rs.35,000 was fixed to finance the rural 
carpenter, blacksmith, potter, Soap manu- 
facturer, agarbatti manufacturer s l r tht  they 
may be able to set up their own industries. 
But it is a very small amount? Rs. 10.000 out 
of Rs. 35, 000 go to the corrupt middlemen 
and what industry can be set up with Rs. 
25,0007 The present and past Government 
did not pay attention towards it. The issue 
was raised in the House earlier also but no 
attention was paid towards it. Everybody 
cries-unumployment ... How can it be n- 
moved? 

hladam, some persons from Bihar have 
come here. All of them are double M.A. and 
Ph.D. They are 500 in number and are sitting 
on adharna. Who are they?They all are well- 
educated teachers from those various col- 
leges which are without any fund. Do you 
think whether any college can run without 
any fund? Yet you talk of removing unem- 
ployment. On the one hand. you indulge In 
increasing more and more unemployment 
by appointing 30,000 to 40,000 teachers in 
the mafia institutions and on the other hand 
you do not pay them any remuneration even- 
after 12-1 4years. They have staged a shama 
on Boat Club, but no Minister bothered to 
meet them. They are those young men who 
are not getting thek remuneration. h is said 
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thd thle subject is r daW to State Govern- 
+ mont. The State Governnwnt b reaping what 

It has shown and how lt has come under the 
,- Contral Government, ,.ow who will deal it? 

You have to think over what is happening 
wkh them. This issue should not be taken 
lightly. # you have any regard for them, any 
devotion for the country, you must provide 
them employment. The unemployment is 
weakening the country and unemployed 
youth are becoming criminals. If such a large 
number of young persons of the country 
remain unemployed, they will continue to 
harm the country more or less. Therefore I 
would liketo requestthe Governmentthrough 
you that as the debate has been started 
here, the Government must think something 
about it, 

DR. LAXMINARAYAN PANDEYA 
(Mandsaur): Mr. Chairman, Sir, I would like 
to say that we were 25 minutes late in start- 
ing this discussion. Therefor it can be ex- 
tended by another 25 minutes. This is our 
own time. 

[English] 

MR. CHAIRMAN: We were 13 minutes 
late late in starting ?his discussion. So, we 
can extent it for another 13 minutes. 

SEVERALHON. MEMBERS: Weagree. 

MR. CHA1RMAN:The time of the House 
is extended up to 6.13. 

[Translation] 

PROF. RASA SINGH RAWAT(Ajmer): 
Mr. Chairman, please extend it by another 
30 mineAes. 

MR. CHAIRMAN: It may be possible 
next week. 

SHRI RAMASHRAY PRASAD SINGH: 
Mr. Chairman, Sir, the present discussion 
which I heard from hon. Members bean fho 
truth that the new education policy stantedin 
our country has caused unempsrment in 

such a k g a  number. DHennl .ducdbn 
policies haw boon ad6pt.d in our country 
and right from the beginning we haw in- 
sisted upon that there should be uniformly in 
education in tho country. There should k 
one syllabus, for the wholearuntry but differ- 
ent syllabus are being introduced. The rkh, 
the super-rich, the poor have separate @a- 
bus. There is no other Government in the 
world which has introdced different duca- 
tion-policies for the persons of the same 
country. This does not happen anywhere 
else. 

Madam, secondly, It is sald that oduca- 
tion should be joboriented. In our country. 
Worked relating to carpenters, blacksmiths 
and mechanics are taught in I.T.ls 

These I.T.ls are being run by the Gov- 
ernment but when the stduents leave the 
institut;ons after completing their training, 
neither they have money nor any job. The 
education given in the Government instlu- 
tions is also job-oriented, but they too are 
wandering jobless. so, in such a situation my 
submission is that the Government should 
provide employment or appoint those per- 
sons on priority basis in factories etc. Who 
have comlpleted their course of I.T.I. Be- 
cause persons having completed their stud- 
ies cn Government -aid, they all must be 
provided job. 

Mr. Chairman, Sir, the third issue is how 
to lessen this unemployment. Forthis, I have 
a suggestion. Majority of the population of 
country depend on agriculture and land, but 
our agricuhuretsakasbecame a businmsof 
loss. Hence, peaple are not indulging them- 
sekes in agriculture. A g r i w e .  bo has 
turned u n e c o d  H e m  people take r k n t  
to agri i ture when there is no way out. 
Therekre, after passing 10th class a boy 
mrkeo up his mindfor getting any job. M 
our agriculture b n  fully dwdqd. pmgb 
woutd hwe beon running wry goad daolna 
and they would have made the counlry vmy 
strorrg, but this Government did rrOt irrp 
-n to agticuhure. This has --in 
wrompby@mt to suoh an extent. 
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Madam, thefoutth issue isthat required 
development has not taken place in the 
villages. If proper development had taken 
place, the number of unemployed person 
would have decreased to some extent. What 
happened there is that too much money was 
apeni for the development of cities whereas 
the villeqes were neglected because they 
had to run their Government. They can run 
thekGovernment only when cities are devel- 
oped because they have to live in cities to run 
their Government. They are least concerned 
even if the youngmen of village become 
unemployed. 

Mr. Chairman, with these words, I con- 
clude that this is a very serious problem. 
Accepting this fact you must thinkover it and 
unless you do so, the country will go on 
becoming weaker and weaker. The expendi- 
ture of the country is increasing very much. 
I express my thanks to you also and I con- 
clude. 

10.00 hrs. 5 LA, > 
SHRl  AEJ&!USaPRASAD - ____.-- SHUKLA 

(Khali!abad): Madam. the entire society is 
&riously &ncerned about unemploym~nt. 
All the polltical parties want to deal with this 
problem. But so far no Government has 
been able to take effective steps to remove 
unemployment. I do not want to go into the 
statistics but we wil! have to formulate 
schemes on war footing as we do in the case 
of Censusoperation and preparation of elec- 
toral rolls. It i t  true that unemployment is 
increasing every year. Unemployment and 
poverty are interlinked. Unemployment af- 
fects the economic and social development 
of a country to a considerable extant. The 
population is not participating in production 
management. This is as result of the wrong 
social and economic policies and short sight- 
odness of the Planning Commission. One o: 
the major reasons is the widespread corrup- 
tion in Administration and social life. It will be 
wrong to say that we have achieved nothing 
after independence. We have achieved a lot 
but literacy compaign and employment 

development has not been done to the de- 
sired extent. Probably, the Planning Com- 
mission has not paid duo attention to the 
development aspect state-wise. Therefore, I -4 
demand that while implementing sp'lemes 
the Planning Commission should pay full 
attention to literacy and employment gen- 
eration programme and ensure that it is done 
in every State. 

Today, we often come across reports of 
youth committing suicide. Not only this, they 
are also migrating from villages to cities in 
large numbers in search of jobs. From clties 
they are migrating to other countries. Ac- 
cording to a report in the Indian Express 
about 40,000 youth are working abroad and 
helping in bringing prosperly to those coun- 
tries. What are the reasons? When we go 
into the reasons, we find that actually we 
have not given employment opportunities to 
the youth. We know that educated teachers 
are sitting idle. There are no schools to 
accommodate them. 45% schools are such 
where only 3-4 teachers teach students in all 
the classes. On the one hand, there are not 
enough teachers in schools whereas on the 
other hand, teachers are unemployed. This 
proves the sagacity with which we have 
formulated schemes for providing employ- 
ment opportunities to the youth. The prob- 
lem could have been solved had we formu- 
lated right policies. Afrer Independence, we 
concentrated more on cities and big indus- 
tries. Though some people got empioyment 
but all could not get it. Today, over one lakh 
factories-are lying closed. What are the 
reasons for their closure? The main reason 
is non-availability of raw material. Therefore, 
had we thought about the availability of raw 
material earlier and had we thought about 
agriculture, things would have been different 
today. We should have centered our activi- 
ties around the farmer. Agriiculture should 
have been treated at par with industry. Had 
we paid attention to 80 percent population 
living in villages, we would not have faced 
such a situation. Besides the farmer should 
have been given fertiliser, seed, electricity, 
water, pesticides and agricultural implements 
at subsidized rates and remunerative 
for his produce when he comes tothe market 
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wlth It. Things would have been different had 
this money been reinvested by the farmer in 
his fields. 

This would have given more employ- 
ment opportunities to the youth. Therefore, I 
would like to say that we will have to change 
our policies. We will have to treat Agriculture 
at par with Industry. 

In the past the handloom industry was. 
so excellent that people used to say that the 
sareea were worth looking at. The handi- 
crafts were worth appreciating. I will not go 
into the details because it will take a lot of 
time, but what are the reasons that the 
handloom industry has become sick and 
many of them have even closed down. 
Powerloom is more liked. If one powerloom 
is set up 500 people are rendered jobless. 
Therefore we will have to change the policy 
in regard to employment. We will have to 
change the textile policy. Crores of rupees 
are being spent in the name of self-employ- 
ment. But how many people have got em- 
ployment under the self-employment 
scheme? We sanctioned the funds but how 
many were able to become self-reliant and 
stand on their own feet. This is the basic 
question. Funds were released for manufac- 
turing soap, matchstick and Agarbati (in- 
cense sticks) but they did not have sufficient 
means to market their product. The second 
reason is that the money could not be recov- 
ered, becads0 adequate funds were not 
made available to them and consequently, 
the entrepreneurs could not be successful. 
Adequate marketing facilities were not pro- 
vided for the product before the manufactur- 
ing unit was set up. The industries were not 
set up according to the needs of the areas. 
That was an important reasons why the self- 
employment scheme failed. I do not know 
much about other States but at least in Uttar 
Pradesh this scheme was a failure. The 
youth is caught in a very piculiar situation 
today as recovery is being made from him 
forcibly. This is a strange situation. There- 
fore, I would like to say that though the 
Government may be serious about the prob- 
lem of unemployment, but some decision 
will have to be taken in this regard. As a 

policy matter, we should docue that the 
items manufactures in the big industrial u n b  
should not be manufactured in medium- 
scale units. A balance will have to be struck 
between small and medium units. All the 
industries will have to become complemen- 
tary to each other. Therefore, we will have to 
provide work to every hand and give romu- 
nerative wages to the workers. Besides, we 
will have to set up industries according to the 
availability of raw material in a particular 
area and forthis there is a need to encourage 
the youth farmers and others. We will have to 
create a confidence among the people that 
Agriculture is also a medium for progress. 

Our education policy is equally to be 
blamed for increase in unemployment. Since 
my childhood, I have observed that which- 
ever party came to power they fiddled with 
the education policy and brought about fre- 
quent changes which they thought would 
provide more employment opportunities to 
the people. What is the latest education 
policy? Who has not brought about achange? 
Getting a degree has beconie more impor- 
tant because it is a means to get a job. There 
is a race for getting degres. People are least 
bothered about knowledge. On theone hand, 
we are faced with this situation, whereas on 
the other hand, we have dual system of 
education. We have primary schoolsin vil- 
lages where students do not even have 
proper place to sit and the teacher borrows 
a 'charpai' (cot) to sit from one of the houses 
in the village. The parents cannot even af- 
ford to pay the fee of Rs.2. They cannot 
afford to spend much on the education of 
their children. We often seesmall boys under 
fwe years of age, half naked wearing only 
underwear, doing all types of odd jobs. They 
need to be educated so that they can stand 
on their own feet. We will have to boost their 
morale. They need means of development, 
education and employment. 

On the other hand, students bebngkrg 
to rich community need good tutors, good 
schools, cars and air conditioned moms. 
Both the students. one who is poor and the 
other who is rich have to face the saina 
competition. The problem needs to be salved. 



547 Resokrtkn SEPTEMBER 6,19#1 re: UnempbylMnt 541 

[Sh. Astbhuja Prasad Shukla] 

U n h s  the Centre formulates a policy which 
would provide good educational facility and 
employment to the children of poor and the 
farmers whocannot even afford to apply wax 
wodh56 paise tothechilblains (parched skin 
d h d r )  the problem would not be solved. 
The education policy should not be such 
which should merely give employment, but 
should be effective emughtogenrrate more 
empbyment opportunilios in keeping with 
the needs of the country. 

I think I have briefly stated what I wanted 
to my. I thank you for giving me an opportu- 
n'Q to speak. 

-NAN PRA.B,H.Q 
Z A N m a n a j i  ): Madam. Chairman, the 
H e m  of unemployment is more acute in 
villages. All of us know that 70 per cent of our 
populatioc lives in v~llages. So, I would liketo 
bring to your ncttice the probiems being faced 
by the villagers. Many of my esteemed col- 
leaguesand senior Hon. Members who have 
already spoken on this subject, have given 
valuable suggestions. So I would not like to 
repeat them. But I rvould like to make a very 
brief submission. 

The problem of unemployment is the 
greatest problem experienced by all of us 
today and day by day it is going form bad to 
worse. All the social evils that we are facing 
now-a-days are mcstly the outcome of un- 
employment. The increase in population is 
rd the only cause of unemployment. h is just 
one of the factors that is contributing to 
unemployment. 

In my opinion, the main factor which 
causes unemployment is the lack of proper 
education to children from their childhood. 
W must realise that thestendafds ol educa- 
tion of city students and village students are 
completely different. The atmosphere in 
which city students are brought up is more 
conducive to growlh that prevailing in vil- 
lages. Tha! is why city students shine in their 

career and secure good Joba and porltbnr 
and thus J i  a resp~ctabki life wherw 
bemuse of poverty and the environmotrl 
conditions at home and In thr nelghbour- 
hood, vlHage children hardly get thraugh 
S.S.C. examinations. Even if a few d them 
manage to do so, they cannot afford to go for 
highar education and furthermore, they 
cannot compete withtho city students since 
their standard o! education is very low. This 
has been going on for the pas: forty years or 
so and consequently city students haw 
become more affluent while village students 
are becoming more and more poor. 

Unemployment brings frustration. This 
frustration is the root cause of all the social 
evils that we see in our society and In all 
walks of our life. So, if we have to keep the 
unemployment under check, we will have to 
concentrate on villages. Firstly, we must 
provide comprehensive education that will 
bring all round development in one'scharac- 
ter, give boost to one's hidden good quali- 
ties, and create confidence in oneself to 
meet all the challenges of life. Hardwork, 
sincerity, sacrifice for the Nation and firm 
determmation are thequaliies which haveto 
belaught and injected since childhood. Such 
type of quality education is possible only if 
weopen resident schools in a big way. Once 
the students pass S.S.C. Examinations, then 
they will thernselves choose where they want 
to go and we should all assist them in their 
goal. 

Once the base is made strong, then 
further opportunities in different fields of 
studies should be brought to the door-stepof 
these students in order to build up a briihl 
career for them. All these efforts will help to 
open a new chapter in their life thereby 
making them worthy citizens of this great 
country. 

Atter providing quality education the 
next step would be to set up new industries 
in villages. To encouragethis, enterprenem 
should be given all types of facilities and 
incentives. The Government must abo cro- 
ate the necessary infrastructure requiredbr 
starting new industries in villages. S d i -  
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dim, Sale6 Tax Exemption, flnance, techni- 
cal know-how, moriteting and other facilities 
ahould be readily made available to these 
now entreprmeurs. 

In my o p h h ,  if those two suggestions 
af mhe an~mpkmented In proper spirit, you 
will find that the atmospher in villages will 
change and will become similar to that in tho 
cities within a span of say 15 to 20 yoan. No 
other effort will be able to solve this problem 
of unemployment. One Family one job norm 
rhould be adopted. U in a poor family nobody 
Is employed In the Government senrice, then, 

preference should be given to that family ao 
that at least one member of tho famHy is 
employed In the Government. 

MR. CHAIRMAN: The Houw stands 
adjourned to meet on Monday, tha 9th Sop 
temkr,1991 at 11 -00 a.m. 

10.1 6 hrr. 

The Lok Sabha then Bdpurnd tiU € k e n  
of the Clodc on Manday, ssplemkr 8, 

1991,Bhadra 18, 1913 (Sskr). 
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